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LOK SABHA DEBATES

LOK SABHA

Monday, August 22, 1983/Sravana, 1905
(Saka y]

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWER TO QUESTIONS .
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M. S.
SANJEEVI RAO) : (a) There is already
a Security Wing in Food Corporation
of India, with over 20,000 watchmen and
head watchmen, apart from personnel
of wvarious other ranks, to look after
security arrangments for stocks, stores,
buildings and assets etc. of the Corpora-
tion. There is no proposal to raise is
a security force,

tb) and (c) Do not arise.

SHRI RAVINDRA VARMA : I am
not what surprised at the smugness of my
hon. friend’s reply. Only two days ago,
the newspapers have reported that more
than 2 lakh gunny bags of grains were
siphoned away in instalments from
godowns in Purulia and Burdwan dis-
tricts. This, as he very well knows, is
only the tip of the iceberg. Year after
year, the Food Corporation, in its
reports, has itself mentioned heavy losses
in transit and storage. The responsi-
bility of the Food Corporation lies not
merely in maintaining the stocks in the
depots, but its responsibility starts from
the moment it procures food, and last till
it disburses them either into the public
distribution or otherwise,

Will the hon. Minister kindly state
the total losses incurred by the Food
Corporation in transit or under the head
‘Transit and Storage' during the last
three years—both in volume and in
value ?

SHRI M. S. SANJEEVI RAO: 1
still stick to my word that there is no
possibility of starting a security force;
but, at the same time, we are taking
adequate measures, wherever necessary,
to induct Central  Industrial  Security
Force or the Central Reserve Police,
wherever the occasion demands it.

But regarding the basic question of
losses, to give an instance, in 1981-82
we had a turnover of 309 lakh tonnes
of foodgrains, amounting to Rs. 5868
crores, whereas the losses are 6.5 lakh
tounes; and in terms of rupees, itis
Rs. 118 crores which amounts to near-
about 29, which, T consider, is not
high.

PROF. MADHU DANDAVATE :
He says that the theft is less, compared
to national wealth.
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SHRI RAVINDRA VARMA : The
hon. Minister thinks, in these days of food
shortage and drought, when the public
distribution system is not in a position
to satisfy the demands made on it, that
6.5 lakh tonnes is no loss at all. But
I want to ask him whether, in view of
the fact that the Food Corporation has
consistently year after year failed to
ensure that losses in transit and storage
are minimized, and in view of the fact
that the Public Undertakings Committee
itself has examined this question and
pointed out that nearly 3 lakh tonnes
are lost every year, and the tendency is
for these losses to increase, and that
more that 80% of these losses have
been at railway stations where gunny
bags are waiting for transit to place
where they have to be stored etc., has
he considered the necessity to improve
efficiency in the protection of grains
both during transit and in the depots ?
I pointed out to the fact that yesterday’s
newspaper reports that 2 lakh gunny
bags have been stolen in instalments
from two depots in Purulia and Burdwan
Districts. This has gone on for years
and yet the hon. Minister says that
there is an adequacy of personnel to
protect stock. Two points have been
mentioned. One is that the losses occur
in railway stations. Is there, there-
fore, any proposal—if they are not
raising a supplementary force—to ensure
greater coordination between GRP and
the Railway Protection Force ?

SHRI CHARAN SINGH : Has
anybody been punished for these losses ?

SHRI RAVINDRA VARMA
Secondly, in view of the fact that railways
do not issue clear receipts but only issue
receipts called ‘said to contain’ receipts,
and 75 per cent of the stock is carried
under ‘said to contain’ receipts, it
becomes impossible for the Food
Corporation to track down the amount
of loss and the responsibility for the
loss, will the hon. Minister say
whether, in view of this, there is any
proposal to improve coordination and
also to ensure that railway receipts are
‘‘clear receipts’® and are not ‘‘said to
contain’ receipts ? What action has
been taken against those found respon-
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sible or quilty for the losses ?

SHRI M. S. SANJEEVI RAO : I
agree with the hon. member that we have
to improve further to see that the losses
are minimised. But, at the same time,
I like to bring to his notice the stresses
and pressures on FCI. Please remember,
last year, we had transpoted foodgrains
to the tune of 151 million tonnes. In
terms of bags, it comes to about 150
million bags are transmitted from one
end of the country to another. At
the same time also, you are aware that
we have to take some time due to
pressure, because it affects the farmers.
At the moisture rate, even sometimes
above 15 percent, there will be losses.
But, at the same time, we are aware
of these defects. We are continuosly
monitoring it. We are trying to improve
it further; and to give one aspect
how we improve in 1977, we had
under plinth storage system covered
to the tune of 5.4 million tonnes. Now
that we reduced this vear to 6 lakh
tonnes. Like that we are making
efforts to improve it. I assure the hon.
member that we are trying to improve it,

PROF. N. G. RANGA : What about
the railway receipts he was talking
about ?

SHRI M. S. SANJEEVI RAO :
That also we take care; we are taking
effective measure in this respect also.

=t Watad wizo Arady . wTAAIA
AR AT, U q7 FI&T a7 afoq
FIT & JIA § | AT ST 7 397 IAT
¥ garar & fF 20 gT AW FT AT
aq § afwq e WY gefaar ok agamm
foer & Marat & & fogy dtT gray &
& 1@ A HATT AT Y FTAE K
geAY St & wrAar wigan frogrk dw A
fygar @Y arat § faay sara 1 7%
gf &, St @ F47 ATAT A4 AT FA
feadt ®raq o711 ot gl T &
o 9T faaar &< ar § sa¥ sgrar
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fear smo 1 ag | s 4t A8 2
@ & ? zaar @=f giar & feT W N9
SgrRT YAt & 7.

senst wgrEg ¢ A17 faar AgAT
1T FIGd § | ’

=t AYERTE q1Te WA ;g7 qTT
faqaz szar et r1ag sz 2 EMF
IRFI JEIT ALY & ¢ AT T®IA AR
A AT FY FAr 7

SHRI M. S. SANIJEEVI RAO : As
regards the depots, I like to mention
that we have about 1,855 depots through-
out the country. 1 like to bring to the
hon. Member’s notice that we have
about 20,000 watchmen, and what will
we do when through a separate recruit-
ment we create anoher security force ?

AN HON. MEMBER : What are
they doing ?
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SHRI M. S. SANIJEEVI
The other point is, even if we
another security force, where is the
guarantee about their integrity @ T
question is, we have to improve
quality of people. So we have to give
better training to our own people and
to try our best to get better results.
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st AYarE Yo |gd o | ArE
¥ FAT MBI ¥ 20 AT & FIT
AR W@ ge & FY gIaw i,
fee o w83 § f5 awvT agf 81

it TR fawrg qraAR 37 99 #
AT WT WIZT F AT F g FY
I g 1 QFo dlo Arfe § 9 gz =TH
IE & qAT AT FAT &, S AT

wfxaY 7 fagr — aqqrF §5—9179T _

T oIz Y F fagr, gyAEr oS
foran, wrgwary fag ot & faar—-afFa
3 TEY g 1 &o &to T F AW
gl ardt ot, gEF) 7@ £ fagr wan
¥ o+ \gizg ¥ dur qF3d g7
qrgar g &sger oY, AfX aw egse
T g, a1 g8 ox feeFwm @var §—
¥97 gz F1d |8 & fF Wt g% 300
FIT TIT F1 A I57 & ? 7971 78
arg @ & fF gFo Hlo arrfe 7 800
F00T ' F1 gre fegarar § 7
ag @17 qgr & fF arfo wao o Fr
S 100 FST €dved F1 ATH-FI B Ag

98 &t ¥ wargr A @ afe sarar

grr @ & gar yaad- w4 g —
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SHRI M. S. SANJEEVI RAO : 1
have already answered that question,
that the turnover is Rs. 5,868 crores;

|

\d
:-) :



9. 'Oral Answers

‘;9% had reports about losses to the
tunie of Rs. 118.7 crores.
T

SHRI SATISH AGARWAL : Itis
a fantastic question. S0 much money is
spent but not even drinking water is
being provided in rural areas.

{ Interruptions)

sft i fasre q@aw o ersaer
wgIEy, WeT a1 IAT ALY A1qT | FRhA
g Ag1 Faarar fe 3 &@r 39T FIA

IR

Aeqe g . ITA IqATT §—
FaxmifedY zrzza sv @ &

Y ww fawrE argaE ;o #31 FY
1R & —fogat qar 7 <@ &, 9« agar
ST T & | UFo Hlo a1§o ¥ 1 A7
FN T g€ &, 1T AT AIFT Y
9% FfFT — uFo Hio H1Fe F AE
AT avzw MmaEt § Tg £ fawy A
gag gt A gL & fufqees gan
agT |rzEAr 7 W@ E

egy wgeq ;. UHY A1 AEl 2,
arzzey "gf F g &) Tleie is no
question of taking it lightly.

{ Interri'ptions)

sit TR faema qreatw - @ig-ana
ar@ =T rezfaar &1 ag emar, TaAEY
geer.€ T8t fwar aar, arraa s @
gl ¥gr & Wil W Iw & agfar
e

SHRI HARIKESH BAHADUR
One small supplementry question, Sir.
I will hardly take half a minute. When
these thefts had taken place in those
godown of the Food Corporation of
India, it appears that the -investigation
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was sought to be handed over to the
C.B.I. but the C.B. 1. refused to
investigate the matter. What was
the reason for the C. B. 1. refusing to
investigate the matter and are the
Government of India going to get
the matter investigated by the C. B. 1. ?

SHRI M. §S. SANJEEVI RAO : It
is a fact that we had asked the C. B. L.
to investigate and they had asked us to
get it done through the Government of
West  Bengal, because the concerned
State Government has to take it up.
We have now forwarded the complaint
to the Chief Secretary of West Bengal
and they are looking into the matter.

MR. SPEAKER : Shri Manohar
Lal Saini.

(Interruptions)

Y g fga1d QEEIF ;5 9%
AT G T AT AT A0AT |

(Intercuption-)

MR. SPEAKER : Not now. We
will see latter.

(Interruptions)

Sclection Of Soccer Players For Pre-
Olympic Tournament In Bombay

*3906, SHRI SATYAGOPAL
MISRA : Will the Minister of SPORTS
be pleased to state :

(a) Whether it is a fact that the
All India Football Federation invited
eight spotters cntrusting the job to
finalise a list of playvers for the Pre-
Olympic tournament in Bombay ;

(b) Whether it is also a fact that
the AIFF paid very little attention to
the lists submitted by the spotters; and

(¢) If so. what was the guiding
principle on the basis of which soceer
players were selected by the AIFF for
the Pre-Olympic tournament at Bombay ?
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : (a) to (¢) The selection of
players is the exclusive function of the
national sports federations, in this case,
the All India Football Federation. On
enquiry, the All India Football Federation
has indicated thut it had asked eight
spotters to submit the list of football
probables for the Pre-Olympic tourna-
ment for its consideration and that it
gave due importance to the lists submitt-
ed by them.

SHRI SATYAGOPAL MISRA
The hon. Minister has given a very
vague answer to my categorical and
pointed question.  After the miserable
failure of our football team in the 1982
Asiad the pecople of our country,
particularly the sports lovers, are very
much worried about the performance of
our football team in the Pre-Olympic
matches. Because of  that the AIFF
appointed cight spotters to make selec-
tion of football players from different

fields of football. I have already
asked this in my question. Now, l am
again repeating the same. How many

players have b:en recommended by these
eight spotters and how many of them
have finally bzen included in the
selection ?

SHRI BUTA SINGH : The hon.
Member, on an carlier occasion also,
has expressed concern about the fall
in standards of our football team. It
is a fact that in the last Asian Games
our football team could not come upto
the expected standards. Soon after that,
the ALIFF asked the Chief Coach for
the Ninth Asian Games to submit a
report on the performance of the team
and also to suggest same methods by
which the standards of Indian football
team could be raised. On the reports
of the Chief Coach the AIFF appointed
some spotters to pick up talents among
the football players. As per the
information received by us from the
AIFF, these spotters, who were eight
in number, picked up 71 football players
from wvarious parts of the country,
who could be considered for being
probables on any national team. Out
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of these 71 players, the Federation has
approved 30 probables for selection for
the camp for pre-Olympic tournament.

I want to reiterate that the matter
concerning selection of players, orga-
nising camps, coaching programmes,
etc. is the preregative of the National
Federation. The Government has hardly
any power to interfere with the selection
and training of players of all the
Federations in our country.

SHRI SATYAGOPAL MISRA :
Let wus hope that our Football Team
will give a good performance in the
coming pre-Olympic matches. Has
the Sports Ministry taken any policy
decision and issued any guideline to
the AIFF for the betterment of our
football performance ?

SHRI BUTA SINGH : As I said,
all the National Federations and the
Sports’ Associations in our country are
free to chalk out their programmes.
We provide them only services like
booking for their air passage whenever
they go abroad for participating in an
international competition and providing
them training at the various national
institutes at Patiala, Bangalore, Calcutta
and other places. These are the limited
functions of the Ministry of Sports.
At the moment, the Government do not
give any directions to these Federations
and Associations, which are free to
choose their own players and coach
them.

SHRI ARVIND NETAM : The
basic problem with the football game in
this country, especially at the national
level, is that it is not upto the mark
because the professional players who
play for the various football clubs do
not play for the country as such,
because they are afraid of injuries.
Are the Government aware of this
problem that this is one of the reasons
why our performance at the national
level is not upto the mark ?

SHRI BUTA SINGH : Again my
reply is that it is between the players
and the clubs and federations. I
am sorry that at no time can the
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Government of India, or the Department
of Sports, but in because they claim
autonomy, and we cannot interfere in
the functions of the Federation. We
are equally concerned that the standard
of our sports is falling down. We
would like the Federation to bear this
in mind in the matter of selection of
their teams. At best what we can do is
to send observers. But it hardly matters
bacause it is the Federation which makes
the decision. In the matter of giving
training to the sportsmen, the Depart-
ment of Sports is willing to help the
Federation. If they want to evolve
some special coaching or a training camp,
the NIS, Patiala and other institutions
are there to help them in the best
possible manner, the way in which the
Federation would like them to help
them.

Pilmg Up Of Sugar Stock In Haryana

*397. SHRI CHIRANIJILAL
SHARMA : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) Whether it is a fact that sugar
stocks worth over Rs. 30 crores had
piled up in the godowns in Haryana:
and

(b)y if so, steps taken or proposed
to be taken to lift the same ?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELECTRO-
NICS AND IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI
M. S. SANJEEVI RAO) : (a) It is
difficult to make a reliable estimate of
the value of existing sugar stocks with
the factories in Haryana as free sale
sugar prices tend to fluctuate because
of market forces of supply and demand.
The actual quantity of sugar produced
is, therefore, a more reliable parameter.
Sugar stocks with Haryana factories as

on 31-7-83 are estimated at about 1.32
lakh tonnes.

(b) Sugar produced by Lhe factories
during the crushing season is utilised
for meeting the requirments of internal
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consumption and exports for the entire
Sugar Year. On account of a record
sugar production in 1981-82 Sugar Year
followed by a near record production
in the Sugar Year 1982-83 has created
a situation where almost all the sugar
factories in the country are being
required 1o have larger stocks of sugar
as compared to earlier years.

To relieve the factories of some
part of the burden of sugar stocks, a
buffer stock of 5 lakh tonnes of sugar
has been c¢reated as a proportionate
share for all the factories in the country
including those in Haryana for which
holding costs are being paid by the
Government. Further, as a resylt of
releases having been stepped up and
sugar prices being maintained at rea-
sonable levels in the open market,
efforts have been made to stimulate
internal consumption which is expected
to go upto 64 lakh tonnes in 1982-83
Sugar Year from the level of 57.11
lakh tonnes in the preceding Sugar
Year. Exports of 6.50 lakh tonnes of
sugar are also being undertaken in the
current vear which is the export quata
given under the International Sugar
Agreement, 1977.

Government do not  distinguish
between various factories located in
different States while considering release
of free sale and levy sugar but follow
the principle of equity while working
out such releases. The idea being not
to favour any factory or factories at the
cost of others.

SHRI CHIRANIJI LAL SHARMA :
Will the hon. Minister kindly let the
House know (a) how much sugar is in
stock all over the country,,,

MR. SPEAKER :
is only about Haryana.

The question

SHRI CHIRANJI LAL SHARMA :
In the reply, the Minister has refered
to the whole country. 1 am coming
to Haryana also.

(b) What is the total production
of sugar in the various factories in
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Haryana and how much out of it has
been lifted ?

(c) What should be the estimated
cost of this 1.32 lakh tonnes ?

SHRI M. S. SANJEEVI RAO : Mr.
Speaker, Sir, the estimated quantities
with the respective sugar factories are to
the tune of about 60 lakh tonnes all
over the country, whereas the Haryana
factories have only 1.32 lakh tonnes.
But, as I told you earlier, we had a
carry over stock last year of 33 lakh
tonnes and because of another record
production this year we anticipate a
carry over stock of 47 lakh tonnes. We
are making every effort to see that sugar
1s consumed more in the country, as
well as we are making effort to export
it. According to the international sugar
agreement, we have a quota for export
of 6.5 lakh tonnes, and we hope to
increase it further next year.

SHRI CHIRANJI LAL SHARMA :
Will the hon. Minister kindly let us
know (a) whether he is aware of the
fact that the arrears of sugarcane price
exceeding over a crore of rupees or so
are still due and is it for the reason
that sugar is not being lifted by the
factories that the farmers are made to
suffer; and (b) whether it is also a fact
that the Government of Haryana or the
people of Haryana are pressing for
giving licence to three more sugar
factories. If so, will the Government be
ready and willing to grant licences ?

. SHRI M. S. SANJEEVI RAO

Mr. Speaker, Sir, 1 have already
informed that we had a full-fledged
Calling Attention motion about the
sugarcane arrears where in we clearly
stated that in spite of the successive
record crop, because of the excellent
management of the civil supplies, we
could manage to bring down the arrears
only to 13.9 pea cent and we assure you
that we are taking effective measures
to see that sugarcane is sold more and
we are creating opportunities by giving
a loan of Rs. 40 crores to Uttar
Pradesh so that they could help the
sugar factories to reduce cane arrears.
By taking such measures we could

SRAVANA 31, 1905 (SAKA)

Oral Answers 14

reduce it and we assure you that we
would take possible further measures to
reduce the cane arrears.

SHRIMATI PRAMILA DANDA-
VATE : Mr. Speaker, Sir, the festival
season, with the Onam, has already
started. In view of the fact that there
is so much stock of sugar and sugar
production in the country, will the
Government consider giving additional
quota of sugar on ration cards for the
festival season right up to the Christmas,
for the rest of the year ?

(Interruptions)

SHRI M. S. SANJEEVI RAO
With pleasure.

DR. SUBRAMANIAM SWAMY :
But where is the original Minister, Mr.
Bhagwant Jha Azad ? What happened
to him ?

SHRI D. K. NAIKAR : Sir, the
hon. Minister has said that there is a
bufferstok of sugar. There is searcity
of sugar in every State and peaple are
feeling it. So, let me know from the hon.
Minister whether it is due the direct
supervision and distribution beieg left
to the Centre or whether he is revising
the policy to give power to the State
Governments.

SHRI M. S. SANJEEVI RAO
Mr. Speaker, Sir, as I told you, we have
the levy price sugar which we sell
uniformly throughout the country, at
the rate of Rs. 3.75 per kilo. And as
regards the free sale price, we control
even that sale because, if you release
too much, then because people know
that there is abundant sugar avilability,
the price will go down below Rs. 5.5
per kilo, thereby the avilabiliity of
sugar factories will be in jeapardy.
That is why we control the price. But
at the same time, as far as possible we
release the sugar and as I told Mrs.
Dandavate, with pleasure we will give
more sugar.

MR. SPEAKER : Qustion No.
398—Shri Ram Gopal Reddy.
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The question on sugar is there and
he is missing.

Shortfall In Achieving Housing Target
Fer Economically Weaker Sections

*398. SHRI RAM VILAS PASWAN :

SHRI M. RAMGOPAL REDDY :

Will be Minister of WORKS AND
HOUSING be pleased to state

(a) Whether Government have seen
the press reports appearing  in the
Financoal  Express ol 19 July, 1983
whercin it has been siated that there
has boen a great shorufall in housing
tavget for economically weaker sections
in the country;

(h) if so, the reasons thercof: and

(¢) steps being tuken by Govern-
ment to achieve the target?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI ARIF MOHAMMED
KHAN) : (a) Yes, Sir.

(b) and (c) Housing for the
Economically Weaker Scctions (EWS) is
a part of the new 20-Point programme.
Housing is a state subject and all Social
Housing Schemes are implemented by
the State Govts./Union Territories.
Nearly 80% of the target for housing
for the EWS was achieved in 1982-83.
Steps have becen taken by the Central
Govt. to further step up the perfor-
mance. Thase include close monitoring,
regular discussions with  State Govt.
officials and site visits, increasing the
allocation of commercial Bank funds
for housing for the EWS and low income
groups, carmaking of 30% of target for
Housiug & Urban Deavelopment Corpo-
rations’ (HUDCO)’s funds for housing
for the EWS at subsidised rates of
interest, earmarking of the entire amount
of General Insurance Corporation (GIC)
funds for EWS and rural housing.

5t v famE quear o eremer
wgEd, =W Aqq H &g gEAT wIAHT
) .991 § 987 FT . qAFT g, IH T
agl AT ATEAT | ANT FT F AT
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gr sxforqt & a@fzr 91 gEAT g | OF Al
i aHar T g el gEI q S g
ST AT Tga §, wergd =i & @
Foam o@TTIT F ouEr &1 gae
sy # 7 &0 &7 fwaq iaonrd
qa i1 ® TgA g wagy, e,
yifeg=f, fogd awr & faas 9@
T T agt §1 g7 gear fraAr g @R
g5 (o gvET A Far wen fagifa
fear 2 faeft ot srwaifas &
FEAI0TH HIFTT T K g1 F1a7 §
fr az @i & Tad ay sqae4r F3 |
ga% fam Far graq FIE USHIT L
93 #iw v A1 g fsEsr qar gy e
wqr aug  7F aa-gfgar 7 @
ST 1

gvq #7797 W7 g & fr wed
gaaifoal 1 geqr fEadr & st 3%-
aifex zfoz & Fawiv &1 faaat s
aF ga17 Tg! faar & ot 15-15 914
g afer faez § gz gm ) &ta g0
FIAFH & FICH &A1 TAT L | AR
grgad  [(madar @gg @ war o4gr
stz feaar qftr g% 2 za@ foewrd
AfFa

Angia &1 @e qqv faaio st
srary |l («t @zt fag) . TEF fag
AT s 5 @er fauifea fro § )
THY ®YA ZII9 QISTH €7 (50 FIT &
qUg d9 FTW, 68 1@ Gfwsla
FETFNT AfFETen ®©IF qUT T FIW
# 36 @t wfasis « gFEAIfAFT AFT
gFw grafaw eaiw # 192 @ gfqzw
geafen 3 aig afvga &1 geEr AT
q gafga g 1

g g F gAY VT W g9
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2 fo avwrdt awwidr &t gAY A &
s 2, w1 ogad fag w51 a7 §
Fiwer AT T4r § ) TA QRN AIAF
& 2199 H123H €19 A1 gharfaFe
FFT Yauwra €19 F1 Iead fHA71 F )
Tegl & AIT T A IEIN FHATI AT
T SO | e § uAtEas fHar aar g
faad aioa zizfar e & svana
g1 MFTIm FgT AT § 1 20002
71z wgr femdmeea gisfan «iw
fafezw veaig & fao Tar a1 @ IOH
FT T FFALl ) G1ra 907 e
qradrT. gIEg 7 frar 2.

Feg 41 9fT F 1T 7 G717 AIRAT
g fr 80 97He geeltRenT gat d
A% qITH AYT TSAT F ATFS 97
gu & | 3971 2@ gm 78 & %0 gfawd
qe7 a1 wiftg g% 2 |

st vin fas @ aqmara ;@ fwET
FATIC | ¥2T JIZT TET AT FATZO |

Wt @zr fag : gmmr zradE 67
F ¥ 7@ A ¥ 32 A
18 gw1T 488 afAza darr go &4
zdt Iz T 1942-83 H TWe 4T
9 @@ 83 FHTT 250 #IT HATFHT 4T
10 AT@ 7 X 466 1 37 T7E ¥ 4§
102 9¥§e & | AT a1 71 { Famar
g1 198283 ® 8 &I@ 76 ZATT 967
1T 1981-84 ¥ 1 «1@ 94 FATT 576 |
gsftaiz S Fz Az F Eag 22
qIge & |

it UR fqamE qEaaT ;. 9T ¥
aradtg g1 7 w71 fF 80 qvdz 2

Nearly 809, of the target of hous-
ing for the E.W.S. was ach eved
in 1982-83.
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ar A1 fwaT } 7 & oud garfas
52 9IHz g1 A1dr & a7 102 978z g
wY & AT SR F@r £ 9g 82
9vge U7 9 &4 faFra faar 1982-83
¥

AeqW Wglaw : w19%F fzgra § T
aqrdl g 7

it v faewa qraEw ;o gER
feara & zq avdz Wi Agf & )

FIFIT T ATHT FaTF §47 F0fgd |
grafaa grasa &1 g« fro adT £
FIW T FT1 AGE 9 gwar g | afg
F qi gT7 & fau wwa g A
21 A1 &S W gIEIT Ag ada gar
2 gz vF ghAmd g § o wIER
BET JISAT FATT 1 ATTEAT I, G-
q1g grHRIT FAT R oFar #1E araA
geq fraifia frar & fx 1990 a5 ar
2000 Fo aF ATT AT H gT AITHT FY
7g7 & fag ar ST guEQ FEArd §
3Tl gT F fau AamA #7 glaan 2
g 5T & qEIT qrar a1 graer §
g FgT T30 ATAAT 21 wgA F F
qrA-mfas frudse @1 faadr 9T
HEMA AT AZF FIEAT § I e fF
frrrizrdY Uz saar g o IaET T
suar g fF oF a7 ag g9 S a
frwamr agf 1 St FHT0E § ag &t
WIHT AT ! Ag GIFIT AT FATILEY

gl

gAY @1 ®Y AT IEIN FwFY
gxtea ag § fv faat 1 fasosg &9 &
@17 98 fad qrar g | 99 95 I8 99
7 %, 997173, a7 aF (93 fewrdde
g, Mt gug & & ar feghg fafrezd §
gas) T agl faaar g o saras) ag
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waradg) & f5 e argw FHarfal &
fao weral #1 sagear & ) fafas
feqrédizy &1 & a1 9A=F &1 § 9
Far §g zieaza fesw frr @ &1
f&a & ar g1 IaF1 o=y fzar g ar
agf fear g ?

ot gzt fag : gz s feae #a
93 2 ba'g ZIIH  HIZE-FH-FETAAT
afgeda & X § o1 | 9gi aF gFA-
faFely SFT Games 1 AITGF § AIFE
§ Ig¥ qIFEIT 9IS g ) A199 gAR
gy # facsw gwead Fgl & A4
gfeqr zrxdiz s fagifra fEar qar 9r
gz 1'86 @@ 1 fwar 7ar av 1 The

achievement is from April 1982 to
March, 1983 146 lakhs. This
definitely is 7859, which is
roughly reflected in the body of
answer to the Question asked by

my hon. friend. 28 9 & sTa1 ATAANT
a3eq ¥ 7312 {6 99 aF g7 0dq
qAZT, 8T F F19 §77 a19 A1 § ITH
greg grzzg Agt fawdy § g aw
FHEGT FTAATITT TN 21 AFAT § 1 gA
gt § f& segia dtw carge Sram 7
qgAT F1 GHAT § | FHA oI
FIT #t gw faareadt sifaw w7 @
g UST gIEHIY F AT ¥ | TEF FAT
Y FILATE g9 AT @Y & 98 IR F
qreEgw ¥ g S @Y &) yEafas
qorTelt 7T & qrE §, Q0 &A1 I B
q1g 8 |

aqF g7 A3 freqa & ar § #gr
g f& gaa feu &t s ad aaar
g1 9F qr F1§ Tk ar F dfag
g A w®T g gH fag | faaat
gedizgus §, Wg uw. ard. &1, gy,
FAIT TATEIRE @I, gear e gy,
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arsrqar fefegwe snaifeds & wreaw
q, AT Y &7 ITAT § IFT & q_ITHT
faawor fear sar & 1 afs smad amad
FI1§ QG 17 AT A gN wre fafad
R A AFT AT FI |

SHRI RATANSINH RAJDA : This
problem . . . .

Dr. SUBRAMANIAM SWAMY :
I am in the economically weaker section.
He is not.

SHRI RATANSINH RAJDA : He
has resources not only national but
international.

Dr. SUBRAMANIAM SWAMY :
No, no.

SHRI CHANDRAIJIT YADAV : It
should be taken note of.

MR. SPEAKER : I have already
noted.

SHRI RATANSINH RAJDA : 1
am indigenous M.P. He is a Senator.

This problem of housing is a
problem of national dimension. The
hon. Minister just now said that it is
the responsibility of the State. The way
in which the Central Government and
the State Governments are proceeding
in the matter of housing is not satis-
factory. They have not been able to
touch even the fringe of the problem.

1 would like to ask the Govern-
ment whether they would very seriously
address themselves to solving the housing
problem for the poorer and the middle
class people of this country.

Will you constitute a National
Housing Board and coordinate the
efforts between the Central Government
and the State Governments and fulfil
this primary responsibility of yours and
not evade the question by giving
evasive replies ?

Dr. SUBRAMANIAM SWAMY :
1t is a very good suggestion.
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SHRI BUTA SINGH : As you
know there is already a Central Council
for Local Government and Urban
Development in which the Ministers
looking after the housing activities of
all the States are represented and this
is a very important National Body
which decides about the policies which
the Government must follow. That
Body met in February. 1982. They
passed a resolution which was conveyed
to all the State Governments. 1 agree
with the Hon. Member that this cannot
be left to the discretion of the State
Governments. The  monitoring  will
have to be strengthened and we will
have to see that specially the weaker
sections in our rural society are given
that due attention which has been
prescribed in the Sixth Five Year Plan.

SHRI ANANTHA RAMULU
MALLU : There ure a good number
of cases where the landlords have filed
writ petitions in the courts and get the

stay orders wherever and  whenever
the Government desires to construct
houses for the weaker sections. s
Government thinking to have Special

Benches in the Courts 1o vacate the stay
orders so as to enable the weaker
sections Lo construct houses ?

SHRI BUTA SINGH Yes. There
are instances where these problems are
faced by the local bodies and the
State Government, where the courts
have come in and issued stay orders
against the implementation of many
schemes. It is for the State Govern-
ment to see that these stay orders and
other impediments do not come in the
way of implementing the programmes
of weaker sections in any way.

SHRI NIREN GHOSH : I would
like to know whether the Union Govern-
ment would provide all the finances
reqeired for the development schemes to
build houses for the weaker sections and
if the Union Government cannot make
arrangements for housing those whe
do not have houses here on earth, will
they get a berth in Heaven, if at all
there is a Heaven ?

SRAVANA 31, 1905 (SAKA)
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SHRI BUTA SINGH : I can only
mention the Schemes which are in the
Central sector, The Housing and Urban
Development Corporation covers a large
area. The National Building Orga-
nisation and the Hindustan Pre-fab
Ltd. and the General Pool/Central Pool
accommodation, Subsiding  Housing
Scheme for the Plantation workers,
Housing Scheme for Dock Labour and
House Bilding advances for Government
employees, Science & Technology and
the Police Housing Scheme, National
Buildings Construction Corporation and
the Training Institute for CPWD. This is
a large scheme the allocations for which
are quite substantial. The Government
of India, on its part, is doing all
that is possible within the resources
at its disposal. But the rural Scheme
has to be implemented by the State
Governments. 1 would request the Hon.
Member to use his persuasion and also
his influence with the State Govern-
ments especially in the State to which he
belongs, to see that the Scheme for
rural housing is implemented in its true
Spirit.

it T3IT 9AT : FAT TAAAS TATS
§ gT At # sFEiSifasar fiw e
aFwes FAfGET FTE § a1 AgY; F
gl, AT § waAde qF aFq qrAT F
a1§ &, g ¥F—3q 19T Ay F—
fras Toest #1 #9197 FI&F FET @A
Fig @it & fau gafaw grefas aar
%Y fam o § 7

SHRI BUTA SINGH : Sir, at
present it is not covered by this. But,
let the hon. Member feel assured that
the Government of India is very much
alive to the question of improving the
living conditions of the slumdwellers.
In each State, we have earmarked areas,
specially, in the metropolitan cities,
like, Delhi, Bombay, Madras, Kanpur
etc. We are following very vigorously
with the State Governments and the
Local Authorities to see that the living
conditions of the slumdwellers are
improved.
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Pl
|_M4n On Cow Slaughter

*399. SHRI RAMJIBHAI MAVANI

SHRI UTTAMBHAI H. PATEL :
Will the Minister of AGRICULTURE
be pleased to slate :

(a) Whether it is a fact that on
25 July, 1983 at Delhi *‘Cow Protection
promise day'' had been observed and
a big procession was taken out from
Red Fort to Boat Club, New Delhi;

(b) Whether it is also fact that a
delegation met and discussed with the
Prime Minister and Agriculture Minister
and also have handed over M:morandum
in regard to complete ban on cow
slaughter;

(¢) il so, the details thesof;

(d) the action taken thereon and
outcome thereof; and

(e) whether any assurance from
Prime Minister, Agriculture Minister and
Government were given to them and if
so, the action taken to implement the
assurances ?

THE MINISTER OF STATE IN THE
MINSTRY OF AGRICULTURE (SHRI
YOGEDRA MAKWANA) : (a) About
150 to 200 workers of the All India
Go-Sangrakshan Parished took out a
procession from Gauri Shankar Mandir
near Red Fort to Boat Club the 25th
July, 1983.

(b) and (¢) No delegation has met
the Prime Minister and handed over a
Memorandom to her regarding the ban
on cow slaughter. Recently one dele-
gation led by Shri Ashok Jain, President,
FICCl and another by Shri Keyur
Bhushan, M.P. met the Minister of
Agriculture. They wanted a ban on
cow slaughter in the States where it
does not exist through a Central Legis-
lation and strict implementation of the
Acts in the States.

(d) and (e) Delegations were
assured by the Minister of Agriculture

AUGUST 22, 1983
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that the Government of India was
pursuing the Policy enunciated in the
Directives Principles and had been im-
pressing on the States the need to
enforce the existing laws.

sit Trwst wig aafu c #3198 99
g v 1979 8 wmata erarg fadrar
wTa F Ar-gear <1 g5 74 & fag
gama frar gr «Y% 341 Fa7 Migw
fafaezs «igA ghegvrardr a ) g
fear g1 &ty zq crxvg & FAIA
FIA F1 qrvaraq |1 fzar ar ? a7 33
WY g7 & f& w3sfta sp=n7 faqrar wig
& gggnir, Ar azdiagn mEfar,
awg, 1983 % 3gaw fro g ? aqr
gg W1 #§9 & [r @@dg 993-9359
Y F37 a7 41 Mz fafire @1 aR
¥ fafeas &7 & ag srearaa fzar aar
ar frgw TaF FTH L4197 | 7 ag
siaT Frgar g f& wqediq srarg fagiar
Wa Y7 =t ggdarvan qrefzar
FAMA F HHT ST AT FIT AW AT
ST eruErga  fzar wgr 2, A% gracyg
¥ GIFIT T FAT T(AITEN AT 2

SHR1 YOGENDRA MAKWANA
Sir, it is a fact that Vinoba Ji and others
observed the fast on this issue. But,
it is primarily a State subject. It falls
within the List 11 of the Scventh
Schedule. Therefore, it is not paossible
for the Central Government lo enact
a common law. But, however, the Prime
Minister has written letters to the Chief
Ministers of the States to enforce their
law very strictly. The Agriculture
Minister has also written letters.

st Trwsht wig arafw : 3qr g @9
2 fr graal @& gar § 38 fagq 9%
qur fegsmad {war aar @ qIFTT
qIF & gg arearaq faar wan fw gw
ZgF qIR A Jeoo UFE IACT A1 g
wzg ¥ M-gear-a=d an 1 A1 ?
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st g¥ieg wEETAT : TH AR W
feasas aY aza a%T ga & YT AgA
FEr gz W FET AT 2w ogw gw AR ¥
usat w1 fagq —atr famy Ot @ E
#YT 7 337 ot 7 & f5 g@ w19 ;
qr gFETEe Agf gar # ) wfwa ag
Fgwr aff FRr qar F frozm oat ¥
ez &1 zAFZ gror, #AME TE OF
¥ZT 7T ¥

ot IFRad OFo g : ATAT
faatar w1y 71982 § @97 FeA-fa7
a7 fafas =g § gz arfz7 frar ar f®
gir-sma wrea ® frar o 3w %
MA-AF & veA Fo7AT FIar A Orar
srar =ifzm 1 397 gz & fr 97 aw
FeAtg wAA g1 fEA 6 39 F Wa-
g & ag qv quf ofag g AgF samar
ST, g4 aF g7 ITABT T AT FY
gy @91 w97 1 A srAarEEar g 6§
Fefi7 AR IH 1T F HEYT 4194
garg & faor 3w & #3w g3 ar
W

st gwer AEFET . H9 g AT
qre-q1T 77 & fr 98 @z gadsz &

oY stz fazidt a4t o FIg
T gaFFz g 7

sft AWreg WHFATAT © FTATET F,
gAifan fa@ s & gad fGo @z @
&1 &g 77 78 § fF #2239 71 qEvT )
FeT7 UEAITHT FT 7T R

&t srzer fagi<t avwrdgt o #AT Ag
g 7gf & f¥ za fadf ad durd q%
Mt uig &1 fagis fegr s wgre ?

Fq7 gg ot g7 gt § & faafa
FY gt gE wiT F1 9 A F a3
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=Y A AT ASZ 1 &1 AR AT
faeqaly aarFY Few frar SrIgr g ?

Y gezeita wean ¢ Eat @ fax

st sz fagrdt awddy ;. Faw
A & fad agf &1 T F7 g9 smAId
FT 12 § ot it giw 71 faaty w3 <@
& #r 7Y wig 77 fAata s O T
F7 faqa & 7 #ar F+F 7 qvHT At AW
¥ faata #1 % agf g 7
FZNT FIFTT IH WAX H FIF IS
FY Fa17 8 7

st Q\Gez wFHATAT ;. FF ATT AFY
FfY & fr T @ig w7 0FANT g1 @G
2 | The export of be.f is banned,

SHRI ATAL BIHARI VAJPAYEE :

Sir, this is a serious matter. Beef is
being exported as buflallo meat.
MR. SPEAKER : Hec¢ is there on

record. You can give me motion under

rule 111.

SHRI ATAL BIHARI VAJPAYEE :
Sir, allow me to ask for a clarification.
It is not a fact that beef 1s being export-
ed as bufTallo meat ?

weaww AR ;- ArAAA) 1, e
AEY 1 Y FIT G |

o g7 quw ;. Flw FA FrIy A
areaEd fgar war g 05 #1797 #71 &F
¥ et ¥ graa fwar srawr o gw
ATRATHT & s 7T F1E fAdw dem
q war g sar ?

FT FIAAI FT THT J8T g1 G
a7

geaf ¥ Wl 9T AZIAST FT7 FAT
5 ITarn d&f & wrar agf S,
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fis T WY qgt 9% IIAM g1 F1 AFTARAT
FATFT 12T 7 @1 & | FaF faoda,
gg F197 gt &% & a7 & g% faa
3 9 ¥ FATAIT TG 9 TG 8 |
I A ¥ 15 ardra F) ser-ar
graag are ¥ s §1T I 929 F
Wt ag 197 § fF Ieq o a7 @k
T g, IAE FA w9 & fA7 I8
agY ¥en s, wfFT agi 97 39 gran
T8 JIZTWAT TAT &1 FTAT F 7A
& Fardr agi e qeamag fpar qar 20 &
SAAT A1gAT § fF #3171 Fgh 9T g9eqU-
gfgat a7 arY-arst gar ?

dfaneq & 7g 9@ Wrg fF gare
qarg T ITEIET q4T #7 FEqT F4T
fea-sfafza v gt ar & 2 7 =7
A &1 0FT F fav atr gurE O
a Iognn A& &t g917 & fAo
qEHIT AT FTIE Y

st qlreg w&aTM o 7 AlAL gaTe
aF g arg g |

ALq@ WEIIG . GIIT AN AT R
f& Z& a1 as2 frar, gz & a9z fEar
s 1 w97 At qu sfgaem fEar
M |

st Qe wwarAr o 77 3 2 fr
grgw  fafaezy 7 &1 93 fqar 2
TEATHEEA &1 §AAY f2E qadie
F1 gYAT &, SN WLT ATHIT #47 F
gFdl g 7 FW SYIAT A SAET HIE
fafreed #t feadsz av %7 &, g
AT § AT IR I FIT GFA §,
afipa vt Y qutadr F8Y & o w22z
& ot @1 geestd w7

o woor weF aiE ;& oA F1gan
g fr faar smdw & @ geq wiaAg}
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Y §, 77 FA-FA Y gEy 7AT §
ax FA-FT @ g3w GIFL § AN
¥z & geral #1 qrAq ¥ fay da
gy € ?

¥a1 g a9 ¢ & oY @i 7 fadw
¥ v #3990 gfadsg ar faar
aar g 7

st Qlez wEAAr - A arg A
qg¥ #21 f& a7 =a@r agr g @
gget @A g IAF are ¥ A qg FFAT
sigar g f5 fat ot % fafreee i
T aF gg e 71 8, AF 7 TF FEI
& fF o A7 S7% €7 F  HGL FATAT
TAT & IF FT v ATE ¥ FEAHIOA

grvar 2

SHRI E. BALANANDAN : Sir, on
religious grounds U ecating of cow is
banned, those who are not bound by
these kinds of religious objections, and
lakhs of people all over the country,
are eating beef. Therefore, any State
Government  should be given the full
freedom to implement the direction of
the Central Government relating to the
requirments of each particular State,
looking to the position which is pre-
vailing in each State.  Thercfore, Sir,
will the Government take that step ?
This is my question

SHRI YOGENDRA MAKWANA -
The Directive Principles to be followed
by the State Governments are very clear
in this regard. For the information of
the Hon. Membcr, I would like to read
it so that he can know about it. Article
48 of the Directive Principles of State
Policy states as follows :

*“The States shall endeavour to
organise agriculture and animal
husbandry on modern and scienti-
fic lines and shall, in particular,
take steps for preserving and
improving the breeds, and pro-
hibiting the slaughter of cows
and calves and other milch
and draught cattle,”
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So, this position is made very clear in
our Constitution itself, as Direction has
been given to all the State Governments
to ban cow slaughter and its progeny.

SHRI INDRAJIT GUPTA : What
about non-Hindus ? Non-Hindus are
also compelled not to eat the cow.

St g7 Ww qTAIT 0 WA W@y
A9 sETg § a4y g g owArea
gIFTT TF &1 w1 & fou st Afg
A fagai & sav sfzag g | & sraan
wrgar g fw #a1 alEw &1 Fea AFA
Fr 1§ Aify wra awwe #1 ¢ ar
agr ?

=l aWx AFATA . gE AT
qg ®gA1 TTAT &, HIT 3G :

Entry No. 15 of List Il of the
Seventh Schedule of the Constitution is
very clear in this regard. It is wvery
clear that it is a State subject. As I
have already said, we can only prevail
upon the States to implement the laws
which they have already enacted. In
case the law is not enacted, we can
request the State Government concerned
to make a law. But today, the Govern-
ment of India cannot to anything more
than this.

Tsal ® @rAFEAY T ATFETA

*400. ste sifwa gwiT Agar:

st @eger Aroaw fag : 891 @
sty amfwe qfa #=N famafafes
STAFIT gwiT arar faavor @wr 9z
9T T@A F) FI0 FA fF

(%) #ar T GIFT 7 UAT 1
IAFY ATAVARAT ¥ FIIT GRIFAT &7
#zr arafeq &7 § THIC FT faav

#

(=) afz g, at wad a1 F10 § ;
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() 3T FIFTT T AT I HT
1 dwfeas gag F F1 gy fear

&
(%) afz g, ar Fedae satr a4

&

(%) #ar 38 wag ¥ 3@ weA) §
afq safeq mrare=Y &) afs z:1% qre
FT FT & T §; X

(7) afz g, ar eg-arT S9-
wEarst &1 wfq gErd fraar grarea
Tears fagr T w@r 2 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M. S.
SANIJEEVI RAO) : (a) to (d) Allotments
of foodgrains to the various States/Union
Territories are made on a month to month
basis taking into account the availability
of stocks in the Central Pool, relative
needs of the various States, market
availability, and other related factors.
As a result of monthly reviews, the
allocations are increased/decreased,
where necessary. The allocations from
the Central Pool are only supplemental
in nature and the need of the
population have to be met through
free market mechanism, supplemented
by the public distribution system. ~

(e) and (f) No, Sir. There is no
reduction, so far as allocations from
the Central Pool are concerned. How-
ever, the method of distribution, its
coverage within the State, and the scale
of issue to the consumers, are all
decided by the State Governments,
keeping in view the various factors that
may prevail from time to time in various
places in their jurisdiction.

Sto sfem Fure Agar : fagrw
Tsr G gy & feafa waraw § @
SaFT afgsia W gy § garfag @
Far feafs o ag sgar fd we
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ArgET FIA ATIH €TET Y § AR
graafas faaxw swEt & afafes
qFT QWX GA T AEAT § SAAT AT
ArFLGFATAY FY TI0 FIAT grar g, gIT
IR & gAIrEErd #7a 3w wfeat
& AT ZAFT FYT FAT GIAT | FAT TAAY
ggreg aaro fr fagre sy § w13l
wEYT ¥ g & fraar arq ¥ smazq
wiar g § ot Fraar sg T frar g ?

MR. SPEAKER : Qustion Hour is
over.

WRITTEN ANSWERS TO QUESTIONS

Restriction On The Sale Of Panghat And
Rath Vanaspati Ghee

*392. SHRI MANOHAR LAL
SAINT : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
refer' to the reply given to Unstarred
Question No. 206 on 25 July, 1983
regarding production and sale of Panghat
and Rath Vanaspati Ghee and State :

(a) Whether Government propose
to fix with immediate effect 10 per cent
of ghee packcd in Panghat tins as the
limit for packing of ghee in small tins :

(b) the reasons that restriction on
the sale of Panghat has been imposed
but there is no such restriction on the
sale of other brands vis. Ganesh No. 1,
Dalda, Gopal, Sunchri Tir, Gagan,
Rajhans, Sohna, Chetak, Hanuman,
Boat etc; and

(c) Will the restrictions on the sale
of Panghat ghee be also lifted since
this creates shortage in the market
Viz-a-Viz blackmarksting by the retail
licence holders ?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a) to (c) Government of India
have stipulated that, by 31-8-83, the
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production of vanaspati by a vanaspati
unit, during any calendar month, in
small packs, i.e., 1kg, 2 kg, 4 kg and
5 kg, both in tines as well as in high
density polythene containers, shall be
so regulated as not to exceed 90% of
its average monthly production of
vanaspati in small packs, during the
oil year 1981-82. This order will
uniformly apply to all vanaspati units
manufacturing small packs.

The restriction on production of
small packs is expected to increase the
availability of vanaspati in loose form
to meet the requirements of general
consumers.

Public Distribution System Through Fair
Price Shops

*393. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of FOOD
AND CIVIL SUPPLIES bs pleased to

state :

(a) Whether Governmenl are aware
of dissatisfaction about the public
distribution svstem through fair price
shops in regard to quality and quantity,
weights and measures, irregular supplies
and unfair service by the shopkeepers;

(b) Whzther Governmeznt propose
to modernise the public distribution
system by making provisions like pre-
cleaning of foodgrains, packing pulses,
maida, suji and sugar in polythene bags
etc.; and

(¢) if so, the details there of ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a) to (¢) Under the present
scheme of public distribution of essential
commodities, the organisation and
administration of thz Public Distribution
System in the respective States is
primarily the responsibility of the con-
cerned State Government. In the
guidelines given by the Central Govern-
ment, the State Governments have
already been asked to review the working
of the system from time to time and



13 Written Answer

to see that it works in a smooth and
effective manner. For maintaining the
supply-line, the State Governments have
been urged to effect a greater degree of
coordination in repect of lifting, storage,
transportation and distribution  of
essential commodities through the fair-
price shops. They are also to see that
these commodities do reach the bona fide
consumers at pre-fixed prices. Checks,
both regular and surprise, are to be
undertaken by the local authorities of
the State Government on the working
of the fair-price shops to see that
irregularities do not take place. where-
ever such irregularities are detected,
strict action under the law is to be
taken. In order to associate the general
public with the working of the system,
the State Governments have been told
to set up Advisory/Vigilance Committees
at the field level which could keep a
watch on the working of the Public
Distribution Svstem  in their areas.
Reports received from the State Govern-
ments show that they have been taking
action in accordance with the above
guidelines. Complaints about dissatis-
faction with the Public Distribution
System, which are received by the
Central Government, are passed on to
the concerned State Government far
appropriate action

Under the present scheme of Public
Distribution, the Central Government
supplizs  wheat, rice, sugar, imported
edible oils, kerosene, soft coke and
controlled cloth through the system.
Gencerally speaking, the Cenlral Govern-
ment is in favour of issue of these
commoditics in  bulk rather than in
packed form so as to pul down on the
cost of distribution and thus to keep
the issue-prices of these commodities
at a level where they could be afforded
by even the weaker sections of the
society. Neverthcless, as the system is
administered at the local level by the
State Governments, it is for the latter
to consider whether it would be feasible
to pack any of these commodities

before issue.
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Facilities' To Indraprastha. Extension II

*395 SHRI VILAS MUTTEMWAR :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether General Development
Plan of Indraprastha Extension 1
(Shahdara Zone) was finalised sometime
in 1971 and land was allotted to house-
building cooperative societies;

(b) whether building plans have
not been released to most of the house
building cooparative societies in that
area and many of the societies plots
are not inhabited;

(¢c) whether peripheral service
like water and sewarage facilities have
been provided to the residents of these
societies;

(d) if not, why even after 12 years,
these basic facilities are denied to the
residents of these societies cven after
recovering peripheral charges from
them amounting to several lakhs of
rupees; and

(¢) by when these facilities are
expected to be available to the residents
of the area ?

THE MINISTER OF PARLIAMEN-
TRY AFFAIR’S AND WORKS AND
HOUSING (SHRI BUTA SINGH) : (a)
General Development Plan of Indra-
prastha Extension II (Shadara Zone)
consists of two parts. One part covers
Zones E-8 and E-12 and the other part
covers Zones E-9, E-10 and E-11. These
were prepared for allotment of land to
the cooperative house building societies
and were finalised by Delhi Development
Authority in December, 1972 and August,
1971 respectively.

(b) Out of 43 cooperative house
building societies.in this area building
activity has beem released in respect of 38
societies.
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(c) The work of peripheral services
like water supply, sewerage, drainage
and roads is in progress.

(d) According to the information
given by DDA the delay in the provision
of these facilities has been due to various
factors like (i) highly undeveloped nature
of the land in question; (ii) unwillingness
of the Societies to pay the development
charges for the peripheral services as
demanded by DDA; and (iii) time taken
in apportionment of the agency wise
responsibility for execution of various
types of development works in this
area including peripheral services.

(e) The Delhi Development Autho-
rity expect that most of the awarded
works for these services will be campleted

by the 31-3-84.
Flood Control Measures In Assam

*401. SHRI BISHNU PRASAD :

SHRI SONTOSH MOHAN DEV :
Will the Minister of IRRIGATION be
pleased to state :

(a) progress made by the Brahma-
pura Board in regard to flood control
measures in Assam; and

(b) special allocations, if any, made
by Government during the current
financial year ?

THE MINISTER OF STATE OF
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA)
(a) The Brahmaputra Board has taken up
hydrological and hydrometeorological
observations and studies in Brahmaputra
basin for preparation of the Master
Plan for controlling floods, bank erosion
and improvement of the drainage
conditions of affected areas. The Board
has also expedited the investigations
on Dehang and Subansiri multipurpose
projects and have prepared their
reports. The studies undertaken so far
show that- ‘the multipurpose storage
reservoirs  on Dechang and Subansiri
would help moderate flood peaks, reduce
the flood levels and also the duration of
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the floods and drainage congestion in
varying degrees in the Brahmaputra
Valley., The Board has taken up in-
depth study on the acute erosion problem
of the Brahmaputra and has also initiated
the model studies.

(b) An outlay of Rs. 7.5 crores has
been provided during 1983-84 for grants-
in-aid to the Brahmaputra Board for
its various activities.

A g

*402. o gOm vaa : #a7 wiw
wiAl farafafga saFd gl arar
TF fqaToT qWT 92 9T (@A F FAT
CECIEN

(%) 7ar ad 198283 & faq
gt &9 23 fauifea @=a ameq &<
fear o 8

(=) afz g, at qeaady sqYar Far
alr Fo T H § gaa-79F faad
yfw arzsiarzT ae w@E q4r ovg
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i€ g §; N7

(1) &z Far Usw FIEA A
a1 Frsar qx feaar sag fwar qar
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gfa wextag § wisw aet (s
Wity AFFAT) ¢ (F) AT (@) S,
gi | ITgz =97 & gafaqg fasra &
fao 324 gem-srafrarasl & @sy
FT IAAT H 4246 FeR-wefqarsay s
g frar 731 § | gew-a@fgarasl §
aga arg wE Y qar gsAd vl
aat & 9zfaal & qga wAla o=-
faqrast & a1z § AT AT &7 FT
USIFIT SYI G972 9T (@ qC
fagsmr & fagr Tar &
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(T) ST FAT F AFAE TN 10-12 FUF WA K7 gAafw @9 #
A F gagT F fau usal gy af f
sy @At a1 fafasa asanal & qga

faazor
UST [F9 U5 @A qET 1982-83 i, 1883 a% g§ sfq
Afar  =dfar gAfer gew- qRED @A
qeH- qEn- gen- EEE w1 agfaat
- - - [ECINEY ¥ agd

fawrast  fawasY  fawrsrst & dga ERICUEEE
Tt Aear  FTEA  FyEeqr gy aar fawraw) &

& CLECIE qET Y
(1 &) a7 TqT
¥ &7 (FMT
)
| 2 3 4 5 6
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2, &AW 125 125 125 125:00 350°00
3. fage 300 300 350 — 141900
4, AT 200 200 200 242°00 —
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6. fgmras aw 50 50 50 4:41 40-72
7. S I FEHI 75 75 79 1°30 292
8. FAfeF 150 150 175 87-48 15613
9, FA 140 140 198 29-49 —
10, Heq 93T 420 420 620 615-00 1076:31
11, wgIwse 296 296 296 26900 894900
12. wforge 26 26 5 675 1500
13, Rt 2 2 L — —
14, TRt 21 21 2 — e
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] 2 3 4 5 6
15, Igrar 280 280 370 64-00 12:92
16. 7T 60 60 16 5000 58700
17. UFEAT 200 200 200 — -
18. fafery 3 3 — - —
19. aﬁwaarg 200 200 212 101-53 324-4]
20. faqer 17 17 17 39-00 —
21. IFT 9IT 600 600 600 627-00 453-00
22. afrgn g 200 200 298 15-00 40-00
23. ¥z g fastais

§19 993 5 5 5 2'84 —
24, AFUTTA FIT 48 48 — _ o
25. FvENg = 9 002 002
26. ITT 79T AT

gasr 1 ! - - —
27. fgest 5 5 e s -
28. Mar, THA q4r

i) 12 12 - s -
29, @FETFHIT 5 5 - B _
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I 3824 3824 4246  *2919'82 1745238

* fagre, wfogz Fmrery, wraeara, fafawn, seoraer 93w wegl qgr w9 Gear
26 & 31 T fim wo g usy q@w & AT q@-fawasy F qga arg af
I & aiFe y-wa@aw & qU W F qvEr WA N ICT | g9 gAY -
gaeor I g7 § | fafmsz-eqarafa o1 & w170 oqdiy qur @gIIR A%
¥ gen-sefawras) &7 J1H1T 1,000 1T § F7 §) GFAT 8 |
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rasten =2fean & fawz geam
&1 fanto
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(m) feest fagra gifgscr A
gfaa fear & f5 Fam ofwag &«
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FIeEg 27 ¥ uw A ¥ afuw gghw
qof #i¥ far war ar

(7) fezet famwra arfaswzo §
gfe7 foar 2 % aq¥ saveq 2feam
Fragq a1 aequar fanfr fafa &
argwT faafor #1a 51 g ¥ gmfeq
frar war ar s f5 ofrmd &=t &
F1wl 927 9 77 fagr agr ar

Self-Financing Commercial Establishments
Projects Of DDA

*404 SHRI SUBHASH YADAY :
SHRI BHIKU RAM JAIN

Will the Minister of WORKS AND

HOUSING be pleased to state :

{a) Whether Government have seen
the Press reports appearing in the Indian
Express dated 19 July, 1983 stating
that DDA is going to start new ventures
for businessmen, commercial establish-
ments and treaders under the new
Sclf-Financing Commercial Establish-
ments Project on the Pattern of Self-
Financing Scheme; and

(b) if so, the broad outlines of the
Project ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : (a) Yes sir.

(b) A Scheme for construction and
disposal of floorspace in multi-storeyed
commercial buildings to be constructed
by the DDA on self-financing pattern
has been approved in principle by
the Authority. The details are being
finalised.

faeet fawra wifuwew & qaf faeslt
feas wratmg 7 3-5 wE TOF
|21 AT

*sft v e g
T Qo Fo ArAWT : Fq7 fauier stz
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qrat® HeA! Ag &q AT FA FIA
fE :

(%) #ar feedt fawrq sifgaa
& uF qaf faest fewa srataa & 30
ST 1983 Ft 35 @@ TR & wfw
qe & af 4T,

(@) afz gf, @1 ¥ g8 @A &
feeet fasra wifaswr & afgsfigl
FT 19 19 T Wl q7&E &;

() afz g, a1 &F TF qEHIA
FT FEATEN F1 g A g9 GEg A
fean sa=ifegt  erggr safzagi &1
gfoga faar aar 2, &y

(7) afs «1% FaaEr ag 1 af
ar g% Fq4T FILT § 7

wadia w14, @q aqr fagfn &tz
srarE At (o &z fag) o (%) o,
7g | ag "wzar 1-7-1983 #1 g§ 41 )

(&) wraarr a4t St afqa sraTeiT
g1

(1) stz (=) w97 adf gaar |
Measures To Increse Pulses Production

¥406. SHRI D.L. BAITHA : Will the
Minister of AGRICULTURE be pleased
to lay a statement showing :

(a) whether jt is a fact that
Government have taken various measures
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to increase the production of pulses in
the country;

(b) if so, the details thercof and
year-wise targets fixed and the achieve-
ments made during last three years
(State-wise); and

(c) What is the targeted year when
the country would be able to meet the
entire requirement of pulses from its own
production ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
and (b) Yes, Sir. The Central Govern-
ment have been implementing various
development programmes to increase
the production of pulses through
Centrally Sponsored and Central Sector
Schemes.

Under the Centrally Sponsored
Scheme for development of Pulses,
assistance is provided to the farmers by
way of subsidies on certified/truthfully
labelled seed, plant protection chemi-
cals, plant protection equipments,
operational charges and rhizobium
culture. Assistance is also provided to
the State Governments for laying out
demonstrations and  production of
breeder/foundation seeds and irrigation
charges for production of pulses during
summer so as to motivate the farmers
to adopt the improved package of
practices. A Minikit Demonstration
Programme is being implemented under
the Central Sector Scheme wherein the
seed packets of pulses are distributed
free of cost to the farmers for popu-
larising the improved varieties and
larger area coverage. Recently a new
Scheme for Assistance to Small and
Marginal Farmers has been introduced
under which Minikits of pulses and
fertilisers are proposed to be supplied.
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State-wise target fixed and the achievements made during the last three years

are given below :—
(Production in lakh tonnes)

State 1980-81 1981-82 1982-83
Target Achievement Target Achievement Target Antici-

pated
achiveve-
ment

Andhra Pradesh 3.65 4.45 3.90 4.55 4.30

Assam 0.44 0.47 0.57 0.52 0.68

Bihar 6.85 8.33 6.49 7.80 7.30

Gujarat 2.43 2.67 2.75 3.50 3.13

Haryana 10.55 5.05 11.04 3.44 ll_.24

Karnataka 5.86 4.63 5.81 5.99 6.50

Madhya Pradesh 21.00 20.11 20.67 23.84 21.70

Mabharashtra 10.60 8.31 9.27 10.39 10.28

Orissa 8.10 8.86 8.09 8.61 10.04

Punjab 3.45 2.00 2.87 1.59 3.07

Rajasthan 19.40 11.70 18.53 15.20 18.90

Tamil Nadu 2.20 1.47 3.40 2:19 4.21

Uttar Pradesh 24.00 25.24 27.62 22.68 29.40

West Bengal 2.63 2.38 3,22 2.35 3.65

Others 0.84 0.90 0.88 0.86 0.80

Total 122.00 106.27 125.11 113.51 135.20  119.50*

* Final estimates of production have not been reported by some of the
States. The year was marked by a severe drought.

(¢) As per the report of the Steering
Group on formulation of of Sixth Five
Year Plan (1980-85), the requirment of
pulses at the end of Sixth Plan period
would be 14.5 million tonnes. Accor-
dingly, the production target has also
been fixed at 14.5 million tonnes during
1984-85.

(%) #®ar ag a9 & fv @remr
gratw F qw § wrag gfo & faavow &
FR # g1 arfFaa fram 2

(=) afe gf, a1 gl sater aqr
g Al

() 3@ Fg § wsT FEd w

w1ad qfa & faaeor &1 g7 wisaw
S fedr mo fA3wi @1 st gar 7

*ut +iw fag .

st WANGT @I GAY : FAT QA
fawre @ gz FarA # FOr HIA
fF

gty fawrg W@y & W
(it gfema faw) @ (%) & (1) yfa &Y
sfgFan AT I9TH F ereqag wow A
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#r wE wrwg qfw w1 faawor 20-g0
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77 B3 faaway, 1982 & oy qar
#Frg mifga =31 & use3 afemy w1
UF GFHAT AT 97 | THE qIATE W
TH WEATAT  FII0 TAST FIFTIN FL
TRA-FYT 97 qF WA A7 < F frad
gqfy fgavo 3qrat & wrF 0 fafersz
Ffagi aar af stz 3T FIAATE
77 & g7 fao am )

Apple-Scab  In  Orchards

*408. SHRI JITENDRA PRASADA :
Wiil the Minister of AGRICULTURE

be pleased to state :

(a) whether the attenuon  of
Government has been  drawn towards
serious  fungus  discase  calle *Apple-
scab’ claiming and ruining almost all
the apple orchards and their production
mostly in all the apple growing States
of Jammu and Kashmir, Himachal
Pradesh and hilly arcas of Utter
Pradesh;

(b)y it so, whether the Central
Government have taken steps to send
tcams of horticultural experts to these

Siates to  diagnose  the  devastating
disease and rushed adequate assistance
as a compensdation to the apple produ-

cers of these States:

(¢) whether State Government of
Himachal Pradesh and some organisa-
tions of apple growers from the State
have urged the Central Government to
come to the rescue of  the apple
producers by way of sending free of
cost sprarying medicines and  providing
support price of Rs. 200 per quintal;

(d) if so, the action taken

thereon; and

(¢) il not, the reasons for the
same ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
Yes, Sir. The problem of apple scab
disease in Jammu and Kashmir and
Himachal Pradesh is known since long.
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So far, no report of this disease
occurring in the hilly areas of Uttar
Pradesh has been received.

(b) Yes, Sir. Teams of experts
were sent to both Jammu and Kashmir
and Himachal Pradesh in order to make
an on-the-spot study of the conditions
of disease and to suggest suitable
control schedules against this disease.
On the basis of their reports adequate

quantities of fungicides were made
avilable to Himachal Pradesh and
advance releases of Central subsidy

were made to these two States.

(c) to (¢) The State Government
of Himachal Pradesh had approached
the Centre for providing cent per cent
subsidy on fungicides. No proposal for
providing support price for apple has
been received from the State Govern-
ment. Apart from advance releases of
Central subsidy as above, the State
Government has been advised telegraphi-
cally to use their margin money for
natural calamities to take preventive
control  measures and to supply
fungicides on cent per cent subsidy
basis to small and marginal farmers
and on 509, subsidy to other farmers.
A further assistance of Rs. 13 lakhs has
also been approved for various other
plant protection measures.

Fake Permits For Fair Price Cement

*¥409. SHRI ANAND SINGH
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that a
racket involving the issue of fake permits
for the purchase of fair price cement
has been unearthed in Delhi recently;

(b) if so, whether any inquiry has
been made in this regard; and

(c) what action has been taken

against the racketeers ?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI BHAGWAT
JHA AZAD) : (a) to (¢) Yes, Sir.
Delhi Administration has reported that
a first information report was lodged
in this regard on 23-12-1982 at Police
Station, Shahadara. As a. result of
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subsequent investigations by the Delhi
Police, 6 persons have been arrested.
Further action would be taken by the
Delhi Administration after the investi-
gations are completed.

Roller Flour Mills In Gujarat

¥410. SHRI NAVIN RAVANI :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the number of roller flour
mills working in Gujarat State and the
present monthly capacity;

(b) whether it is a fact
quantity of wheat supplied
much less than the capacity;

that the
to them is

(¢) whether it is also a fact that
Central Government have permitted
installation of additional mills in the
State;

(d) if so, the number of letter of
intents issued and what is the milling
capacity of each rolling flour mill per
day and the quantity of wheat required
per month for rolling by the mills; and

(e) whether Government  will
consider to release additional wheat for
those new roller flour mills for which
licences have been issued ?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI BHAGWAT
JHA AZAD) : (a) At present there
are 20 licensed units in Gujarat with
monthly capacity of 20,636 tonnes.

(b) Yes, Sir. The present monthly
allotment to Gujarat State is 8,800 MTs
per month.

(c) and (d) Out of the new units
permitted to be set up or registered by
the Government of Gujarat during the
period June 1979 to May 1980, when
such permission could have been accord-
ed, seven have been licensed and are
included in the answer to part (a).
Six more units have boen cleared by the
Central Government and dre under
construction. All these new units have
a capacity of 750 tonnes per month.

(¢) The allotment of @ wheat to
various States for grinding by roller
flour mills is made on month to month
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basis depending upon the availability of
stocks with the Central Pool, requirment
of such products in the State and other
relevant factors. The requirement of
newly commissioned units has to be
met out of the total allocation of
wheat to the State Government for this
purpose.

Leakage Of Revenue In CPWD, Land
D.O. Aand DDA

*411 SHR1 ATAL BIHARI
VAJPAYEE : Will the Minister of
WORKS AND HOUSING be pleased to
state :

(a) whether a large amount of
Government dues are lying unrecovered
by Central Public Works Department,
Land and Developmant Office and Delhi
Development Authority; and

(b) if so, the steps taken to stop
leakage of revenues and recover Govern-
ment dues ?

THE MINISTER OF PARLIA-
MENTRY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : (a) Yes, Sir.

(b) Maximum possible steps te
recover Government dues in accordance
with the law are being taken.

Eradication Of Pests

*4]2 SHRI K. RAMAMURTY :
Will the Minisiter of AGRICULTURE
be pleased to state :

(a) the steps being taken to
eradicate pests and diseases affecting
crops in 300 lakhs hectares and culting
agricultural production to the tune of 5
to 25 per cent;

(b) the details of the scheme
under which Rs. 5 lakhs would be given
to each of the 5100 blocks during the
current kharif season for purchase of
inputs; and

(¢) how much of the above finan-
cial allocation has already been released
by the Centre ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANAY) : (a)
The following are the important steps
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taken for eradication of pests and diseases
affecting thz crops in the country :

(i) Central financial assistance to
the State Governments/Union
Territories under the Centrally
Sponsored Scheme for Control
and Fradication of Pests and
Diseases of Agricultural Impor-
tance including Weed Control
in Endemic Areas;

(ii) Continuous pest and disease
surveillance, including rapid
roving surveys in the States;

(iii) Popularising integrated pest
management. This programme
mainly aims at popularising
adoption of wvarious cultural,
mechanical and bioligical me-
thods  including need-based
application of ecologically
accepted pesticides;

(iv) Imparting training in various
aspects of plant protection to
in-service personnel and unem-
ployed agricultural graduates;

(v) Adoption of villages in order to
transfer plant protection techno-
logy to farmers;

quality

(vi) Ensuring supply of

pasticides.

(b) Under the Centrally Sponsored
Scheme for assistance to small and
marginal farmers for increasing agri-
cultural production, the outlay for this
year per block is Rs. 5 lakhs for each
of 5019 blocks in the country. Fifty
per cent of this amount is borne by
the Central Governmant and the balance
50%, by the State Governments. In the
case of Union Territories, the total
outlay is borne by the Government of
India, Of Rs. 5 lakhs, 3.50 lakhs are
for subsidy on minor irrigation,
Rs. 0.50 lakh is for fruit and fuel tree
plantations and Rs. 1.00 lakh for distri-
bution of minikits of fertilisers and
seceds of oilseceds and pulses, land
development and staff.

(¢) The Government of India have
so far released Rs. 35.01 crores to the
States who have agreed to provide the
matching contribution.
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Interim Relief to FCI Employees

4435. SHRI BHEEKHABHAL :
SHRI MANIT RAM BAGRI :

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Government have agreed
to pay interim relief pending decision
about wage structure of Central Govern-
ment employees through 4th Pay Com-
mission;

(b) whether demand for payment
of interim relief pending wage revision,
from Food Corporation of India Em-
ployees has bzen uader consideration of
Government for the last 2 ycars;

(c) if so, the latest position about
payment of interim relief to F.C.I  em-
ployees and whether in view of announce-
ment for payment of interim rclief for
Central Government employees, the
Food Corporation of India employees
will also be extended same benefit; and

(d) whether Government/Food Cor-
pora.ion of India have decided to form
Pay Committee for Food Corporation
of India employees also for reviewing
wages structure/allowances or they wish
to settle it through negotiation with
the Unions 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANJEEVI RAO) : (a) Yes, Sir.

(b) The demand for payinent of
interim relief pending wage revision has
been under consideration for sometime.

(c) The matter is yet under exami-~
nation.

(d) An Informal Group of Officers
was constituted for the purpose. Nego-
tiations are held by the Management of
FCI with the Unions in thier respect.

Import and Export of Rice
4436. SHRI ASHFAQ HUSAIN :
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Will the Minister of. AGRICULTURE
be pleased to state :

(a) whether Government’s attention
has been drawn to the export of high
quality rice and other sceds, if so, de-
tails of complaints received by Govern-
ment and action taken thereon; and

(b) whether it is a fact that import
of rice has arisen from failure to take
suitable and timely action on the in-
formation availabe with Government
and if so » corrective steps proposed ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
No specific complaint about the export
of high quality rice seeds and other
seeds has been received by this Minis-
try. However, some Members of Parlia-
ment brought the question of export
of rice sceds to the notice of the
Government and this matter is being
looked into by the Ministry of Com-
merce. However, according to the
existing export and import policy of
the Government of India, seeds of
foodgrains, cxcept wheat seeds, are
exported on the basis of Open General

Licence subject to quality control
certificale being  obtained from the
National Seeds Corporation or any

State Seed Certification Agency. The
export of seeds of pulses and oilseeds
is banned.

(b) No, Sir.

Supply of Poor Quality of Steel by
SAIL, IISCO and TISCO

4437. SHRI D.S,A. SIVAPRAKA-
SAM : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
State :

(a) whether Government of India
are aware that M.S. Rounds supplied
by SAIL, IISCO and TISCO are poor
in quality of steel though they bear 1.8,1.
certificate mark; and

(b) if so, whether Government will
takc action against the concern firms ?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANJEEVI RAO): (a) SAIL, IISCO
and TISCO hold ISI certification marks
licences under two ISI Standards which
cover mild steel rounds also. The
Certification Marks = Scheme, under
which these licences are issued, provides
for procedure for redressing the com-
plaints from purchasers and consumers.
ISI has not received any complaint
from any users about the poor quality
of mild steel rounds supplied by SAIL,
IISCO and TISCO.

(b) Does not arise. If any complaint
is received, it will be looked into by
the ISI and necessary action taken in
accordance with the Certification Marks
Scheme.

Area of Cultivation of IARI Varieties
4438, SHRI R.L.P. VERMA : Will
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the Minister of AGRICULTURE be
pleased to refer to the reply given to
Unstarred Questions No. 9598 on 2
May, 1983 regarding Achievement of
IARI in agriculrural production and
state the areas in the country where
IARI varieties released during the last
five years as listed in part (c) of the
reply are being cultivated by the
farmer ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) :
The areas of cultivation of varieties
developed at Indian Agricultural Re-
search Institute, based on the recom-
modations of the concerned Crop
Improvement Project Research Workers
Workshops, and the Release proposals
submitted (o the Central Sub-Commit-
tee for Release of Crop varieties of
the Government of India, is given in
the attached statement.

Statement

IARI varieties released during last 5 years

Crop Variety Arcas recommended for cultivation
WHEAT CC 464 Penninsular Zone (Maharashtra, Karnataka,
Andhra Pradesh, Goa and Plains of Tamil
Nadu)
HD 2189 -do-
HW 657 -do-
HD 2177 Northern Zone (Punjab, Haryana, Western
U.P., Delhi and parts of Rajasthan and M.P.)
HD 2204 Northern Zone (Punjab, Haryana Western
U.P., Delhi and parts of Rajasthan and M.P.)
MIKS 11 -do-
IWP 72 -do-
HS 86 Northern Hills Zone (Himachal Pradesh, U.P.
Hills and J. & K)
HW 517 Southern Hills Zone (Hills of Tamil Nadu)
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Crop Variety Arear recommended for cultivation
Kshipra Central Zone (M.P., Gujarat and parts of
U.P. and Rajasthan)
HD 4530 -do-
1 HD 2278 Maharashtra
HD 2285 Punjab
HD 2204 Nepal
Barley Kedar North Eastern Plains Zone
BAJRA B) 104 For all the bajra growing areas of India.
BK 560 Tamil Nadu, Maharashtra, Andra Pradesh,
Rajashthan and U.P.
BD 111 Delhi, Rajasthan, U.P.
GM 46 For all Bajra growing states, except Punjab,
U.P. and Karnataka.
BD 763 U.P., Maharashtra, Delhi, Andhra Pradesh,
Tamil Nadu, Gujarat, Rajasthan and Haryana.
SORGHUM PC 6 Suitable for general cultivation throughout
(Fodder) the sorghum growing regions of India, parti-
cularly Northern and Central India.
FODDER Deenanath All over India except the hill tracts where
Grass temperature is low.
MOONG PS 16 For all Moong growing Stutes.
S-8 North Western Parts
PS 7 Northern Plains for summer season.
PS-10 -do
PEA Hans North Indian Plains and Central India.
GRAM Pusa 209 For Noth Plain East Zone (Comprising Eastorn
U.P., Bihar, West Bengal and Assam). Now
released for Peninsular zone also,
Pusa 212 For Central Zone (comprising M.P., Gujarat
and parts of Rajasthan)
ARHAR Pusa 74 Irrigated areas of north-west Plains and the

Central Region.
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Tension between Workers and Manage-
ment in ICRISAT in Medak District

4439. DR. VASANT KUMAR
PANDIT : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether during the last few
years there is incrcasing tension and
strained relations between the Indian
staff and workers with the foreign
management in the prestigious ICRISAT
(International Crops Research Institute
for the Semi-arid Tropics) in Medak
District.

(b) if so, what are the grievance
and demands of the Indian staff workers;

(¢) whether the ICRISAT enjoys
special immunities and privileges and
non-application of Labour Laws, Texa-
tion etc. due to which the ICRISAT
management is non-cooperative and
disregards normal norms; and

(d) if so, the reaction of Govern-
ment and steps taken to  bringamity
between the workers and the manage-
ment ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) :
(a) There were some work stopages at
ICRISAT by certain groups of staff and
workers this year with reference to
certain demands made by them.

(b) ICRISAT has reported that
pending grievances and demands have
been amicably settled.

(c) In exercise of thc powers con-
ferred by Scction 3 of the United
Nations (Privileges and Immunities)
Act, 1947, the Central Government by
Notification dated the 28th October,
1972 has inter alia declared that the
provisions of Article I, Article II,
Article V (Section 17, 18(b), (d), (e)
and (g), 19, 20, 21) of the Schedule to
the said Act shall, subject to the modi-
fications as indicated in the said Noti-
fication, apply  mutatis mutandis to
ICRISAT and to its officers recruited
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on an international basis. This Inter-
national Organisation accordingly enjoys
all the immunities and privileges to the
extent granted to it, in terms of the
above said Notification issued by the
Central Government. In particular,
Article II of the Schedule to the said
Act stipulates that ICRISAT, its'pro-
perty and asscts wherever located, by
whomsoever held shall enjoy immunity
from every form of legal process except
in so far as in any particular case, it has
expressly waived its immunity. Section
7 of Article Il exempts ICRISAT its
assets,. income and other property,
subject to the conditions mentioned
therein, from all direct taxes, from cus-
toms duties and prohibition and restric-
tion on imports and exports in respect
of articles imported or cxported by
ICRISAT for its official use. In spite
of various immunitics anl privileges
being enjoyed by ICRISAT as mentioned
above and particularly in spite of its
immunity from every form of legal pro-
cess, the ICRISAT has been trying to
sort out the problems and demands of
its staff and workers from time to time
through mutual consulcation and discus-
sions.

(d) It has been reported by the
ICRISAT that the demands of certain
groups of staff and workers have becen
settled amicably and satisfactorily.

Reservation of Tribal Students in Agricul-
tural and Veterinary Colleges

4440. Dr. R. ROTHUAMA : Will
the Minister of AGRICULTURE be
pleased to state :

(a) the names of the Agricultural
and Veterinary Colleges in the country
where seats are reserved for the tribal
students belonging to Mizoram/Aruna-
chal Pradesh/Nagaland/Mecghalaya;

(b) the total number of such reserved
seats in those colleges or institutes per
year for such tribal students, State-wise
and

(c) concrete proposals by such North
Eastern Tribal States, if any, to increase
their reserved quota so as to cheek in-
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creasing inflow of non-tribal technicians
from other states into states Union
Territories ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) :
(a) Seats for students belonging to
Mizoram, Arunachal Pradesh, Nagaland
and Meghalaya are not reserved by the
Indian Council of Agricultural Research
particular Agricultural Veterinary
Colleges on any long term basis. Every
year, certain consolidated number of
seats for these States are allocated to
North Eastern Council at various Agri-
cultural Universities. The WNorth-Eas-
tern Council in turn, allocates seats to
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individual States/Union Territories and
arranges the placement of students, The
total number of seats allotted to the
North Eastern Council for the admission .
of students from Mizoram, Arunachal
Pradesh, Nagaland, Meghalaya, Manipur
and Tripura for the academic year
1983-84 is given attached statement.

(b) There is no fixed number of
scats reserved for these State/Uniop
Territories. The number of seats ailoca.
ted to North Eastern Council varies
from year to year depending upon the
overall demand and availability of
seats.

(c) These States have not submitted
any such concrete proposal,

Statement

Number of seats allotted to North East Council for Mizoram, Arunachal Pradesh,
Nagaland, Meghalaya, Manipur and Tripura for the academic year 1983-84

No. of seats allotted

Discipline

B. Sc. (Agri.) 125
B. V. Sc. 37
B. Sc. (Agril. Engg.) 10
B. Sc. (Hort.) 2
B. F. Sc. 4
B. Sc. (Food Science & Technology) 1
B. Sc. (D. T)) 7

Sanctioning of Bagmati Master Plan

4441. SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION be
plcased to state :

(a) whether Planning Commission
has sanctioned the Bagmati Master Plan
estimated to cost Rs. 186 crores and
Adhawara Project costing about Rs.225
crores.

(b) whether Nepal is constructing
multi-purpose dam upstream over Bag-
mati which will necessarily deny water

for irrigation during lean days and over-
flood the arca when water is not needed
making Bagmati and Adhawara anti-
flood projects redundant as written to
the planning Minister by an M. P.; and

(c) whether even now it is proposed
to combinc Bagmati Adhawara Projects
into one, co-ordinating them with Nepal
for Dam at Noonthar to ensure irriga-
tion and flood control; and

(d) if so, the details thereof and if
not, reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) The revi-
sed estimate of Bagmati irrigation and
Flood Control Project amounting to
Rs. 185.70 crores has been considered
acceptable by the Planning Commission
in May 1983. Regarding the Adhwara
Flood Control Project, the Government
of Bihar have intimated that the project
is under investigation.

(b) The Government of India is
having talks with His Majesty's Govern-
ment of Nepal with regard to the water
resources development of the Bagmati
and other common rivers from time to
time at different levels. The Bagmati
project with barrage at Rampur as pro-
posed in the sanctioned project has been
planned for irrigation and flood control
taking into account the possible future
water resources development in the
Bagmati basin.

(c) and (d) In the talks at the level
of Secretaries held with Nepal at Kath-
mandu in April 1983, the Nepalese side
reported that the feasibility studies of
Noonthar project on the Bagmati had
not yet been completed. A view in the
matter can only be taken after the feasi
bility studies are completed and detailed
report made available by Nepal.

Milk Sold by two Government Dairies
in Delhi

4442, SHRI R. N. RAKESH : Will
the Minister of AGRICULTURE be
pleased to state :

(a) whether any MPs have drawn
attention of Government concerning non
testing of milk sold by two government
dairies in Delhi for last 2-3 years even
though milk is being consumed by
nearly 40 lakh consumers every day and
if so, details of such queries and action
taken therecon i nd redressal steps taken,
if any; and

(b) whether it is also a fact that
milk sold as “‘pasteurised” by Mother
Dairy and sold loose does not fulfil the
PFA standards and if so, corrective and
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legal steps taken against the manage-
ment during last five ycars ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
Yes, Sir. An M. P. has enquired about
the number of milk samples taken from
private traders and two Government
dairies in Delhi during the last 5 years.
The appropriate authority 1ift samples
to check that the milk conform to spe-
cifications. So far, milk of DMS and
Mother Dairy have been found to con-
form to specifications.

(b) Loose pasteurised milk sold by
Mother Dairy through Bulk vending
booths and insulated containers con-
forms to the PFA specifications.

Population Affected by Narmada
Valley Project

4443. SHRI AK. ROY : Will the
Minister of IRRIGATION be pleased to

state :

(a) number of villages affected and
population likely to be displaced by the
Narmada Valley Project with the State-
wise break-up;

(b) number of the tribals and the
names of the major tribes in the affected
population with the State-wise break-
up,

(c) whether it is a fact that some of
the tribes are in the primitive stage and
their sudden displacement from the
remote jungle area may lead to their
extinction; and

(d) if so, steps taken thercon ?

THE MINISTER OF STATE IN THIE
MINISTRY OF IRRIGATIGN (SHR
RAM NIWAS MIRDHA) : (a) Presu-
mably, the Hon’ble Member is referring
to villages and population to be displa-
zed by Sardar Sarovar Project on the
Narmada River in Gujarat taken up for
execution. As per preliminary assess-
ment, the details are given below :
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State No. of villages Population/families
to be affected displaced
Madhya Pradesh 182 108, 118 persons
(17, 194 families)
Maharashtra * 35 1204 Families
Gujarat * 19 1900 Families

* (Figures of population affected are not available)

(b) to (d) These details are¢ not
available at the Centre. The Narmada
Water Disputes Tribunal in its award
has specified the norms for land acqui-
sition and rehabilitation measures for
the affected population. The displaced
persons would be resettled in the irriga-
tion command area of the Sardar Saro-
var Project in Gujarat for such of those
who wish to migrate or alternatively,
the Governments of Madhya Pradesh
and Maharashtra would identify land for
their settlement and provide rehabilita-
tion measures without incurring much of
the ecological disturbance to the people
The States are carrying out necessary
surveys and studies in this regard. The
cost of land acquisition and rechabilita-
would be borne by the Sardar Sarovar
Project.

Fish Seeds Mini Kit Distribution

4444, SHRI CHINTAMANI JENA :
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether fish seed mini-kit distri-
bution has been introduced in the
country;

(b) if so, the details thereof;

(c) the amount spent during 1982-83;
and

(d) the number. of kits distributed
in Orissa as also the total number
thereof ?

THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
Yes, Sir.

(b) A new programme of distribu-
tion of Induced Breeding Mini-Kits for
fish seed production by fish farmers was
introduced for the first time during
1982-83 with 1009, Central assistance
under Centrally Sponsored Fish Farmers
Development Agencies. Under this
programme, 20 progressive fish farmers
were to be selecied, trained and provi-
ded with mini-kit free of cost in each
Fish Farmers® Development Agency
opcrating during the year for taking up
fish seed production.

(c) Government of India released to
the States am amount of Rs. 31.80 lakhs
during 1982-83 for distribution of
mini-kits.

(d) In Orissa 56 kits have been
distributed so far to fish farmers having
facilities for fish seed production out of
140 mini-kits sanctioned for distribu-
tion in 7 Fish Farmers’ Development
Agencies.

Clearance of Vegetable Processing
Plant in Haryana

4445. SHRI K. LAKKAPPA : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to refer to the
reply given to Starred Question No.235
on 26 July, 1982 and USQ No. 49 on
21 February, 1983 regarding vegetable
processing plant and state : .
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(a) whether Modern Bakeries (India)
Ltd., has finalised the production of
tomato paste in Pataudi, Gurgaon Dis-
trict of Haryana;

(b) whether the techno-economic
feasibility report has been finalised, if
not, how long Governmcnt would take
to place the report on the Table of the
House;

(c) the salient features of the

project;

(d) whether Haryana Government
have also sanctioned the proposal to set
up horticultural development project in
Gurgaon District of Haryana; and

(e) if so, the details thereof ?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELECTRO-
NICS AND IN THE MINISTRY FOOD
AND CIVIL SUPPLIES (SHRI M. S.
SANJEEVI RAO) (a) The Modern Food
Industries (India) Limited, formerly
Modern Bakeries (India) Limited, has
yet to finalise the proposal.

(b) and (c) The techno-economic
feasibility report is under preparation.
It is therefore too early to give the
salient features of the project or any
other information relating thereto.

(d) and (e) The Government of
Haryana have not yet sanctioned the
horticultural development project in
Gurgaon District.

Development of Livestock

4446. SHRI S. B. SIDNAL : Will
the Minister of AGRICULTURE be
pleased to state the spccial schemes of
Central Governoment to provide help to
States for development of fodder, impro-
vement in animal husbandary, to com-
bat diseases fur livestock development
and raise the economic condition of the
people ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : The
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special schemes of Ministry of Agricul-
ture, Government of India, in this re-
gard are as under :

(i) Establishment of 7 Regional
Stations for Forage Produ-
ction and Demonstration in
different agroclimatic regions;

(ii)  Setting up of Central Fodder
Sced Production Farm,
Hessarghatta;

(iii) Scheme for Fodder Minikit
Demonstrations.

(iv)  Scheme for the establish-
ment of Central Cattle Bree-
ding Farms.

(v) Hard Registration Scheme.

(vi) Progeny Testing Programme.

(vii)  Establishment of Central
Frozen Semen Production
and Training Institute.

(viii) Scheme for giving assistance
to Gaushalas for producing
good quality indigenous and
crossbred heifers.

(ix)  Setting up of Central Poul-
try Breeding Farms and Cen-
tral Training Institute for
Poultry  Production  and
Management.

(x) Establishment of Random

Sample Test Units.

(xi) Setting up a Central Sheep
Breeding Farm and a Cen-
tral Duck Breeding Farm.

(xii) Scheme for Crossbreeding of
Cattle and Improvement of
Buffaloes using Frozen Semcn
Technique (outside Opera-
tion Flood Areas).

(xiiid Rinderpest Eradication pro-
gramme.

(xiv) Foot & Mouth Disease
Control Programme.
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(xv) Strengthening/Establishment
of Disease Investigation
Laboratories.

(xvi; Establishment of Regional
Disecase Diagnostic Labora-
tories.

(xvii) Scheme for Animal Qua-
rantine and  Certification
Services.

Scheme for Animal Diseasc
Surveillance.

(xviil)

Popularisation of Subsidiary and
Protective Foods

4447. PROF NARAIN CHAND
PARASHAR : Will the Minister of
FOOD AND CIVIL SUPPLIES be plea-
sed to state :

(a) whether any research has been
conducted for the development and
popularisation of subsidiary and protec-
tive foods during the past 5 years;

(b) if so, the details about the sub-
sidiary and protective foods which have
been selected for popularisation along-
with the areas in which it has been done
and the results thereof; and

(¢c) the names of the Iinstitutions
where the research has been conducted ?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELECTRO-
NICS AND IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI
M.S. SHNJEEVI RAO) : (a) Research
on the development of subsidiary and
protective foods is a continuing exercise
has been on during the last 5 years
as well.

(b) Following are some of the new-
protective and subsidiary foods which
were introduced during the last 10 years
and are currently in production in cer-
tain selected areas :

(i) Groundnut-based milk-like
beverage known as Miltone
at Bangalore in Karnataka,
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Hyderabad in Andhra Pra-
desh and Ranchi in Bibar;'

(ii) Groundnut/Soya-based Chai-
Sathi at Baroda in Gujarat;

(iii)  Soya milk at Delhi;

(iv) Tapioca-based sago forti-
fied products at Salem in
Tamil Nadu;

(v)  Energy food based on cereals,
pulses and groundnuts . at
Belgaum, Chitradurga and
Raichur in Karnataka; and

(vi) Extruded foods; based on
cereals and Soya at Hydera-
bad in Andhra Pradesh, Dhar
in Madhya Pradesh and
Delhi.

These products are fortified with
vitamins and minerals, At present,
most of these products are used mainly
under the social welfare programmes.
Besides the iatroduction of these new
foods, efforts have been made to popu-
larise consumption of fresh/processed
fruits and vegetables and other subsidi-
ary and protective foods in general
through extension education. As a
result, there is increasing awareness of
the need for and importance of consu-
ming such foods.

(c) Central Food Technological
Research Institute at Mysore, National
Institute of Nutrition at Hyderabad and
Indian Institute of Horticultural Re-
search at Bangalore are some of the
major national institutes engaged in
research on the development of subsidi-
ary and protective foods. Besides, cer-

-tain agricultural universities and home

science colleges are also engaged in
this task.

Vizhinjam Fishing Harbour

4448. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
AGRICULTURE be pleased to state :

(a) the details of the steps-taken by
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Government for the development of
Vizhinjam Fishing Harbour; and

(b) what is the reason for the delay

in its completion ?

THE MINISTER OF STATE IN
CHE MINISTRY OF AGRICUTURE
\SHRI YOGENDRA MAKWANA ):
(a) Government had sanctioned Rs. 173
lakhs in 1968 for the construction of
Stage-I Fishing Harbour at Vizhinjam.
The State Government had, subsequen-
tly, prepared a project report on Stages
Il and III of the Vizhinjam Fishing
Harbour with the help of Pre-Invest-
ment of Survey Fishing Harbours
Bangalore.

To establish adequate resource
potential off Vizhinjam fishing grounds,
exploratory fishery survey was arranged
by the Government during the year
1982. On receipt of the progress report
on the exploration of fishery resources,
the proposals for Stages II and III of
the fishing Harbour at Vizhinjam
was posed for appraisal before taking
investment decision,

(b) The comments of all the apprai-
sal agencies have not been reccived so
far.

Proposal to Attach Indore Central Elec-
trical Division to  Delhi Cential
Electrical Circle No. VII

4449. SHRI K. A. RAJAN : Wwill
the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether the Civil works in the
area of Madhya Pradesh under the juris-
diction of Bhopal Food storage Circle
is under the jurisdiction of Food zone
C.P. W.D.

(b) if so, whether the electrical
works in the same areas of Madhya
Pradesh under the Indore Central Elec-
trical Divison is not under the jurisdic-
tion of Food Zone of C. P. W. D.

(c) if so, whether there is a proposal
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to atiach Indore Central Electrical
Division to Delhi Central Electrical
circle No. VII of Food Zone and trans-
fer Mechanical and Workshop Division,
New Delhi to the jurisdiction of one of
the Electrical Circles under construction
Zonc of C. P. W. D.; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMEAD USMAN
ARIF) : (a) Yes, Sir, except one Civil
Division at Indore which is under the
Jurisdiction of Nagpur Central Circle
under western Zone.

(b) No, Sir. Indore Central Electri-
cal Division is under the jurisdiction of
western Zone and not under Food Zone
of Central Public Works Department.

(¢) No, Sir.

(d) Because Indore Central Electri-
cal Division has works partly in Food
Zone and partly in Western Zone, it is
administratively more convenient to
keep under the administative control of
Western Zone.

Encroachment of Land in R.K. Puram

4450. Dr. A.U. AZMI . Will the
Minister of WORKS AND HOUSING
be pleased to refer to the replies given
to Unstarred Question Nos. 2163 on
31 August, 1981 and 8432 on 19
April, 1982 respectively regarding en-
croachment on Government land in R.K.
Puram and state :

(a) whether by now the encroach-
ment has been cleared to facilitate con-
struction of CGHS dispensary; and

(b) if not, steps taken to expedite
the finalisation of the construction of
the CGHS building ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) (a) Not yet Sir.
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(b) It has pot been possible to ecxe-
cute the eviction order so far due to
local problems. Renewed ecfforts are
being made to remove the encroach-
ment.

Recommendation of 2nd Categorisation
Committee for Employees of Govern-
ment of India Press

4451. SHRI ANANDA PATHAK :
Will the Minister of WORKS AND
HOUSING be pleased to state the steps
taken for the implementation of the
recommendation No. 18 of 2nd Cate-
gorisation Committee for the employces
of Government of India Press ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) The implementation of the
recommendation involves some addi-
tional expenditure and the matter is
being looked into from ull angles.
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Mechanism for Enforcing FPQ

4453. SHRI SATISH AGARWAL :
Will the Minister of FOOD AND CIVIL
SUPPLY be pleuased to refer to the reply
given to Unstarred Question No. 11 on
25.7.1983 regarding publicity and ad-
vertisement by manufacturers of aerated
water and State :

(a) the details for enforcing provi-
sions of Fruit Products Order, clause
11(3) whereby advertisements of aerated
waters in mass media are scrutinised and
details of advertisements scrutinised in
last three months in Delhi, along with
details of officials who conducted such
scrutiny;

(b) whether Government have scru-
tinised advertisement appearing in mass-
media publising cola-lite, camp-cola,
campa orange, Appela, Rasika, Sprint,
Thril, Tingler, Funday, Limca and Cold
Spot in Delhi; if so, reasons why these
advertisements do not specify that these
drinks do not contain any fruit juice or

pulp;

(c) whether only crown cork speci-
fies that they contains no fruits juice in
very small unreadable print; and

(d) if so, the reasons thereof ?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELECTRO-
NICS AND IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI
M.S. SANIJEEVI RAO): (a) and (b)
Thq machinery, for the inforcement of
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the various provisions including Clause
11(3) of the Fruit Products Order
(FPO), 1955 comprises the Director
(Fruit & Vegetables Preservation) sta-
tioned at Delhi and one Deruty Direc-
tor in each of the four regional offices
at Delhi, Bombay, Calcutta and Madras
supported by technically qualified in-
spection staff. Action can be taken by
them suo moto or on the basis of com-
plaints. However, in view of the fact
that where required under the Order the
crown corks specify that the drinks do
not contain any fruit juice/pulp, an in-
dication to that effect in advertisements
has not been insisted upon. 291 FPO
licensees including the manufacturers of
Cola Lite, Sprint, Thril, Tingler, Limca
and Gold Spot have now been asked to
explain why action should not be taken
against them for not giving this indica-
tion in the advertisements. As Appela,
Rasika aud Funday contain more than
109, fruit juice/pulp, the question of
their giving this indication in the adver-
tisements does not arise.

(¢) and (d) The print on the crown
cork has to be small because of the con-
straints of space.

Watrak Project of Sabarkantha Dis-
trict Pending with CWC

4454, SHRI MOBANLAL PATEL:
Will the Minister of IRRIGATION be

pleased to state :

(a) whether the Watrak Project near
Palidra, Taluka Malpur, district Sabar-
kantha has been submitted to the Cen-
tral Water Commission for clearance;

(b) the estimated cost of the project;
and

(c) the steps being taken to clear
the Project ?

THE MINISTER OF STATE IN THE
MINISTRY OF iRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (c) A
modified project report of Watrak Pro-
ject in Sabarkantha district of Gujarat
estimated to cost Rs. 21.60 crores was
received in the Central Water Commis-
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sion in September, 1981. The comments
of the Central Water Commission on
economic and irrigation aspects were
sent to the State Government in Octo-
ber, 1981 and February, 1982. The
replies to the economic aspects have
just been received in August, 1983, The
irrigation  aspects of the project were
discussed in the Central Water Commis-
sion with State Engineers in February,
1983 and the State Government are to
comply with certain suggestions made
during the discussions.

The latest estimated cost of the
project is Rs. 26.25 crores.

Effect of Eucalyptus Tree on Ground
Water

4455. SHRI PIYUSH TIRKI : Will
the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that accor-
ding to 1982 data from the Central
Soil and Water Conservation Resecarch
and Training Institute both in Dehradun
and Ooty, there is evidence that eucalyp-
tus does effect ground water supplies;

(b) if so, why Government are en-
couraging the plantation of eucalyptus
in the country with the World Bank
Project which leaves the land mortgaged
to the trees and therefore be unavailable
for use for agriculture for countries;

(¢) whether it is also a fact that
plantation of these trees are proved to
be the cause of ecological disasters;

(d) if so, why its plantation is not
being stopped; and

(e) details of the large scale planta-
tion project of eucalyptus to the coun-

try 7

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
No, Sir. The data from the two centre
of the Central Soil & Water Conserva-
tion Research and Training Institute lo-
cated at Dehradun and at Ootacamund
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do not indicate that eucalyptus affects
ground water supplies as well as the
catchment water yields. On the other
hand the studies on eucalyptus planta-
tions in the Nilgiri Hills as compared
with field crops like Patato show an
increase in the infiltration and reduction
in sedimentation, which consequently
increase the life of reservoirs,

(b) In view of (a) above the question
does not arise.

(¢) No, Sir. Studies at Dehradun
and Ootacamund have indicated that
plantation of eucalyptus did not cause
ecological disasters.

(d) Does not arise.

(e) There are no plantation projects
specifically for eucalyptus in the coun-
try. However, eucalyptus is being plan-
ted under various social forestry pro-
grames. The choice of species, depends
on the locality factors and the socio-
economic needs.

Drought Relief Sought by Madhya
Pradesh

4456. SHRI MADHAVRAO SCIN-
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DIA : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the amount of drought relief aid
sought by and given to Madhya Pradesh
Government this year;

(b) the details of the area and popu-
lation affected by drought in the State;
and

(c) how the quantum of such Cen-
tral aid given to Madhya Pradesh com-
pare with that given to other drought
hit States, indicating the arca and pgpu-
lation hit by drought in each State ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) (a) ;
The Government of Madhya Pradesh had
sought Central assistance of Rs. 151.00
crores during 1983-84. A ceiling of
assistance of Rs. 19.97 crores was sanc-
tioned for drought relief to the State
Government for 1983-84.

(b) and (¢) Information is given in
the attached statement.

Statement

S1. No. State

Cropped area

Population affected Ceiling of

affected (lakh (lakh) (1982-83) Expenditure
ha.) —

Sanctioned

during 1983-84

(Rs. in crores)

1 2 4 4 5

1. Andhra Pradesh 38.00 31.11 28.26
2. Bihar 44.17 190.65 8.97
3. Gujarat 28.14 94.11 2.62
4. Kerala 1.04 16.00 36.77
5. Karnataka 21.67 — 14.00
6. Madhya Pradesh  30.00 88.07 19.97
7. Maharashtra 22.84 46.94 11.63
8. Orissa 37.82 182.16 24.65
9. Rajasthan 68.12 177.12 39.85
10. Tamil Nadu 38.26 328.20 49.97
"11. West Bengal 20.14 400.00 30.59
12. Pondicherry 0.05 1.51 0.44
13. Mizoram — — 1.06
Total 350.25 1555.87 268.78
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Purchase of Palm Qil from Malaysia

4458. SHRI DIGAMBAR SINGH :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether a high-level delegation
led by the Secretary of the Civil Sup-
plies Ministry, visited Kunala Lumpur
last month to seek new and better ways
of ouyi1z pim i from Malaysia;
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(b) if so, outcome of the visit; and

(c) the particulars of
truck ?

the deals

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (M.S. SAN-
JEEVI RAO) : (a) to (¢) Yes, Sir. A
Delegation led by Secretary (Civil Sup-
plies) visited Malaysia to assess the
situation in respect of palm oil products
like availability, price trends, quality
control, import strategy etc., but not
for striking any specific deals. The re-
commendations of the delegates will be
kept in view in making future imports,

Misuse of Vacant Plot in Shanti
Niketan Colony

4459, SHRI F.H. MOHSIN : Will
the Minister of WORKS AND HOU-
SING be pleased to refer to the reply
given 1o Unstarred Question No. 7 on
the 21 February, 1983 regarding misu se

- of aplot in Shantiniketan Colony and

state :

(a) whether the requisite informa-
tion has since been collected;

(b) if so, whether he will lay it on
the Table of the House; and

(c) if not, how long more it
take to do the needful ?

will

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) Yes.

(b) and (c) The Department of Par-
liamentary Affairs had informed that the
requisite information was laid on the
Table of the Lok Sabha on 26.7.1983.
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Distribution of House Sites among
Backward Classes

4461. SHRI ABDUL RASHID -
KABULI : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) how many plots and housing
sites were distributed among the back-
ward classes and low income population
under 20-Point Programme; and

(b) how many housing sites are pro-
posed to be distributed among the de-
serving and needy persons in 1983-84 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) and (b) House sites are
being allotted to rural landless workers
(including backward classes) under the
rural house sites-eum-construction assis-
tance scheme as a part of Minimum
Needs Programme and the 20-Point
Programme. During 1982-83, 10,07,466
house sites were allotted in various
States.The target for 1983-84 is 8,73,967
sites.

Unaathorised Occupation of Essen-
tial Staff Quarters Attached to
M. Division of CPWD

4462. SHRIMATI GEETA MU-
KHERJEE : Will the Minister of
WORKS AND HOUSING be pleased to
state :

(a) the number of essential staff
quarters attached to M. Division, New
Delhi of C.P.W.D.;

(b) the number of such quarters
which are in unauthorised occupation;

(c) whether penal rent is being char-
ged from the unauthorised occupants
from the date of unauthorised occupa-
tion; and

(d) if not, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) Thirty Four.

(b) Four.

(c) C.P.W.D. has informed that
action has been initiated to recovers
penal rent from the unauthorised occu-
pants,

(d) Does not arise.

Land Allotted to Railway Group
Housing Society in Ashok Vihar,
Phase I1I

4463. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
WORKS AND HOUSING be pleased
to state :

(a) whether some land near Laxmi-
bai College in Satyawati Colony, Ashok
Vihar Phase III which was allotted to a
Railway Group Housing Society for the
purpose of conmstruction of residential
dwelling units about a decade ago is
prescntly lying vacant and instead of
its development for residential purposes,
it is being given on contract from time
to time for agricultural purposes;

(b) whether under the relevent law
if a Group Housing Society does not
pursue with the construction of houses
or has no such intention, D.D.A. is em-
powered to acquire such land; and

(c) if so, thc reasons for the delay
in the development of the said land for
residential purposes in the wake of acute
housing shortage in the city ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) The Railways Employees
Cooperative Group Housing Societies was
allotted one acre plot in Pitampura re-
sidential complex and the possession of
the same was handed over on 28.6.78.
This Society has already started con-
truction on this plot,
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No land has been alloted to this So-
ciety in Satyawati Colony Ashok Vihar
Phase III.

(b) The Cooperative Group Housing
Societies are required to complete con-
struction of flats within a period of
four years. In event of the breach of
this condition, the lease can be determi-
ned and the land reentered upon by the
lessor.

(c) Does not arise in view of the
position explained against (a) above.

L. & D.O. Ban on Inspection of Buildings

4464. SHRI B.V. DESAI : Will the
Minister of WORKS AND HOUSING
be pleased to state :

(a) whether 12 years ago, his Minis-
try put a temporary ban on inspection
of all buildings in the city on land leased
out by the Land and Development
Office;

(b) if so, whether the temporary ban
remains still in force;

(¢) whether the ban has neither been
removed nor any final decision taken in
the matter and in the absence of in-
spections a collection of dues is piling
up as huge arrears;

(d) if so, whether the exchequer is
losing about Rs. 40 crore annually;

(e) if so, reasons for not having in-
spections; and

(f) measures Government propose to
take in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) Yes, Sir.

(b) The Government have ordered
resumption of inspections of leased pro-
perties administered by the Land &
Development Office except in the case
of rehabilitation leases,
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(c) Does not arise in respect of
leases other than those in rehabilitation
colonies. However, even when the ban
on inspection was in force, ground rent
was being recovered by the L & DO
where the properties were free from
breaches as per record and ground rent
was recoverable as per the terms and
conditions of the lease deed. Similarly,
misuse charges were also being recovered
where breaches arising from misues® and
unauthorised construction were in the
knowledge of Land & Development
Office as per record.

(d) Normally if breaches were noti-
ced during inspections, the leases would
have been asked to remove the breaches
or pay suitable charges for additions/
alterations, misuse, damages, etc. The
likely annual loss would have depended
upon the breaches discovered during
inspections and hence information asked
for is purely hypothetical.

(e) Does not arise in respect of
lecases other than those in rehabilitation
colonies. in respect of rehabilitation
leases, the ban on inspcction was impo-
sed as a result of representations recei-
ved from/on behalf of leases and in view
of the fact that certain policy matters
were under review.

(f) Does not arise ip view of ans-
wer to (e) above.
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Karnataka Irrigation Projects
Pending Completion

4465. SHRI G.Y. KRISHNAN : Will
the Minister of IRRIGATION be plea-
sed to state :

(a) the major and medium irrigation
and multipurpose projects in the State
of Karnataka which are pending com-
pletion;

(b) total outlay on these projects
and the Central aid for these projects
outside the Plan allocation;

(c) whether the Central assistance
and loans are sought by the State Go-
vernment for the early completion of
these projects; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA) : (a)
and (b) A Statement is enclosed. No
central aid outside the Plan allocation
is made available to these projects..

(c) and (d) The Irrigation Minister
of Karnataka sought in March 1983 an
add itional allocation of Rs. 75 crores
each year for 4 years for meeting the
fund requirement of their irrigation sec-
tor. It has, however, not been possible
to accede to this request due to con-
straint of resources of the Central Go-
vernment.

Statement

Irrigatian Projects in the State of Karnataka Pending Completion.

(Rs. Lakhs)
Si Name of Scheme Latest Cost Expenditure Agreed Sixth
No. upto 1979-80  Plan Outlay
1 2 4 5

Major Schemes

1. Tungabhadra Left Bank

Canal & Right Bank Canal. 6816

6019 493
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1 2 3 4 5
2, Tungabhadra High Level -

Canal Stage-II 1400 1006 74

3. Bbadra Project 5800 4629 640
4. Chataprabha Stage-1I1 15790 1604 4000
5. Malaprabha 21380 10435 5000
6. Upper Krishna Stage-I 75900 10077 24000
7. Karanja 5222 900 1600
8. Bonnithora 1600 305 1000
9. Varahi 943 1 600
Total 134851 34976 37407

Medium Schemes
1. Hagari Bommadahalli 426 359 67
2. Chandrampalli 209 177 28
3. Taraka 990 974 144
4. Manchanabala 987 288 212
5. Narihalla 366 292 58
6. Amarja 570 157 413

7. Upper Mullamari 328 151 149
8. Lower Mullamari 1354 142 434
9. Chulkinala 380 95 285

10. Soudagar 278 165 60

11. Maskinala 380 113 201

12. Teetha 316 119 61

13. Peeder Channel to Ranikenc 388 16 233

14. Vote-Hole 1285 583 —

15. Hirehalla 950 8 513

Total : 9207 3339 2858
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Vacation of Writ Petition by
Vishnu Gopal Sugar Miil

4466. SHRI SANAT KUMAR
MANDAL : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
refer to the reply given to Unstarred
Question No. 4133 on 14 September,
1981 regarding; Licenced and installed
capacity of M/s Vishnu Sugar Mills
Ltd., Markhana, Gopalganj; Bihar and
state :

(a) whether Government had moved
an application in the High Court, Cal-
cutta against the Writ Petition filed by
Vishnu Sugar Mills Ltd., Gopalganj
(Bihar) for its dismissal and vacation of
the Stay Order by which the Mills were
getting Rs. 26/- more per quintal;

(b) if so, the outcome thercof; and

(c) the further action taken or pro-
posed to be taken in the context there-
of ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI S.M.
SANJEEVI RAO) : (a) Yes, Sir.

(b) and (c) The Writ Petition is
still pending in the Calcutta High Court
and the matter has not come up for
hearing. However, as the sugar stocks
of the relevant sugar year (1980-81)
have already been sold, vacation of the
stay order at this stage will not serve
any purpose.

Supply of Edible Oil to Punjab

4467. SHRI R.L. BHATIA : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the quantities of edible oil madc
available to Punjab Government during
the current year so far and that propo-
sed to be supplied during the remaining
part of the year for supply through
public distribution system;
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(b) how far it is short of the de-
mand made by the State Government;
and

(c) whether any quantity of relati-
vely cheaper palmolene imported oil
will also be supplied to 'that Govern-
ment for the use of weaker sections of
the society in the rural areas; if so, the
details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANJEEVI RAO) : (a) and For the oil
year 1982-83 (November 1982 to Octo-
ber, 1983) the State Government had
indicated its requirement of imported
edible oil at 45,300 MT. They have
been allocated 13,395 MT during No-
vember, 1982 to August, 1983. Alloca-
tion of imported cdible oil are
made on a month basis keeping in
view various factors such as demand,
availability of indigenous edible oils in
the State/region, allocation made ear-
lier and quantity lifted, availability of
imported edible oils with S.T.C. etc.
The allocation of imported edible oils
is meant to supplement the availability
of indigenous oils in the State. It is not
intended to meet the total demand of
any State Government,

(c) The Central Government are
supplying all imported edible oils inclu-
ding palmolein at the uniform price of
Rs. 8,500/- per MT, in tins, to States/
UTs for supply through public distri-
bution system. The State Governments
are allowed to add handling and distri-
bution charges etc. and fix up the end
retail price for issue through fair price
shops. The State Governments have
been advised to emsure that imported
oils are equitably distributed among
the consumers in the State.

Projects Under Survey and Investi-
gation in Andhra Pradesh and
Orissa

4468. SHRI GIRIDHAR GO-
MANGO : Will the Minister of IRRI-
GATION be pleased to state *



91 Written Answers

(a) whether the Goveroments of
Orissa and Andhra Pradesh had under-
taken survey and investigation of irri-
gation projects and taken up for execu-
tiou after the settlement of water dis-
pute between them in the year 1978;

(b) if so, the names of the irriga-
tion projects which are under survey
and investigation stage and the on go-
ing projects therefor both in Andhra
Pradesh and Orissa; and

(c) the names of irrigation projects
under dispute thercfor between the
States, if any ?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA) : (a)
to (c) In the Inter-State meeting held
between the Chief Ministers of Orissa
and Andhra Pradesh in December, 1978
the sharing and utilisation of water re-
sources of Nagavali, Jhanjbavati and
Bahuda rivers were decided. In this
meeting it was also decided that the
Neradi barrage (joint project of Orissa
and Andhra Pradesh) would also be fin-
lised by Andhra Pradesh incorporating
the requircments of Orissa and the pro-
ject report would be sent 1o the latter.
The meeting also decided about certain
minor irrigation schemes with head-
works in Orissa and Ayacut in Andhra
Pradesh and also Ayacut lying partly in
both the States.

Irrigation being a State subject the
Governments of Andhra Pradesh and
Orissa have to carry out necessary fur-
ther investigations and studies to formu-
late feasibility reports for utilisation of
the water resources. The project reports
when formulated is sent by the States
for techno-economic appraisal and
acceptance by the Planning Commision
for inclusison in the Plans for execution.
The details regarding the names of the
irrigation schemes which are under sur-
vey and investigations in the Statcs are
not maintained by the Centre.
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The Government of Andhra Pradesh
have however submitted the project report
for Neradi Barrrage in September, 1982
for examination and to enable sorting
out of certain inter-state problems
about surmergence in Orissa. The Go-
vernment of Orissa is presently verify-
ing the areas coming under submergence
from the Barrage. In regard to Jhanjha-
vathi Reservoir Scheme modified project
is to be submitted by the Government
of Andhra Pradesh based on the com-
ments earlier sent on a preliminary
report. It is also reported by the
Andhara Pradesh Government that
Thotaplli Reservoir Scheme to utilise
Nagavali water and Bahuda Reservoir
Scheme to wuse the Bhuna river water
are under investigation.

Regarding Joint Minor Irrigation
Scheme agreed to, the States are not
required to send the project reports to
the Centre for clearance.

Central Fisheries Advisory Board

4469. SHRI N. DENNIS : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether the Central Fisheries
Advisory Board has been reconstituted;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTUE (SHRI
YOGENDRA MAKWANA) (a) The
Central Board of Fisheries was enlarged
in 1981. According to the Rules of
Business, the tenure of appointment of
the members of the Board other than
those who are appointed by reasons of
their office of appoinment will be 3
years. New non-official members have
been recently nominated in place of
those whose 3 years tenure had expired.

(b) The present constitution of the
Central Board of Fisheries is as under:--
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1. Minister of Agriculture or his nominee Chairman.
2. Minister in charge of Fisheries of Maritime

States and Union Territories (West Bengal,
Orissa, Andhra Pradesh, Tamil Nadu, Pondi-
cherry, Kerala, Karnataka, Goa, Daman &
Diu, Maharashtra and Gujarat). Member
3. Ministers in charge of Fisheries of Uttar
Pradesh, Madhya Pradesh, Punjab, Jammu
& Kashmir, Haryana, Rajasthan, Bihar,
Tripura and Assam. Member
4, Two Members of Parliament. Members
5. Secretary, Ministry of Agriculture. Member
6. Secretary, Planning Commission. Member
7. Secretary, Ministry of Commerce. Member
8. Director General, I.C.A.R. Member
9., Additional Secretary (Animal Husbandry &
Fisheries), Ministry of Agriculture, Member
10. Joint Secretary (Fisheries)
Ministry of Agriculture. Member
11. Chairman, Marine Products Export Deve-
lopment Authority,
Ministry of Commerce. Member
12. Seven representatives of fishing industry
comprising of representatives of small
fishermen, mechanised boat owners and fish
processing industries. Members
13. Fisheries Development Commissioner,

Ministry of Agriculture.

Member-Secrctary

Filling up of Class III and IV Posts

(b)

total number of such posts

in ICAR

4470. SHRI V. N. SWAMINA-
THAN : Will the Minister of AGRI-
CUTLTURE be pleased to state :

(a) total number of posts filled up
in Class III and IV during the last three
years ending 1982-83 in I. C. A. R. and
its institutes;

reseived for Ex-servicemen. including
those carried from previous year (s);

(c) total number of such posts
filled up from amongst Ex-sevicemen;

(d) whether it is a factthat the said
posts reserved for Ex-servicemen are
not being filled up to the extent of the
quota reserved for them; and



95 Written Answers

(e) if so, the reasons therefor and
action taken or proposed to be taken to
set right the imbalance ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) :
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(a) to (e) The information relating to
the Council’'s Headquarters is given in
the attached statement.

Information in respect of Institutes
under ICAR is being collected and will
be placed on the Table of the House.

Statement
Class IIT Class 1V Total

(a) Total number of posts filled up in
Class III and IV during the last
three years ending 1982-83
ICAR and its institutes; 87 18 105

(b) total number of such posts reser-
ved for Ex-servicemen including
those carried forward from previ-
ous year (s); 2 1 3

(¢) total number of such posts filled
up from amongst Ex-servicemen; — —_— —_

(d) whether it is a fact that the said ) Duly qualified Ex-servicemen
posts reserved for Ex-servicemen ) were not available  against
are not being filled up to the ) reserved vacancies and hence
extent of the quota reserved for ) the posts reserved for them
them; and ) were filled from the general

) category candidates as per the

(¢) if so, the reasons therefor and ) instructions of Government of
action taken or proposed to be ) India.
taken to set right the imbalance ? )

Drought in Orissa

4471. SHRI LAKSHMAN MAL.-
LICK : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether Central Government are
aware that almost more than two-third
of the population in the State of Orissa
has been seriously affected by drought
conditions;

(b) if so, whether Government have
considered the number of problem vil-
lages in Orissa;

(¢) the number of them which have
been provided with water supply during
the last three years, year-wise; and

(d) the number of villages which are
still to be provided with this facility ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
A population of 182.16 lakhs has been
reported to be affected due to drought
conditions in Orissa during 1982-83.

(b) At the beginning of the Sixth
Five Year Plan, there were 23,616 pro-
blem villages requiring provision of
drinking water facilities.

(c) The year-wise details of coverage
of these villages is as below :

1980-81 1630
1981-82 2447
1982-83 2291
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(d) About 17,248 villages are yet
to be provided with drinking water
facilities.

Inadequate Supply of Rice to Nagaland

4472 SHRI CHINGWANG KON-
KYA : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether itis a fact that the
Union Government have not released
the full quota of rice to Nagaland since
January, 1983;
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(b) if so, the reasons thereof; and

(c) the month-wise allotment of
rice by Government and the actual
releases of rice by the Food Corporation
of India from the month of January,
1983 to July, 1983 ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI S.M.
SANJEEVI RAO) : (a) to (¢) Month-
wise allotment and offtake of rice
during the period January, 1983 to
July. 1983 was as under :=—

(In *000 tonnes)

Month Allotment Offtake
January, 1983 3.5 4.0
February, 1983 3.5 2.5
March, 1983 3.5 3.5
April, 1983 3.5 3.5
May, 1983 3.5 2.9
June, 1983 4.0 3.6
July, 1983 4.0 3.7

Total : 25.5 23.7

The shortfall to the extent of about 7%, of the allotment was due to opera-
tional constraints including disturbances in Assam for which necessary extensions in

delivery period have been allowed.

Utility of Sports Stadia After
Asian Games

4473, SHRI ARJUN SETHI : Will
the Minister of SPORTS be pleased to
state :

(a) the number of days that the
stadia connected with the Asiad have
been utilised since the IX Asiad was

over;

(b) the cost of maintenance of these
stadia per month;

(c) the agency which looks after

them;
(d) whether Government propose to

allot the stadia for private purposes
such as shooting of films etc; and

(e) if so, the details regarding the

amount so far collected like this up-till
now ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
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SINGH) : (a) to (¢) A statement is
laid on the Table of the House. [Placed
in library See. No. L.T.—6933/83]

(d) and (e¢) The stadia constructed
for and connected with thc IX Asian
Games are being used for various sports
activities. As and when these stadia are
not required for any sports activity,
they are allowed to be used on demand
for non-sports purposes such as cultural
and recreational programmes and activi-
ties of youth welfare, efc., on payment.
This is done to recover some money for
meeting the expenditure to that extent
on the maintenance of these stadia. A
statement showing the names of the
parties to whom the stadia have been
rented out for non-sports activities so
far and the rent and other charges
received is laid on the Table of the
House. [Placed in library. See No. L.T.
6933/83]

faesit #) ATEIX @ HE GALRAT

4474, sitaet faenaat =gaqt
Far fmtor @t sraTa #FAT A8 AT
FY F97 FI0 5

(%) #ar ag §= & fr fessht 7
qUEET AT AV AT FY AT TE

(@) afz gf, A 38 %9 a%F sfeaq
&9 faU J19 F GEATAAT §;

() wEET WA & Fraifead
fpg SR aT wed) afeaat § vgq AT
Y & gAatE & faq avEIT 1 Fan
gag F79 &1 (AT E; AT

() @Y afeaal &1 97 ERAKGH
faasr fazrar AT AFAT FAT TEAT
q1aF  GEAT q1AT &, F fAw I9-
fafudl & Far Sqa+yg & 7

fawtor sifT sa@ AT ® 39
way (sft wgeae 9w wifes) @ (F)
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feestt fasra wifaseor & 1981-2001
a% t safa & fag a7 qfigey §
feeelt €Y g2z g1 1 AT F1T
Ty FT faar g

(@) T &L 9T qZ AT TEFT
agt ¢ fF o¥ siffaw &7 73 a5 faar
ST §FHIT )

() widl grear F@1 wfeaw w9
fer 7 & I &Y g weEATEl B
fafega e frar s zafag
zq *q< 9T Afqw gy fRarfaqy &
qaaty & gwifas  gearEl #1 aFEn
e A8 2 )

(%) wfem qeedy &7 =Y & fog sre
# #1E waq I9-faga A 3 wAm
afafran & seaa «@w faam gron
HAT-AT ATHAT FI FgAfag famar
STAT 7 |

Reservation of Government Quarters for
Employees of Central Provident
Fund Commissioner

4475. SHRI HARIHAR SOREN :
Will the Minisier of WORKS AND
HOUSING be pleased to state :

(a) whether Director of Estate has
reserved some type I, II, III and IV
quarters for the employees of the Cen-
tral Provident Fund Commissioner’s
office in the Staff Colony;

(b) if so, the ratio of the allocation
of quarters made for Scheduled Caste
and Scheduled Tribe employees out of
the total for the reservation employces
of the Central Provident Fund Commis-
sioner’s office; and

(¢) thc details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
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SING (SHRI MOHAMMED USMAN
ARIF) : (a) No, Sir.

(b) and (c) Do not arise.

Additional Free Sale Sugar Released
Under Sampath Incentive Scheme

4476. SHRI BALASAHEB VIKHE
PATIL ; Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state the total additional free sale sugar
released under Sampath incentive
scheme to cach sugar factory out of
1980-81 and 1981-82 sugar produc-
tion, separately ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANJEEVI RAO) Two statements
showing the additional freesale sugar
released under Sampath Incentive Sche-
me to each eligible sugar factory, both
expansion projects and newly establi-
shed sugar factories, during 1980-81
and 1981-82 are laid on the Table of
the House. [Placed in library. See No.
L.T.—6934/83]

Irrigation Potential

4477. SHRI MATILAL HASDA :
Will the Minister of IRRIGATION be
pleased to state :

(a) the present irrigation potential
of the country;

(b) the funds needed to carry out
the modernisation programme; and

(c) whether the provision of mere
Rs. 1500 crores in the Sixth Plan is
adequate for lining the canals even in
the critical reaches for minimising
seepage and preventing water logging in
the command arcas ?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b)
The ultimate irrigation potential of the
country has been assessed at 113 million
hectares. 63.3 million hectares of
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potential have been created upto June,
1983. All the irrigation schemes do not
need modernisation. Staie Governments
have been advised to identify the irriga-
tion systems which need modernisation,
So far 7 modernisation schemes estima-
ted to cost Rs. 336 crores have been
sanctioned and 31 schemes estimated to
cost Rs. 2245 crores received from the
State Governments are under examina-
tion. No assessment of the total requi-
rement of funds for the modernisation
programme needed has been made.

(c) Modernisation is a programme
which cannot be accomplished fully
during one Plan period. The allocation
madec during the Sixth Plan does not
therefore reflect the total fund require-
ment for the modernisation programme
as a whole.

Practice by Doctors and Running of
Nursery Schools in Residential
Units of D.D.A.

4478. SHRI T.S. NEGI : Will the
Minister of WORKS AND HOUSING
be pleased to state :

(a) whether there is any provision
to carry out some occupations like
those of Doctors, Nursery Schools
etc. in residential units of D.D.A.
colony;

(b) if so, details of all such trades
which can be carried out by the owners
to earn thzir livelihood; and

(c) whether approval from D.DA.
is required in such cases; if so, thé
procedure for obtaining the permission ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) to (c) The information is
being collected and will be piaced on
the table of the Sabha,

Collapse of FCI Godown in Bombay

4479. SHRI R.P. DAS : Will the
Minister of FOOD AND CIVIL SUP-
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PLIES be pleased to state :

(2) whether it is a fact that the new
godown constructed at Panvel, New
Bombay collapsed immediclely after the
take over by FCI;

(b) whether itis also a fact that
the materials used for construction are
reported to be substandards as per the
report of the Engineering committee
headed by Joint Manager; and

(c) what action was taken against
the contractor for the loss suffered by
the Corporation on account of this
construction ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANJEEVI RAO) : (a) to (¢) A portion
of the wall of a godown under con-
struction at Panvel collapsed in June,
1983. The Joint Manager (Engineering),
Food Corporation of India has reported
that this could be due to various fac-
tors. The Corporation is investigating
the matter. As the godown is under
construction and yet to be taken over
by the Corporation, the loss has to be
brone by the contractor.

Community Facilities Charges for Prasad
Nagar Flats of DDA

4480. SHRIMATI GURBIRNDAR
KAUR BRAR : Will the Minister of
WORKS AND HOUSING be pleased
to state :

(a) whcther the Prasad Nagar Phase
I (316 MIG-& 231 LIG Flats) and
Phase XI (352 MIG Flats) ander the
head of Community facilities, Rs. 750
from each MIG and 500 from each
LIG allottee werc charged by the DDA,
which amounts to more than Rs. 6
lakhs;

(b) whether no place is earmarked
in the entire Prasad Nagar Complex for
the Community Centre while the DDA
has promised Community Centre to
each colony of the DDA; and
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(¢) if no place for the community
centre is provided, will the amount be
refunded and adjusted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) to (¢) The information is
being collected and will be laid on the
Table of the Sabha.

Extra Charges Levied from MIG Allottees
Under Inter Category Adjustments
and Equalisation Charges

4481. SHRIMATI USHA VERMA:
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether according to the Gene-
ral Breakup MIG-under heads:
Inter Category Adjustment and Equali-
sation charges, each MIG allottec has
paid approximately (7% per cent under
cach head) Rs. 15,000 extra; and

(b) whether Government propose to
accede to the damand of allottees to
delink the extra price charged from the
total price so as to give relief to the
allottees in the matter of house tax,
etc. 2

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) No Sir.

(b) The Delhi Municipal Corpora-
tion has reported that the actual cost
paid or payable to the Delhi Develop-
ment Authority, as indicated in the
demand-cum-allotment better of the
Authority, is taken into account for the
purpose of levy of property tax.

Price Hike in Prasad Nagar Flats
of DDA

4482, SHRI K. K. TEWARI: Will the
Minister of WORKS AND HOUSING
be pleased to state :

(a) whether the allottees of Prasad
Nagar 352 Flats of June 1979 allotment,
had to pay more, Rs. 5000/- cach, in
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contravention of the price mentioned in
the brochure;

(b) whether thesc allottees werc
told that they could reject the offer in
view of the enhancement in price and
no penalty shall be charged;

(c) whether the Welfare Association
had informed DDA that what was exhi-
bited in the sample flat was withdrawn
by DDA both in terms of quality and
quantity, viz., tiles were conspicously
absent and sanitary and electrical fit-
tings were of under specifications;

(d) the reasons for the unilateral
price hike; and

(e) whether in view of the foregoing,
he will consider withdrawing the price
hike and adjust the extra price changed?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) : (a) to (e) The information is
being collected and will be laid on the
Table of the Sabha.

Documents Demanded from DDA by
Prasad Nagar Phase-II Allottees

4483. SHRI P. NAMGYAL : Will
the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether the Welfare Association
of Prasad Nagar Phase-II has many a
time requested the DDA for certain
documents including the break-up of
pricc and “Tendered Specification”’;

(b) whether such documents are not
only the contractual commitment bet-
ween the DDA and the contractor but
it is a tacit commitment between the
allottees at the same time; and

(c) if so, will he lay the following
documents on the Table of the House :

(1) the price-Break-up

(2) Tendered Specification
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(3) Datails of the foundation plan

(4) A copy of the Final or Pre-Final
Bill;

(5) Two Central Vigilance Commis-
sion (CVC) reports (1st report
of May 1981 and 2nd of Junc
1982 visits) ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) : (a) to (¢) Information is being
collected and will be laid on the Table
of the Sabha.

Parallel Research Programme

4484, SHRI MOHAMMAD AS-
RAR AHMAD Will the Minister of
AGRICULTURE be pleased to state :

(a) whether research programme on
one and the same commodity are bcing
conducted in I.C.A.R. as well as in Agri-
cultural Universities established with
the assistance of the ILC.A.R. in the
country;

(b) if so, whether duplicate pro-
grammes should be continued;

{c) the number of such on-going
research programmes;

(d) whether any research break-
through has been made in ‘Lac’; Jute,
‘Cotton’ and other agricultural commo-
dities and if so the details thereof; and

(¢) whether the Research Institutes
which have not been able to produce
any technology during the past 10 years
are likely to be closed, and if not,
their achievements may be indicated ?

THE MINISTER OF STATE IN
MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) :
(a) to (c) The question apparently re-
lates to the research programmes being
taken up on agricultural commodities
like lac, jute, cotton, sugarcane, tobac-
co, oilseeds, coconut, arecanut, cashew-
nut and spices. Research on these
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commodities is carried out by 9 ICAR
Institutes and a few Agricultural Uni-
versities with each project having a dif-
ferent technical programme and specific
objectives covering both basic and
applied aspects. However, while the
ICAR Institutes handle basic aspects to
tackle major problems of production,
the Universities generally carry out
research of location-specific nature and
test results emanating from the ICAR
Insritutes through the network of 8 All
India Cordinated Research Projects of
ICAR presently operating on these
crops. Every effort is made to avoid
duplication of work, particularly in the
technical programme of each research
project.

(d) Salient achievements made in
research on these commodities is given
in the attached statement.

(e) This part of the question appa-
rently covers all the research institutes
of ICAR, which are 35 in number as
on today. The Institutes which are
over 10 years old have made significant
contributions to the improved techno-
logy and hence the question of closing
them does not arise. The results achie-
ved and technology developed by these
institutes is published every year in the
Annual Report of the ICAR, which is
placed on the Table of the House every
year.

Statement

1. Lac

Significant contributions have been
made by the Indian Lac Research Insti-
tute, Ranchi which has identified a new
potential host tree, ‘Putri’ (Croton
oblengifolius) for lac; developed vege-
tative propogation technique for
‘Kusum’ (host tree of lac); tried multi-
cropping of sweet potato and ginger
with some host treces; developed tech-
niques for control of harmful insects of
lac; developed chemicals based on lack
which may be used in the pharmaceuti-
cals industry; developed a  baking
type insulating varnish which is being
commercially manufactured; devcloped
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shellac bond powder to replace impor-
ted bond power & standardized the
process of production of aleuritic acid
from lac. Besides this, the Institute is
demonstrating improved methods of
cultivation of lac in four villages of
Ranchi district of Bihar and is proving
R & D support to the shellac industry.

2. Jure

Two varieties; viz. ‘UPC-94° of
white jute and TJ-40’ of tossa jute have
been released for cultivation in Orissa
and U.P. Suitable cropping patterns
with jute viz; jute-paddy, jute-wheat,
jute-mustard and jute-pulses under rain-
fed and jute-paddy-wheat, jute-paddy
pulses and jute-paddy-vegetables under
irrigated conditions have been recom-
mended for adoption. Application of
herbicides namely Frenock AC 60 and
MSMA have enabled control of weeds
to a greater cxtent resulting in reduced
cost of cultivation. Plant protection
schedules to control major pests and
diseases have been developed and re-
commended for adoption. Manual and
bullock drawn multi-row-seed drills
have been fabricated and their efficiency
has been demonstrated to the farmers.

On the technological front major
contributions are :—developing te chno-
logy for various uses of jute fibre such
as wollenization of jute for textile pur-
poses; utilization of jute stick for mak-
ing pulp, paper, particle board and
other cellulosic products and also for
chemicals; portable instuments for mea-
suring quality parameters of jute fibre:
utilization of jute mill wastages for non
woven textiles; upgrading of barky jute
fibre quality through fungal culture;
improvement of crimp retention pro-
perty of woollenized jute; improvement
in technology for spinning of covered
yarns for decoratives and furnishing
fabrics.

3. Cotton

Thirteen short duration high-yielding
medium and long-stapled varieties and 3
hybrids superior to older varieties and hy-
brids have been developed during the last
3 years. Improved management techno-
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Jogies like crow-bar-technique for rai-
sing seedlings, sowing along the gradi-
ent, paired-row planting, spot appli-
catidn of fertilizer, use of slow release
fertilizers, use of selective weedicides,
pest scouting and the adoption of inte-
grated pest management, etc. have been
developed and recommended for adop-

tion.

On the technology front, major
achievements are replacement of Egyp-
tian cottons with indigenously developed
Hybrid-4, MCU.5, Suvin, etc. in cotton-
polyster-blended fabrics, development
of cotton-jute and cotton wool-blended
fabrics, adoption of Indian cottons to
the modern technology of open-end-
spinning, technology to prepare particle
boards from cotton stick and use of
willow-dust (a textile mill waste) for
the production of biogas.

4. Sugarcane

The contribution of the famous CO
canes of Sugarcane Breeding Institute
in raising sugar production are well
known in India and abroad. Considera-
ble amount of stability bhas been
brought into sugarcane production by
the new varieties and the technology.
In recent years significant achievement
has been made by developing very
early maturing and high sugared varie-
ties like COC 671, CO, 7704, COJ. 64,
etc. These varieties have enabled the
fitting of sugarcane into appropriate
crop rotations with rice and wheat
besides improving sugar output per
unit area. The sugar recovery has also
gone up due to the cultivation of varie-
ties like COJ. 64 and COC 671,
Techniques were developed for control
of a number of pests and diseases.

5. Tobacco

In this very important export
oriented crop, a number of high yielding
varieties of the cured virginia (FCV)
tobacco and bidi tobacco have been
developed. These varieties have promot-
~ed the yields of tobacco very signifi-
cantly in States like Gujarat, A.P. and
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Karnataka. Besides, improved curing
and processing systems developed in
recent years have led to cconomy in
curing and enhancing the recovery of
bright leaf grades, Integrated pest
management systems adopted on field
scale have helped to minimise the cost
of cultivation and also health hazards
by way of reducing chemical residues
in tobacco leaves.

6. Oilseeds

In groundnut, varieties which ma-
ture in around 90 days have been
developed. As a result of this, summer
groundnut cultivation with significant
higher yields is picking up very fast.
In the case of rapeseed-mustard, varie-
ties tolerant to Alternaria blight and
aphid pests have been developed. The
area under pure crop is increasing
steadily. In sunflower, hybrids which
are capable of giving 20 to 30 per cent
higher yield than the conventional
varieties have been developed. Some
very early maturing varieties like Mor-
dan (7 5—80 days) have been developed.
As a result of this, the area under
sunflower is increasing. Further, sun-
flower is becoming increasingly popular
In mixed cropping systems over a‘
large area, sunflower by virtue of its
drought and saline resistant character-
stics is becoming important in dry
farming areas as well as under major
irrigation command areas. It has also
fitted into a double cropping system
under rainfed conditions wherever kharif
sorghum hybirds are cultivated. Pheno-
menal yield increases have been obtained
with castor as a result of development
of early maturing high yielding castor
varieties and hybirds. In Sesamum and
linseed a number of varieties have been
developed which are disease resistant
or tolerant. The acre age under soya-
been, which was only few thousand
hectares some years back, has now
increased to more than a million hecta-
res because of development of new
varieties and technologies.

7. Coconut

Evaluation of introductions has shown
that the cultivars San Ramon, Phillipi-
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nes Ordinary and SS Green from the
foreign introductions and Laccadive
ordinary, Laccadive micro, Kappadam
apnd Andaman ordinary from indigenous
collections have been found to be supe
rior and promising. The hybirds dwarf
x tall and the reciprocal tali x dwarf
have become very popular and these
have been found to be doing well even
in wilt sick areas. A comparative
assessment showed D x T palms under
good fertiliser management viz. 500
gms. N, 300 gms. Pgos, 1000 gms.
K20 and 500 gms. MgO per p alm/year
in the root wilt affected areas showed
that D x T are more productive and
have a lower incidence of discase.

Fertiliser trials under conditions in
Maharashtra showed that application
of 750 gms. N and 450 gms. K,O was
superior. In an irrigation experiment
in Tamil Nadu, irrigation of Tx D
hybirds at 10 days interval increased
nut production by 53 per cent, combined
with 900 gms. N, 160 gms. P,05 and
600 gms. K,O gave the highest yield.
In cropping systems inter-cropping with
cocoa gave the highest returns. Efforts
to contain and tackle the coconut ‘wilt’
problem has revealed the usefulness
of the D x T hybirds and prompt re-
moval of diseased palms and good
management.

A number of package of practices
like intercropping, time¢ and amount of
water and fertilizer to be applied have
been developed for increasing producti-
vity of the nuts. Agronomic practices
have been standardised to reduce losses
from coconut root wilt diseases. Control
measures for serious coconut pests
like leaf eating caterpillar have been
developed.

8. Arecanut

A significant breakthrough was the
release of a variety ‘Mangala’ Research
on cropping system has indicated the
promise of cocoa as an intercrop in
Arecanut.

9. Cashew
Based on the yield and other cha-
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racters, 24 high yielding selections and
12 hybirds have been identified as
promising out of which 9 selections
and 7 hybirds yielding more than 10
kg. of nuts per plant annually have
been proposed for release. Out of these
4 have been released. The Tea mos-
quitoe, Monopeltis has been found to
to be primarily responsible for blight.
Spraying with endosulfan 0.05%, at
three stages have given satisfactory
results, in reducing losses from tea
mosquitoes.

10. Spices

The important achievements have
been release of the variety Panniyur-1
and culture No. 354 of pepper which
are high yielding and of better quality;
in cardamom a clonal selection P-1
has been found promising in yield and
has been recommended for rescase. New
cross combinations involving cardamom
types from Kecrala and Karnataka were
found very promising. These are being
multiplied. They are also resistant to
the most dreaded -‘Katte” disease.
Sanitation is found to be very impor-
tant for control of Katte disease. In
turmeric, Selections 2-A, 3-B and 15-B
have been promising in yield and cur-
cumin content and recommended for
pre-release multiplication. While in
coriander UD-41, a small seeded type
and culture No. 270, and in Fenugreek
a sclection NL(m) of Jobner have been
released as promising varieties.

Improved Variety of Paddy Seeds

4485. SHRI SUSHIL BHATTA-
CHARAYYA : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the National Seeds
Corporation is making special efforts
to make available sufficient quantities
of improved varieties of paddy seeds
for this year kharif season to meet the
needs of drought hit States; and

(b if so, whether such special
efforts include the drought hit districts
of West Bengal ?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
National Seeds Corporation have been
making all out efforts to meet the
demands of the seeds including improved
varieties of paddy seeds of all the
States.

(b) Disribution of seeds within the
State is the function of the State Go-
vernment. National Seeds Corporation
deliver seeds to different destinations
within a State as per the instructions
of the State Government and State Seed
distribution agencies,

Decline in Food Production in West
Bengal and Kerala

4486. SHRI B.K. NAIR : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether it is a fact that the
food production in the country as a
whole has been going up during the
past few years;

(b) whether production in West
Bengal and Kerala has been showing a
reverse trend;

(¢) reasons for this decline; and

(d) the measures proposed to be
adopted by the Centre to assist in in-
creasing production in these States, at
the same level as in the rest of the
country ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
Yes, Sir. The country’s foodgrain pro-
duction has been showing a rising trend
except during the years of drought.

(b) and (c) No Sir. The long term
growth rate of foodgrains production
in West Bengal has been maintaining
and upward trend. However, during the
last few years there have been fluctua-
tions, primarily due to aberrant weather
conditions. In Kerala, the production
of foodgrains has been maintaining
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more or less a stready level durmg the
past few years.

(d) Government have adopted a
wide ranging strategy to enhance the
production of foodgrains in the country
including West Bengal and Kerala. The
main elements of this stzategy include :

(i) Selection of suitable location
specific varieties for different
agro-climatic conditions;

(i) intensification of paddy. Commu-
nity Nurseries Programme and
transplanting of rice, and minikit
programme of rice, wheat and
millets;

(iii) increase in the coverage of area
under High Yielding Varieties
Programme and adoption of re-
commended package of practices;

(iv) timely release of canal water in
irrigated areas;

(v) adequate supply or electricity/
diesel for running tubcwells and
pumpsets in irrigated areas;

(vi) timely supply of inputs in ade-
quate quantities;

(vii) training of extension workers and
farmers regarding latest produc-
tion technology;

(viii) increased and efficient use of ferti-
lisers;

(ix) weed control;

(x) warabandi for efficient wuse of
~ canal water;

(xi) adoption of need-based plant
protection measures;

(xii) provision of adequate and timely
credit;

(xiii) reaching the farmers through ex-
tension workers as well as the
media of radio and press to take
suitable measures according to
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the prevailing weather conditions;
and

(xiv) ensuring remunerative support/
procurement prices as an incen-
tive for higher investment and
production.

In addition a massive kharif cam-
paign has been taken up in various
States during the current season to
maximise the production and producti-
vity of kharif crops. The special thrust
of the compaign has been on increasing
productivity of paddy in Eastern and
Central States including West Bengal.
The prices of fertilizers have also been
reduced with a view to stepping up their
consumptions and maximising the pro-
duction/yields.

ICAR Haringhata Cattle Project and
Its Expenditure

4487. SHRI RAM KINKAR : Will
the Minister of AGRICULTURE be
pleased to refer to reply given to Un-
starred Question No. 1226 on 1.8.1983
regarding amount sanctioned to ICAR
Cattle Breeding Project in Haringh:ta
and state :

(a) Centrc versus State share ratio
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in expenditure and in receipt as sanc-

tioned for ICAR Haringhata Cattle
Project in 1981-82, 1982-83 and
'1983-84;

(b) ICAR share of anticipated and
realised receipt year-wise from 1980-81
to 1.8.1983 alongwith justification for
discrepeney between anticipated and
realised amounts;

(c) total expenditure and share of
ICAR for each year as sanctioned for
Sixth Plan;

(d) sanctioned amount for pon-re-
curring items year-wise in Sixth Plan
period and corresponding actual expen-
diture incurred; and

(e) are Government satisfied with
performance of Haringhata unit despite
such large expenditure; if not, justifi-
cation for its continuation and accoun-
tability fixed for in cfficiency use of
public funds ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
The ratio of the State and ICAR’s share
in respect of expenditure and receipts
is 50:50.

(b) Year Aniticipated Receipts
receipted realised
(Rs. in lakhs) (Rs. in lakhs)
1980-81 1.325 ) During this pceriod the Haringhata Centre
1981-82 1.950 ) was under Bidhan Chandra Krishi Vishwa
Vidalaya, Kalyani. Since the Audit utilisa-
tion certificate for the period in question
bave not been received from the above Uni-
versity, this information is not available at
present.
1982-83 2.450 2.240
1.4.83 to N.A.* N.A*
1.8.83

o . . .
Since the anticipated receipts and receipts realised are on annual basis.
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(c) Year Total sanctioned ICAR Share
expenditure (Rs. in lakhs) -
(Rs. in lakhs)
1980-81 21.80 10.900
1981-82 19.31 9.655
1982-83 23.62 11.810
1983-84 24,79 12.395
1984-85 25.82 12.910
(d Year Sanctioned Actual
amount (Rs. in lakhs)
(Rs. in lakhs)
1980-81 The sanction for the 6th Plan in respect of the Cattle
1981-82 Project was issued only in Novembcer, 1982. As such
there was no expenditure on non-recurring items prior
to that.
1982-83 2.60 1.07
1983-84 1.60 —
1984-85 1.60 —

—

(e) There has been considerable improvcment in the performance and functioning
of the Haringhata Unit after its transfer from B.C.K.V.V., Kalyani to the State

Government of West Bengal.

Change in Scientific Staff in ICAR
Goat Institute

4488. SHRI B.D. SINGH : Wil
the Minister of AGRICULTURE be
pleased to refer to reply to U §.Q. No.
1239 on 1st August, 1983, re: change
in scientific staff in ICAR Goat Insti-
tute and state :

(a) particulars of each of six scien-
tists reported changing position from
1981 to 1983 alongwith date duration
of each post held from time of their
entering ICAR service Institution wise
and post to/from which shifted at CIRG
with date of shifting;

(b) the total number of Scientists
scale-wise in position at CIRG during
1981,1982 and 1983;

(c) age-wisc and sex-wise number
of Jamunapari and Barberi goats pur-
chased month-wise at CIRG in 1981
and 1982 with average cost breed-wise;

(d) sex-wise number of kids, breed-
wise born out of purchased females
within 6 months of their purchase; and

(e) rcasons for large number of
males rctained in 1983 and programme
under with CIRG goats alongwith
average performance in 1981, 1982 and
1983 ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
The information is being collected and
will be laid on the Table of the House.

(b) The information has been given
in statement I,
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(c) The information has been given
in statement II and IIA.

(d) The information has been given

in statement III.
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(e) No surplus males were retained
in 1983. The Goats in CIRG are kept
under a Research Programme of this
Institute. The average pcrformance of
Goats in 1981, 1982 and 1983 is given
in statement IV,

Statement-1

Total number of Scientists scale-wise in position at CIRG, during 1981. 1982
and 1983
Position as on 22.7.83

Year Designation Total

S-1 S-2 S-3

Rs. 700—1300 Rs. 1100—1600 Rs. 1500—2000
1981 10(Ten) 1(One) 1(One) 12
1982 9(Nine) 2(Two) 1(One) 12
1983 12(Twelve) 1(One) 3(Three) 16

Statement-I1

Age-wise, sex-wise number of Jamunapari goats purchased month wise.
All goats were purchased as adult.

Year/Month of No. of goats Sex Average cost

purchase purchased

1982, April 130 Female ) @Rs. 605.04
-do- ° 13 Male )

1982, May Nil

1982, June Nil

1982, July Nil

1982, August Nil

1982, September Nil

1982, October Nil

1982, November 50 Female @Rs. 652-07

1982, November 3 Male

1982, December Nil

1983, January Nil

19:8'3, February Nil

1983, March 65 Female . @Rs. 679-62

Above goats were lactating and purchased with/without kids,
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Statement-II-A

Age-wise, sex-wise number of Barbari goats purchased month-wise.
All goats were purchased as adult goats.

122

Y ear/Month of No. of goats Sex Average cost

purchase purchased

August, 1981 3 Female )

September, 1981 106 -do- ) Rs. 337.25
-do- 5 Male )

October, 1981 57 Female )

November, 1981 to

February, 1983 — — —

March, 1983 *2 Female ) Rs. 540.90

April, 1983 *20 Female )

*Goats were lactating and purchased with/without kids.

Statement-II1

Number of kids born out of purchased Jamunapari females within six
meonths of their purchase

Male Kids
2

Female Kids

Nil

Total
2

Number af kids born out of purchased Barabari females within six

months of their purchase

Malc Female Total
67 58 125
Statement-IV
The average performance of goats in 1981, 1982 and 1983
BARBARI JAMUNAPARI
paily milk Growth Growth Daily milk Growth Growth
yield/goat rate rate yield/goat rate rate
(kg.) (g/day) (g/day) (kg.) (g/day)  (g/day)
0-3m 0-9 m 0-9 M 0-3 M
M F M F M F M F
1981 0.314 60 52 — —— — — —_—— —_
1982 0.327 70 52 31 30 0.461 71 57 61 49
1983 0.526 82 71 —_ — 0.738 84.5 71 — —

(June)
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Grant of Subsidy Against Soil Conserva-
tion Scheme in Andaman and
Nicobar Islands

4489. SHRI MANORANJAN
BHAKTA : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether Government have
received proposal from Andaman and
Nicobar Administration regarding grant
of subsidy against soil conservation
schemes in the Union Territory of A &
N Islands;

(b) if so, when such proposals were
received and whether any subsequent
reminders were also received from the
A & N administration;

(c) what action has been taken by
his Ministry in the matter; and

(d) whether any communication has
been sent by Government to the A & N
Administration in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) :
(a) and (b) Yes, Sir. A proposal for
grant of subsidy to the individuals and
cooperative societies availing the loan
facility for taking up soil conservation
works, planting and maintenance was
received in November, 1980. However,
no reminder has been received from the
A & N administration.

(c) and (d) The matter was examined
by this Ministry and the A & N Island
Administration has been requested to
furnish a complete proposal for all cases
of granting subsidy on soil conservation
works.

A & d1e § grar

4490. st T@T IW TEg : FAT
@ AT Aurfew qfg @ot ag Fqme
] Fq1 FI9 5

(@ amagaa g 5 feech &
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il F fg 1981 ¥ @qdr wf 28
BT fageer A feesht agt ag=

&

(@) 7arag ey § f& 7@
AT F A F & g ¥ @I F
T3 9 faar a7 97;

() A Fgw AR A W
F1 fRaar arzr garm;

(%) Mera F 59 @ ¥ mfaw
afgarfeal &1 #ar sgY¥wr g o7 9%
fazg aa1 Frgardr 1 aE; A<

(%) Far @zwrT &1 fa=re zm
7% ai7 Fww & fau o afafg
afsT F7¥ FTE 7

gaenfaa) fawm § qan ama o
awfiw qfa Awem ® 9q " (N
gHo gHe gwiEt a) ¢ (F) § ()
feeelt swaa 7 afay fear g fs
feeelt wrsg amfww qfe fang 3
1981 #d 28,525 faged N 1 gq-
grdy #r o fagd § afasarg #
gad 7€ FAd 7156 fracw <y
zafay faeeh g @rg 0 &Y & aaifs
Ig g4 F I & A\ & AU
ZEFT FAY ZIA AT I ATAFRT @Y A
78} g% 1 ufraga-gd AT ga-wafa
FY €19 ¥ 1@FT, qfaearg § @i
7E AT 78 9T AT A @ 7
zg e ¥ st grfv gf ag 26.32 @@
Y AT o7

() 3% (¥) g@ &1 H wifas
afasiicat £ federd fruifeg $3@
FT YW, 91 319 91T Tq IAF fqEg
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F1 0 w1iarg AT a1 uF afafg =
Y 99T &1 A FIA F1fgQ AT
AgY, a0y ArAer § St quiaar feeed
quTEd & GATUFIT F A7 AT § |
agify, faeeh swraa 3 ag gfwa fwar
& fr adifs feeeht wiog amf qfa
fane & fadws 12 F faora & aT?
gg @A Y af f gafge zad
fordy safaq 1 #1§ agdradt wda
A8l axdr @ forad fasg @riard v
T gF |

Seepage and Other Defects in S.F. Flats
of DDA at Yusuf Sarai

4491. SHRI R.N. TRIPATHI :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether there is wide-spread
seepage due to defective fittings in the
bath rooms of Yusuf Sarai (Self Finan-
cing) DDA Flats;

(b) whether any report has been
called for by the DDA for this and
other defects noticed in chese flats;

(c) if so, action Government pro-
pose to rectify these defects; and

(d) if not, whether Government
would depute some specialists to find
out the cause of these defects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) to (d) Information is being
collected and will be laid on the Table
of the Sabha.

Demolitions in Sainik farm Colony

4492, SHRI AJIT KUMAR SAHA :
SHRI SUDHIR KUMAR
. GIRI :
SHRI SYED MASUDAL
HOSSAIN :

Will the Minister of WORKS AND
HOUSING be pleased to state ;
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(a) whether the attention of the
Government has been drawn towards
the mews item appearing in the ‘States-
man’ dated 24 May, 1983 that alleges
discrimination in demolishing houses in
the Sainik Farms Colony; and

(b) if so, details of the demolitions
that took place in that colony ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SIGH (SHRI MOHAMMED USMAN
ARIF) : (a) Yes, Sir.

(b) The MCD has reported that it
demolished 14 houses in the area bet-
ween 12th and 14th May, 1983 and
has denied that it has shown any dis-
crimination in the demolition of those
unauthorised houses.

Non Undertaking of Stcvedoring work
by FCI in Bombay Port

4493, SHRI AJIT BAG : Will the
Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state :

(a) whether Food Corporation of
India has got a licence for stevedoring
work in Bombay Port;

(b) if so, reasons why stevedoring
work is not being wundertaken by FCI
in Bombay Port;

(c) what is the total number of
stevedoring staff (Engg.) available in
FCI Bombay;

(d) what work is being given to them
without taking over stevedoring work
in the Port;

(e) whether there are any special
reasons for not doing the stevedoring
work entrusted to FCI;

(f) what is the total payment made
to the stevedores for handling foodgrains
in Bombay Port;

(g) who is responsible for this gross
misuse of machinery by FCI West-Zone?
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THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELECTRO-
NICS & IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. M. S.
SANJEEVI RAO) : (a) Yes, Sir. This
 licence was obtained in 1970 mainly for
mechanical discharge operation.

(b) and (e) The Transport and Dock
Workers Union has been resisting the
departmental stevedoring by FCI as it
would result cither in unemployment or
under-employment of workers. The
Bombay Dock Labour Board has also
declined to supply labour unless there
was an agreement between the FCI and
the Transport & Dock Workers union.

(c) At present, the Maharashtra
Region of FCI, including Bombay Port
and Depots, is having a total number
of 317 stevedoring staff (Engineering).

(d) The mechanical engineering staff
is being utilised for operating silos,
maintenance of electrical installations
and also for operating tube wells instal-
led at FCI Depots,

(f) The total payments made to the
stevedoring firms for handling imported
wheat in bulk during the years 1981-82
and 1982-83 are as follows :(—

1981-82 1982-83

Rs. 33,89,127.00 Rs. 42,41,756.00

(g) Doecs not arise.

Ffa § am o = FegH]
F1 g2t I 9T qATE

4494. = azfag AFTEAT: FAT
Ffy a== ag aam &1 Fq1 7 fF

(F) saz#t ¥ Frmat F A
F & fFarEl 9T 98 =0 yWI" T
Q19 | 7@d gU a1 AT F ATH AT
AT ST F I W FH FTT F IR
§ #r€ fasre fawan 7ar
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(@) SFTF FTT@MT I FATAT
Tar v faws qd # ¥ gear ¥ AR
AT & AT 9T TAT §; &7

(1) afz @iw Hafg gd g a1 fee
SATAT AT ArAar oY T FEY A
T F AT FIIOE 7

Ffg Axmaa ¥ Iww owe (R
Qe qFEAET) ¢ (F) A F AR F
I YA FI AN & qEEy A
agrer 777 & fauv vF afafa wfeq
F1 1E & AT Iaar frorE sy @
g £ T qTAT B Wy Fy
ATETHT F qedi 9T FI fAaIT v
SraT €

(@) 19 ad qar 1982-83 F
fau g7 weafadi & qifas &t 71
gfan =q agl fzar 7a7 & zafag =
FEOAA F AT a9 & ATH 37 79
G F ATV § JAGT FTAT TEAT ALY
I

Ay

() (@) +t feafa 1 @ go
g99 Y AT 14T |

=t FMIN qraw R faw fafeds
F waarfdl gt mga o/
Ty ATSH THIO-qN

4495. »it afg a7z 97 : FAT @@
Htz afis qiq & 9g a3 A Far
3 :

(F) = Fmray qreT gz faw
fafaze, foar 8 (Tream) ¥ od-
gfaa aifg atv smgfaa sawfa &
FRaIfral 9 goiare gear frad &
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(@) #Fa1 3@ T fad ¥ AU
20-gAT FTAFA F AqITAT H -
gfaa srfaat ot sqafaa saarfaay
¥ fa frg w7 arefara i 97 ST
frgfaa a7 «;

() Far Tz @@ fF arefad
#12 ¥ fagas faw oo w@=ifai @
sgfaa wifaat v eagf=Ea 7149-
sitfadl & streft AT gEA 5
¥ &7 afg 2f a1 TF wAET A a7
fraer & &t 31 ¥ ARE H Q7T
SAYTT |ET 9ITF 9T T@T JTOAT; AT

(9) FAT ATEW F ITHT F
I I ATd AT weg Flagrg
Ioaey #7718 W% & #w afz gf, M
qeqaer ST FAT § 7

gmTfaEY fawm # qar e HWiT
awfew qfa wenem & 39 @ (o0
T qFo seftdt ) : (7) 17 (3)
FYAT 7T ITA gAATAAY, faa
¥ 14-5-1983 AF 832 FAAT F1ITA
a fm# & 201 (241 wfawa)
gfag @ifa & & =T 176 (21.1
sfawd) sgfsa saarfa & 7

() &Y (T) AT T ITA=H
8% & 1 7§ TEgr fFar 1 7w e
TY 997 F g2« 9T @ fIgr Srgar |

IHAT ¥ q1eT G AN A6
T YA FY TG

4496. = T\ fagrdt ager : FAT
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wfy 77 ag gaF ¥ Far #3407 fF

(F) 73 & aqt F DT I
FIFHIT F AreT Qg qIA YT
TET T IT AATATHT &1 gqr FHar
2 faa% fau F=017 qFT § gq A
qiT #7 7F;

(@) fradt gaufo =frpa A
TE; HIY

(7) 3 At Haw g% fraAr
gafa gE & ?

Ffg wramma & T "= (o
(arix wFam™T) @ (F) ITTH M-
FIET F ATHATT ITFT AT H F+T
qTAAT 3 79 2 a9 F 7T 9y
TATH AT T FIEAT FT FIE JIAAT
gred A2} g€ & | aaify ag w7 A
AR IR E SR I EE 1 E i G E
AT 74T 3, AT

(1) ardror aa I THFY F FeAT-

Tigor gfgd qrarfas afay;
T

(2) &rvrws, wawe/favre af
a1t afF=arei F v &1
H HIT & |

(@) 77 @7 aut & fag o q9-
gty ST F YA IANGT FIFR
F1 39 W1 arATEl & qga & a8
FFAT GEIAAT Ay & 7 ¥ i
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(7@ TTC)
1980-81 1981-82 1982-83
1. FITRT LHT FT AFSY &
FerQaor &fgq qrar-
fas arfar 14.22 23.40 56.88
2. YFS, wAns/faaw
qar g1t afe@iare &
AN &7 A § FIT GIEAT 43.50 90.50 96.68

(M) 3 gra srafaa QAT At F agg gieg }af FreafaF 99-
afswat A7 T ag § - —

(1) aritw om #) TFR & garAaw afga qEfas arf

a3 1980-81 1981-82 1982-83
1. safyq 1 3839 5,820 4,000
(FFT7 W)
2. TG — 3,839 5,820
(BT )
3. TYET #Y qeATs _— 6-10 64.00

("=ar @@ #)

(2) fge, wane/fave ad gEt aftatsAmt & a0 e § g1 GwEw

qTREN { 94T 0 a0 grgfas & F & Fqawn g0 vfawa fgry o
1982-83 & ¥fa ax 73T gafor geged) fafasa Iqral & ITAIT &Y qF0

oAt § wfaa wfw gfaa st (%) 7ar Fg SfT g A,
Yo &@o WIgo FIU Fiw TIHYTA § F© TATAATHAT A 1fast

grer #faa qfw gfaam & araay a

97. 31 E : : : T Y
4497 3to Fa1 fag Wi ST FIF FT FTF |7 74T 5

*it JHT T WA
(@) afz gf, @ &1 7§ wix F
F7 fRwto o gt 99 ag Fa1 afrorre far § o< 3@ arasr |
A &Y HAT F4T o FT FIFATE FY M &;
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(M ar Q@ 7 997 F S
TTAT FIA FTAT AT FIOATSHG &
Frat &7 o wfg A & S geaww
g4 ¥ afurdrg v gfo gfe
9 FT WA-AIAT FATT FT ST W@
g @

(w) afe gi, ar 3§ #ar gfr
@ AR 9T wIAS H FAT FIIATE

FrE 2

frwfor wiYx mate "xew ® 9w
w5t (=t AgFe g wifks) © (F)
YT () Sft, 7E )

(@) T () 9w 2 A 9@ |

Implementation of insurance Scheme
for Small Fishermen

4498. SHRI M. RAMANNA RAI:
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether any State Government
have come forward to implement the
Centrally sponsored insurance scheme
for small fishermen; and

(b) whether the scheme has been
included in the Central Budget and if
s0, what is the estimated expenditure ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA : (a)
Yes, Sir.

(b) A budget provision of Rs. 39.00
lakhs for the year 1983-84 has been
made for the scheme.

Adulteration of Milk Marketed in Delhi

4499. SHRIMATI PRAMILA
DANDAVATE Will the Minister of
AGRICULTURE be pleased to state :
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(a) whether Government’s attention
has been drawn to the widespread adul-
teration of milk marketed in Delhi by
private traders, including the milk
marketed by Delhi Milk Scheme and
Mother Dairy;

(b) how many samples of Delhi
Milk Scheme and Mother Dairy were
analysed by Government in Delhi during
last three years with what results;

(c) whether Government have tested
milk sold loose by Mother Dairy as
pasteurised milk and whether this con-
firm to the specifications and if so,
details of such tests for past three years
and action taken; and

(d) whether it is a fact that over
50 to 60 Drivers-Cum-Saleman and
Concessionaires services have been ter*
minated for adulteration of milk sold by
Mother Dairy and if so, whether any
prosecutions have been made by
Government ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
Government’s attention has been drawn
to the adulteration of milk marketed by
private traders.

(b) Three samples of Mother Dairy
were lifted during the years 1980, 1981
and 1982 and all were found conform-
ing to the standards. No sample was
lifted from Delhi Milk Scheme during
this period by the Delhi Administration.
However, strict quality control checks
are kept by the Mother Dairy and Delhi
Milk Scheme.

(c) One sample of pasteurised milk
from Mother Dairy was taken in 1983
and was found conforming to the
standards.

(d) 31 agreements were terminated
with the concessionaires during 1982
and till June, 1983 by Mother Dairy.
Services of none of the driver-cum-sale-
men were terminated for adulteration of

milk.
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AgE qaw HEl W OSEA Jewfenai

4500. =it #R 97 TEU : FAT @
gt gg Fary &Y FO F F

(%) fom sgwdl & A8® AT
§ez wuifgq fFu &, S <€ wdi &1
greg F3H & A0 9% AT 7 79
a% g7 1§ FIW TIIC § N7 TH
gqua afsg €7 F1T FT T TEL
FY Trsga1T §EAT (FAdr @, T FF
feq qriiEi & 7197 Fv w® & &
USAl § T F+ET H ATl AT FA
geqT fwaey &; &~

(@) Fa1 &+ 17 Iy AV
I gq #ezi F1 Fw & faw fasra
ggraar & & &7 afz gr, @1 &% &1
s gTer gwa-san 41 ag fasra
[T T AU IAT & 7

gadla ww, 'w, fmiw #k
wiatE wa (s a2 fag) ¢ (F) AEF
ga® Fx1 F1 #q1f9d F7 §F I¢ val
#Y guafew gG &fa qF GLFHIT §I0
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S2TU T A| wEw w14 fafady, &,
AALATIHF AT FEFaF AR,
sgraaTfas glereror FTA% AT AT AT
aqea wfwmeaor F1AFA TF sAITAIE
faer, aorsr AT #1 agrar IATE |
Uy FrafeRs Ig€ AT FeA1 (AR
AT, 1972 9T g ATF § wqIOqT
frar war 8, F1 TISTATY HEAT HA
faazor % &t 75 & 1 1982-83 ¥ ATE
gaF F+x1 % fafqrq Frasarql &
forad asy Tisg & J0@ &, ¥ IW
¥ 6,00,000 & sfaF gawi 1 fexn-
faa farar war 4t

(@) 98% gaF T &1 AT @A
faaqmT & ow sdfiaed F1AET & €77
F1 2 &l7 F7% FT T @9 F7317
ATFTT FTIT A8 fawar srar & =1
fasra av & w19 aqam vedw AgE
7% &2 T 87,000/- FIT FT €A-
wifw enafea 8y a% & @9qmWa
17 ATAHT F oweaqd FRT q
dafud za ganfo & fazga R
favafafag & . — )

TIAATTH TTATT
aaq 26,000/~ €0 26,000/~ &
LEER 6,000/- To —

FraT @4 3,000/- o 3,000/~ To
FIIET @ 12,000/ %o 18,000/~ ®o
IT TTT 40,000/~ %o *¥40,000/- ¥o

FT 87,000/~ o 87,000/- o

weg gaafe &1 gw feear atsma aswe @ fzar srar &
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faaTor
FY o  TIT FT € aAT FR|
am FX G&aAT
1 2 3
1. &g gaw 14
2. gy 8
3. fagrz 13
4. qIUT 6
5. gfzarom 4
6. fearaa w3w 8
7. FFH AT FTYHTT 1
8. FAlEF 11
9. FIA 8
10. #=F 52 15
11. ®EIIe 3
12. afogz 2
13. #HTAT 2
14. ATATHE 2
15. Iran 10
16. gTa 9
17. €A1 17
18. fafawn 1
19. afgsarg 10
20. fargzr 2
21. ST q_WA 28
22. qfe=aw FITA 8
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seagT A ww, Af faeet ®
glaamit @ &6 AR 7Y To

4501. =it wAIT FEAT :  FT
fmtor =itz srare @O FE qAE AW
FqT FIA o

(F) feeeh fawra arfaFor g
FTNT g1H gwey?, A% faeer F
o @aT ges arfe s@r grafaF
gfaurd 27 97 1980 & S, 1983
aF, g% av A fFawr =7 fFar
TaT §;

(@) #ar gaar sfgs =a7 frg
17 &F q17 oY THERYT ATAT 19
# g7 wrafas glawe 771 #9 & @7
gga gfvuraeasy aql & 9w &
QYA Al <@ aATEl F1 4gd &1 TR
Jraraxy  § TEAT 9gar g «iv afg
gi, @ #Fa1 g7ETT a8t 7ateq qrafq®
gfagrg Iqasy FIAM,; 1T

(1) #ar Tig F B A T Fag
Foorr fear garg o afe g, a1
feeelt faamra arfasvor, wrfast gra
uEg FEw § A A% arF Fv gfg #7
FF qF GIAT FI AT 7

fawtor ok wrate daew § 9w
w@et (st Wigwme gwm wiftw) : (F)
¥ () AT TEA T AT @Y qAT
AT 92 9T T@ & FTTAT |

Notices to Commercial Complexes in
Capital for Deviations from
Buildings Code

4502. SHRI KUMBHA RAM
ARYA : Will the Minister of WORKS
AND HOUSING be pleased to state :
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(a) whether it is a fact that several
builders in the Capital’s two commer-
cial complex Rajendra Place and Nehru
Place have been served with notices to
rectify deviations of the building code
and to take proper safety measures in
the aftermath of the Gopala Tower fire
here; and

(b) if so, are the same steps not
being asked to be complied with by the
commercial complexes coming up in
Bhikaji Cama Place and by the other
multi-storeyed buildings in New Delhi
area ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) : (a) Yes.

(b) The Delhi Development Autho-
rity has reported that the buildings in
Bhikaji Cama Place arec under construc-
tion and the provision of safety measures
will be examined before the occupancy
certificates are issued.

VAT § w1 /g

4503. =t gA W : F47 i 7
ag qq F FIT FIA fF

(F) Far ag = g f5 qurT 9+
T a9, 1983 ¥ Troedra & qfeast
forert &1 Y=o fwar ar;

(@) afg gi, at 731 UST FIFIK
F1 AHT AT F1AT T N qegis
FTT AT arFT feafqal 9 ox fare
Yo7 & faw F71 747 97,

() afg gi, @ Fa1 UST FTFTT
T qUr TSy § T AT gar feafaay
F grasy ¥ QU HEATFET @ ¥ arQ
ug faid §arv &7 g AT I¥ Ny
G & qr@ A fgar §; s
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() afz gi, @ fxa¥d =1 faega
s #AT ® 7

gfe A § tmw wme (AR
qYsiex wEEwEr) o (F) S g

st geA T 25 A, 1983 T
TAEGTT  F AAEAY, NGgIL JAT
srae T foret &1 @Y=y fwa

(@) TS FTHITLF FATATT I
qF17 &Y 715 v Ay adf wid
e

() & (F) ITVFT (F) FY TS
gU s Y AT grar

Spread of Industries by Tatas in Bihar

4504. SHRI RAM SWARUP RAM:
Will the Minister of RURAL DEVE-
LOPMENT be pleased to state :

(a) whether Government are aware
that wide network of industries by Tatas
has spread in Bihar and is running a
parallel administration in the state;

(b) whether Government of Bihar
have prepared a Bill to abolish this
zamindari system of Tatas’ in the State
and sent to the Centre for their appro-
val;

(c) if so, what is Government’s
reaction in the matter; and

(d) whether Government also pro-
pose to introduce a comprehensive Bill
on the subject ?

THE MINISTER OF STATE IN
THE MINISTRY OF RURAL DEVE-
LOPMENT (SHRI HARINATH
MISRA) : (a) to (d) No, Sir. There is
no parallel administration in Bihar be-
ing run by the TATAS. A bill seeking
to amend the Bihar Land Reforms Act
in so far as it relates to lands held by

SRAVANA 31, 1905 (S4KA)

Written Answers 142

TISCO, other industrial establishments,
associations and individuals in the Jam-
shedpur area of Bihar, as passed by the
Bihar Legislature, has been received by
the Government of India and is under
examination. Land is a state subject
under the seventh schedule to the Cons-
titution. Therefore, Government has
no plan to introduce a comprehensive
bill on the subject.

Officers on Deputation in N.C.C.F.

4505. SHRI RAM SINGH SHA-
KYA: Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) how many officers are on depu-
tation in NCCF, since when they are on
deputation and from what States and
cadre they belong and tbeir terms and
conditions of deputation and the offi-
cers who have completed their period of
deputation not being reverted back in
spite of the directive of Prime Minister
on the subject;

(b) whether it is a fact that the
additional Managing Director an officer
from Bihar cadre has been in the NCCF
and taken three promotions and is dra-
wing a monthly salary of Rs. 4000/-
from May, 1982 besides a sum of
Rs. 3000/- p.m. as the rent for his
house; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANJEEVI RAO) ’ (a) Details of offi-
cers on deputation to NCCF as on the
30th June, 1983, along with periods of
deputation, States/cadres to which they
belong and terms & conditions of depu-
tation etc. are indicated in the statement
laid on the Table of the House. [Placed
in Library. See No. L.T.—6935/83].

(b) and (c) An officers of the Go-
vernment of Bihar, joined the NCCF on
14.5.1982 as Manager. He was re-
designated as Chief Manager w.e.f.
13.1,1983 and subsequently appointed
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as Additional Managing Directors.
Since Shri B.N. Singh’s pay has not
been fixed so far, he is being paid
monthly salary advance. Shri Singh has
been paid a salary advance @ Rs.4000/-
p.m. from May, 1982 to March, 1983
and @ Rs. 5000/- p.m. from April,
1983 onwards.

The NCCF has hired residential
accommodation for Shri Singh at a
monthly rent of Rs. 3000/- p.m. w.e.f.
June, 1983, necessitated by high pre-
vailing rents, subject to deduction of
109, of his pay as per rules.

Paying of Rs. 2 Lakhs to M/s. Elesbao
Pereira and Sone by F.C.I.

4506. SHRI SAIFUDDIN CHOW-
DHARY : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether it is a fact that rupees
two lakh was paid to M/s. Elesbao
Pereira and Sone, Stevedores of Mar-
magoa Port by Food Corporation of
India on account of escalation of cost
inspite of the fact that fresh tender
received at the time was for much
lesser rate;

(b) who are responsible for this
payment; and

(c) what action was taken to recover
the amount and punish the officers ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANIJEEVI RAO) : (a) No Sir.

(b) and (¢) Do not arise.

Probe into Implementation of Opera-
tion Flood I & II

4507. SHRI ASHFAQ HUSAIN :
SHRI H.N. BAHUGUNA :

Will the Minister of AGRICUL-
TURE be pleased to state :
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(a)fwhether Government’s atten-
tion has been drawn to a call for probe
into the working of Operation Flood I
and II Projects which have gone away
due to mismanagement defeating the
purpose for which these were started
(CLARITY, Bombay’ 17.7.83) and
whether Goverment will set up a fact
finding team of professionals to look
into various aspects of projects;

(b) whether inspite of clear provi-
sion and mandate for regular quarterly,
yearly assesment and review, projects
have not been subjected to any exami-
nation except by concerned project
authorities, evaluating their own result;
and

(c) whether none of the prime ob-
jects of the National Dairy Projects
has been achieved despite heavy publi-
city and the progress of Operation
Flood 1I, which started in many States
bas been dismal and is to end in Junme;
1985 ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
to (c) The information is being collec-
ted and will be laid on the Table of the
House.

Flood Control

4508. SHRI NAWAL KISHORE
SHARMA : Will the Minister of IRRI-
GATION be plesaed to state :

(a) the total amount spent on flood
control measures in each State during
the last three years, year-wise;

(b) amount proposed to be spent on
flood control measures during the cur-
rent year,

(c) the total number of persons en-
gaged in flood control measures in the
country;

(d) what works have been done and
to what extent the floods have been
controlled; and
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(e) steps being taken to strengthen
the flood control machinery in the coun-~
try to obtain the desired results ?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA) : (a)
and (b) A statement is enclosed.

(c) The total number of persons
engaged in flood control measures in
the country is not available. However,
the Working Group on Flood
Control for the 6th Plan (1980-85)
constituted by the Planning Commission
in 1980 had assessed generation of
total employment of the order of 3.74
million persons years annually for an
outlay of Rs. 1592.27 crores.

(d) Since the launching of National
Food Control Programme in 1954,
12652 km. of embankments, 25,085
km. of drainage channels, 313 town
protection works, 4696 village raising
works and 268 km. of sea walls have
been completed providing reasonable
protection to an area of 12.078 million
ha. upto March 1982 against a total
protectable arca of 32 million ha.
assessed by the Rashtriya Barh Ayog.

(e) Some of the actions taken by
the Central Government to help the
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State Governments in tackling the flood
problem are as follows—

(i) Considerably stepping up of the
outlays for flood control sector
during the 6th Plan:

(ii) Setting up of the Ganga Flood
Control Commission for the
Ganga-basin States,

(iii) Sctting up of the Brahmaputra
Board for the flood problems
of the North-Eastern States/
Union Territories;

(iv) Finalisativn and issue of Guide-
lines and instructions for expe-
ditious implementation of the
Rashtriya Barh Ayog recomen-
dations by the State Govern-
ments and the concerned Cen-
tral Agencies;

(v) Strengthening and modernisa-
tion of the good forecasting
network in the country during
the Sixth Plan;

(vi) Taking up of surveys of some
of the flood prone basins
through Survey of India for
Flood Plain Regulation by
State Governments.

Statement

Sratement Showing Actual Expenditure 1980-81 & 1981-82, Anticipated
Expenditure During 1982-83 and Approved Outlay for 1983-84

(State-wise)

(Rupees in Lakhs)

—_—

S. No. State Actual expenditure Anticipated Approved
— expenditure outlay
1980-81 1981-82 1982-83 1983-84
1 2 3 4 5 6
\__
A. Srates
1. Andhra Pradesh 519.73 643.47 600.00 300.00
2, Assam 317.55% 377.16 378.00 420.00
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1 2 3 4 5
3. Bihar 2293.07 2582.58 3167.31 2700.00
(115.00) (150.00)
4. Gujarat 310.03 314.94 200.00 200.00
5. Haryana 1743.00 1845.00 1750.00 1750.00
(150.00)
6. Himachal Pradesh 63.09 55.78 70.00
7. J& K 627.62 633.52 651.93 470.00
8. Karnataka 3.00 45.00 35.00
9. Kerala 412.78 437.16 250.00 300.00
10. Madhya Pradesh 59.00 39.00 90.00 103.00
11. Maharashtra 8.64 10.00 12.00
12. Manipur 80.62 81.49 115.00
13. Meghalaya 28.00 30.00 30.00
14. Orissa 279.62 281.14 300.00 300.00
(8.00) (18.00)
15. Punjab 5§73.48 681.66 400.00 467.00
16. Rajashthan 298.98 245.46 246.63 260.00@
17. Sikkim 10.00 10.03 10.00
18. Tamil Nadu 147.04 122.64 177.94 280.00
19. Tripura 109.83 76.10 68.00
20. Uttar pradesh 2059.00 1812.58 1130.00 1500.00
(40.00)
21. West Bengal 2114.61 1986.36 1780.00 1787 00
(162.37) (142.00)
22. Delhi 1039.76 913.50 1198.78 1090.40
23. Other UTs 59.64 82.61 118.04
Total (285.37) (500.00)
13158.09 13307.18 12778.63 12328.70
Central Sector 2505.84 3184.70 3860.94 4085.00
Total Flood
Control 15663.93 16491.88 16639.57 16413.70

The figures in bracket of Central Loan Assistance provided for priority flood

control schemes during 1980-81 and 1981-82 to the States is accounted for sepera-
tely under the Central Sector Sub-head.

@ Inclusive 60 lakhs for colonisation.



149  Written Answers
gaTy a1 § qyw w1 i

4509. =0 |AY TH FTTEN :
* " T ST

FT fmfor YT wvate BT g
g™ F FIT F fF -

(F) 31 IAFT €ATA AT ITH
vagEeE § deF fawio F fav a-
gt fFu s17 &1 a0 fearar aan &;
AT gfg gf, ar 16.2.1974 & fwa
qI7 29 FIAMT § gaad 1 7E 47
ot Bradt are gzadr A SroA;

(&) Fa1 4179717 9IFT F1 g3-
ay F79 ¥ ggFi F1 fAair @1 Jroar
At afz adt ar fra awg FY 78 23-
gay § @3+ 71 fanio sreew fran
STaT;

() FAT ITET FIAA F AT
feay & fawrr &1 =919 g ATHE #¥
Az FF are fasrar @ faeg 39 9%
F1E £q19 AT faar 7ar v 978 13-
qI% 7 gATy & A1 @ g 5 oIT%
ax1a fran fag srad; et

(7) SaUET agF *1 faato 7
yr7ew fwar sroar ?

fwter sk wram 3q w7 (s
wMgw @A wifs) @ (F) ¥ (¥)
IAT TEA A AT TF § JAT W
qed 9% @ ¥ Jra |

Flood in Konkan
4510. PROF. MADHU DANDA.-

VATE : Will the Minister of AGRI-
CULTURE be pleased to state :
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(a) whether it is a fact that the
Prime Minister has received a letter
from a Member of the House urging to
send Central assistance for the relief
and rehabilitation of the flood-stricken
people of the Konkan region of Maha-
rashtra;

(b) if so, whether the Centre has
assessed on the basis of the State Gov-
ernment’s reports the extent of damage
caused by the floods in Konkan; and

(¢) if so, what is the quantum of
Central assistance that will be made
available to Maharashtra to meet the
flood situation in Konkan rcgion ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) :
(a) Yes, Sir. A letter dated 9-7-83 was
received by the Prime Minister from
Prof. Madhu Dandavate (M.P.).

(b) and (¢) A memorandum seeking
Central Assistance amounting to Rs.
1674,77 lakh has been received from
the State Government on 6.8.83. A
Central Study Team to assess the flood
situation is going to the State shortly.
The request of the State Government
for ad-hoc release of funds to mcet the
situation is under process.

aftar aiw & qew J[reeT &
Ir A faarg

4511. =t T A1a g ¢ 347 fean
weAt ag qA A FI7 FLY

(F) #FAT ITIT FRW AT weg
YW GTHTT & T AT AT & qqy
7 afea atg & geg [AT F a1
¥ F:1E faarg §;

(@) Fa1 QA weA F yew
afaat & g F15 FUT garr a1 feeg
7% frarfeaq agf fvar o1 <@r §;
T -
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(7) Fan &Ha gL gw faa
& wraey § 1 fAug 537 g 9419
FC @ g T afe g, @1 amad
ST FAT 8 7

fa=tg datma & Ted "/ (sf
W framm faud) : (F) & (1) qwaa:
Ay gzeg F A€t 9 fafqq
aftaregz frav F1 faxF7 7 § 1 39%
gew ¥ & A F1 fg=rg & fau drgv
& afeoft gz 937 uF Az fazam &
afF Fz7 uur smfas  sfased
fregzor &1 & S1q § GG ALY @,
gafan msy 9@ ST I UAT F
Mt gea wfFdatar 1977 € gE 0w
seqifeas s # ag azafa g @
fa T 98W AT F7 A7 AT 1T
zaa wig-fanfoaral (gea fqaras)
F1 gaequ frar soar aifE ag
2,500 FgEF ¥ fAEE7m &1 8T T
g% | agrfq, 9T 92w q A1 H
3,700 3EF & 1« fqeaLo &1 987
FA & e gea fams F1 gasan
FTH &1 geard fwar ar i €7 F1I0
¥ &I TsAl & 9 Fa9E T gl
g7 97 | afer g2 AgY, ST GIW H
gfaez g7 & 99 97 ATfeqT QI
¥ wyw 9N & & AT H g1 Agdr g
3T 3w &Y. A ag fowmyg O
T 41 fF weg 93w T SaF gAH
48T & GARYT F AT A1 AT
fagr & | 9 WiAST F1 @A KA F
ST e 4, 717 faard afwa gru
fegsaz, 1981 # <7 wsAT 1 H-
FIO T FT UF dF  rgifora #r
‘Tf @ T It sy T &1d 9%
qgad &1 ¢ ¥ f5 gen fagas Ay
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gRAT F1 2,500 FgAF aF Gifad @r
sraT Tifgw | T F4T A FraifaAd
79 & fag &tT o gefast & an
# ZET vsat & a7 argg # fa=n-
famrey foar srowgr & Feda S
Frar WY T HIE A S @A &
fag @1 wrsat & a0 FIAT 7@
2 aify gearfag gasqo e Fan
frag foar st &%

Memorandum on Irregularities of
FCI, in West Zone

4512. SHRI GEOROE FERNAN-
DES :

SYED MASUDAL
HOSSAIN :

SHRI

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether he has reccived copy of
a memorandum on irregularities by the
Administration of Food Corporation of
India in the West Zone;

(b) if so, what are the main charges
against the Administration; and

(c) what action has been taken
thercon ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND 1IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANJEEVI RAO) : (a) Yes, Sir.

(b) The memorandum contained alle-
gations against officers pertaining to
cntertainment expenses incurred, use of
staff cars, manipulation of entries in log
books, improper transfer of officers,
misappropriation of FCI stocks, etc.

(¢c) The Corporation has looked into
the allegations and found them to be
baseless.
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T Y wEa

4513. *it G = T ; FAT @™
wT amrfes qfa @+ 4g aqrT &
FI7T F

(%) AT T+T FEARE AT T
Y Frag dgra Fr fA<aT giv w7

®E

(@) afz g, & e gray aw
F NTT FIY  IITET AT F
aqia § fagifed #79 & fog Far
FIq ISIT AT 7E B

(7) Fa1 ag g7 & fx a7 3770~
TF GIFTT 31 AT JT1EA 17 @A
Ft Aifq & arEw & 91 % gfworg
AT IR HT ATET FAA  IATAT
we F7 fzar g; &

(%) afz g1, a1 5% 9% ¥ oo
FAT 39 I3A AT W@ 8 7

gomTfast faswm § qur anve ok
amfis gia dxtag § 9 w35t (=0
gHo Q®o ®Wtal T@) ; (F) 1T (@)
FAIT FIETT A+ F1 Fa9 arfafas
gaan gea fruaifea wzdr & o fr
gag w9 grar g, 5% 1 A faw
2 gFdY g A1 ST agargd & a9 i
IATEHT K1 MET § FATIT & | A7
FY JEATET T FT 9@ 27 & fag
sgaaw qea fAaifa 53 aag samm
¥ w@r AT & | AIRTHIAT, 05 &
fog faslt g0 aag # fgg @
qir A W AT qf7 A g
ufzaal g fafewa o o § o
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% wifafas sqaaw geq & @raraaa
FIEr afew 81 §

() FFET gTIIT A N g
AT AF #7 § afew D oyt
W\ I gAY E | o T FY ¥y
AT THFT JEq18A, THAY W oy
Frarat w1 o fy FHAT FY AT
q IH T 8 AT A1 A9 9% Fyse
FIATR | 29 729 F1 1% 198]-82 ¥ wey
FT STHIRT 1836 AT@ T & g
SET g1 41 St 5 ow s qr s
T{ AT F1 A H TEAT fF RIE
Y AT 1982-83 H Mo 7 awrmﬁra
FTTIET FAT FIAT aq 1800-1810
g H1Zd oz g AT 1981-82 ¥
84.38 @ HIZI T H4GY ¥ frgre
STET W7 AT ad H WY e
83 M@ WTY 29 &F awaT s
AT § JE FIE T grar g fF
fFarat #1 w1 & araErd TEg yeq
BAT & 1T SR fAwaT dr af a%
T T IeqTRA fRAT &

(9) S94F AIT (T) & IqT
Farg w% feafa 71 3fer & gvq & agy
AT |

Construction of A Sports Complex
in Kerla

4514. SHRI A.K. BALAN : Will
the Minister of SPORTS be pleased to
state :

(a) whether there is any proposal
to construct a Sports Complex with
modern facilities in Kerala on the basis
of the performanmce of Kerala Athletes
in the IX Asian Games; and

(b) if so, the details thereof ?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : (a) and (b) The Government
of Kerala have announced a scheme of
establishment of a sports complex in
Kerala in their budget for 1983-814,
They have set up a technical committee
of experts to go into the details.

Kerala’s Proposal to set up 224
Fisheries Village Societies

4515. SHRI E.K. IMBICHIBAVA :
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the Minister of Fisheries
of Kerala has put forward any concrete
scheme of establishing 224 Fisheries
Villages Societies and asked for finan-
cial help, in the meeting of Union Agri-
culture Minister, Chief Ministers and
State Fisherics Ministers held at Hydera-
bad recently; and

(b) if so, the response of Govern-
ment to the request put forward by the
Kerala Minister ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
In the meeting of Maritime States and
Union Territories on Marine Fisheries
Development held recently at Hydera-
bad, the Minister of Fisheries, Kerala,
inter-alia, stated that about 300 fisher-
men’s Welfare Societies have been for-
med replacing fishery cooperatives, one
in each fishing village. They were not
eligible for financial assistance from the
National Cooperative Department Cor-
poration (NCDC). The Minister of
Fisheries, Kerala, further requested that
the Centre may either make suitable
modifications in the Statute books or
arrange for their Fishermen Village
Welfare Societies.

(b) Under the Statute, the NCDC
can give assistance for cooperative so-
cieties. However, the Government have
recently introduced a Centrally Spon-
sored Scheme for subsidising premium
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on personal accident insurance scheme
for active fishermen who are members
of cooperatives/welfare organisations.

Supply of Drinking Water to Raghu-
nathpur (West Bengal)

4516. SHRI BASUDEV ACHA-
RIA : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether it is a fact that Govern-
ment are considering a proposal submit-
ted by Government of West Bengal for
supplying drinking water to Raghunath-
pur Municipality in the district Puru-
lia;

(b) if so, the details of the proposal;
and

(c) when will the scheme be execu-
ted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) Yes, Sir.

(b) Raghunathpur water supply
scheme is estimated to cost Rs. 313.82
lakhs and process to cover 43 villages
including 29 problem villuges in the
Raghunathpur town municipality in
Purulia district of West Bengal.

(¢) The State Government has re-
quested the Centre to pose the scheme
for external assistance. So far, no exter-
nal agency has agreed to finance the
project.

Proposal to Control and Improve the
Design and Manufacture of Motors
and Generator

4517. SHRIMATI USHA PRA-
KASH CHOUDHARI : Will the Minis-
ter of IRRIGATION be pleased to
state :

(a) whether it is a fact that in the
absence of quality control and norms
in motor manufacture and efficiency
of generations more than 80 per cent of
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agricultural pumpsets in the country are
not operating efficiently leading to
wastage of energy consumption;

(b) if so, whether Government have
gathered information about agricultural
pumpsets working below rated capacity
and its details; and

(c) the steps proposed for quality
control and improvement in the design
and manufacture of motors and genera-
tors to improve efficiency and decrease
energy bills ?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA) : (a)
While the Indian Standards Institution
has published standards for pumps and
mot ors and many of the State Govern-
ment$ are implementing  quality
marking schemes, formulated by them,
there are stilla pumber of manufac-
turers, particularly in the small-scale
sector, whose pumps are sold in the
country, although not covered by the
[.S.I. or the State Government Schemes.

(b) Sample studies have been car-
ried out, which haveé brought out that
the operatiotal efficiency of pumpsets
eould be improved by 10 to 209, with
the replacement of mere efficient auxi-
liaries like foot-valves, suction pipes
and delivery pipes and if the installation
of over-sized motors is avoided.

(¢) Indian Standards Institution has
taken up a programme to prescribe
higher standards of efficiency than
those adopted at present. State Go-
vernments have already been advised
to arrange for the distribution of I.S.I.
or quality marked pumpsets alone
under the programmes administered by
them. Fipnancial institutions provide
loans only for such I.S.I. or quality
marked pumpsets.

IJTT T2 A FEIT AIHTY
qrara ARATY

4518. st T wag ;. ¥47 fawfo
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T s 7R gE ST F7OHAr
FAT

(F) #a1 39T ¥qW F FNA
FFIT & Fralaa) & fau &7 g2-
F17 & w3ATr & fanio siv d=eg
ATRIT F FHAfeAl & fAg qrarE)
F fanfor & it & #1§ afedioAng
#T FrATe yreg g€ §; A

(@) afz i, a1 g7 =9¥=0 FAT
g7

frwtor iz wrae wag ® 9
Rt (st W IwE i) o
(F) s, &r

(@) =R 79T 92T 9T 7@
Fagzor % frar 71 & [Fam7q § ™
faar war | 3w d=ar OFHo Ho—
6936/83]

Linking of Villages with all Weather
Roads

4519. SHRI R.P. GAEKWAD :
Will the Minister of RURAL DEVE-
LOPMENT be pleased to state :

(a) the amount spent by Govern-
ment for providing rural roads till
31 March, 1983 against the allocation
of Rs. 135 crores under the Minimum
Needs Programme for Gujarat in the
Sixth Five Year Plan; and

(b) time fixed to connect the re-
maining 480 villages in Gujarat having
a population of over 1,500 with all
weather roads and amount needed for
the purpose 7

THE MINISTER OF STATE IN
THE MINISTRY OF RURAL DEVE-
LOPMENT (SHRI HARINATHA
MISRA) : (a) Rs. 63.95 crores (Pro-
visional).
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(b) According to the annual plan
(1983-84) of the Government of Guja-
rat, about 263 villages will be connect-
ed during the last two years of the
Sixth Plan and the remaining will be
connected in the Seventh Plan. The
total cost is expected to work out to
Rs. 16 crores approximately.

Implementation of Rural Water
Supply Programmes

4520 SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) the various rural water supply
schemes under implementation in
Orissa;

(b) the number of villages in diffe-
rent districts of Orissa identified for
providing water supply facility during
the financial year 1983-84; and

(c) the progress made so far in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) Drinking water supply is a
State subject and schemes are formula-
ted and implemented by the State Go-
vernments from the allocations made in
the State budget. Accordingly, the de-
tails of the Rural water supply schemes
under implementation in Orissa will
only be available with the State Govern-
ment. The Centre, however, supplements
the resources of the State Governments
by giving grants under the Central Spon-
sored Accelerated Rural Water Supply
Programme.

(b) During 1983-84 it is proposed
to cover 5060 problem villages in the
State of Orissa including partial cove-
rage of 2500 villages with atleast one
source of drinking water supply. Dis-
trict-wise figures will be available only
with the State Government.

(¢) Number of problem villages co-
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vered so far in the State of Orissa is as
under :—

Year Problem villages
1980-81 1630
1981-82 2447
1982-83 2291
1983-84 405

(upto 30.6.1983)

ghamy, g2, faest & e aEs

4522, s 99 R ATER ¢ FAT
frator o wrarg @ g7 @am &
FI7 3T

(%) Far oftan feest Y oF
Fgq IUAT FrAYAY, gfeaas, garaT
¥ TH% dTo fo I & FATAT MAT
ATEF A AT A8 T qF &

(@) 71 gfaa & fafaes sl
F frarfaai/oaifauadt & ga warsw
7 agg ad gga dafaq fawrr F
FAGT 12 TG €TI0 JHT FIC K

(T) SAF gIU G4 FHT FIAC
w19 F a7 6 g fqarfaat 1 5=
amfexr gfaar & afgq @@ & Far
FIO §; T

(7) FTAA F qAFT AT F Ha
AT FT F14 Fq aF T F faar
FATQAT AT IAFT sAYLT 747 § 7

frator it sraw weeE @ 9
weEt (st WigwR sw wiiRs)
(%) feesft 9« wq@ wd A9 g
FeqrT F AqArT A AT Aol Y

T T €
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(@) searg ¥ gfam frar g s
ghmnr & fafws sarai & i@t &
915y q97 a7 fae™ & fag arifas
T F ®T H AT 4,62,158/- TIQ
FY 3rfer greq g & o

() "¥FTA &Y FHAT F ATHIT
HF FT FT TT FTI SATYFH ALY
fear o1 a®1 FAifF Saar Dfg &
gagre @1aT F1a9t F oo sdfas
sgaan a1 i wreg A8 g5 &)

(w) deqra 7 gg gfaa fFar g
fF fafiwer sersil ¥ drax 17 fAar
faat gra saay Afa & sqar =gaaw
faFra g91T 9747 F7 fag o9 & arg
gy w7 fear smen )

Problems of Hirakud Dam of Orissa

4523, SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of IRRIGA-
TION be pleased to state :

(a) whether Government are aware
of the various problems of Hirakud
dam, Orissa;

(b) if so, the steps taken by Go-
vernment for the solution of those pro-
blems; and

(c) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA) : (a)
On a subesquent review of the Hydrology
of the Mahanadi river upto Hirakud
Dam, it has been found that the spill-
way capacity needs augmentation to
provide for maximum probable flood.
Few cracks have been noticed in the
galleries and sluices mainly in the right
spillway dam. Some other minor pro-
blems like seepage in the earthen dykes
and settlement of lining in the power
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channel, etc. have also been reported by
the project authorities.

(b) and (c) The Government of
Orissa have been requested to investis
gate possible alternative for providing
increased spillway capacity. Some spe-
cialists from the Central Water Com-
mission and Central Water and Power
Research Station visited the project and
recommended immediate measures for
tackling the cracks noticed. A Com-
mittee of experts has also been set up
by the Government of Orissa in 1981
which includes a representative from the
Central Water Commission for assessing
the reasons for development of these
cracks and to suggest romedial measures.
On the basis of the interim report, va-
rious investigations have been carried
out by the project authorities and the
Committee is likely to submit its final
report to the State Government by Sep-
tember/October 1983. Other problems
noticed are minor and have been tackled
under the advice of specialists from
Central Water Commission.

faatd ot Tz g AwaTHT w8
R & & fag amat £ qod

4524. it Ao qlo Iy : F4AT
faard @i ag Fqm@ T FIT FOq

fF -

(%) fa=rg i arg fag=or -
ATe F1 QU FW & fAC AAAT AT
qFT FATAVT  QIFAT ITHW FIA §
FETT T ATANT FT FT TITTA @I

g

(@) Trwedr, 39T q_wW, fage
T gaUd ¥ 4y fray wraw g §
fra® g8 TFTT # Gray F} T A
0§ off T fewer ast ¥ feay amA
Aftad § a91 ITH FAT FIW §; AT
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() afx gt, o fafwe aodi F
farrf otk arg faaqw GomrEl &
fw rweh #r goen€ F7 F a9 H
gweAg )T GEIEAT T EQ AT

Fraar@ Y T § 7

fewid ®ama & Ted HEY (o0
ow frare faef) © (F) FT S
e " T gaw  arafud w
afgrfta & fag SeeY aTadt 9T F1R-
aré wxar ¢ faax fog fadel-gar
w1 dz (feefsr) srava® g g |
srarfag w@Al #7 @dg & fAQ
faRef g7 & A deq fg=rg qAT,
faq a1y, aeay fasmg & Agr-
frRmrerg. stfas &1a fawmm ga
ger fagas, smarg AT faafq &
qzragr ¥ fvg 9@ €4

W qEE #Y @dE & feg
s gLETT /afvaraar sifa®rd sast
gdzd afewifta & fog e@d 99T
TrdY g §

FeEty o s fafaea wrsal)
gfcarsmr mifasifeal & q1@ goaew
Ffedy Igew< qar sfafxw gt N
TF ATg gAY @Ar g A I g
IY NIeq Grar §, O TEIAT 9f2-
qisar wrfasifat |1 0@ efafaa
gsit & Sq<w § FEraar @ ]

faar€ 3T arg fagaw gvaef
Rt & fAg gaw ammdm & 9
FENT ST ATV I ATIEAFAT
®T qeqiFwA FIAT § N7 gaAw arafay
FY gEqra, Oawe, #aan, faowresy
FY, NI GIFIT & geafrgq qA9ay
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F qUAY ¥, STy FX F fg oF
AT QorE! & ®F ¥ 1T FIAT

g

(@) 3T (1) foear 7 ast &
Y, UsEdE, 39T 93w, fagig
AT JAUT T ST FIFTN § ITEHT
ax sfafvaa got & smarg & fag
54 WIAE ST G T | 49 WIAAT 9T
TE & FTHATE g8 ¥ 97 Y

AY 77 5 ATHAT ¥ ¥ 3 TTEAH
¥ YT 2 ATUT § 5o guw ¥4 wreq
FIFL T GO A1 F a9 § g9
HTAST 9T FIRATE 7L A o7 7Y &

T8 guy faard a7 arg fraso
grge wFrAl & fAuw wEorg qar
fazwies garat a7 atrqfa & 1 74y
AR 9w fR 9T gy
afvataar grfastd & @ive gaar
FIAT AT FHT FY a7 & ¢, ATIAT
FT AT AT AT [N qUT I
AAIFAT A ATIIEF  STATIRAE
IqTA F gATT ¥ & oo FRArd a0
ST & 1

Decline in Coconut Production

4525. SHRI V.S. VIJAYARAGHA-
VAN : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the co-
conut production is steadily declining
over the last one decade;

(b) whether it is also a fact that it
is mainly due to certain diseases which
have affected the coconut trees in
Kerala;

(c) whether the Coconut Develop.-
ment Board has sent any scheme for
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containing the diseases and rejuvenating
the plants;

(d) if so, the details thereof; and

(e) how much assistance has been
given so far by the Centre for this pur-
pose ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
The production of cocomut has been
fluctuating from year to year.

(b) The root-wilt disease of coco-
nut trees is omne of the main factors
responsible for the decline in production
of coconut.

(¢c) to (¢) The Coconut Develop-
ment Board had drawn up a project for
financial assistance to the coconut gro-
wers for the removal of root-wilt affec-
ted palms in Kerala at a total cost of
Rs. 49.50 lakhs during the remaining 3
years of Sixth Five Year Plan. It was
envisaged that the Coconut Develop-
ment Board would bear Rs. 8.25 lakhs
per year as its share of expenditure.
Accordingly, a sum of Rs. 8.25 lakhs
was released to the Board by the Centre
during 1982-83. In addition a sum of
Rs. 30.00 lakhs was released to the
Board for providing additional assistance
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to the Government of Kerala for imple-
menting the said project.

Supply of Rice to Kerala

4526. SHRI CHITTA BASU : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether the Government of
Kerala have requested the Centre to
supply adequate quantity of rice to
maintain the public distribution system;
and

(b) if so, what has been month-wise
supply and demand during the last seven
mounths of the current year ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANJEEVI RAO) : (a) The Govermment
of Kerala has requested for imcrease in
the monthly allocation of rice to the
level of 1,35,000 tonnes for meeting the
increased requirements of public distri-
bution system in the State.

(b) A statement showing demand,
allotment and offtake of rice in respect
of Kerala during the period from Jan-
uary, 1983 to July 1983 is attached
(Annexure).

Statement

Statement showing demand, allotment and offtake of rice in respect of Kerala
State for the period from January, 1983 to July, 1983

(Figures in 000 tonnes)

Month Demand Allotment Offtake
1983

January 135.0 95.0 102.0
February 135.0 95.0 96.1
March 135.0 95.0 101.8
April 135.0 105.0 105.1
May 135.0 105.0 109.2 -
June 135.0 110.0 107.3
July 135.0 110.0 4129
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e SR g & e wiufaw &
weiA egfa & fag Wit
faad aw=g

4527. ot sA™@ Wi i FAT
faerd @+ g TR F} FITF
fF .

(%) 741 qET AW HLFTT J aq
geavw sfufqaw’ & A fafwes
fa=1d MTATE FETT TTHILT T T4

g & fog ¥ &5

(@) afz gt, @1 gl =T
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() foex @ aaf & U vE
fradr TG TFIFT I TS §; AT
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() afe ¥TH A f e
TFT AT T E a1 9EF aFqT
FIX § AT ST FIY F1 gL FW
'Y 419 GIXFTTEIV 4T FIT IBTT

T @E?

faad dxma § www w0 (sh
R frame faaf) @ (F) o, g

(@) ux faazo govT &)

() =9 597 & w17 (%) # fafzez
fagzor #Y %0 gear 3, 4, 6, 9 agy
10 9% Sfwfga @Y a7 gwenr
sfefdan & snefia srywifed av o5 &

(%) 3157 I enfera g
ST & AW F TT 9T qFT
e % &Y Ay g

fagor

aw (§e) sifafqaw, 1980 & st weq g § wreq fa=mg
ey & gafa &1 31.7.1983 #1 feafa

s f=r &7 ERIEE) aegfaq

o (EQ%IT'( a')

1 2 3 4 5

1. ¥R 29644670 Frare faars g gIER ¥ Afafaq

gfearsar AT A qdreT AT
U

2. qaAT/ 4478.00 g gt 9T UeF gk @ afafad
wrETe/ TF qig F gIAr @ e«-faw oA
qETYT faator ST FT AT G E
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1 2 3 4 5
3. WEA 27.940 ofgr  aqre qF gl #1 F1€ ara-
FT faafo TFAT A & | qAq
("err) srfafaaw, 1980
F AT &9 ¥ g9, WUy
IFEIT I a7 foey
SqMT & fau, €7 #7
STANT FIX $Y agafa
T & g oY
4. fa=aru 34.00 qAAY JIA FT -39~
fagtor
5. fagy 95.390 g7 faarg UST FIFTT F Tqed.
i FLOT T TATET § |
6. fagt 1.200 1Y fgarg  smifzd siv wsa Ox-
AT & FIL & 6.5.83 71 gfaq
famfor ¥ fgar 7ar |
7. adEgI 13.573 ERCILIIC T5g gIFTe ¥ afafesa
qfeatsar gI9T T gAET F )
8. AWFEIT 11.032 Fidr qra T3~
gfzarsar
9. FIfagyy 0.445  FIIN JIE AT T UST g
gfarsmr FIT F 2.4.1983 HT
F1 faato gfag 3 faar a1
10. @™ 23379  faufrar g semifeq e wsa @z-
F1 faato FTT FT 28.4.1983 &I
gfaa < faar Tam)
11. AT 681.430 g 99 gafawer  fawmr g
arqfa wfra wwfa feg o & fag
afead asr g 1
12. FEQAX 13.338.11 qgare  o9- -qd-
faga  afx-

AT
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Changes for Parking Places in Delhbi

4528. SHRI J.S. PATIL : Will the
Minister of WORKS AND HOUSING
be pleased to state.

(a) the names of the various autho-
rities like DDA, DMC, NDMC and
CPWD etc. which allot parking sites to
the contractors in respect of buildings/
areas under their control; and

(b) whether any common rules im
this behalf are laid down at present
in view the average rush at various
places where parking areas are provided
so that the contractors get a reason-
able return for their labour without
overcharging the patrons who use these
parking areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOQUS-
ING (SHRI MOHAMMED USMAN
ARIF) : (a) The parking sites are allot-
ted by DDA, MCD, NDMC and CPWD
in respect of buildings/areas under their
control.

(b) No common rules have been
laid down. The parking sites are allot-
ted to the highest bidders in open auc-
tion by the concerned Departments
(excepting NDMC, who have reported
that their car pafks are free). Parking
charges for various types of vehicles are
fixed in advance. The Contractors would
obviously be keeping these in view while
bidding for the sites. The parking
charges cannot be increased by Contrac-
tors unilaterally,

Iu w ¥ famg &% £ agwa A
wereTl w1 fawa

4529. =it gt vrEa : FAT gy
A 98 IITH FT FIT I fF -

(F) Fa1 I TRY g@wR A
SO W ¥ weltai ¥ fywra &
forg fova d & qgraar g w5
FIE AT AT &;
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(@) afz gi, a1 g& afarsar 1
sTITT #T & AT z@  qfdidAr &7
fazg g% ¥ sqalgs areg FW &
faT Sa% A¥AT9T IV FAT FIFATEY
I ST @Y E;

() #ar z@ aft@eET § wal-
A F g7 ¥ 0F FAag geard
F 9f7 Q8 3 & fAg uF 9% o9 q-
YT FEGTT F1 TJT9AT F fag
F1g sgaeaT gay wifaw g; <

(@) afs a&, @ Far I9F
geraa 1 fa=ry g@ ofe@sar &
AT W AFIT A UF FATHYNT
FEAT IAT NRW & rafeqr (T
aq) dwaE § waifes @ F fag
TS FE FTE 7

Ffa wwamw § vsw A (s
qE wEA™) o (F) S g 9EY
I3 YT 4 ITT F2T | HeAlgra|
¥ fawrg & fau fava a5 & ggraar
q1eq #39 & fag nF Aar yega
a7 S ggd 37 F fau g arfag
AT &) TS AT |

@) & (o) afe@sqr 1 &3
q9T §q HAET GO F J1A qTAT
Frgargr gmfaa afegioar frae
giftg & arz & fruifa i a1 g

g

fewr=s w3 # Araww TRl
% ACHTE

4530. W TE T FoawygA
FT @ Wik Awfew qia @4 ag
TN A FIT T
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(%) femr=a g3y f1 fawer Ay
frqet qraT ¥ @g, wiaw, aseafq
Yeit anifz & wars &1 0 )

(@) FF @FT A :rrr%
fravor ¥ ferg visd 1 fan g fAda
F1 Y77 FAT § ST FAT IgFHT TH
sfa W gee 93 <@l aTg; EiT

() fasdr 10 adt & YU UST
% PraaY srer fas 1 Argaq fgar
71 T TE GEAeg ¥ qcgadr A
Fa1 & 7

gareerfas faw # qq1 e W}
amfcs gia wxwa | 99 w3y (st
owo wao  wsital @) ¢ (F) %?a'hf
qeaTT X fearae AW GIEIT A AW
1982 % drxra fawfafad #@vi #
g, raw, @ F aet A A A
yrgeq fwar a1 . —

Yo a9
graarfas faa<or sorret
¥ faq T 25,000
e R ot & fag
TE 28,000
199 32,500
Sichi 20,973*
g F ad 7,819

(&« a¥ a3TEY, 1981 ¥ AFAT,
1982 d%F)

* g a7 a9 gfaa a9 il
drar grar aw aqifs & fog &
TE A arAr e A

ORGREEC S Ll
grasfas faaor FW@ &1 &4 TS
FIFTT qT e fear srar g st
fogwor & ai-gqa, ST & QI
forgsr et & faa<or fEar arar g &
JastFaEi #1 gy graA7 & e g,
F AR ¥ fqurg wvdt & 1 39 gvaey
g 715 fagw T Agy fre ag )

(1) @ EwT FH FT @ A
faeit & &, fued 10 ast & <YW
farafafaa @1 fasdi #1 «ggy fag
gy —

Fo fgarae wenix faeq, AT
Fo AWT VAT TN foeq, 97ard |

Funds Sanctioned to Tamil Nadu for
Drought Relief

4531. SHRI ERA ANBARASU :
Will the Minister of AGRICULTURE
be pleased to state :

(a) the total expenditure on various
drought relief activities incurred so far
by Government of Tamil Nadu out of the

funds released by the Central Govern-
ment, activity-wise;

(b) the agency of the Central
Government, if any, which is watching
the proprietary of the expenditure
incurred by Government of Tamil Nadu
for drought relief activities; and

(c) reasons for short-fall, if any, in
the expenditure incurred as compared to

the funds allocated to each district of
Tamil Nadu?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) :
(a) The following expenditure has been
reported to be incurred by the State

Government on various drought relief
activities ;—
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(for the years 1982-83 and 1983-84)

1. Employment

Generation — 14.43 crores

2. Water Supply
(i) Metro Water — 7.22 crores

(ii) Rural Water — 14.22 crores

(b) The administration of relief is
the responsibility of the State Govern-
ment. Allocations for employment
generation and for drinking water have
been made district-wisc. Monitoring of
its utilisation is done by getting a
fortnightly report on the relief expen-
diture being incurred by them and dy
sending a team to the State.

(c) Since the ceiling of expenditure
is wvalid till 30.9.1983, the issue of
short-fall of utilisation of funds does

pot arise at this stage.

fagie & Ay T

4532. =it arfew wEax o FT
gueitor fasra AT Ag FATN AT OFAT
w3 £

F) fage # go fFaq swma-
7T TIA §;

(@) B3 gaaia Fraar F AT

fasrg & fag feqd awrgaead Tial
1 g9 fwar g7 4r;

(M) FaTETE 20 gAY arfaF
FTAFT F 3Fqad 57 T 61 TIAT
NI W g i & smafeq
;

(@) afg gf, a1 #41 UST THIT
q gF FAYeT srwrawEq Aidf # fawrw
I g7 F a1 §; A3
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(¥) afx gi, @ acgeasqt qu
sAtw FqT &, WX afz g @ wEw
FIT FTIT § 7 ‘

amitor fawtg ey & Ty N
(it gfema fam) @ (%) & () g
UFT T T I § T9T T 92 9%
@ & SqIUAY

Increase in Prices of Pulses

4533. SHRI UTTAMRAO PATIL :
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether Government are aware
of recent spurt in the prices of pulses in
the country; and

(b) if so, the steps proposed to be
taken to contain their prices?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
In the last few months, the prices of
pulses have shown an upward trend.
However, in the case of gram and
masur, which together account for about
45 percent of the production of pulses
in the country, the present prices are
considerably lower than at the corres-
ponding period in the previous three
years. '

(b) For containing the prices of
pulses, the following steps are being
taken to increase their production :

(i) introduction of pulse crop in
in irrigated farming systems;

(ii) bringing additional areas under:

(a) short duration varieties of
urad, moong etc. in rice
fallows by utilising the
residual moisture in rabi
season; and

(b) cultivation of short dura-
tion varieties of moong in
symmer season with irri-
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gation  after oilseeds,
sugarcane, potatoes and
wheat;

(iii) multiplication and wuse of im-
proved pulse sceds and distri-
bution of seeds minikits;

(iv) adoption of plant protection
measures and use of phosphatic
fertilizers and rhizobial culture
etc.; and

(v) ensuring remunerative prices to
the farmers.

In addition, the import of pulses is
allowed under Open General Licence.

Mode of Training of Government of
India Press Apprentices

4534, SHRI SYED MASUDAL HOS-
SAIN : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether attention of the Govern-
ment has been drawn to the defects in
the present mode of imparting training
to Press Apprentices in Government of
India Press; and '

(b) the reasons for not introducing
a systematic practical training procedure
so that apprentices cam cope up with
the modern and sophisticated printing
technology?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS AND
HOUSING  (SHRI MOHAMMED
UAMAN ARIF) : (a) Yes, Sir. A repre-
sentation was received from apprentices
engaged in Calcutta Complex.

(b) Practical training is being given
to the apprentices on machines available
in the Presses according to the prescri-
bed syllabus as per requirements of the
Apprentices Act, 1961, and rules framed
thereunder.

Setting up of a National Rural
Development Fund

4535. SHRIMATI MADHURI SINGH:

SRAVANA 31, 1905 (SAKA)

Written Answers 178

Will the Minister of RURAL DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that' Govern-
ment propose to set up a National
Rural Development fund, if so, what is
the criteria for identification of areas
and category or priority of development
programmes to be undertaken from out
of the fund; and

(b) the details of financial supports
to be given for rural development pro-
grammes?

THE MINISTER OF STATE IN
THE MINISTRY OF RURAL DEVE-
LOPMENT (SHRI HARINATH
MISRA) : (a) and (b) A National Fuad
for Rural Development is to be set up
and notified by the Central Government
in terms of Clause (C) of Sub-Yection
(1) of Section 35CCA of the Income-
Tax Act, 1961. The modalities with
regard to setting up of the fund, as also
the other details are worked out.

Yield of Wheat, Cotton; Jawar, Groundnut
in Irrigated and Rainfed Areas

4536. SHRI UTTAM RATHOD :
Will the Minister of AGRICULTURE
be pleasedto state :

(a) what is the standard yield for
wheat, cotton, jawar and groundnut
irrigated areas in rain-fed area and dry
area;

(b) the comparative costs of produc-
tion of those items in the two areas;
nd

(c) will the Government provide  for
a dual pricing system for crops produced
in irrigated area, rain-fed dry areas?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) ; (a)
A statement indicating available data
on yield rates of wheat, cotton, jowar
and groundnut in irrigated and unirriga-
ted (rainfed and dry) areas in some
States during 1980-81 is given at the
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statement. These yield rates are based
on sub-sample of experiments of general
crop estimation surveys and these are
pot calculated for all States.

(b) The State level estimates of cost
of production are based on sample
farmers after taking into account the
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diverse agro-climatic and farming condi-
tions, such as, rainfall, irrigation, soil
type, cropping pattern etc. Scparate
estimates for irrigated and unirrigated
areas are not worked out.

(c) There is no such proposal under
the consideration of Government.

Statement
Yield from irrigated/unirrigated lands (1980-81)
(Kg./ha)
State Yield
Irrigated Unirrigated
WHEAT
Assam 1582 1193
Bihar 1224 1020
Gujarat 2409 573
Haryana 2397 1840
Himachal Pradesh 1883 1339
Madhya Pradesh 1684 709
Maharashtra 1249 419
Punjab 2771 1535
Rajasthan 1544 879
Uttar Pradesh 1778 1087
West Bengal 1314 1029
COTTON (Lint)
Gujarat 334 111
Maharashtra 197 68
Punjab 289 128
Tamil Nadu 413 82
JOWAR
Gujarat Kharif 1318 435
Rabi 1476 923
Haryana 369 349
Madhya Pradesh 1150 762
Maharashtra Kharif N.A. 943
| Rabi 1010 406
Tamil Nadu 1552 599
GROUDNUT
Gujarat Kharif 839 676
Maharashtra Kharif N.A. 619
Summer 1400 N.A.
Punjab 1322 1179
Rajasthan 569 368
Tamil Nadu 1587 616

N.A.—Not Available.
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¢t fage & a1z

4537. it yeor waw fag @ FAT
g 73 ag gar # Far FO 5 :

(%) #ar 3qd fagrv & a1z AN
feafa srea=a qsiiT @ T &;

(@) afz gi, o SO fFaar e x
gaifaa gam o s FAeawE AT
T are # fray grfa gg; ee

() FE1T GTFIX A gT FE
& fau wsg gF1T ) fmaar gawufa

#Y ggraar & ?

gfg wxwa § wow w= (R
aviz wwam) ¢ (F) 91 (@) fagre
sy ¥ 10 fast & gz § wwifag
gi gy gear faelt @ fomd srawa
7.07 ATE FITIT A ATAT B
131.92 TG ®IT FT T FLHTL qET
graafas arqfaast a1 afg g@ #1
AT &1 oF safyd F wEA A
fraie faet &

() TS FTHTT A FETT GTAAT
F foq 1€ s Ay 71eq qE gAT § |
USE F 979 1308 AT@ FIT AV
qrarg gqufo Igeey 2 |

Wheat to Andbhra Pradesh

4538. SHRI P. RAJAGOPAL
NAIDU : Will the Minister of Food &
CIVIL SUPPLIES be pleased to state :

(a) the quota of wheat allotted to
Andhra Pradesh this year; and

(b) whether wheat flour mills were
sanctioned to Andhra Pradesh this

year ?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M. S.
SANJEEVI RAO) : (a) During the
current year (January to September,
1983) a monthly quota of 21,000
tonnes of wheat for public distribution
system and 8,500 tonnes for the Roller
Flour Mills has been allotted to Andhra
Pradesh from the Central Pool.

(b) No new permission was granted
during the current year for setting up of
new roller flour mills in the State. How-
ever, licences have been granted to some
small scale units with milling capacity
upto 30 tonnes per day which had al-
ready been granted permission by the
State Government during the period
from 29. 6. 79 to 24. 5. 1980 and were
ready for commissioning oparations.

Housing Shortage in the Country

4539. SHRIMATI SANYOGITA
RANE : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether any study had been made
into the housing shortage in the country
in rural and urban areas:

(b) whether any standard had been
fixed for the purpose of rehabilitation
of a family in pucca, semi pucca, kutcha,
roofless stuctures etc.; and

(c) what steps Government propose
to take to meet the shortage of the
houses in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI MOHAMMED
USMAN ARIF) : (a) and (b) No such
study has been conducted, but the
N. B. O. has adopted the following cri-
teria for determing the housing short-
age :

(i) every household, urban or
rural should have a housing
unit,

(ii) in urban areas, the housing
upit may be pucca or semi-
pucca. '
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(iii) in rural areas, the housing
unit may be pucca, semi-
pucca or serviceable katcha,

(c) The following steps have been
initiated :

(1) Augmenting the level of invest-
ment for housing in the 6th
Plan compared to the 5th Five
Year Plan.

(2) Giving priority to the poorer
sections of the society and
absolutely shelter-less persons
in Public sector housing efforts.

(3) Formulation of housing schemes
to benefit the maximum number
of people.

(4) The new 20-Point Programme
announced in February, 1982
includes the programmes of
rural house sites-cum-construc-
tion assistance and housing of
the economically weaker scc-
tions of the society. All the
rural Japndless labourers are to
be covered under the Scheme
by 1985.

(5) Stopping up the investment
level of Housing and Urban
Development Corporation
(HUDCO) fo Rs. 600 Crores
and providing leans at subsidi-
sed rate of interest to econo-
mically weaker sections both in
rural and urban areas.

(6) Raising the quantum of Bank
¢ loans available for housing to
. Rs, 150 Crores per year.

(7) To encourage cooperative
group housing efforts in larger
cities, Apartment Ownership.
Act has been introduced in 6
States. In Delhi land are given
at pre-determined rates to co-
operative group housing socie-
ties and the two acre limit on
allotment of lapd has becn
relaxed for them.
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(8) To encourage private invest-
ments in housing, several fiscal
incentives have been given for
construction of residential
accommodation.

Uuauthorised Occupation of Chankyapuri
Land by M/S. Edward Keventers
Company

4540. SHRI  H. N. NANJE
GOWDA : Will the Minister of WORKS
AND HOUSING be pleased to refer to
reply given to Unstarred Question No.
9483 on 2 May, 1983 regarding un-
authorised occupation of Chankyapuri
land by M/s. Edward Keventers Com-
pany and state :

(a) the progress made so far to get
the land in question vacated from the
unauthorised occupants and utilise it
for the purpose for which it is earmar-
ked; and

(b) whether the management of
M/s. Edward Keventers have construc-
ted a number of bunglows on this land
illegally for residential purpose and if
so, what action is being taken against
them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) : (a) and (b) The matter is still
sub-judice.

Implementation of Recommendations of
Conference of State Forest Ministers
In 1978

4541, SHRIMATI SUMATI
ORAON : Will the Minister of AGRI-
CULTURE be pleased to state ;

(a) in confirmity with recommenda-
tion as arrived at during the conference
of State Forest Ministers in 1978 that
forest villages should be converted into
revenue villages and tribals inhabiting
them should be conferred tenancy rights
over agricultural land, the State which
have implemented such a recommenda-
tion and the State which have not done
so far;
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(b) will Government deem it fit to
affect implementation of such a recom-
mendation by one and all concerned
states;

(c) if so, when and if not, the rea-
sons therefor;

(d) will Government also deem it fit
to grant the tribals living in the forest
villages the heritable and inalienable
rights over the land which they cultivate
in forest villages; and

(e) if so, when and if not, the rea-
sons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
The States of Andhra Pradesh, Maha-
rashtra, Rajasthan, Uttar Pradesh and
Orissa have converted or have taken
steps to convert forest villages into
revenue villages and the inhabitants are
being given tenancy rights over agricul-
tural lands, Forest villages now remain
in the States of Assam, Bihar, Gujarat,
Karnataka, Kerala, Madhya Pradesh and
West Bengal.

(b) Yes, Sir.

(¢c) The State of Madhya Pradesh
has given periodic patta and the other
States viz. Assam, Bihar, Gujarat ,
Karnataka, Kerala and West Bengal
having forest villages are yet to take a
decision.

(d) and (e) The Working Group on
Tribal Development during Sixth Plan
recommended that tribals living iu forest
villages should be given heritable but
inalienable rights over t'e land which
they cultivate in the forest villages. The
State Governments have been requested
to implement this recommendation.

Notifications Under Land Acquisition Act
Issued Recarding Unauthorised Colonies
Being Regularised

4542, SHRI M. V. CHANDRASHE-
KHRA MURTHY : Will the Minister of
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WORKS AND HOUSING be pleased to
state :

(a) whether Government have anno-
unced that all 612 unauthorised colonies
of Delhi will be regularised by Decem-
ber, 1983;

(b) whether the Notifications under
Section 4 & 6 of the Land Acquisition
Act in respect of land of 612 unautho-
rised colonies automatically stands with-
drawn or cancelled, if not, what purpose
will be served in keeping those notifi-
cations alive when the colonies have
been regularised or are being regularised
and approved by the Government;

(c) will the Government immedia-
tely stop the demolition of houses and
structures standing on all these 612 un-
aathorised colonies of Delhi; and

(d) will Government allow the inha-
bitants of wunauthorised colonies to
construct their houses according to
building bye-laws by sanctioning the
Building Plans ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) : (a) Orders have been issued by
the Govt. that unauthorised colonies in
Delhi covering residential and commer-
cial  structures constructed therein
upto 30.6.77 and 16 2.1977  res-
pectively may be regularised. The
DDA and MCD had compiled a
list of 612 wunauthorised colonies
for regularisation in pursuance of these
orders. This list is being scrutinised by
a Technical Committee appointed by the
Lt. Governor of Delhi; The work of
regularisation of unauthorised colonies
is being done by the DDA and MCD in
a phased manner and it is not feasible
to lay down any time limit in the matter.

(b) No, Sir. Further action in the
matter will depend on decisions regard«
ing land tenure, community spaces, lay-
out plan and other conneccted matters.

(c) The unauthorised structures will
be dealt with by the coneerned authori
ties in accordance with the provisions of
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the relevant Acts subject to the policy
for regularisation of unauthorised colo-
nies as mentioned against (a) above.

(d) The question of release of fur-
ther building activity in respect of built
up plots in the regularised unauthorised
colonies, which are covered by the regu-
larisation plans, in accordance with the
orders of the Govt., has been referred
to the Lt. Governor of Delhi for exami-
pation in consultation with DDA and

MCD.

WAt wf gaEa™ e A
TR ®T @ VAR afami
§ wEary

4543. =it ®aT W 3T g
HFY gz Fary &7 Fa1 F39 fF

(F) Far wivdtg Ffa sHgTa
gear ¥ fafass 93t 97 #1037 9@
qaqd afaat # sEam g;

(@) a1 3® wagd &faai 7
qqAY  FWFFAT sqFF FIA F faw
aq7 faw & Aregw F  HAH-qH
ANTFL-GEFIT arzr fam §;

() afe &, &1 SFFT AT F
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(%) A% foFad g7 F F
fau #ar #27 I3TU MU § Swar Iy
&1 fagrv g ?
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() &z (v) wfaazs w1 Frawy
facafafas ¥ar & ara<) & qraqg &
g —

(1) dwa & arw ¥ fog F=7 A
T TN TNFTT FIAT; AT

(2) afwssan & fog Fm7 #F Fa
FY HIFAT |

WL LA U ¥ fagg 93
1Y T a7 A F AT gAY
qE-qgaE Fr a1 W@ & fF T T
TF wivAa Fho sqggra ofeg ¥
FHATf7ay 97 i 8 §

Licence Fee for Paschimpnri Coal
Depot Sites

4544, SHRI KESHORAO PAR-
DHI: Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether DDA had allotted three
sites for coal depots each measuring
125 sq. yds in paschimpuri (Janta flats)
pocket-wise; if so, the details of the
licence fee per month charged from them
since allotment till to date;

(b) whether the licence for these
sites are different, if so, how much and
the reasons of their differences;

(c) whether any of these licence had
applied for change of site since allot-
ment; if so, on what grounds;

(d) whether Goverament propose 1o
transfer/shift the site to suitable or
proposed sites in near future, if so, the
date by which this would be done; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) : (a) to (e) The information is
being collected and will be laid on the
Table of the Sabha.
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Public Drinking Water Taps for Laxmi
Nagar Trans-Yamuna Area

4545. SHRI VIJAY KUMAR
YADAYV : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether authorities concerned
have provided public taps for drinking
water to residents of certain parts of
Laxmi Nagar (Trans Yamuna area)
because the residents are unable to draw
water from their tube wells as_the water
level therein has gone down;

(b) whether Government are aware
that other localities like J. K. Block, J.
Ext. & M Block are also being affected
and are unable to draw water from

pumps,

(¢) if so, whether immediate steps
will be taken to provide public taps in
these areas also; and

(d) if so, the details ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARJIF) : (a) According to the Delhi
Water Supply & Sewage Disposal Under
taking, 70 public water hydrants have
been provided in the affected portions of

Laxmi Nagar.

(b) to (d) The Undertakings have
reported that there is no noticeable
effect on the hand pumps inJ. K. & M
blocks of Laxmi Nagar and that 6 pub-
lic water hydrants have already been
provided in portions of J Block Exten-

sion.
ATEWTE ATHT AT AT

454¢. o gATfaARW q1W ;. FAT
frmrtor sitT mvar| @91 Ag qIRFT
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gfem am-I1 ES9¥T 1T 91 § )

(M) < () FIfF T oW qf
ey 51 fawg §, gafaw saR gdar
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FIFIT F 709 STy gy | R o,
T WEATET & 979 ITAH  FIAAT &
q|TY, A9 1983-84 & EIVIT 5060
gaeqraed wiat § §7 59 glaag
(aifos Fats afem) gear FTT FT
IAET GIFHTT FT GEATE 2 |

& I1Ed gz & fag
feaml &1 agraar

4547. =it T @ afawr . &I
gfg weft ag s &1 Fa1 #37 fF

(%) ¥a1 98 A9 gfF g q
feard #1 SR agm & fou e
gara 7o §;

(=) afz gf, &1 Seqras g &
frw gTF17 9 976 TV TETAAT &7 FT
st faorg frar 2; o~

(m) afe gf, d1 FewadT =1
FqT § &7 afg /8, A1 gEF Far
FIW G !
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gfy dxmm § g g (s
qei weEAE) ¢ (F) SR ST
avFId F1 Az gy f T fE Y
19 & Feared ¥ Ifg F & fow
I AT AEq F AT A7 q|e
Az faar @9 arw afe afas seor-
ZF I714Y AT fFAET Y SrEErd 2y
#7 TE oA & fau e gfed
F7A A7 qErAAr 2| g oF AT
gfga™ FT 1497 FI | T I90G
g:—(1) T X FAFTTH  ATAT,
(2) @t gag Aty &A1 § Iferag
gars, (3) favrd/ads 71 g FwEi
# geq1aq ¥ afg #99 & foo o g
g3 & gara fag a7 g

(@) & (T) «TE FTHIL
graTEl & IeT1ed H afg ¥R
fau &7 &7 7 7 FiT FwETT AU41-
fag fafess sl & #AEgw &
frarat &1 "graar & 78 ¢ fagwr
saYTr A fear war g —

qIAAT

1983-84 & YT Hrafea
gavrfa

(1) = &Y qrgaErfas agfwat N
TEIOAT qEFHT FFANT qF FY
gisrat (sfa gz 998 & fag
1500 To &1 &T ¥ LFTHFTAAT)

(2) famatafaa & fafifeat 41 F=ta
g F1 qIAAT ;

(1) 3raw
(2) @

(3) AT AT
(4) e

(3) @wa zwed fasra # F=hg
graifed @A (¥R FT
HUTT)

330.00 9T@ TAT

120.00 1@ ®qU
50.00 9@ ¥9T
20.00 9TE ®'qT
80.00 9TE ®IT

275.57 AT@ TIT
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1983-84 ¥ faw 250 F1F  ®IC
¥ qfrsga & wiwg T 4 FO
Feares # 9fg #v7 ¥ fog 91 &9
farea frarat #1 e a7 & fAQ
uF Aqr FAET qE fFAr g 36 AW
F o et § fragrfaa faar srae
T FIAHA T FeATT 9FT FET AT
F3ii, qATIT07, FITATAT, qEAAl, faw-
et a7 sAvaEl & fadfsi & fao
gfg moz 5 @@ wTC (50 : 50 F
HTYTT 97) AV F1AAT & AT E |

VI FIFIT A FHI GFT &
97T & q7AT ¥ 7.5 sfama 7 @
F7 & & | A% gfafvag wredrg @g
faaw grer gax qa srarfad gfea
T o To Uro & T21F 77 | AfA-
o F1 FH FIH AT WY FrO0T FY A
g usgiFr Az Ar af g 3
THFT @2 GHIT 97 FAT AV TATT
F¥ Fifs fFaET &1 zA @ oqEndy
IOTET F AT § QY SEATY &Y AT
e

worogt & sRMEE! g arfeow
&1 faam

4548. =it gwadt 7T qFION : FAT
sy 7= ag Far7 F] FaO1 F4T ¥

(F) 791 FHT FABSINT (FTF
WETHH) & AGTAT & AT FA &
seqrdt fer § 15 W@ w90 AqEg &
arfvas &1 FRTRET T ar faqar @
star f& 18 g, 1983 F &fas aa-
WITT Zrgeq ¥ off gwifoa gar g;

(@) =fe zi, a1 T§ @rag #
f&g wu gafqrat #1 saler 4T §; i

SRAVANA 31,1905 (SMAKA) Written Answers 194

(M) afzx w1 qaters A feg
T E Y IF FAT FTWE 7

Ffy grara A e At (o
aniE wEAET) o (F) T R
18-7-1983 & «AqWITd g ¥
gx1fed 39 aw@ A frad  ara-
FIAE 1 37 AT T5T GIFR R
gifedrfzat & @t 7 F ovang
7z 9ar AT 2 fF gaedy fadr ¥ sw-
mast & arfegsY &1 sarow wq ¥
goar a¢ AT 97 afq ad agerg
g

(@) &7 (1) ST gIFIT F -
17 TRATZET & THIT FT IOAT FIT

& fau fs7m tag AravaF IO FT
®EI

Kerala Projects Pending with Centre

4549. PROF. P. J. KURIEN : Will
the Minister of IRRIGATION be plea-
sed to state :

(a) the names of major and medium
irrigation projects of Kerala awaiting
Central clearance;

(b) the dates on which
received by the Centre;

they were

(c) the total irrigation potcential of
these projects; and

(d) by what time clearance is likely
to be given ?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (d)
Five major irrigation projects received
from the Government of Kerala are
presently under various stages of exami-
nation in the Central Water Commission
A statement giving the names of project”
estimated cost, the date of receipt, irri’

O
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gation benefits and present position of
examination is appended.

These schemes can be processed
further after the clarifications/replies to
the comments of Central water Commi-
ssion/Planning Commission are received
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and inter State aspects are resolved in
case of one scheme namely, Kuttiadi
Augmentation scheme and also subject
to techno-economic feasibility and cost
effectiveness being established.

There are no medium schemes recei -

from the State Government of Kerala ved from Kerala pending clearance.
Statement
Sl. Name of Date of Estimated Ultimate Present position of
No. the receipt cost (Rs. irrigation examination
Project in CWC in lakhs) Potential
in 000 ha.
1 2 3 4 hi 6
Major Schemes
1. Chimoni 17.10.78 2343.00 25.00 The project was considered by
the Advisory Committee of
Planning Commission on 6.1.83
and its observations were com-
municated to State Government
in March, 1983. The replies to
the observations received in
May, 1983 from State are un-
der examination in the C.W.C.
2. Kakkadavu 17.9.74 1335.50 41.76 The State Government is gett-

(Latest reported cost
Rs. 2600.00)

3. Idamalyar 30.6.78 1785.48

(Latest reported cost
Rs. 4100.00)

ing the costs and benefits stu-
died by a Commitiee set up by
the State Government in view
of representation of the people
likely to be affected by the
reservoir. The State Govt.
intends to furnish the replies
after the completion of restudy
by the Commitiee. Modified
project with updated estimated
costs will have to be sent by
State.

25.65 The clarifications/further com-
ments on various aspects were
communicated to Statc between
August 1982 to November,
1982. No replies have been
received so far from the State
Government. Matter is being
pursued.
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1 2 3 4 5 6
4. Karapara 16.4.83 3225.00 12.376 The modified report prepared
Kuriar by the State Govt. as per the
Kutty comments of CWC and also with
Multipurpose some changes in scope was
Project received in CWC in April, 1983
(Irrigation and is under examination.
Component) This project was considered
by the Environmental Apparai-
sal Committee of the Deptt. of
Environment in its meeting held
on 8.4.1983 and the Deptt. of
Environment found it unsuitable
for clearance because of its
adverse environmental impact.
5. Kuttiadi 2.5.77 500.00 4.00 Pending for want of agree-

Augmentation

ment on Cauvery Waters.

Implementation of IRDP in Bolangir
District of Orissa

4550. SHRI NITYANAND MISRA:
Will the Minister of RURAL DEVE-
LOPMENT be pleased to state :

(a) whether greater emphasis has
been laid in implementing Integrated
Rural Development Programme in the
backward districts;

(b) whether such IRD Programmes
have been implemented in Bolangir dis-
trict of Orissa; and

(¢) if so, the number of villages in
that district that have been covered
under the programme in last three

years ?

THE MINISTER OF STATE IN
THE MINISTRY OF RURAL DEVE-
LOPMENT (SHRI HARINATHA MIS-
RA) : (a) and (b) Yes, Sir.

(¢c) All the blocks in the country
are covered under IRDP. Information
on village-wise coverage under the pro-
gramme is not being collected at the

 Central level.

Damages of Crops in Orissa Due to
Ineffective Pesticides

4551. SHRI BRAJMOHAN MO-
HANTY : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether Government are aware
that pesticides used in Rabi paddy crops
in Orissa was ineffective and resulted in
wide spread damage of crop and if so,
details thereof;

(b) whether any steps have been
taken to improve the quality of pesti-
cides so that it can successfully counter-
act the pest attack on crops; and

(c) whether any research work has
been done about the effectiveness of
pesticides being used and its improve-
ment and the details thereof ?

THE MINISTER OF AGRICUL-
TURE (RAO BIRENDRA SINGH) :
(a) The Government is aware of the
severe pest attack over summer paddy
crops in Purt and Cuttack districts of
Orissa, during Rabi Season, 1982-83,
In other areas of the State, the pest
attack was in mild form and no appre-
ciable damage was caused to the crops.
According to the State Government,
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the damage to the crops was not due to
ineffective pesticides but was due to
wrong method of application of pesti-
cides and use of lesser doses of pestici-
des than the recommended ones, by the
farmers.

(b) The Government of Orissa have
reported that the pesticides used for
control of the pests in Rabi 1982-83
were purchased on the basis of the
advice of the Experts of the Central
Rice Research Institute, Cuttack and
the Orissa University of Agriculture &
Technology, Bhubaneswar, Only pesti-
cides with ISI marks were purchased
They have further reported that after a
Quality Control Test of random sam-
ples, the pesticides were found to be of
standard quality. Pesticides like Chlo-
ropyriphes, Carbaryl 50%, WP, Mono-
Crotophos and Phosalone were used in
the last pest attack and were found to
be most effective. Prior to sale and dis-
tribution, the pesticide samples are
analysed in the Imsecticides Testing
Laboratory, Bhubaneswar and are certi-
fied by the Insecticides Analyst for use
on crop. The State Government have
developed one Joint Quality Control
Inspector in each district to have pro-
per check over quality control aspects
of the pesticides. The farmers are also
advised about the proper usc of pesti-
cides by the State Plant Protection
Officers both through direct contact and
under T&V Programme.

(c) The State Government have
reported that exhaustive research work
has been done by the Central Rice
Research Institute, Cuttack and the
Orissa University of Agriculture and
Technology, Bhubaneswar to find out
the effectiveness of the pesticides.

IO HaW F g’ & fag agraar

4552. =it 5w FWE ;. FT g
wedY qg aqrd &7 FAT F4A [

(%) #Fa1 IAF U AT H 72
d5qeq 3 F I fr 997 w@w g
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FITLH U5 H gE Y g AFHA &
@l & g § F1§ A197 gFga Adl
fear & wisa F7F1% 7 g@1 FEIAAT
M faraia frar g svga @
g¢ gifa &1 sater 2 fran g;

(=) afz zi, a1 F fFaarIFa@
e,

() TA AT H /IETT A FAT
FIAATET AT &; 7

(%) 397 93w 71 frady agaar
Tifw raf g 7

gfa dmwa § Tow gt (s
Ui RERT) © (F) 3T qIW A7
FI7 T 1982-83 F 17T 27.39 F712
w90 AT =gg gafwa w7 go A
HEraar & fqw w17q avF17 g s
frar, avsg 354 g 9vF A197 AT
AT & |

(@) w157 "ewre a gfag frar
¢ fa 198283 & A7A 4227 ww
2AT1T qEA0F &1 7 g9 ¥ ywifaq ga
AT guaicy aui & FrIo0 28.13 @1 "
gazIv & 7 § g€ A9 A w1 /A

(7) @7 (F) FEYT FRIAAT H
fau w157 avF17 & F9719 97 fa=r7
fwar o1 781 & |

Basis of Fertilizer Consumption
Target

4553. SHRI AMAL DATTA : Will
the Minister of AGRICULTURE be
pleased to state :

(a) how the target of fertilizer con-
sumption for the Sixth Plan was sel;
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(b) whether on the basis of actual
requirement, taking into account the
entire irrigated land or on the basis of
production capacity; if none, what was
the actual basis; and

(c) if calculated on the basis of
requirement of high yielding wvariety
programme or on the basis of the total
irrigated land what would be the ferti-
lizer requirement ?

THE MINISTFR OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
to (c¢) The fertilizer consumption tar-
gets were fixed on the basis of the
area projected to be brought under
different crops, both irrigated and
unirrigated, as also high yielding varie-
ties, and the likely dose of fertiliser
application. Working on this basis the
requirement for the terminal  year of
Sixth Plan has becn worked out at 9.65
million tonnes mnutricats (N--P,05+
K40).

Cauvery Waler Dispute

4554. SHRI ERA MOHAN : Will
the Minister of IRRIGATION be plea-
sed to state

(a) the steps being taken to resolve
the Cauvery Water dispute expeditious-
ly in view of reccuring drought in
Tamil Nadu;

(b) the steps being taken to set up
Cauvery Valley Authority; and

(c) the recommendations given by
the Technical Committee which examin-
ed the question of utilising the waters
of Westflowing rivers flowing through
Kerala into Arabian Sea and the action
taken thereon so that the parennially
drought afllicted southern districts of
Tamil Nadu can get waler for irriga-
tion ?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA) : (a)
and (b) Th2 Central Government has
been making persistent and earncst
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efforts 1o resolve the Cauvery dispute,
A number of meetings of the Chief
Ministers of Couvery Basin states were
convened by the Central Government
to settle the dispute by ncgotiations
and as a result of which in the meeting
in August 1976 an understanding was
reached on sharing of Cauvery Waters
which provided a basis of cooperation
for further development of Cauvery
Walters, This Understanding, inter-alia,
envisaged setting up of Cauvery Valley
Authority. However, as the Understand-
ing was not ratified later by the con-
cerned Stutes, the Cauvery Valley
Authority could not be set up. Efforts
are continucd to settle the dispute
through discussions with and amongst
the States. During the last meeting at
Chief Ministers Level convened by the
Centie on 5th April, 1983, it was
decided that bilateral discussions among
the States at Chief Ministers’ level will
be resumed towards reaching an accep-
table solution. The matter is presently
under mutual consuliation between
Karnataka and Tamilnacu to hold
bilatcral discussions.

(¢) The Government of India in the
Ministry of Irrigation constituted a
Technical Committee in  December,
1976 with the representatives of Karna-
taka, Kerala and the Tamilnadu under
the convenorship of Member (WR),
Central Water Commission to examine
the feasibility of ecastward diversion
of the west flowing rivers of Kerala and
Karnataka. As per report furnished by
the convenor of the Committee, so far
as West flowing rivers of Kerala are
concerned there is surplus water for
diversion available in the Vamana-
puram, Achancoil and Kallada basins.
Yhe study of surplus available in the
Pamba Basin was not carried out by
the Committee. The report also indicate
surplus waters are available in the
Barapole and the Aghanashini basins
of Karnataka. Based on another re-
commendations in  the report, the
Centre has constituted a Coordination
Committee in July, 1981 under the
Chairmanship of Member (Planning & |
Progress), Central Water Commission
with Chief Engineers of Irrigation and
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power Departments of the States of
Kerala and Tamilnadu to monitor the
investigation and formulation of reports
and working out the details in rcspect
of Eastward diversion of Kerala. The
matter has been taken up with the
Government of Kerala at the Chief
Ministers, level so that this work could
be expedited.

DDA Works in Laxmi Nagar Shakarpur
Area

4555. SHRI KAMAL NATH : Will
the Minisner of WORKS AND HOUS-
ING be pleased to state :

(a) whether the DDA/MCD have
been doing the scavenging works in
Laxmi Nagar Shakarpur in the Trans-
Yamuna area;

(b) whether roads and open drains
have been developed by these Authori-
ties in these areas; and

(c) if so, whether any charges taxes
are being rccovered from the owners
of houses/residents in these localities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) : (a) and (b) Scavenging of
Laxmi Nagar-Shakarpur area is being
looked after by MCD and not DDA.
However, the development works in the
area are handled by the DDA. It has
been reported by the DDA that, after
regularisation of these colonies during
1982-83, some roads and drains works
were started there.

(¢) The MCD has reported that
properiy taxes are being charged in
respect of buildings constructed before
24.9.80, but no scavenging tax is being
charged in Laxmi Nagar and Shakarpur.
The DDA has reported that, in accor-
dance with the policy, development
charges will be recovered from the
residents of th¢se regularised unautho-
rised colonies.

AUGUST 22, 1983

Written Answers 204

L & DO Ban on Inspection of Build-
ings in Delhi

4556. SHRI RASEED MASOOD :
SHRI RAJESH KUMAR
SINGH :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether a temporary ban put
more than 12 years ago on the inspec-
tion of all buildings in Delhi on land
leased out by the Land and Develop-
ment Office is still in force resulting
in heavy annual loss to the Government
by way of collection om account of
ground rent, premium charges for
misuse and demages elc.;

(b) if so, the reasons for the conti-
nuance of the temporary ban even
after 12 years of its imposition; and

(c) the estimated annual loss being
incurred by Government as a result
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) : The Government have ordered
resumption of inspection of leased pro-
perties administered by the Land &
Development Offiee except in the case
of rehabilitation leases. However,
even when the ban on inspection was
in force, ground rent was being reco-
vered by the L&DO where the pro-
perties were free from breaches as per
record and ground rent was recoverable
as per the terms and conditions of the
lease deed. Similarly, misusc charges
werc also being recovered where brea-
cheas arising from misuse and unautho-
rised construction were in the knowledge
of Land & Development Office as per
record.

(b) Does not arise in respect of
lcases other than those in rehabilitation
colonies. In respect of rehabilitation
leases, the ban on inspection was im-
posed as a result of representations
received from/on behalf of the lesses
and in view of the fact that certain
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policy matters were under the review.

(c) Normally if breaches were
noticed during inspections, the lessees
would have been asked to remove the
breaches or pay suitable charges for
additions/alternations, misuse, damages,
etc. The likely annval income would
have depcnded upon the breaches dis-
covered during inspections and the
information asked for is purely hypho-
thetical and cannot be worked out.

Lack of Sheds in Balconies of Clive
Squaire DIZ Area, Quarters

4557. SHRI CHITTA MAHATA :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether there is no shed pro-
vided over the balcony on the 2nd and
3rd floor in type-I quarters, K-Pocket,
Clive Square, DIZ Area, New Delhi
and H-Block resulting in rain water
entering the rooms and thereby adding
to the difficulties of the inmates there-
in;

(b) whether the balconies in the
said quarters have brick flooring with-
out cement plasting thereon; and

(c) if so, what remedial steps Go-
vernment propose to take In the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) (a) The balconies in these
quacters are intended to serve as sleep-
ing terrace and as such sheds have not
been provided over them.

(b) The flooring of sleeping terrace
in the quarters in K-Pocket, Clive
Square is of brick-tiles over RCC slab
after providing water-proofing treat-
ment cement pointed and not plastered.

The flooring of the terrace of quar-
ters in H-Block is of trick-flooring
grouted with cement mortar.

(¢) Does not arise,
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Development of High Yield Wheat by
National Research Laboratory

4558. SHRI BAPUSAHEB PARU-
LEKAR : Will the Minister of AGRI-
CULTURE be pleased to state whether
by using nuclear and conventional bree-
ding methods National Research Labo-
ratory has developed varieties of high
yielding wheat which can be grown
suceessfully in the traditionally non-
wheat growing areas ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA): Yes,

Sir. The Nuclear Research Labora-
tory of Indian Agricultural Research
Institute has developed some pro-

mising strains of wheat by a combj-
ned use of nuclear and conventional
methods and some of these are reported
to perform well under relatively higher
temperature. However, these materialg
still require extensive testing for their
performance in comparison to other
standard strains in multilocation trials.

faset 991 wq1q Wk wF sgmw e
& 7 wEE fawmr § amy w1
W@ sHfal #) Jar @
frafaa st

4559. =it fagra fag : Fa1 fawior
MT QIFE THAT Tg FATT XY FIT
Fq fF :

(F) 41 T FTFR J W@
FAFrfeat ar gaen &1 fqafvg w7
% fag #1% faaw g710 &, o g<Fr
SIFAT A Frataat F fagrdY qv
240 fa7 & sifas @77 § F19 F7
w®E; AT

(@) afz gi, av @ afoar &
39 Faarfeat &7 Farst w1 fqafaa
qHIF F A7 FI0 §, AT fEedAT o7

-F]T9 1T A JqT GEqIT F Fq
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warg fawrr # 240 fedi & sfes
quUT A FH AT TR 8 0

famtor Wt mraE " § 99
et (% WgemE IwE W) ¢
(%) Ffms mar gorafas AT
fawr grer Sy fEo qo o ARET &
g7 frafaa sgfs & F17 F fag
20.3.79 FT HGAT THA TEA FeE 14
gTwTY Fratady § wAl 5y Tu 2fAE
asg Ty FHAIfeat F1 afaga @At &
adfg aqg o9 ¥ 93 97 fqafaa
fEgr ST | gAF w7 @F W WA 8
fr fasit faafea @z «w" 93 & afa
a1 fagfag & arda & g4t &
aqf & geas ag ¥ a1v1A IAq IfAF
qwg7 FHAT AT FF 7 AH 240 faT
FY Fa7 g1t 7rfz |

S HATAT A FFEA ATHITF
fawrfta 9owal # afagsn § fAg
wrear waTdl sEW AT fHO 2

zd sgWi § g syavgr ¢ fw
saifns faars sfafaaw, 1947 3
gT77 25 @1 & @z (2) F ST @
(@) ¥ 1wy & wrawa fFar gfaw
F19M7 o959 ® "ig 47 A9 g9
qur F7 & &1, F1 wgraar 71 frafag
geat ¥ ¥ faar srour) ¥ med
wqry ey A fagwAt Y wwfa &
g 791 F1IAT FaqAT T8 2 |

(@) feest w9 w37 v W
=aaq geqia 7 gfaa frar g fr gl
Reg Y FHAFCAT F1 weqrT § T2
3g ®9 ¥ faafag fea o wgr &
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weg WAT &I qETT AW FT WA

4560. =it fagrw fag @ 397 &
ufx Fafes qfa 797 gg G A
Fq1 w10 fF .

(%) ®E, 1981 & 30 7, 1983
F1 srafg & Yva s sqrmiv fAaw
& UTEgw 4 ey q3W Fr Fofvera
e g7 a7 ;iEr wfy g fraa
AT T A1 fRar war AT Fav
gz Fr2r @ 7157 gIFIT A1 fear
a1 g7 fEeAT fash w7 v safgaat
F greqq # {zar qar &N IOET
19T F4T

(@) @7%17 7 g wE, 1983 F
grafes gm=r & gaifas g@
frow #Y sitg Y 2 fF &g ae
q 7157 2191 fqwE F71 3,000 €I
afq =z 41 77 § T9az 9 F1 q1a29
frar qr 17 IEF TH AT FT OF
T TISY FIETT &1 7 &0 gfq fF5ay
¥ feara @1 fzar qa1 o a7 1 faxy
FraTT § 15 ®woq wfq e A gv y
F1 agr ITg F0gt ®90 & fwg fag;
E ks

(m) afz g, A1 «f=T FT AN
F41 ¢ &1 afz qgl, av If9 7 U
ST F Fg7 FIIOT § P

gazTAEt faam § qar @ w5
awfew gfq s ® 9o asEt (s
gRo gEo ®Wydl @) : (F) W,
1981 & 30 9, 1983 dF * Aafy &
A 7157 11T fATA & Aregy ¥
qeq q3w Fi1 gafrewa Jqdry T A
F1E arAT arafeq A Fr oqA
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agify, Ts7 GIHTT & gAY srafy F
grer afeera Yot A s qrE-
AT FT 29,648 Mz z wiAT Hrafza
FY 7T & 1 eraifaa a9 Sy FTHEA
Faar % Fifadt @ @g & fadaa
fFo s &

(&) @1 A FT ATAT FIFR
T AR G Usy AT fAAN grar
fRar srar @ 1 wsAY w1 | J«l
goAThY, FFET GEHIT IV fFU g
qifa® TqET F AT 9T 9T

FZ1q GETT gryr fAamd wedt 9.

sy ST farw grer &1 Iy § )
FTF<Y, 1982 ¥ GIFTT 1401 fesaray
aet &1 fatw wew 8500 o wfa
Heq =1 & 9@1F F 7000/ To wfq
#ex za faaa fwar qar &1 oar 51
FITT AZ 9T, ST VST =FTATT
fene @ior @x are & smanfaa
g1 dF JAT T9T 87 |

(T) wet Ag FEAT

Essential Commodities (Spl. Pro-
vision) Act

4561. SHRI NAVIN RAVANI
Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether it is a fact that special
court to try offences under the Essen-
tial Commodities (Special Provision)
Act in the Union Territory at Chandi-
garh has been constituted;

(b) if so, how is it functioning;

(¢) whether Governments will consi-
der to constitute such courts in other
States also; and

(d) if so, by when ?

SRAVANA 31, 1905 (S4K4)
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THE DEPUTY MINISTER IN THE
MINISTRY OF ELECTRONICS AND
IN THE MINISTRY OF FOOD &
CIVIL SUPPLIES (SHRI M.S. SAN-
JEEVI RAO) : (a) and (b) Yes, Sir.
One special court has been constituted
in the Union Territory of Chandigarh
under the Essential Commodities (Spe-
cial Provisions) Act, 1981. The court
has been functioning according to the
provisions of the Act.

(c) and (d) The Essential Commo-
dities (Special Provisions) Act has been
notified for enforcement effective 1.9.82
throughout the country, except in the
Union Territories of Andaman & Nico-
bar Islands, Arunachal Pradesh, Dadra,
Nagar Haveli, Lakhadweep and Mizo-
ram. All the State Governments and
such of Union Territories to which the
Act has been made applicable, have been
told to set up such courts.

Deputationist for Manager (Gen.
Admn.) in FCI

4562. SHRI BHEEKHABHALI : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether FCI is indending to in-
duct deputationists at the level of Mana-
ger (Gen. Admn.) against the posts
pertaining to backlog of promotion
quota violating the rule that the induc-
tion of deputations is to be restricted
against direct recruitment quota only;

(b) if so, the reason for utilising
promotion quota/posts for inducting
deputationists alongwith the reason fo?!
ignoring Departmental officers for pro-
motion;

(c) whether there are about 15 posts
of Manager (Gen. Admn.) as backlog of
promotion quota and still FCI is taking
SRM (Punjab), SRM (UP), SRM (Har-
yana) etc. and Manager (Security) on
deputation; and

(d) the number of backlog posts at
the level of Deputy Managers in all
cadres and Joint Manager/Managers
(Gen. Admn.) be indicated alongwith
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the action being taken to fill the same
by promotion ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANJEEVI RAO) : (a) and (b) The
Corporation takes officers on deputation
from time to time having regard to thc
pature of job, need for proper coordina-
tion with State Governments and in the
overall interests of the Corporation. The
posts which are normally filled in this
manner are those of Sr. Regional Ma_n:_t-
ger and other posts like Manager (Vigi-
lance/Security) etc. It has not, therefore,
been possible to strictly adhere to the
quota for direct recruitment and pro-
motion as laid down in recruitment rules
for the post of Manager.

(¢) The Recruitment Rules pro-
vide for 33-1/39% direct recruitment
and 66-2/3%, promotion for filling up
the posts of Manager which include
Deputy Zonal Manager and Senior
Regional Manager. There are at present
25 officers appointed against such posts
and out of this number, 17 are pro-
motee officers and 8 are officers on
deputation/directly recruited officers.

(d) There is no backlog in pro-
motion quota for the posts of Deputy
Manager and Joint Manager.

Objection Against Composition of
Talwar Committee by Bie-Che-
mistry Scientists of JARI

4563. SHRI R.L.P. VERMA : Wil

the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that aggrie-
ved scientists of Bio-chemistry Division
at JARI have raised serious objections
against the composition and functioning
of the Talwar Committee in their repre-
scntations dated 31 December, 1980

and 2 January, 1981 to the Minister of
Agriculture; and

(b) if so, what are the details there.
in?
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THE MINISTER OF AGRICUL-
TURE (RAO BIRENDRA SINGH) : (a)
and (b) Two scientists of Biochemis-
try Division of Indian Agricultural Re-
search Institute, represented to the
Minister of Agriculture on 31.12.1980
& 2.1.1981 requesting him to order a
judicial inquiry into their complaints
for the following reasons:—

(a) The objections raised by them
from the beginning in respect of
the composition, modus operandi,
and independent character of the
Talwar Committee had not been

met and bias was created against
them;

(b) The Committee was biased in
its functioning and was solely
J:nﬂuenced by IARI officials and
Incorrect official versions, and
used baseless allegations as evi-
dence against them, without pro-
viding them an opportunity to
refute such allegations;

(c) The enquiry was not held with

objectivity in accordance with
establishcd norms inasmuch as
the Committee did not define the
proccdure for emquiry and the

Comniittee functioned arbitra-
rily;

(d) The representationists were not
provided an opportunity to pro-
duce evidence in support of their
complaints; and

(¢) The enquiry was designed as an
eye-wash to shield the guilty,
and to condemn the representa-
tionists by collecting baseless

allegations against them without
their knowledge.

As the Talwar Committee was an
independent one and had examined at
length all the grievances of the two scien-
tists, the request of the scientists for
judicial prove was rejected.
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Extension of Tenure to LA.R.L
Director

4564, SHRI R.L.P. VERMA : Will
the Minister of AGRICULTURE be

pleased to state :

(a) whether it is a fact that the
Directors of ICAR institutes including
that of TARI are tenure positions for
five years; ’

(b) whether it is also a fact that the
tenure of IARI Director has been ex-
tended by another five years; and

(c) if so, the reasons thereof ?

THE MINISTER OF AGRICUL-
TURE (RAO BIRENDRA SINGH) :
(a) The posts of Directors of the Insti-
tutes including the post of Dircctor,
Indian Agricultural Research Institute
from part of the Research Management
Possition of the ICAR. According to the
Rules of the Research Management Posi-
tions, the posts shall ordinarily be filled
by advertisement and selection, on a
tenure of 5 years subject to renewal by
another term not exceeding 5 years.

(b) Director, I.A.R.I., has been
granted a second tenure for a period of
5 years with effect from 23.1.1982 in
accordance with the Rules of the Re-
search Management Positions as brought
out above.

(c) As explained under (a) above.

Mecting of Advisory Council of PDS

4565. DR. VASANT KUMAR
PANDIT : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether the Advisory Council of
the Public Distribution System had a
Centre-State meeting held on 20 May,
1983 in Delhi;

(b) what are the supply figures for
rice, wheat, edible oil and kerosene to
Madhya Pradesh State during 1982/83;
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(c) what are the demands of M.P.
State for the above four essential sup-
plies during 1983/84;

(d) what are the targets of fair price
shops in Madhya Pradesh State during
1981, 1982 and 1983; and

(e) what steps arc being taken to
avoid shortages, hoarding and blackmar-
keting by traders in M.P. State of the
above items?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
& CIVIL SUPPLIES (SHRI M.R. SAN-
JEEVI RAO) : (a) A meeting of the
Advisory Council on Public Distribution
System was held in Delhi on the 19th
May, 1983 under the Chairmanship of
the Union Minister of Food & Civil
Supplies. It was attended among others,
by the State Food & Civil Supplies
Ministers or their representatives.

(b) and (c) A Statement is Annexed.

(d) The Government of Madhya
Pradesh had fixed a target of setting up
of 1169 fair price shops for the year
1982-83 For the year 1983-84, the
State Government has fixed a target of
opening 1092 fair price shops.

(e) The State Governments, (inclu-
ding Madhya Pradesh) had been advised
to undertake periodic reviews of the
implementation of the public distribu-
tion system and for streamlining the
system. Attention of the States had
also been drawn to the need to ensure
a greater degree of coordinatior in
procurement, transportation, storage,
and distribution of essential commo-
dities, and for strengthening the field-
level administrative apparatus. As the
administration and implementation of
public distribution is the State respon-
sibility. the State Governments had
been advised to take recourse to the
Essential Commodities Act, 1955 and
the Prevention of Blackmarketing and
Maintenance of Supplies of Essential
Commodities Act, 1980 for dealing
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effectively with hoarders'and blackmar-
keteers of essential commodities.

As per reports received from the
M.P. Government, 72 persons were
detained during the years 1981-83
(upto June, 83) under the Prevention of
Black-Marketing and Maintenance of
Supplies of Essential Commodities Act,
1980. Under the Essential Commodities
Act, 1955, 4955 raids were made
and 82 persons were convicted during
the years 1981-1983 (upto June, 83).

1. Wheat : An allocation of 3.02
lakh tonnes of wheat was made to
Madhya Pradesh against the demand of
7.20 lakh tonnes for the year 1982.
The off-take by the State Govt. for
wheat for the year 1982 was only 1.92
lakh tonnes. During 1983* against the
demand of 5.40 lakh tonnes, the State
Government has been allocated 2.28
lakh tonnes of wheat.

*Upto Sep., 1983.

2. Rice : As against the demand of
the State Government of 9.60 Jakh
tonnes for the year 1982, an allotment
of 2.67 lakh tonnes of rice was made.
The off-take by the State Government
for the year 1982 was only 2.22 lakh
tonnes. For the year 1983, (upto
September, 1983) an allotment of 1.85
lakh tonnmes of rice has been made to
the State against the demand of 7.20
lakh tonnes.

3. Edible Oils : The requirement of
imported edible oils of the State
Governments are obtained an oil-year
basis (i.e. Nov. to Oct.)). The elloca-
tions of imported edible oils to the
States are made on a monthly basis,
keeping in view the demand received
from the States, the stocks in the Cen-
tral pool and the availability of indige-
nous oils in the States. From April to
Oct.,, 1982 the Government of M.P.
was allocated 7360 MTs of imported
edible oils. For the current oil-year
1982-83 (from Nov. 82 to Oct. 1983)
an allocation of 12,285 MTs of edible
oils has been made to the Government
of M.P. upto August, 1983. The State
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Government’s demand for the oil-year
1983-84 is 62,000MTs.

4. Kerosene : The requircment of
kerosene of various States and UTs is
determined on the basis of their past
allocations/sales and 5%, annual growth
rate over such allocations/sales. From
the month of March, 1983, the M.P.
Government have made a demand for
allocation of kerosene oil @ 25,000
tonoes per month demand by them in
early 1982.

During the year 1982-83, 2,20,200
Tonnes of kerosene oil was allocated
against which 2,20,337 tonnes was
uplifted.
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Tree Plantation Drive in States

4567. SHRI NIHAL SINGH :
SHRI SUBHASH CHANDRA

BOSE ALLURI :

SHRI RAM AWADH :

Will the Minister of AGRICUL-
TURE be pleased to state :
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(a) whether s tree plantation drive
has been launched in Delhi, Uttar Pra=
desh and Bihar States; -

(b) if so, since when such a pro-
gramme has been launched; and

(c) the details of the targets ﬁxe_d
and the achievements made in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA)
(a) Yes, Sir.

(b) Tree plantation drive in the
States of Uttar Pradesh.and Bihar and
Union Territory of Delhi has been in
operation for the past few years but
this programme has been largely
expanded under the New 20-Point pro-
gramme.

The details of achievements made
during 1980-81, 1981-82 and 1982-§83
and targets for 1983-84 are given
below :—

(Tree planted No. in lakhs)

1980-81 1981-1982 1982-83 1983-84

Achievements Targets

Bihar 371.23 553,40 901.00 1075.00
Uttar Pradesh 1050.00 1052.00 2305.00 2950.00
Delhi 25.00 N.A. 31.00 20.00

Operation Flood Programme in U,P.
and Bihar

4568. SHRI NIHAL SINGH : Will
the Minister of AGRICULTURE be
pleased to state :

(a) the details of the places in Uttar
Pradesh and Bihar States where opcra-
tion flood programme has been launched;
and

—————

(b) the details of targets fixed and
the achievements made in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
project area under Operation Flood II
in Uttar Pradesh covers 28 districts and
in Bihar 22 districts, the details of
which are furnished in the attached
Statement. The implementing agencics
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in U.P. and Bihar have just finalised
Perspective Plans for Integrated Dairy
@Pevelopment Programmes under Opera-
tion Flood II and the Plans are being
approved by the Indian Dairy Coropo-
ration. In Uttar Pradesh, the programme
has been launched from October, 1982
in the first phase milksheds. The pro-
grammes will be launched after October,
1983 in the second phase milksheds and
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after October, 1984 in the third phase
milksheds. In Bibar, the programme has
been launched in Patna.

(b) The dectails of the physical pro-
gress indicating the targets fixed and the
achievements made in respect of some
of the important components of the
programme for U.P. and Bihar, are in-
dicated in the attached statement.

Statement-I

The details of the Project area under Operation Flood 11 in U.P. and Bihar

UTTAR PRADESH

Phase 1 Phase 11 Phase 111
Barabanki Agra Ballia
Bulandshar Aligarh Farrukhabad
Fatehpur Allahabad Ghazipur
Ghaziabad Etah Kanpur
Meerut Etawah Lucknow
Moradabad Hardoi Mainpuri
Varanasi Jaunpur Sitapur
Mathura Sultanpur
Mirzapur Unnao
Muzaffarnagar
Rai Bareli
Saharanpur
BIHAR
Milkshed Districts
1. Patna Patna and Nalanda
2. Begusarai Begusarai, Samastipur, Darbhanga and
Madhubani
3. Muzaffarpur Muzaffarpur and Vaishali
4. Rohtas Rohtas and Bhojpur
5. Gaya Gaya and Nawada
6. Monghyr Monghyr and adjacent part of Bhagalpur
7. Saharsa Saharsa, Madhepur and Khagaria
8. East Champaran East Champaran and Sitamarhi
9. Saran Saran, Siwan and Gopalganj

|




222

Written Answers

SRAVANA 31, 1905 (SAKA)

Written Answers

221

"PIAIRAY JON — UN

*JUSUIDAIIYOY — ¥

‘1981e], — I : 910N

TIN 0sT TIN (1144 000vZ 00991 Pass 00912 1244 ove eOjEd '
oyrg
61 0s 8¢1 €SI 6889 0008 9806 (AAR R 897 £S1 ISBUBIBA "/
8¢ 0§ 199 001 19429 0006 865 0099 99 001 peqepeIoN "9
09 011 8617 0zt 0£661 0009¢ y6¥02 08Zt¢ 192 0ce NN ¢
TIN 0¢ AN 0¢ ocvr 000§ 0ze6t 0089 [43 0S peqelzBUD ‘P
AN ot AN 09 AN 000¢ AN oozt AN 09 Indysieg ‘¢
UN 0s dN s$E1 AN 000¢€1 UN S60€E1 AN SEI Iyespueing 'C
00 ot 1¢ 09 0506 0009 00t61 or1d LY 09 1jueqeleqg ‘[
v L v XL \4 L A4 L v L
HViapun Aep/yuow s1oq AW pasiaedio
IV I5pUN $AJAIO0S $3112100§ -21n201d ' Joulreq s O'd suoiu() ‘ON 'S

DY) pup ysappdJ avjif) 40f aunuvidoid
ayJ fo suauodwos jupjioduil ay1 fo awos 40f £86] ‘aunp o1dn sUIWAAIYID pup s)284p) Y41 SulDIIpU] ssa4804d Joais{yd fo sjp1ap 2y [

[1-)uawa}e)s

ysapoid 40132



223 Written Answers

Unemployed Persons in Rural Areas

4569. SHRI N.E. HORO : Will the
Minister of RURAL DEVELOPMENT
be pleased to state :

(a) whether Government have con-
ducted any study regarding unemployed
persons in rural arcas particularly the
tribal people in the country,

(b) if so, the number of persons
working full time and part time in a

year; and

(c) whether Government have given
any special preference to the tribal peo-
ple or any crash programme is under
consideration for providing them employ-
ment ?

THE MINISTER OF STATE IN
THE MINISTRY OF RURAL DEVE-

LOPMENT (SHRI HARINATH MISRA):

(a) The National Sample Surveys Orga-
nisation (NSSO) collects data on em-
ployment and unemployment as a part
of its regular Programme in some of its
rounds, These surveys cover the entire
population and are not aimed at speci
fically studing the employment amongst
the tribal population.

(b) About 418 million persons were
working full time and 41 million persons
were working part time in rural areas
as per the 32nd Round of Survey con-
ducted by the National Sample Survey
Organisation in 1977-78.

(¢) There is no crash programme
under consideration for providing em-
ployment to the tribal people only.
However, special perference is being
given to the tribal people in the various
programmes being implemented by the
Ministry of Rural Development. Under
the National Rurai Employment Pro-
gramme (NREP), 10% of the resources
are earmarked for works of direct and
cxclusive benefit to the Scheduled Castes
and Scheduled Tribes. Similarly, under
Integrated Rural Development Pro-
gramme (IRDP) at least 309 of the
families assisted are to be from Schedu-
led Castes ~and Scheduled Tribes and
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309 of the resources in terms of sub-
sidy and credit are to go to these fami-
lies. Further, whereas the subsidy
admissible under IRDP is upto a maxi-
murn of 33-1/3% in other cases, in case
of a tribal family, the subsidy is given
upto 50%.

Sardar Sarover Project and Narmada
River Basin Project

4570. SHRI A.K. ROY : Will the
Minister of IRRIGATION be pleased to
state :

(a) exact relationship between Sar-
dar Sarover Project and Narmada River
Basin Project;

(b) area to be submerged under Sar-
dar Sarover, total and State-wise;

(c) forest area to be submerged,
total and State-wise;

(d) area to be irrigated, total and
State-wise; and

(¢j whether there is any plan to
rehabilitate the displaced persons in the
irrigated area, if so, facts in details ?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA) : (a)
Sardar Sarover project is one of the
many projects planned in the Narmada
River Basin which have been covered in
the Award of the Narmada Water Dis-
putes Tribunal. This is the terminal re-
servo'r of the project on Narmada River
located in Gujarat and being executed
by the Government of Gujarat. The
power benefits of the project are shared
betweén Gujarat, Maharashtra and M P.
and the irrigation benefits between Guja-
rat and Rajasthan. There is no project
known as Narmada river Basin Project.

(b) and (b) As per the present
assessment 32,890 hectares of total land
is likely to come under submergence
with the com pletion of Sardar Sarover
Project, of which the forest area would
be 13,895 hectares. The State-wise
details are given below:—
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(In hectares)

SRAVANA 131, 1905 (S4KA)

State Area to be Forest area
submerged to be sub-
merged
Madhya Pradesh 19564 5343
Maharashtra 6569 4386
Gujarat 6757 4166
Total : 32890 13895

(d) The project will provide irriga-
tion benefits to an area of 17.92 lakh
hectares; annually in Gujarat and trans-
fers 0.50 MAF of Narmada waters
across Rajasthan border for irrigation
in that State. This will provide irrigation
for a culturable command area of about
1.50 lakh hectares in Rajasthan.

(e) The Narmada Tribunal in its
Award as prescribed norms for rehabi-
litation and as directed that Gujarat
shall establish rehabilitation villages in
Gujarat in the irrigation command of
Sardar Sarover P roject as per the norms
prescribed for rehabilitation of families
who are willing to migrate to Gujarat.
It furtherstates that for oustees families
who are unwilliug to migrate to Guiarat,
the latter shall pay to Madhya Pradesh
and Maharashtra the cost, charges and
expenses for establishment of such
villages in their respective territories on
the basis of norms prescribed by the
Tribunal.
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Constraction Cost of Major Dams

4571. SHRI AK. ROY : Will the
Minister of IRRIGATION be pleased to
state :

(a) initially protected construction
cost and actual construction cost of the
major dams of India like, Gandhi Sagar,
Ukkai, Tungbhadra, Bhakra Nangal,
D.V.C. and Hirakud;

(b) initially projected time and the
actual time taken for the same;

(c) initially projected life and capa-
city of the reservoirs and the actual life
and capacity of the reservoir due to in-
creased rate of silting; and

(d) whether all the factors defeating
the original estimation have been taken
care of in Narmada Valley project, if
so, facts in details with measures on
each point and expected result ?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA) : (a)

and (b) A statement is enclosed
(Statement-I)
(c) A statement is  enclosed.

(Statement-II)

(d) The projects in Narmada Valley
are still in the planning stage.Experience
of earlier projects is being taken into
account while planning these projects.

Statement-I

Statement showing original and latest construction cost and original and actual
construction time of major dams.

SI.  Project Cost (Rs. Lakhs) Completion time
No.

Original Latest Original Latest
1. Gandhi Sagar 2194 7750 NA 8 years
2. Ukai 6120 13207 11 Years 19 ,;
3. Tungabhadra 2300 6600 NA 13,
4. Bhakra Nangal 7942 17634 NA 16 ,,
5. DVC (Panchet) NA 3000 NA 9
6. Hirakud NA 6782 NA 9
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Statement-I1

Statement showing capacity of Reservoir as well as their original and revised life

Sl Name of Reservoir Capacity Life in Years

No. (m.cu.m) et e e i it e e
Original As assessed now

1. Gandhi Sagar 7746 930 348

2. Ukai 8511 100 Not re-

assessed

3. Tungabhadra 3767 311 245

4. Bhakra Nangal 9870 403 291

5. DVC (Panchet) 1497 216 138

6. Hirakud 8141 386 147

Target for Fertilizer Consumption

4572. SHRICHINTAMANI JENA :
Will the Minister of AGRICULTURE

be pleased to state .

(a) what were the targets for the
consumption of fertilizer fixed for the
years 1980-81, 1981-82 and 1982-83
and whether the targets have been

achieved;

(b) if not, what are the reasons
therefor;

(c¢) what is the target fixed for the
year 1983-84 and what measures are
being taken to achieve it;

(d) what is the present stock of
unsold chemical fertilizer with Go-
vernment and semi-Government agen-
cies; and

(e) whether the concession given on
fertilizer has made any effect in the
sale of fertilizers; if so, the dectails
thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA)
(a) and (b) The targets fixed for con-
sumption of fertilisers in 1980-81,

1981-82 and 1982-83 were 61.00 lakh
tonnes, 66.00 lakh tonnes and 72.04
lakh tonnes of nutrients, respectively,
The shortfall in achievements of the
targets, which was 8.19 to 10.99 in
these years, has beem mainly duc to
adverse weather conditions and hike in
priccs of fertilisers in 1980-81 and
1981-82.

(¢c) The target for fertiliser con-
sumption in 1983-84 has been kept at
72 lakh tonnes nutrients. The steps
taken/being taken to increase fertiliser
consumption and to achieve the targets
are indicated in the attached Statement.

(d) The stocks of fertilisers with
the Manufactures and pool handling
agencies in the public and private
sectors including that of the cooperative
sector ason 1.7.1983 was 19.43 lakh
tonnes of nutrients.

(e) The impact of reduction in prices
of fertilisers will be felt during the
coming months, since the price reduc-
tion was ordered only in the last week
of June, 1983.

Statement
Steps taken|being raken to increase
fertiliser consumption
(i) Adecquate and timely availability
of fertilisers through domestic
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(ii)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)
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production and import has been
ensured.

An Intensive Fertiliser Promotion
campaign in selected districts
where  consumption potential
exists and at preseat the consump-
tion is low, has been launched.
The number of districts covered
under the scheme has been raised
from 67 in the year 1981 to 104
during 1982.

Declivery of fertilisers upto Block
Headquarters on Government ac-
count all over the country has
been ensured.

The distribution margin to the
distributing agencies was increa-
sed by about 229, w.e.f. 15.8.81.
This has been further increased
w.e.f. 20.5.1983.

The quantum of short term loans
to the States for purchase and
distribution of inputs, including
fertilisers has been raised from
Rs. 136 &rores in 1979-80 to
Rs. 200 crores in 1980-81 as
also 1981-82, and to Rs. 250
crores in 1982-83.

Subsidy on Phosphatic and Potas-
sic fertilisers to the small and
marginal farmers is made avai-
lable on the rate of 25%, and

33-1/3Y%, respectively and to
Tribal farmers @ 509%, under
Integrated Rural Development
programme.

In order to ensure casy availabi-
lity of fertilisers near the Con-
sumping Centres, the number of
sale points were raised from 1.11
lakh on 30.11.1981 to 1.33 lakhs
on 31.3.1983,

The prices of all varictics of
fertilizers bhave been reduccd by
7-1/29% w.ef. 29.6.1983.

Favourable  cost-benefit  ratio
has been ensured by increasing
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the support prices of crops to
reflect the increase in fertiliser
prices. Whereas in 1982-83, 4.19
kg. of paddy were needed to
buy one kg of nitrogen nutrient,
at present only 3.54 kg. will be
needed” as a result of reduction
In price of fertilisers w.e.f
29.6.1983 and enhancement of
the support price of paddy.

(x) A scheme at a cost of Rs. 250
crores has been sanctioned to
assist the small and marginal
farmers, of which distribution of
fertiliser minikits constitutes an

important component,

(xi) It has been decided to sell over
two year old stock of FCI to the
farmers on a 109 rebate. This
would be in addition to 7-1/2%
reduction in prices of all varieties
of fertilisers allowed by the Go-
vernment on 29.6.1983.

Trady Progress in Pisciculture and
Fishing

4573. SHRI CHINTAMANI JENA :
SHRI HARIHAR SOREN .

Will the Minister of AGRICUL-
TURE be pleased to state :

(a) what are the reasons for the
tardy progress in pisciculture and fishing
and inability to meet the requirement
of the country in view of the abundance
of seas, lakes, rivers, brooks and ponds
in the country and there can be a big
foreign trade in the field of fishing;

(b) whether Government have con-
ducted any survey in this regard;

(c) if so, what are the fishings, and

(d) Steps Government have taken
in this connection to keep abreast of
the latest development in this field ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) :
(a) to (d) Briefly, the progress in ex-



231 Written Answers

ploitation and development of fisheries
in the countries is as follows :

(i) India is now second largest pro-
ducer of fish in the world from
inland resources and while the
world’s marinc fish landings in
the last decade (1970—80) have
registered only an increase of
10% 1India during the same

period has shown an increase of -

20% India now is the seventh
largest producer of fish in the
World.

(ii) Fish production from 2.77 lakh
tonnes during 1971 to 10 lakh
tonnes in 1982 and marine fish
production from 9.61 lakh tonnes
in 191 to 15 lakh tonmes in
1982 showing an overall increase
of 151 per cent due to various
planned programmes introduced
by the Government in the country
for development of fisheries.

(iii) Marine fish products export has
similarly increased from Rs. 3.3
crores in  1951-52 to Rs .361
crores in 1982-83.

2. About 202 million ha. of Ex-
clusive Economic Zone consti-
tute marine resources of India
2,900KM of rivers, 3.0 million
hectare of reservoirs and 1.5
million hectare of tanks and
ponds and 1.5 million hectare
of coastal brackishwater, estu-
aries, constitute the inland
resources of the country.

3. Llatest technologics developed
in the country on composite
fish culture and advanced tech-
niques of brackishwater aqua-
culture as well as deep sca
fishing have been adopted for
effective utilisation of various
fishery resources in the couatry
for fish production.

3. The Government has increased

allocation for fisheries develop-

ment from Rs. 5.13 crores
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during 1st Fifth Five Year
Plan (1951-56) to Rs. 371.14
crores during 6th Five Year
Plan (1980-85).

Work on Rural Road between Hailey
Mandi and Vill. Jauri of
Distt. Gurgaon

4574. SHRI K. LAKKAPPA : Will
the Minister of RURAL DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 1209
on | March, 1982 regarding work on
rural road between Hailey Mandi and
village Jauri and state :

(a) whether the work on rural road
between Hailey Mandi and Village Jauri
via Village Rampura, District Gurgaon
has since been sanctioned and started,
if so, the details thereof, if not, the
reasons for delay:

(b) the exact extra distance that
has to be covered to Hailey Mandi for
transportation of foodgrain to Hailey
Mandi; and

(c) whether this distance is a very
long distance for the villages in view of
their meagre transport facilities ?

THE MINISTER FOR RURAL
DEVELOPMENT (SHRI HARINATHA
MISRA) : (a) to (¢) Information of this
nature is not maintained in _this
Ministry.

Unauthorised Construction on Govern-
ment Land at Lawrence Road

4575. SHRI K. LAKKAPPA : Will
the Minister of WORKS AND HOUS-
ING be pleased to refer to the reply
given to USQ. No. 9481 on 2 May,
1983 regarding unauthorised construc-
tion on Government land at Lawrence
Road and state :

(a) whether the information has
since becn collected and will be laid on
the Table of the House;

(b) if not, the reasons for delay;
and
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(c) the progress made to remove
the unauthorised construction made at
the ending point of Block C-5, Lawrence
Road residential Scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HGU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) and (b) The information is
awaited from the D.D.A. The matter
is being pursued vigorously.

(c) The DDA has reported that
although steps were taken, after vaca-
tion of stay orders, for removal of the
unauthorised construction, this could
not be achieved so far because of various
factors such as local law and order
situation, availability of adequate police
force, etc.

Setting up of Forest University

4576. PROF. NARAIN CHAND
PARASHAR :
SHRI BHIKU RAM JAIN :

Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether Government have deci-
ded to set up « Forest University in the
country;

(b) if so, the details of the proposed
University including its site, jurisdiction
and functioning; )

(c) the estimated cost to be incur-
red on the project and whether the Uni-
versity would also provide facilities for
students from other Universities for
research etc; and

(d) if so, whether any Horticulture
University would also be set up and
the places under consideration of Union
Government/State Government (s) which
might have submitted any proposals in
this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
aad (b) No, Sir.
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(c) Does not arise.

(d) No such proposal is under con-
sideration at present.

Plan to Lift Water From Beas River
for Irrigation in Himachal Pradesh

4577. PROF. NARAIN CHAND
PARASHAR : Will the Minister of IRRI-
GATION be pleased to state :

(a) whether Government have receiv-
ed any proposal for special irrigation
plan for the Hamirpur District, Mandi
District, Kulu District and Dehra and
Palampur Tehsil of Kangra District in
Himachal Pradesh by lifting water from
the Beas river;

(b) if so, the details thereof and the
likely date by which it would be sanc-
tioned and the construction work taken
in hand; and

(¢) if not, whether Government
would formulate such a plan in view of
the importance given to irrigation in
the 20 Point Programme?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA) : (a)
No such proposal has been received by
the Government of India.

(b) In view of reply to (a) above,
question does not arise.

(c) The State Government has to
formulate such plan.

Assistance to States for Settting Up
Veterinary Hospitals/Dispensaries

4578. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
AGRICULTURE be please to state :

(a) whether Governmert are exten-
ding any help to the State Govern-
ments/Union Territory Administrations
for setting up Veterinary Dispensaries,
Hospital, Veterinary Referal Hospitals
in the rural arcas for the detection,
prevention and cure of amimal diseases;
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(b) if so, the nature of the help
extendered in the successive five-year
plans with special reference to the Sixth
Five Year Plan; and

(¢) the exact amount allotted to
each State/Union Territory in the first
three years of the Sixth Plan and the
provisions for the current year?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
The Ministry of Agriculture, Govern-
ment of India is not extending any help
to the State Governments for setting up
Veterinary Dispensaries,  Veterinary
Hospitals and Veterinary Referal Hos-
pitals under any central or Centrally
Sponsored Scheme. Such Institutions
are set up as a part of the State/UT
Sector Plan/Non-Plan Programme.

(b) Does not arise.

(c) Information regarding allocation
of funds to Union Territories is being
collected and will be laid on the Table
of the House.

Coconut Productton

4579. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
AGRICULTURE be pleased to state :

(a) the year-wise details of the total
coconut production for the last ten
years;

(b) whether Government are having
any concrele programme to increase
coconut production; and

(c) if so, the detaals thereof?

-~

THE- MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
The total coeonut production in India
for the last ten years is as follows :
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Year Production
(in million nuts)

1 2
1972-73 5,997
1973-74 5,851
1974-75 6,030
1975-76 5,829
1976-77 5,765
1977-78 5,413
1978-79 5,730
1979-80 5,636
1980-81 5,720
1981-82 5,619 (Final)

(b) and (¢) Various
Sponsored Schemes such as

Centrally

(i) Package Programme¢ omn ¢OCO-
nut,

(ii) Production and distribution of
TXD hybrid coconut scedlings,

(iii) Elite Farm for TXT seedlings
in Karnataka,

(iv) Establishment of DXT sced-
lings, and

(v) Rejuvenation of diseased and
unproductive coconut gardens

arec being implemented in the major
coconut growing States with 50 % finan-
cial assistance from the Centre. During
1983-84 a sum of Rs. 32.69 Jakhs has
been allocated for these schemes as the
share of central Government. Besides,
the Coconut Development Board is also
implementing various schemes viz. (i)
Project for expansion of area under
coconut, (ii) Production of quality coco-
nut seedlings, (iii) Project for providing
financial assistance to coconut growers
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for removal of root wilt affecied coco-
nut plams in Kerala State, (iv) Estab-
lishment of Hybrid Seed Gardens in
Tamil Nadu and 12 Pilot Hybrid Tes-
ting Centres in the Regional Nurseries,
(v) Coconut plantation on canal Em-
bankment in oiissa, (vi) Project for
promoting primary processing and mar-
keting activities and (vii) Establishment
of a eoconut Technology Development
Centre in some States to increase the
production of coconuts. During 1983-84
a sum of Rs. 178.00 lakhs has been
allocated for these schemes as the share
of Central Government.

Provision of Funus to Madhya Pradesh
Under NREP

4580. DR. VASANT KUMAR
PANDIT : Will the Minister of RURAL
DEVELOPMENT be pleased to state :

(a) whether a provision of Rs. 35.28
crorecs has been made for Madhya
Pradesh under the National Rural Em-
ployment Programme (NREP) for- the
current financial year;

(b the allocation district-wise and
the targets fixed for creating rural em-
ployment for cach district under the
(NREP) plan;

(c) what schemes have been under-
taken to create rural employment on
perment basis and emplopment for
partial-unemployed for each district;
and
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(d) whether there is a trust for Na-
tional Rural Employment Programme
beneficial to the specially backward,
under-developed district of M.P. State;
if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RURAL DEVE-
LOPMENT (SHRI HARINATHA
MISRA): (a) The total amount provided
for implementation of National Rural
Employment Programme in Madhya
Pradesh during the year 1983-84 stands
at Rs. 29.40 crores including the
matching share of the State.

(b) A statement indicating district=
wise allocations made and targets fixed
for employment generation under the
programme by the State Govern-
ment is enclosed.

(c) The schemes taken up under
programme relate to Social forestry,
works directly benefiting the SCs/STs,
creation of water bearing structures,
minor irrigation, Soil conservation and
land reclamaticn, construction of rural
roads and construction of Schools, dis-
pensaries, Panchayat ghars etc. The
extent of District-wise employment to
be generated under the programme is
indicated by the target of mandays
fixed for each district. This is regular
Sixth Plan Scheme and it is expected
that this level of employment will.be
more or less generated annually wunder
the programme during this plan period.

(d) No, Sir. Question does not
arise.

Statement

Statement showing rthe disirict-wise allocations made and target fixed for employment
generation during the year 1983-84

—

Sl. Nome of District Allocation made upto Target
No. July, 1983 (in Rs.) (Mandays)
m @ (3) (@
1. Sagar 59,10,000 6,03,922

2. Chhattarpur 45,90,000 4,39,216

3. Damoh 33,00,000 3,84,314

4. Panna 29,10,000 2,74,510

5. Tikamgarh 35,75,000 3,29,410

6. Gwalior ~27,95,000 2,74,510
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1 2 3 4
7. Shiwpuri 42,60,000 4,39,216
8. Guna 48,25,000 4,94,118
9. Datia 12,30,000 1,09,804
10. Bhind 40,90,000 3,29,412
11. Morena 63,20,000 5,49,020
12. Bilaspur 1,32,50,000 13,72,550
13. Raigarh 91,90,000 9,33,334
14. Surguja 1,32,60,000 13,17,648
15. Bhopal 16,15,000 1,09,804
16. Rajgarh 33,90,000 3,29,412
17. Vidisha 37,25,000 3,84,314
18. Sehore 31,95,000 2,74,510
19. Betul 55,35,000 5,49,000
20. Raisen 36,10,000 3,84,314
21. Rewa 45,55,000 4,94,118
22. Sidhi 40,55,000 4,39,216
23, Shahdol 61,50,000 6:58,824
24, Satna 41,05,000 4,39,216
25. Hoshangabad 55.,30,000 5,49,020
26 Jabalpur 70,70,000 7,13,726
27. Balaghat 58,50,000 5,49,820
28. Chhindwara 62,85,000 6,03,921
29. Seoni 46,20,000 4,39,215
30. Narshinghapur 31,45,000 3,29,411
.31. Malda 93,40,000 8,78,431
32. Raipur 89,85,000 13,17,647
33. Durg 46,65,000 6,58,823
34, Rainandgaon 45,50,000 6,58,823
35. Bastar 1,94,80,000 17,56,866
36. Indore 20,60,000 2,19,607
37. Dhar 73,45,000 7,13,725
38. Jhabua 67,80,000 6.58,823
39. Khandwa 45,25,000 4,94,117
40. Khargone 90,40,000 8.76.,431
41. Ujjain 34,60,000 3,29,411
42 Dewas 33,45,000 3,29,411
43. Ratlam 35,75,000 3,29,411
44, Mandsaur 48,55,000 4,39,215
45. Shajapur 47,40,000 4,39,215

Total

24,86,85,000

2,51,98,781
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Circles in CPWD, Delhi Functioning
as Coordination Offices for the
Staff

4581. SHRI K.A. RANJAN : Will
the Minister of WORKS AND HOU-
SING be pleased to state :

(a) the names of the Circles of the
C.P.W.D. in Delhi which are functio-
ning as Coordination Officer for work-
charged stoff, regular transferred cate-
gory staff and regular staff;

(b) the categories of staff for which
they function as Coordination Offices
and the number of staff in each cate-
gory; and

(¢) the name of the Circles which
have separate Coordination Branches to
do the coordination work and the number
of L.D.C., UD.C. Hecad Clerk and
Superintendent in each Coordination
Branch ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a)

(i) Declhi Central Circle 1.

(ii) Delhi Central Circle II.
(iii) Delhi Central Circle TIL
(iv) Delhi Central Circle VI.
(v) Delhi Central Circle IX.

(vi) Delhi Central Electrical Cer-
cle 1.

(vii) Delhi Central Elect. Circle II.

(viii) Delhi Central Elect. Circle III.
(ix) Delhi Central Elect. Circle IV,
(x) Delhi Central Elect. Circle VI.
(xi) Delhi Central Elect. Circle VII,
(xii) Director of Horticulture.

(b) As per statement I to III laid

on the Tablc of the House [Placed in
Library. See No. Lt.-6937/83]

(c) As per Annexure-I laid on the
House. [Placed in Library. See No.
LT-6937/83]
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Pooling of Tenders for White
Washing/Painting in. CPWD

4582. DR. AU. AZMI ; Will the
Minister of WORKS AND HOUSING
be pleased to refer to the reply given to
Unstarred Question No. 10834 on 9
May, 1983 regarding pooling of tenders
for white washing/painting in CPWD
and state :

(a) whether in ‘M’ Division the ten-
ders are being pooled for the last couple
of years consequent to which the qua-
lity of white-washing (internal as well
as external) is far from satisfactory
and no ureful purpose has been served
by bringing the samé to the notice of
the authorities; and

(b) if so, the reasons thereof and
steps taken to improve the quality of
the white washing ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) and (b) Information is
being collected and will be laid on the
Table of the Sabha.

Kitchen Garden/Poultry on Land
Adjacent to Government

Quarters
4583, SHRI M. RAMGOPAL
REDDY :

SHRI SUBASH CHANDRA
BOSE ALLURI :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether any policy decision has
been taken to encourage Government
servants to cultivate kitchen gardens/
poultry in the open land adjacent to the
quarters of the ground floor of the Go-
vernment quarters;

(b) if not, whether it is contrary to
the Prime Minister’s new  20-Point
Programme and as well as the new en-
vironment policy wherein stress has been
given to the planting of more and green
plants/trees on the barren lands; and
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(c) help and assistance extended by
the Horticulture Directorate to pro-
moie facilities and encourage such Kkit-

[ chen gardens/poultry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) As per the existing policy
of the Government no objection is taken
for use of the land appurtenent to the
houses and flats allotment to the Go-
vernment servaants, for raising poultry or
growing vegetable & flowers by the
allottees, provided such use does not
become a nuisance to their neighbours.

(b) Does not arise.

(c) Allottees of the Government
quarters are allowed to avail of unfilte-
red water supply from the hydrants for
irrigating such garden free of charge.

Scholarships to Winners in States
Chess Championship

4584. SHRI ANAND PATHAK :
Will the Minister of SPORTS be pleased
to state :

(a) whether scholarships are being
given to the students who secured first
or second places in States Chess Cham-
pionship in different categories;

(b) if so, the details thereof; and

(c) name of the States given scholar-
ships ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS & HOUSING (SHRI BUTA
SINGH) : (a) to (b) The information
the being collected and will be laid on
the Table of the House in due course.

®igY a1 § 4§ @17 § I0im ey &
AW T 1@ AZTAAT

4585. st vw faeig qramig
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Quality of Juice of Various Soft
Drinks, Fruits Products Licen-
sed under F.P.O.

4587. SHRI SATISH AGARWAL :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to refer to the
USQ No. 116 on 25 July, 1983 and
state :

(a) the conditions that a soft drink
should satisfy to be classiffied as a
‘Mango’, ‘Apple’, “Pineapple’ or “Guava’
beverage; and what percentage of fruit
juice pulp it must contain to display
such classification and manner in which
Government have ensured that such
conditions are being met by manufac-
turers;

(b) when were these beverages last
analysed in respect of FPO licence No.
31, 1938 and 4000 along with details
of test reports showing percentage of
fruit juice/pulp, sweetening agents, col-
ours, preservations etc; and

(c) the volume (ml) per kg. of quan-
tity manufactured specified in statement
to above noted question and the reasons
for different sale prices mentioned in
column 3 of statement ?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELECTRO-
NICS AND IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI
M.S. SANJEEVI RAO) : (a) to (c) A
statement is attached.

Statement

The fruit Products Order, 1955 lays
down the following broad specifications
for asoft drink to be classified as a
fruit beverage:—

Special Characteristics :

(i) Minimum percentage of
total soluble solids in the
final product weight over
weight. 10

(ii) Mininum percentage of
fruit juice in the final ,
product. 10



247 Written Answers

General Characteristics :

The acidity of the finished product
shall not exceed 3.5 per cent expressed
as anhydrous citric acid. The finished
products shall have good flavour and be
free from objectionable taints and
flavours. It shall be of good keeping
quality and should show no sign of fer-
mentation. It may be carbonated.

2. For the enforcement of the spe-
cifications, there is a Director (fruit &
Vegetable Preservation) posted at Delhi.
He is assisted by regional Deputy Direc-
tors (Fruit & Vegetable Preservation)
posted at Delhi, Bombay, Madras and
Calcutta, supported by a complement of
technically qualificd Inspecting Officers.
Random samples are drawn from the
factories as well as from the market.
The samples so drawn are given an office

AUGUST 22; 1983

Written Answers 248

code number after removing the
labels atd sent to the departmental or
other appropriate laboratory for analy-
sis and report. The composition of the
product is also varified by the Inspecting
Officers at the time of factory inspection
on the basis of actual production and
records maintained by the manufactu-"
ring units.

3. The position about analysis of
fruits beverages in question as per the
latest analysis and factory inspections
carried out during July & August, 1983
is given in the Anncxure.

4. The volume per kg. of quantity
manufactured, as specified in the state-
ment referred, ranges from 961 to 99¢
mls. The reason for different sale prices
mentioned in column 3 of the statement
referred to in the Question is that they
relate to different time periods.

Annexure

Details of test reports of fruit beverages in respect of FPO licence No, 31, FPG

Licence No. 1938 & FPQO Licence No. 4000.

FPO Products Percentage of Sweetening Colours Preserva-  Acidity
Licence fruits Juice/ agents in tives (Ben-
No. Pulp terms of zonic Acid)
Total Solu- (in parts per
ble Solids million}
(PPM)
1938  Funday about 15%, 15% Nil 85.4ppm 0.25%
and Mango
31
Appela about 50% 12% Nil 80 to 0.34 to
88 ppm 0.43%
4000  Rasika about 15%, 15.5%  Permitted 90 ppm 0.27 to
Mango colour 0.28%
present
Rasika about 15% 14.5 to Nil 73.2 to 0.37 to
Pineapple 15% 85.4 ppm 0.38Y%
Rasika ‘
Guava about 15% 14% Nil 98 ppm 0.26%
Rasika
Apple about 85Y%, 13%, Nil 95 ppm 0.28%

The position indicated above is based on the reports of analysis of check samples
carried out in the Food Analysis Laboratory, New Dclhi of the Department of Food
and reports of the factory inspections carried out under the Order during July and

August, 1983,
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Composition of Fruit Juice in
Aerated Water

4588. SHRI SATISH AGARWAL :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to refer to Fruit
Products order 1955 and state :

(a) what percentage of bottled soft
drinks Appella (FPO 31), Rasika-Mango/
Guava/Pineapple beverage (FPO 4000),
Funday-Mango/Pineapple beverage (FPO
1938) are composed of fruits juice or

pulp;

(b) what are the details of the test
report on the basis of which the above
percentage was determined and the de-
tails of analysis of each report; and

(cj in case these soft drinks are
composed of less than 25 per cent fruit
juice, why the labels and crown corks of
these drinks do not specify ‘contains no
fruit juice’ and ‘Artificially flavoured’ as
per clause 11(3) of FPO ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
& CIVIL SUPPLIES (SHRI M.S. SAN-
JEEVI RAO) : (a) to (¢) The position
regarding the Fruit juice/pulp content
of the soft drinks referred to in the
Question is given below:—

Licence Product Fruit juice/pulp
No. content
FPO-31 Appela About 50%
FPO-1938 Funday*  About 15Y%
FPO-4000 Rasika

Mango, Gua-

va and Pine-

apple About IS%

*At prcsent only Funday ‘Mango’ is in
production.

2. The position indicated above is
based on the reports of the factory in-
spections carried out by the Inspecting
Officers under the Fruit Products Order,
1955 during July, 1983.

3. As these soft drinks contain more
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than 10%, fruit juice/pulp and do not
come under the category of sweetened
aerated waters, the question of their
specifying that they ‘‘contain no fruit
juice or fruit pulp’” and are “‘Artificially
flavoured’” does not arise.

Exemption of ‘Rehabilitation Resi-
dential Lease” Holders from
Convenants of Lease Deeds

4589. SHRI SATISH AGARWAL :
SHRI BABURAO PARAN-
JPE :

Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to Unstarred Question No.
16 on 25 July 1983, regarding arrears
of lcase due to D.D.A. and state :

(a) the definition of a ‘‘rehabilita-
tion residential lease’™ and how many
properties lcased by L&D.O. and DDA
respectively fall in this category;

(b) how does a prepetual leasehold
property in a colony like Golf links,
Jorbagh, Bengali Market differ from a
‘rehabilitation residential lease’ pro-
perty; and

(¢) who have rchabilitation lease
holders been exempted from some con-
venants of lease deeds and why are the
convenants being strictly enforced in
case of other leases as is obvious from
the recent L&D.O. order of carrying
out inspections in all lease hold premi-
ses except rehabilitation leases ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) : (a) Rechabilitation residential
leases arc those which were executed
under the Displaced Persons (Compen-
sion & Rehabilitation) Act, 1954 for
the rehabilitation of displaced persons
hailing from former West Pakistan.
The leases in these cases were executed
by the Department of Rehabilitation
but are being transferrcd to the Land &
Development of Office for administra-
tion of the lease. So far 48346 such
leases have been transferred to the Land
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& Development Office No rehabilitation
residential lease was executed by the
Delhi Devclopment Authority.

(b) The terms contained in the reha-
bilitation rasidential leases are as pres-
cribed in the rules framed under the
Act mentioned in (a) above., The terms
of the other mentioned leases are accar-
ding to the policy of Government laid
down for Nazul leases.

(c) The ban on inspection of rcha-
bilitation leases has been continued on
account of representations received
from/on behalf of these leases and in
view of the fact that most of these arc
small leases of 200 sq. yds. or less and
were given to rchabilitate the displaced
persons.

Irrigation Facilities for Cultivable
Lands in States

4590. SHRI MADHAVRAO SCIN.
DIA : Will the Minister of IRRIGA-
TION be pleased to state :

(a) the total area under cultivation
in Madhya Pradesh and in other States/
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Union Territories and how much sof it
is presently provided with irrigation
facilities i.c. covercd under major and
minor irrigation schemes and facilities;

(b) the percentage of the total culti-
vable area, the irrigated land consti-
fute in Madhya Pradesh and in other
States/Union Territories; and

(¢) what fiscal provisions for pro-
viding major and Minor irrigation faci-
lities have been approved by the Plan-
ning Commission and the Central
Government for the Sixth Plan period
and the Annual Plan (1983-84) for
each State/Union Territory ?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b)
Land Use Statistics are¢ compiled by
the Department of Agriculture & Co-
operation. The latest statistics available
is for the year 1978-79. Figures of
gross sown area. gross irrigated arca
and its percentage (o gross sown area
are given in the enclosed statement.

(c) A Statement is attached.

Statement-I

Gross Irrigated Area, Gross sown and Percentage of Gross Irrigared to Gross
Sown Area in India during 1978-79

(Thousand hectares)

Sl. State/Union Gross Gross Percentage to gross

No. Territories Irrigated Sown irrigated area to
Area Area gross sown area

1 2 3 4 S

1. Andhra Pradesh 4698 13121 35.8

2. Assam 572 3311 17.3

3. Bihar 3707 11381 32.6

4. Gujarat 1936 10389 18.6

5. Haryana 2979 5522 53.9

6. Himachal Pradesh 156 935 16.7

7. Jammu & Kashmir 405 990 40.9

8. Karnataka 1718 11133 15.4
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1 2 3 4 5
9. Kerala 354 2886 12,3
10. Madhya Pradesh 2413 21747 11.1
11. Maharashtra 2306 19860 11.6
12. Manipur 75 213 35.2
13. Meghalaya 50 223 22.4
14. Nagaland 54 150 36.0
15. Orissa 1586 8275 19.2
16, Punjab 5536 6630 83.0
17. Rajasthan 3451 17496 19.7
18. Sikkim 10 65 15.4
19. Tamil Nadu 3819 7684 49.7
24. Tripura 29 385 7.5
21. Uttar Pradesh 10575 24300 43.5
22. West Bengal 1541 7878 49,7
23. A & N Island — 33 —
24. Arunachal Pradesh 24 128 18.8
25. D & N Haveli 1 21 4.8
26. Delhi 64 117 54.7
27. Goa, Daman & Diu 13 143 9.1
28. Lakshadweep S 3 —_
29, Mizoram 8 106 7.5
30. Pondicherry 40 52 76.9
ALL INDIA 48090 175177 27.5
Statement-II
(Rs, Crores)
Sl. Name of State Approved outlay for o
No. ——
Sixth Plan Annual Plan-1983-84
Major & Minor Major & Minor
Medium Mecdium
I. Andhra Pradesh 791.29 79.00 127.00 15.00
2. Assam 62.50 74.50 12.44 16.00
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1 2 3 4 5 6
3. Bihar 850.00 168.70 165.00 44.00
4. Gujarat 980.00 88.00 213.00 22.75
5. Haryana 362.25 23.71 82.59 5.07
6. Himachal Pradesh 10.45 21.00 1.60 5.70
7. Jammu & Kashmir 60.94 44.50 11.07 7.50
8. Karnataka 440.50 100.00 86.90 20.79
9. Kerala 256.05 40.00 59.70 7.00
10. Madhya Pradesh 780.00 267.75 164.07 47.10
11. Maharashtra 1138.66 174,65 299.35 42.04
12. Manipur 40.00 8.50 8.00 1.25
13. Meghalaya 1.00 6.00 0.30 1.25
14. Nagaland — 10.00 — 2.00
15. Orissa 360.00 85.00 78.50 20.00
16. Punjab 277.2%9 9.43 43.20 2.50
17. Rajasthan 375.00 34.00 76.70 6.75
18. Sikkim == 4.00 — 1.27
19. Tamil Nadu 149.79 39.40 53.83 4.54
20. Tripura . 19.00 13.10 4.00 3.00
21. Uttar Pradesh 1049.74 279.96 190.70 L3 i
22. West Bengal 240.00 150.50 38.13 12.90
Sub-Total States : 8244.46 1711.70 1718.08 360.40
Union Territories : 56.90 29.60 13.57 7.74
Central Sector 90.00 70.00 11.70 16.50
Grand Total 8391.36 1811.30 1743.35 384.64
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Allotment of M.I.G. Flats Under
HUDCO Scheme

4591. SHRI DIGAMBAR SINGH :
Will the Minister of WORKS AND HOU-
SING be pleased to refer to thc reply
given to U.S.Qn. No. 10618 on 9 May,
1983 regarding Allotment of M.LG.
Flats under HUDCO Scheme and state :

(a) whether the requisite informa-
tion has since been collected;

(b) if so, whether he will lay it on
the Table of the House; and

(c) if not, the reasons thercfor and
how long more will it take to do
the needful?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMEAD USMAN
ARIF). (a) and (b) Yes. Implementation
statement has since been sent to
Department of Parliamentary Affairs on
9.8.1983.

(¢) Does not arise.

World Bank Assistance For Soyabean

Project in Rajasthan

4592. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of AGRI-
CULTURE be plcased to state

(a) whether it is a fact that the
World Bank had sanctioned assistance
for Soyabean project in Rajasthan; and

(b) if so, the details of these orojects?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) (a) :
No, Sir.

(b) Does not arise.

Government Quarters in Mizoram, Aruna-
chal Pradesh, Nagaland, Meghalaya,
Manipur and Tripura

4593. DR. R. ROTHUAMA : Will
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the Minister of WORKS AND HOU-
SING be pleased to state :

(a) the number of Government
residential quarters of different cate-
gories or types so far constructed and
allotted in the States of Mizoram/
Arunachal Pradesh/Nagaland/Meghalaya/
Manipur/Tripura;

(b) total number of private build-
ings currently occupied on rent as offices
of various Government Departments in
these States and the total financial
expenditure iucurred per month towards
payment of such rents in these States;

(c) the detailed schemes, if any,
being undertaken for early stoppage of
such use of private buildings as offices
in these States so that more money
might be diverted to new development
projects; and

(d) total number of new Govern-
ment  Offices/Government  Residential
Quarters proposed to be constructed
during 1983-84 in these States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) to (d) The relevant infor-
mation is being collected and will be
laid on the Table of the Lok Sabha.

Supply of Piped Water

4594. DR. R. ROTHUAMA : Will
the Minister of WORKS AND HOU-
SING be pleased to state :

(a) total number of towns/villages
so far provided with piped water supply
in the States of Mizoram/Arunachal
Pradesh/Nagaland/Meghalaya / Manipur
and Tripura;

(b) number of towns/villages pro-
posed to be covered for provision of
piped water supply during 1983-84
in these States; and

(c) total financial allocations to

these States for supply of drinl%ng
water in 1983-84 ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHR1I MOHAMMED USMAN
ARIF) : (a) and (b) This Ministry
monitors the programme in respect of
problem villages (and not towns)
covered by all types of schemes inclu-
ding piped water, bore wells, etc. and
not seperately by the type of schemes.

The number of problem villages
covered upto 31.3.83 and those pro-
posed to be covered during 1983-84
with drinking water facilities by spot
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source as well as piped water supply
system is given in Statement-I.

(c) Water supply is a State subject
and schemes are formulated and imple-
mented by the State Governments with
State funds. The Central Government
only supplements the resources of the
State Governments by giving grants
under the Centrally sponsored Accelera-
ted Rural Water Supply Programme.
The details of allocations and release of
Central grants for the year 1983-84 are
given in Statement-II.

Statement-I
Details of Problem Villages Covered in the North Eastern Region

SI, Name of State/ No. of problem villages provided with No. of
No. Union Territory drinking water facilities problem
villages
As on During During During targetted
1.4.80 1980-81 1981-82 1982-83 to be
*(Provisio- covered
nal) during
1983-84
1. Manipur 68 34 210 203 145
2. Meghalaya 379 52 95 168 415
3. Nagaland 396 72 82 75 80
4. Tripura 1927 579@ 195 582 633
5. Arunachal
Pradesh 1233 172 291 327 430
6. Mizoram 15 Nil 13 il 39
@ includes partial coverage.
* Based on information furnished in April-May meeting.
Statement-I1
Centrally Sponsored Accelerated Rural Water Supply Programme
Allocation of funds during 1983-84 and releases made in 1983-84
(till 31.7.1983)
(In lakhs of Rs.)
S1  Name of State/U.T. Allocation of Releases made in
No. funds for 1983-84 (till
1983-84 31.7.1983)
1. Manipur 107.89 53.00
2. Meghalaya 602.11 301.00
3. Nagaland 235.28 117.00
4. Tripura 36.63 93.00
5. Arunachal pradesh 134.87 —
d. Mizoram 13.94 6.00
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Hirakud and Mahanadi Delta Project
of Orissa

4595. SHRI K. PRADHANI : Will
the Minister of IRRIGATION be plea-
sed to state :

(a) whether it is a fact that Govern-
ment have given priority for the exten-
sion of irrigation facilities in various
States;

(b) if so, whether there is any pro-
posal for improvement in the present
system in Hirakud and Mahanadi Delta
Projects of Orissa; and

(¢) if so, the details of the steps
proposed to be taken by Government
for the adoption of proper water
management practices in those irriga-
tion projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) * (a) Yes, Sir.

(b) The scheme for the extension
and improvement of the Hirakud system
is almost complete. The Scheme for
modernisation of the Mahanadi Delta
Project has not yet been received from
the State Government.

(c) Both the Hirakud and the
Mahanadi Delta Projects are included
in the Centrally Sponsored Command
Area Development Programme which is
meant for achieving better utilisation
of created irrigation potential.

Implementation of Irrigation
Schemes in Orissa

4596. SHRI K. PRADHANI : Will
the Minister of IRRIGATION be plea-
sed to state :

(a) the number of sanctioned irriga-

tion schemes which have not been
implemented so far in the State of
Orissa;

(b) what are the reasons for which
work has not started and also the
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reasons for not completing work with
in prescribed time limit; and

(c) whether Central Government
have deputed uny supervisory authority
to inform the Central Government in
this regard and if so, the details regar-
ding the procedure adopted in this
regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA) : (a)
and (b) All the 6 major and 26 medium
irrigation schemes approved by the
Planning Commission are at present
under execution by the State Govern-
ment of Orissa. Paucity of funds, taking
of too many projects and consequent
thin spreading of resources are the main
reasons for delay in the completion of
on-going projects. The other reasons
are shortage of inputs like manufactured
items, inadequate initial investigations
and trained personnel.

(c) No such central supervisory
authority is being deputed to s*ates to
report on all approved projects. The
matter is, however, collected during the
Annual Plan discussions with the State
Governments. For certain selected major
irrigation projects, the Government of
India has, however, set up Monitoring
Units at the Centre to assist the State
Governments in removing the bot-
tlenecks if any so that these projects
could be completed in time. In Orissa,
three major projects are being monito-
red by the Central Water Commission.

Use of old Tin containers for Vanaspati

4597. SHRI K. PRADHANI : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether some cases have been
brought to the notice of Government
for utilisation of old tin containers by
vanaspati manufacturers inspite of the
claim made by several tin manufacturers
about the large scale availability of tm
plates in the country; and
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(b) whether it is a fact that vanas-
pati manufacturers arc making huge
profits by using the old tin containers ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI S.M.
SANJEEVI RAO) (a) Government
have prohibited the use of sccond-hand
tin containers for packing vanaspati
effective 1 May, 1983. Vanaspati is
now packed in new tin containers only.
There have been no reports of violation
of this order.

(b) Does not arise.

CPWD Divisions in Delhi Provided with
Essential Staff Quarters

4598. SHRIMATI GEETA MU-
KHERJEE : Will the Minister of
WORKS AND HOUSING be pleased to
state :

(a) the name of the Zone of CPWD
with headquarters in Delhi; and

(b) the designation of the CPWD
Officer who is authorised to issue allot-
ment or vacation orders of cssential
staff quarters ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) ‘New Delhi’, ‘Food’, "Nor-
thern® and  ‘Construction’ Zones of
C.P.W.D. have their Headquarters in
Delhi.

(b) The Executive Engineer con-
cerned.

Sugar Factories in Gujarat

4599. SHRI NAVIN RAVANI :
Will the Minister of FOOD AND
CIVIL SUPPLIES bec pleased to state :

(a) the number of sugar factories that
are functioning in Gujarat, how many are
in Saurashtra region and how many are
South Gujarat;
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(b) whether it is a fact that the cost
of production of sugarcane in Saurashtra
is higher than the cost of production in
South Gujarat, if so, the details
thereof;

(c) whether there is a  great demand
to create separate zone for South Guja-
rat and Saurashtra and the price of
levy sugar fixed in accordance with the
cost of production of sugar; and

(d) if so, the action taken by
Government thereon?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI S.M.
SANJEEVI RAO) (a) and (b) The
number of sugar factories functioning in
Gujarat during 1982-83 are fifteen, out
of which cight are located in South
Gujarat and seven in Saurashtra inclu-
ding one in Central Gujarat. The
Government of India have no definite
information regarding the difference in
the cost of production of sugarcane in
Saurashtra and South Gujarat. However,
Government of India fix the minimum
statutory cane price linked to a recovery
of 8.5% with reference to the provi-
sions of Clause 3 of the Sugarcane
(Control) Order, 1966, for the country
as a whole.

(¢) There are representations for
dividing the existing Gujarat zone into
two sub-zones, viz., South Gujarat and
Saurashtra, for the purpose of levy
sugar price fixation.

(d) This has been referred, among
others, as one of the terms of reference
to the Burcau of Industrial Costs and
Prices, who have been entrusted with a
cost investigation into  the sugar
industry. On receipt of the report
from the Bureau of Industrial
Costs and prices, the matter will be
cxamined further.

Accumulation of Fertilizer Stocks

4600. SHRI NAVIN RAVANI

Will the Minister of AGRICULTURE
be pleased to state :
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(a) whether it is a fact that a large
stock of fertilizer has been accumulated
in the country in public and private
sector; and

(b) whether Government will consi-
der to reduce the import of fertilizer
during the current year or bun the
import to save indigenous Industry?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA)
(a) The stock of fertilisers with the
the manufacturers and pool handling
agencies in the private and public sec-
tors has come down from about 20
lakh tonnes of nutrients as on 1st July,
1982 to about 17.5 lakh tonnes of
nutrients as on Ist July, 1983,

(b) The actual quantitics of fertili-
sers 1o be imperted are determincd
keeping in carcful view the total require-
ments of the country, the c¢sumates of
production and the cxisting stocks.
This is further kept under constant re-
view so that only the essential quanti-
ties needed are imported. Since the
production of fertilisers in the country
falls short of the requircments and
there being no kuow source of indi-
geneous potassic fertilisers at prescat, a
total ban on import would not be
feasible.

Misuse of Residential Premises
Under DDA

4601. SHRI MANOHAR LAL
SAINI : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether the role of DDA in the
matiter of ensuring adherence to land
use as per the Master Plan and checking
of misuse of residential premises has
been found to be usatisfactory by the
District Magistrate in his rcport on the
fire in LPG bottling plant in Shukur-
basti; .

(b) if so, action proposed to be
taken to chcck the unauthorised trad se
being run in residential areas; and
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(c) has the npon-enforcement of
licensing regulations led to a large scale
misuse of residential premises?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) to (b) The information
is being colleeted and will be Jaid on
the Table of the Sabha.

Misuse Charges Levied by L&DO

4602. SHRI ATAL BIHARI VAJPA-
YEE : Will the Minister of WORKS
AND HOUSING be pleased to refer
to Unstarred Question Nos. 1183 rep-
lied on 28 February, 1983 and 10688 on
9 May. 1983 regarding misuse charges
leived by L&DO and state :

(a) whether at time of issuing office
order No. 23/1976 dated 31 March,
1076 (para 7) aad carlier orders on the
matters concerding para (7) any lease
property number was discussed in  rela-
tion to, said para leading to the issue
of the suid orders; if so, the details
thereof;

(b) the lease property numbers in
which para 7 of the above noted office
order was made applicable immediately
after its issue, and whether the said
order was ever applied in case of 11,
Jain Mandir Road, if so the details
thercof; and

(¢) whether para 7 of the said order
or earlier orders on the same matter
were ever made applicable in any pro-
perty. if so, the names thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) Para 7 of the Office Order
No. 23/76 dated 31.3.1976 (which is
consolidation of the orders issued
on the subject from time to time) is a
gist of office order No. 262 dated,
4.6.71 which was issucd as per decision
of the Ministry of Works Housing
& Urban Development in consultation
with the ministry of Finance (Delhi
Statc Division) arrived in the case of
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17 Keeling Road (17 Tolstoy Marg),
New Delhi.

(b) The instructions as per para 7
of the office order Wo. 23/76 dated
31.3.76 were never applied in  the case
of 11 Jain Mandir Road, New Delhi.
As regards the other details, no data
has been maintained.

(c) No such data has bcen main-
talned.

Misuse Charges Levied by L&DO

4603. SHRI ATAL BIHARI VAI-
PAYEE : Will the Minister of WORKS
AND HOUSING be pleased to refer
replies to USQ Nos. 3359 on 15-3-
1982, 9659 on 26-4-1982, 1183 on
28-2-1983 and 20 on 25-7-1983 regar-
ding misuse charges levied by L&DO
and state :

(a) the change of use/misuse area,
pature of misuse and date of commence-
ment of mis-use for cach premises
listed in above noted questions along
with date since each case is pending in
courts and each plot area;

(b) name similar cases involving
L&DO which have been filed since
March 1982 giving premises numbers,
amount of L&DO dues, details of stay
orders, casc number, name of court and
other details as per (a) above; and

(¢) how many such cases have been
decided in lower courts, High Court,
Supreme Court during last three years
(including cases where L&DO has filed
appeals) giving summary of judgement,
premises numbers misuse area, L&DO
dues, suit pumber, name of Court and
appeal if any?

THE DEPUTY MINISTER IN THE
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MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) to (¢) The information is
being collected and will be laid on the
Table of the Sabha,

Misleading and Deceitfui Advertisement
by Manufacturer of Aerated Water

4c¢04. SHR1 ATAL BIHARI VAJ-
PAYEE : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
refer to USQ Nos. 11 regarding publi-
city and advertisement by manufacturers
of aerated water and 114 regarding
action taken wunder Fruit Products
Order 1955 dated 25 July, 1983 and
state :

(a) the details of two instances of
misleading advertisement in Goa in
1981 along with name of advertisers,
Licence number, contents and location
of advertisements and details of correc-
tive action taken;

(b) whether Department of Food
has brought to notice of film censor
board Doordarshan, AIR, National and
Regional Newspapers reievant contents
of FPO 1955 whereby all advertise-
ments of soft drinks must state ‘con-
tains no fruit juice’, if so, date of such
communication, if not reasons therefor;
and

(c) details of licencees, products,
brands of 197 samples found not con-
forming to FPO during 1982 along
with specific deficiency in each sample
along with action taken in ecach case ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANJEEVI RAO) : (a) to (¢) Deiails of
two instances of misleading advertise-
ments in Goa, detected in 1981, are as
follows ;—
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SI. Name of Licensee Licence Contents of defec- Location of
No. No. tive advertisements advertisements
1. M/s. Fabril Gasosa, FPO-2167 Picture of Orange Advertisement
P.O. Box No. 21, fruit displayed on hoardings were
CAMPAL-PANJIM hoardings of swee- displayed in
tened aerated Panjim, Ponda,
drink. MAPSA etc.
2. M/s. Real Drinks FPO-3127 Picture of lemon -do-

Pvt. Ltd., Inez,
Panjim. (Goa)

fruit observed on
the hoarding of
the lemon flavo-
ured sweetened
acrated. water.

2. Show cause notices were issued
to the parties; they removed the mislea-
dings and reported compliance.

3. The Doordarshan, AIR, Film
Censor Board and Registrar of News-
papers have been apprised of the con-
tents of Clause 11(3) of the Fruit Pro-
ducts Order, 1955 on 19.8.1983 with a
view to eliciting their cooperation in its
enforcement.

4. Detailed information in respect
of 197 samples found not conforming
to Fruit Products Order, 1955 is being
collected from the field offices.

Administration of F.P.O.

4605. SHRI ATAL BIHARI VAJ-
PAYEE : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) the manner in which a consumer
or consumer organisation can complain
and initiate prosecution for violation of
Fruit Products Order 1955 by FPO
Licencees and their dealers, what
penalities are prescribed for violation of
FPO competent authorities to adjudi-
cate complaints and procedure of pro-
secution; and

(b) the details of officials in Delhi,
Bombay, Ahmedabad, Calcutta and
Madras who are responsible for ad-

ministering FPO, 1955 and to whom
consumers can address complaints, if
any ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANJEEVI RAO) : (a) and (b) ‘A con-
sumer or consumers’ organisation or
any aggrieved person can lodge a com-
plaint for any alleged violation of the
Fruit products Order (FPO), 1955 by
FPO licensces and their dealers with
the Director, Fruit & Vegetable Preser-
vation (F&VP) in the Ministry of Food
& Civil Supplies, Department of Food
or with the regional Deputy Directors
(F&VP) at New Delhi, Bombay, Cal-
cutta and Madras. Their addresses are
given below (—

1. Deputy Director (F&VP),
Northern Region,
Jamnagar House,

New Delhi.

2. Deputy Director (F&VP),
Eastern Region,
8-Esplanade East,
Calcutta.

3. Deputy Director (F&VP),
Western Region,
Old CGO Building,
Room No. 319, I Floor,
Maharishi Karve Marg,
Bombay-400020,
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4. Deputy Director (F&VP),
Southern Region,
Shastri Bhavan,
35-Haddows Road,
Madras.

2. In terms of Clause 15 of the
Order, a prosecution can also be insti-
tuted with the previous sanction of the
Licensing Officer who is the Dircctor
(F&VP) or any other officer empowered
by him in this behalf with the approval
of the Central Government.

3. In terms of Clause 13, the
Licensing Officer or any other officer
authorised by him in this behalf is also
competent to dispose of such com-
plaints, The following penalties are
envisaged under the said clause :—

(i) Seizurc or dectention of any
fruit product manufactured,
marked, packed or labelled
otherwise than in accordance
with the provisions of the
Order or suspected to be manu-
factured, marked, packed or
labelled in contravention of the
provisions of the Order;

(ii) Seizure or detention of raw
materials, connected with manu-
facture of fruit products in
respect of which he has reason
to believe that a contravention
of the Order has taken place;

(iii) Disposal of all fruit products
or raw materials so seized or
detained in such manner as
deemed fit; and

{iv) Prohibiting the sale or manu-
facture of any fruit product in
respect of which there is reason
to believe that a contravention
of the Order has taken place
at the dealers’ as well as at the
manufacturers’ end.

3.2 In case of prosecution, under
Section 7 of the Essential Commodities
Act, 1955 a person found guilty of
contravention of the provision of the
Order is punishable with imprisonmeat
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for a term which mzy extend upto
7 years and is also liable to fine. In
addition, forfeiture of the property in
respect of which the Order has been
contravened is also covisaged. In case
of subsequent convictions, Section 7
also provides that such a person shall
not carry on any business in the essen-
tial commodity for such period, being
not less than six months, as may be
specified by the court.

Implementation of Recommendations
of Indepth Study Team on Bastar
Pine Plantation

4606. SHRI GIRIDHAR GO-
MANGO : Will the Minister of AGRI-
CULTURE be plcased to state :

(a) the measures taken by his Minis-
try to implement the accepted recom-
mendations of Indepth Study Team on
Bastar Pine Plantations along with the
conditions laid down by Government
on the said recommendations since
then;

(a) the measures taken by Govern-
ment of Madhya Pradesh to implement
the concerned recommendations so far;

(c) whether on the basis of the
recommendations, the paper mill is
going to be set up;

(d) if so, when; and

(f) if not, the reasons thecrefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) :
(a) The accepted recommendations
made by the Indepth Study Team on
Bastar Pine Plantation along with the
conditions of the Government of India
were communicated to the Government
of Madhya Pradesh in December 1981,
for taking action.

(b) to (e) As per decision of Go-
vernment of India, deforestation for
plantations of Pines has been given up
and the World Bank assisted Madhya
Pradesh Technical Assistance Project,
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Bastar has been closed on 31.3.1982.
Considering the fact that the raw
material needs of the paper industry in
the State is an acute problem, the
Madhya Pradesh Rajya Van Vikas
Nigam Ltd. has recently started two
Bamboo and Pulpwood Plantation Divi-
sions in Khandwa and Bastar districts,
These efforts are of pilot scale and ex-
pension will depend on several rclated
mattars including financial arrangement
and agencies participating, as reported
by the Madhya Pradesh government.

The Nigam has undertakena project
for commercial plantations which inclu-
des Bamboo plantations in two phases.
For the first phase loan worth Rs. 600
lakhs has been sanctioned by NABARD.
The project report worth Rs. 20 crores
for the senond phase has also been
submitted to the Madhya Pradesh Go-
vernment by the Nigam,

These efforts are directed towards
building raw material resources for
paper mills.

Wheat Supplied by FCI to Roller
Floor Mills in Rajasthan, Punjab
and Haryana

4607. SHRI BHEEKHABHALI : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the quantity of wheat released
by F.C.L to the various flour mills in
Rajasthan, Punjab and Haryana during
the current season for grinding;

{b) whether the grinding done for
Defence Eastablishment is also being
handled by these mills;

(c¢) if so, whether there is separate
allotment of wheat to these mills for
this purpose; and

(d) the fate of maida and suji ex-
tracted out of grinding of this wheat
and whether is it open to the mills to
sell it on any price and corner the
entire profits therefrom or they are to
account for this to the F.C.I or Defence
Establishments concerned ?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANJEEVI RAO) : (a) During the
current year (upto June, 1983) the
following quantitiecs of wheat were
issued by the Food Corporation of
India to the Roller Flour Mills in
Rajasthan, Punjab and Haryana :—

(In 000 tonnes)

Rajasthan 52
Punjab 65.9
Haryana 54.7

(b) to (d) At present, there is only
one mill in Haryana which is engaged
exclusively for Defence grinding. For
this purpose, there is separate allot-
ment of wheat to the mill and the mill
is accountable to the Army Purchase
Organization. Maida and Suji are ex-
tracted by mill as per Defence require-
ments and it is not open to the mill to
sell the same in the open market.

Demolitions of Unauthorised Cons-
tructions in Delhi

4608. SHRI RAMJIBHAI MAVANI :
SHRI BALKRISANA WAS-

NIK :
SHRI MADHAVRAO SCIN-

DIA :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether a number of demoli-
tions in various places of Delhi have
taken place during 1 January, 1983 to
30 June, 1983;

(b) if so, the details thereof;

(c) whether a number of unautho-
rised construction of buildings, shops
and jhuggies and markets are going
on and coming up in various parts of
Delhi;

(d) if so, the details thereof and the
steps taken for demolition thereof; and
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(e) the criteria on the basis of
which the unauthorised/structures/colo-
nies were earmarked for demolitions ?

THE DEPUTY MINISTER IM THE
MINISTRY OF WORKS AND J1{OUS-
ING (SHRI MOHAMMED USMAN
ARIF) : (a) Yes.

(b) It has been reported by the
local bodies and Delhi Development
Authority that they have carried out
demolitions/removed encroachments in
the following number of cases during
the period from 1.1.83 to 30.6.83 :—

NDMC €0
DDA 7152
Delhi Cantonment

Board 2
MCD 1049

(¢) and (d) The local bodies have
reported that they have booked the
following number of cases of unautho-
rised constructions/encroachments during
the same period (1.1.83 to 30.6.83) :—

NDMC ‘ 2156
Delhi Cantonment

Board 4
MCD 3894

(e¢) It has been decided by the Govt.
that unauthorised colonies in Delhi
covering residential and commercial
structures  consitructed therein upto
30.6.77 and 16.2.77 respectively may
be regularised. Subject to this, action
against unauthorised structurcs is taken
by the local bodies and the DDA in
accordance with the provisions of
relevant Acts.

Water Conservation Programme

4609. SHRI A.K. ROY : Will the

Minister of TRRIGATION be pleased
to state ;

(a) total availability of rain water in
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a normal year and that flowing out of
the rivers in the country per year;

(b) capacity of reservoirs made to
contain excess water and the percentage
of the available water contained;

(c) optimum  percentage of the
available water to be contained ip the
reservoirs to meet the situation of
drought;

(d) progress to attain that capacity
in the last ten years;

(e) whether there is any plan to go
in a massive way for 2 comprehensive
water conscrvation programme through-
out the country; and

(f) if so, details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA) : (a)
The quantity of water through average
annual precipitation from rainfall and
snowfull over the country works out to
4000 thcusand million cubic meters
(3200 MAF). Out of this about 1780
thou-and million cubic meters (1440
Million Acre Feet) of water apears as
surface flows in rivers.

(b) The total live storage capacity
created so far including that of small
tanks is asessed to be about 160 thou-
sand million cubic meters (130 million
Acre Feet). This is about 9 per cent
of the average annual flow.

(c) to (f) Irrigation to drought
areas comes not only from storage re-
servoirs but also from diversion works.
Against the total potential of 113
million hectares possible, a potential of
63.3 million hectares has been created
upto June 1983. In the last ten years
(between 1974 and 1983) a potential
of 19.1 million hactares has been
created which includes the potential
from 71,000 million cubic meters (57
million acre feet) of storage created
during this period. The national per-
spective for warter resources develop-
ment formulated by the Ministry of
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Irrigation shows that an additional 35
million hectares potential (over and
above the 113 million hectares) can be
created by conserving about 220 million
cubic meters (180 million acre feet) of
flood waters and transferring the same
to deficit areas.

Command Area Development Projects

4610. SHRI T.S. NEGI : Will the
Minpister of IRRIGATION be pleased
to state :

(a) whether itis a fact that the
Command Area Development on which
high hopes had been placed, is a failure
as reported in Economic Times dated
30 June, 1983 and if so. corrective steps
taken/proposed to be taken;

(b) whether it is also a fact that
this is due to failure of supervision,
monitoring, and evaluation and mid-
course correstions in time; and

{c) whether Government will re-
organise Agriculture Ministry and its
present domination by the non-profes-
siopnals and if so, time schedule for such
a change ?

T HE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA) : (a)
and (b) The Command Area Develop-
ment Programme initiated as a Centrally
Sponsored Scheme in 1974-75, is com-
partively a new Programme, at present
covering the commands of 76 projets,
together accounting for a created poten-
tial of 11.5 million hectares, by
1981-82, out of the total of 28.2 mil-
lion hectare from all the major and
medium irrigation projects in the coun-
try. There has becn a significant step up
during the current Plan period in the
exccution of certain items like construc-
tion of field channels, the five-year tar-
get of which will be achieved by the end
of 1983-84 itself. State Governments
have been advised to give increasing
attention to other items like land level-
ling coustruction of field drains und
rotational weter distribution (warabandi)
and also to supporting agricultural ex-
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tension and agricultural inputs measu-
res.

The Programme involves the joint
efforts of a multi-disciplinary team and
the recommendations, made by a High
Level Committee set up by the Ministry
of irrigation, relating to the organisatio-
nal arrangements at various levels, for
implementing the programme, have been
advised to the State Governments for
consideration,.

With a view to encourage evaluation
of the Programme by independent agen-
cies, provision for matching assistance
from the Centre for such evaluation
studies has been made and the State
Governments have also been advised to
take up such studies. Self-assessment by
the projcct administrations for locating
arcas of improvement has also been sug-
gested to the State Governments for
monitoring the performance under the
Programme. The Programme is gathering
momentum and with the adoption of the
measures that have advised to the State
Governments further improvements are
expected.

(¢c) The Programme is being admini-
stered by the Ministry of Irrigation from
1980 and the question of re-organising
the Ministry of Agriculture does not
arise.

Registration of Hacherles and Poul-
try Farms

4611, SHRI ANANTHA RAMULU
MALLU : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that Govern-
ment propose to register all hacheries
and poultry farms in all States including
their infrastructural facilities; and

(b) if so, the details regarding the
cbjectives of Government so far as the
question of proper planning and deve-
lopment of poultry farming in the coun-
try is concerned ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
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(SHRI YOGENDRA MAKWANA)
(a) The Department of Agriculture &
Cooperation, Ministry of Agriculture,
Government of India propose to register
various  hatcheries/poultry  breeding
farms operating in various parts of the
country.

(b) The objective is to collect basic
information/statistics which would be
utilised for preparing realistic estimates
about requirement of various feed in-
gredients/fceds etc. and forcasts on pro-
duction/availability, price etc. of eggs
and poultry meet and trends in future
demand for layer and broiler chicks in
the country. This information will also
be beneficial to the hatcheries and help
them in planning their future layer and
broiler parent stock production/place-
ment to meet the national requirement
of layer and broiler hybrid chicks as
well as export commitments.

Discontment among IARI Students

4612. SHLI R.N. RAKESH : Will
the Minister of AGRICULTURE be
" pleased to state :

(a) whether Government are aware
of the wide spread discontent amongst
students in ILA.R.I. and if so, the cor-
rective steps taken/proposed to sct the
matters right; and

(b) whether Government will consi-
der placing this University strictly on
merit as used to be the case in yester-
years ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
Government is not aware of any discon-
tentment among the students of I.A.R.I.
The Institution is functioning normally
and examinations are being conducted
as per schedule. Admissions are being
made and the admitted students receive
felicwships. Performance of I AR.I. is
constantly reviewed and corrective steps
are corrrective steps are takeu to sct
matters right wherever felt necessary.
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(b) Merit is the guiding principle of
I.A.R.I. even now.

Construction of Houses by Government
for Group Housing Societies

4613. SHRI ANANTHA RAMULU
MALLU : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether any Group Housing So-
ciety (exclusively of Central Government
employees attached to one office only)
has approached the Government to ex-
tend co-opcration regarding construction
of houses;

(b) il so, the names of such Group
Housing Societies; and

(c) the details regarding the assis-
tance Government have extended to
them regarding construction of their
houses so far as the question of conces-
sion of amount charged is concerned,
keeping in view their financial condi-
tions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) : (a)and (b) The Delhi Co
operative  Housing Finance Society
Limited which advances loan to the Co-
operative Group Housing Societies has
reported that the General Staft Co-ope-
rative Group Housing Society Ltd., and
Defence Employees Co-operative Group
Housing Society Ltd. are the two so-
cieties whosc bye-laws restrict the mem-
bership of the Society to persons serving
in Army Headquarters and in the Secre-
tariat of Ministry of Defence respectively
and have been given loan assistance by
them for construction of houses.

(¢) The DCHFS has sanctioned loan
of Rs. 62 lakhs and actually disbursed
and amount of Rs. 40.30 lakhs to Gene-
ral Stafl Co-operative Group Housing
Society Ltd. The other Socicty, namely,
Defence Ministry Employees Co-opera-
tive Group Housing Society Ltd. was
sanctioned a loan of Rs. 45.04 lakhs

and an amount of Rs. 10.26 lakhs was
released to them.
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Rural Development Co-operative
Credit Societies

4615. SHRI K PRADHANI : Wil|
the Minister of AGRICULTURE be
pleased to stale :

(a) whether Government have  sug-
gested any pragmatic solution to remove
the stumbling blocks in country’s Rural
Development  Co-operative Credit  So-
cieties which are primarily meant 1o
eliminate the moncy lenders;

(b) whether Government have re-
ceived any complaints that the emplo-
yees of credit socicties did not sanction
the loans to the poor sections of the
society in the ordinary course; and

(c) whether there is  any direct
check on these credit society by alert

and dedicated citizens of the society ?

THE MINISTER OF STATE IN
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THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
The overall policy in the field of rural
credit has been progressive institu-
tionalisation of credit under multi-agen-
cy system involving cooperative, com-
mercial banks and Regionel Rural
Banks to cater to the increasing require-
ments of credit for agriculture and
rural development. One of the major
objectives of agricultural credit is to
step-up the volume of credit with a
large share for the weaker section. As
a result of systematic efforts by the
Central and State  Governments and
th¢ Reserve Bank of India, the insti-
tutional credit® which was only 7%, of
the total requirements for agriculture
had gone upto 29%; in 1971-72 and
presently is estimated to be wbout 40%
The Nationil Bank for Agriculture and
Rura! Deveiopment has recently been
cstablised to function s an apex finan-
cing and coordinating agency for the
institutional frame work providing credit
for agriculture and rural development.

(b) and (¢) As the Cooperaiive are
governed by the Cooperative Societics
Acts of the States concerned and are
under their administrative and super-
visory control and also subject  to sta-
tutory audit of the concerned State
Governmen(, cppropriate action on
complaints regarding sanction of loans
cte., rests with the State Government.

Non-Attendance of Complaints in
CPWD (Electrical) Enquiry in
DIZ Area (Mandir Marg)

4616. SHRI N.E. HORO : Will the

Minister of WORKS AND HOUSING
be pleased to state :

(a) whether the staff on duty-CPWD
(Electrical) in DIZ area Mandir Marg,
New De¢lhi do not pay attention towards
the complaints;

(b) whether generally the person on
duty at night is always found absent
and if present, tries 'o avoid the com-
plaints so that it will be done by person
on duty in day time; and
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(¢) if so, would Government depute
some officer for surprise visit so that
the residents of DIZ area, Gole Market
may not face difficulties ?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAMMED
" USMAN ARIF) : (a) CPWD has repor-
ted that complaints lodged with the
CPWD Enquiry Office (Elect) in DIZ
area arc attended to;

(b) Skeleton slafi at the CPWD
Enquiry Office is envolved during might
shifts to attend to emergent and "No
light” compluints. Normel complaints
are attended to by the stafil on day
duty; and

(c) Surprisc checks of the Enquiry
Offices of the CPWD arc conducted by
the Supervisory Oflicers from time 1o
time.

Demolition of an Quter Wall of
Jama Masjid

4617. SHRI KAMLA  MISHRA

MADHUKAR : Will the Minister of

WORKS AND HOUSING be  pleased
1o state :

(a) whether an outer wuall  of the
Jama Masjid was demolished sometime
back on the¢ erroncous belief  that 1t
was not a Moghul Wall; and

(b} if so, action laken aguainst the
officers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) The Municipal Corporation
of Delhi have reported that as far as
they know, no outer wall of Jamu Masjid
was demolished.

(b) Does not arisc,
Plan to Help Distinguished Sportsmen

4619. SHRI VISHWANATH SHA-
RMA : Will the Minister of SPORTS
be pleased Lo state ;
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(a) whether Footballer Thangaraj,
Wrestler Malwa, Decathalon Pan Singh,
Major Dhyanchand and others have
lived and died in penury, what are
Government’s plans to rectify this;

(b) after having donc comparatively
best in equestrian cvents, reasons why
is India no! participating in ncxt Olym-
pics in this event; and

(¢) whether Government of India
have plans to increase rts own budget
for sports and ask the State Govern-
ments to do like-wise?

THLE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS, AND
WORKS AND  HOUSING (SHRI
BUTA SINGH) : (a) Being aware of
the fact that some outstanding sports-
micn in the past faced difliculties in their
declining years, the Government have
already set up a National Welfare Fund
for sportsmen from which grants or pen-
sions can be made available for admis-
sible purposes in deserving cases.

(b) Apart from Hockey, the partici-
pation of the Indian sportsmen and
women in other disciplines of the for-
thcoming Olympic Games, will have to
be considered in the light of their per-
formance vis-a-vis the criteria laid down
by the Indian Olympic Association.
This would also apply to the equestrian
discipline.

(c) Government are aware that large
scale promotion of sports and raising of
standards would need adequate alloca-
tions for sports both at Central and
State levels.

Service and Working Condition of
Scientists at 1IVRI

4620. SHRI K.B.S. MANI : Wwill
the Minister of AGRICULTURE be
pleased to state :

(a) whether Government arc aware
about the service and working condi-
tions of the scientists posted at Indian
Veterinary Research Institute Mukete-
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swar relating to pay scales and other
benefit;

(b) whether Government have fixed
any period of stay for these scientists
posted at either Izatnagar, Mukeswar
or Andaman and Nicobar Islands, Port
blair,

(c) if so, what is the period fixed
for the purposec;

(d) the number of such scientists
who have completed more than five
years service in such projects of ICAR
at  Andaman and Nicobar Islands,
Muketerswar and Izatnagar.

(e) whether Government propose to
transfer such scientists who have com-
pleted more than five years of service
from such difficult stations to some
other station to give them relief from
the difficulties which they are conti-
nuously facing due to their posting at
difficult stations; and

(f) if so, by when, and if not, the
reasons thercfor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA)
(a) Yes Sir, the scientists posted at the
Indian Veterinary Research Institute,
Mukteswar are having the scales of pay
and other benefits admissible to the
scientists of the Council in accordunce
with the Rules of the Council.

(b) and {c) According to the A.R.S.
Rules a scientist js required to render a
minimum period of service in a back-
ward or comparatively less deve'oped
area of the country as may be deter-
mined and decided by the Controlling
Authority. However, the Council has
laid down general guidelines tor both
intra-institutional and inter-institutional
transfers. According to the categori-
sation of the stations done by the Coun-
cil, Izatnagar falls in category ‘A’, Port
Blair in Categoiy ‘B’ and Mukteswar in
category ‘C’. A scientist is normally
required to serve at stations like Tzat-

n agar and Andaman & Nicobar lIslandg
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for 5 years and at a station like Mukte-
swar for about 4 years.

(d) The number of scientists, who
have completed move than five years
service at Andaman and Nicobar Islands,
Mukteswar and I[zatnagar is 6, 3 and
143 respectively.

(e} and (f) In accordance with the
guidelines, such of the scientists who
#re posted in a backward or less deve-
loped area such as Mukteswar become
eligible to seck transfer after completion
of 4 ycars of service in that area. The
Council. however, follows a policy of
minimum transfers from one place to
another so that continuity of research
is maintained. If a scientist is doing
good work he cun earn his promotion
and merit increment through periodic
assessment and does not have to move
from place to place. It is not mandatory
to transfer a scientist after 5 years or
more of scrvice in B.C D or E category
stations. It has been observed that in
most of the research stations located in
remote/difficult areas, local technicians
and scientists are not available. Scien-
tists have, therefore, to be appointed
from ouside and they are generally
inclined to go back to l=ss difficult
arcas, Yet in  the interest of main-
tuining regional balances in research,
these scientisis can not be transferred
mechanically on completion of a certain
period of service until the substitutes
become available. Often the transfers
are deluycd purcly on scientific consi-
deration, for instance till a series of
experiments plonned are completed.

The Directors have, however, been
requested to sec that there is suitable
rotation of staff in terms of the guide-
lines between stations of various cate-
gories of the Institute keeping in view
the larger interest of research work

and the personal convenience of the
scientists. )

Stevedoring Contract for Gujarat Port

4621. SHRI HANNAN MOLLAH :
Will the Minister of FOOD AND

CIVIL SUPPLIES be pleased to state :



287 Written Answers

(a) whether it is a fact that steve-
doring contract for Gujarat Port was
given to the 2nd highest rate tender
during 1982;

(b) what is the total loss suffered by
the Food Corporation of India on this
account; and

(c) action taken for avoiding such
loss in future?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M. S.
SANJEEVI RAO) : (a) FCI has awarded
stevedoring, clearing, handling and
transport  contracts at  Navlakhi,
Bhavnagar, and Veraval Ports in Gujarat
to the next higher tenders having regard
to their financial standing, capability
for handling work and the past perfor-
mance.

(b) There is no question of suffering
any loss thereby. The contracts have to
be awarded kceping in view not merely
the lowest raies quoted, bul also past
performance, financial stability, general
competence, and other factors.

(c) Does not arisc.

C.A.D.A, Permission to Factory at
Munirabad to Let-out Affluents
in Tungabhadra Reservoir

4622. SHRI H.G. RAMULU : Will
the minister of IRRIGATION be plea-
sed to state :

(a) whether it is a fact that the
Tungabhadra Command Areca Develop-
ment Authority has permitted Polly
Fibre Factory at Munirabad to let-out
affluents in the Tungabhadra Reservoir;

(b) whether the CADA has consult-
ed Karpataka Water Pollution Board
before issuing permission; and *

(c) if so, the steps to be taken by
Government to safeguard Tungabhadra
reservoir from getting polluted ?
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THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA) : (a)
Irrigation Dcpartment of the Govern-
ment of Karnataka, and not the Com-
mand Areca Development  Authority,
has permitted Messrs. Tungabhadra
Fibres Ltd., who have been granted an
industrial licence for the manufacture
of High Wet Modulus Polynosi Fibre,
to draw water from the Tungabhadra
reservoir and pump back the treated
eMluents into the reservoir.

(b) and (¢) While the State Govern-
ment did not consult the Karpataka
Witer Pollution Board before granting
permission, the matter has thereafter
been referred to that Board and is
under its consideration.

The eflluent treatment plant of the
company is ready for commissioning
and the company has not yet commenc-
ed its manufacturing operations.

Allotment of Higher than Entitle-
ment Type Accommodations to
Personel Staff of Union
Ministers

4623. SHRI SOMJIBHAI DAMOR :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is a fact that during
the period January, 1981 to January
1983 several members of personal staff
of Union Minister/Ministers of State/
Depuly Ministers as also several other
Government employces were rather
liberally allotted Government accom-
modation in MNew Delhi/Delhi by the
Directorate of Estates/Ministry, of the
types higher than their entitlements;

(b) if so, the details in respect of
Ministry wise/Department wise; and

(c) the number of instances Ministry -
wise/Department-wise  where similar
requests of the officers were turned
down by the Ministry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND
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HOUSING (SHRI  MOHAMMED
USMAN ARIF): (a) to (c) The infor-
mation is being collected and will be
laid on the Table of the Sabha.
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Agreement with Bangladesh on Sharing
Waters of Teesta

46:.5. SHRI AMAR ROY PRA-
DHAN :
SHRI R.P. DAS :
SHRI INDRAJIT GUPTA :
SHRI AJIT BA7S :
SHRI GADADHAR SAHA :

Will the Minister of IRRIGATION
be pleased to state :

(a) whether India and Bangladesh
reached an ad hoc agreement on the
sharing of the Teesta waters and achie-
ved a break through on the Ganga
Waters issue;

(b) if so, the details thereof;

(c) whether this decision is against
the West Bengal Government’s decision;
and

(d) if so, what decision has becn
taken by thc West Bengal Government
in this regard, and how it has not been
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implemented by the Bangladesh and
Indian Government ?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA) : (a)
and (b) At its 25th meeting held in
Dhaka from 18th to 20th July, 1983,
the Indo-Bangladesh Joint Rivers Com-
mission discussed sharing of the Tista
waters and recognised that this will
need to be based on intensive scientific
studies. It has been agreed that these
studies will commence forthwith and be
completed by the Joint Tista Committee
before 1985 end. Pending completion
of scientific studies, it was agreed in a
spirit of friendship and good neigh-
bourliness that an ad-hoc sharing of the
Tista flows during the dry season will
done with 369, for Bangladesh, 39%
for India and remaining 25% unal-
located. These ad-hoc shares and the
unallocated portion are subject to real-
location after scientific studies are
completed. The ad-hoc sharing arrange-
ments would be valid till 1985 end. As
regards the Ganga waters issue, the
Commission recognised that in addition
to the technical aspects, wider economic
and implementational aspects of the
proposals already exchanged regarding
augmentation of Ganga Flows need to
be studied and agreed on the necessity
for further examination.

(c) and (d) The Government of West
Bengal had earlier urged that a very
major share of the flow of the River
Tista during the dry weather season
should be made available to West
Bengal and that only a token share
should be given to Bangladesh. The
Tista is a river which flows from India
into Bangladesh and both Govern-
ments of India and Bangladesh have
their plans for irrigation development
based on the Tista flows. The dry
season flows in the river are insufficient
to meet the requirements of both
countries. It is for this reason that
both Governments huave agreed to
undertake scientific studies in this
regard. The ad-hoc sharing valid till
1985 end will in no manner come inthe
way of the execution and development
of irrigation under the Tista Barrage
Project sanctioned for execution in West
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Bengal, work on which is progressing.
Transfers and Promotions in Horliculture
Directorate of CPWD

4625. SHRI DOONGAR SINGH :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether there are time pro-
motions in Civil and Electrical branches
of CP.W.D. for direct reciuits from
U.P.S.C., but it is not so in Horticul-
ture branch thercof, if so, the reasons
for this discrimination;

(b) whether there is no fixed policy
about transfers in Horticulture Directo-
rate in CP.W.D., while 1t is so in Civil
and Electrical branches, thereof if so,
the reasons therefor;

(c) whether the Departmental Pro-
motion Committee has not been sitting
for the last 10 years for the promotions
of the posts of Dy. Directors in Hor-
ticulture Department of C.P.W.D. with
the result that the promotions are being
done on ad-hoc basis only, and if so
the reasons therefor; and

(> how many Scheduled Caste and
Scheduled Tribes persons have been
promoted on ad-hoc basis during this
period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) : (a) No, Sir. Question of dis-
crimination does not arise.

(b) No, Sir.

(¢) Yes, Sir. After the C.P.W.D.
Horticulture Directorate (Class I & I
posts) Recruitment Rules, 1978 were
notified, no post of Deputy Director
(Horticulture) fell vacant till 1979 and
thus the question of holding a meeting
of the Dcpartmental Promotion Com-
mittee till the period did not arise. In
accordance with these rules, promotion
to the post of Deputy Director of
Horticulture is to be mude by selection
from the grade of Assistant Director of
Horticullure having a degree in Agri-
culture or Botany with Horticulture as
a special subject with seven years ser-
vice in the grade rendered after appoint-
ment thereto on a regular basis. As
most of the Assistant Directors working
in the Directorate of Horticulture do
not possess the qualification of “Horti-
culturc™ as a special subject, they are
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ineligible for promotion on a regular
basis to the post of Deputy Director.
Therefore, in order to man the vacant
posts of Deputy Director, Assistant Di-
rectors were promoted on ad-hoc basis.

(d) One,

Discontentment in ICAR Scientists
4627. SHRI INDRAIJIT GUPTA
Will the Minister of AGRICULTURE

be plcased to state

(a) whether Government’s attention
has been drawn to a ncws item appea-
ring in Indian Express issue of 25 July,
1983 about ICAR Horticulture Institute
in Bangalore and harassment of Sclentists;

(b) had scientists at ICAR National
Institutes in Karnal for dairy and at
Jzatnagar for veterinary in meeting con-
vened by ICAR Director General during
his visit complained about similar ha-
rassments etc.;

(c) are Government also aware of
discontents of agricultural scientists alSo
at Sheep and Goat Institutes as was re-
ported in Surya; and

(d) have Government instituted or
do propose to institute an cnquiry by a
high  powered judicial/parliamentary
committee in the deterioration in morale
of ICAR scientists since 1979, identify
causcs and recommend corrective steps
if so, when and if not, reasons thzrefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA : (a)
Yes, Sir. The attention of Government
has been drawn to the ncws item alle-
ging harassment of scientists working in
the Indian Institute of Horticultural Re-
search, Bangalore.

(b) No, Sir. The Director General,
ICAR met staff members to discuss
matters of common interest including
some genaral problems relating to per-
sonnel and financial management, admi-
pistration and implementation of scienti-
fic programmes. No reference regarding
harassment of any staff mcmbers by the
Institute munagement was made in  the
said meeting.

(c) The date of issue of ‘‘Surya’”
containing the report has not becn indi-
cated. However, no such insistance of
harassment of scientists of Sheep & Goat
Institutes has come to the notice of
Government,
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(d) In view of the facts brought out
in the replies to parts (a), (b) & (¢) of
the Question the question of instituting
an enquiry by a high powered judicial/
parliamentary committee does not arise.

Irregularities in C.P.W.D. and L &
D.O. and D.D.A.

4629. SHRI BABURAO PARAN-
JPE :
SHRI RAM
PASWAN :

VILAS

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the steps taken to rcmove
reported corruption and increase effici-
ency of organisations like CPWD, Land
Decvelopments Office and Delhi Develop-
ment Authority ; and

(b) how many ecmployees of these
bodies have been suspended for derelica-
tion of duty or corruption and how
many have been reinstated after retire-
ment during last one year ?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAMMED
USMAN ARIF) : (a)—() L & DO—
A post of Public Relations Officer has
created for looking into the gricvances
of the public. Steps have been taken to
sec that cascs of sale permission etc. are
disposed of within a time bound pro-
gramme. The formula regarding calcu-
lation of damages etc. has been simplified
to avoid delay in finalisation of cases.
Complaint boxes have been kept in
Nirman Bhavan, Land Development
Officer also personally hears the com-
plaints from public.

(i) CPWD—The Vigilance Wing
of the CPWD headed by a Chief Engi-
neer undertakes routinc and surprise
inspections all over the country. This
Wing also requires into complaints
received from various sources including
CPI, CFC etc. After proper investi-
gation, necessary action is taken in these
cases. The Quality Control Wing of
the CPWD sct up recently also under-
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takes inspections. This Unit headed by
Chief Engineer undertakes regular in-
pections of all works costing more than
Rs. 22.5 lakhs. In addition, the Chief
Technjcal Examiners attached to the
Central Vigilance Commission also
inspect works whenever warranted.

(iii) DDA—Information is being
collected and will be laid on the Table
of the House.

(b) (i) L & DO—Two persons were
suspended between August, 1982 and
July, 1983. One person has been reins-
tated after awarding a punishment. In
addition, onc official who was compul-
sorily retired in 1976 has been reinstated
on the orders of the Hon'ble High Court,
Delhi.

(ii) CPWD—Six employees of
CPWD have been suspended out of
which four have becn reinstated during
the period Ausust, 1982 to July, 1983.
Suspension order of one persoa has been
revoked during this period after retire-
ment.

(iii) DDA—Information is being
collccted and will be laid ou the Table
of the House.
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Malfunctioning of Safety Measures in
Vikas Miunar

4631. SHRI PIYUSH TIRKI :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the fire services pre-
cautionary measurcs were malfunctioning
in the building ;

(b) whether Vikas Minar also
suffers from the malfunctioning of the
fire safety measures ;

(c) if so, whether similar action is
to be taken with regard to Vikas Minar ;

(d) if not, the reasons therefor ;
and

(e) which are the other buildings
in Delhi suffering from the malfunction-
ing of the fire safety measures and the
action taken against persons who control
the building ?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAMMED
USMAN ARIF) : (a) The Commissivner
of Police has reported that in connection
with the firc that took place in Gopala
Tower a case was registered on 6.6.83
under sections 336/285/304-A of the
Indian Penal Code and that the owner/
proprieter of the building was arrcsted.

(b) The DDA has denied this.

(¢) Does not arise.

(d) The DDA have reported that
fire equipments required for safety mea-
sures, such as wet-risers system, fire
alarm system, fire detection system, fire
escape, have already been provided in
Vikas Minar and these systems have been
tested and found in proper functioning
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conditions, Training in fire safety
measures and in operation and use of
fire safety equipments installed in the
building, at the time of any emergency,
has also been given to some of the staff
working in Vikas Minar.

(¢) As reported by DDA, the multi-
storeyed buildings located in its develop-
ment arca mainly in Rajendra Place and
Nchru Place have been inspected and
wherever the proper safety measures
have not been in functioning condition,
the owners/Proprictors of the buildings
have been asked to make necessary
rectifications and to provide the proper
safety equipmentS and other measures.
The proprictors/owners have also been
advised to obtain no objection certificates
from the Chief Fire Officer of Delhi
Fire Service about the fire safety mca-
sures in these buildings.

As reported by NDMC, since one
of the reasons for out break of fire could
be the deviation/mis-use—from the sanc-
tioned building plans and inadequate
safety/security measures provided in the
building, a survey, from this angle of
21 multi storeyed buildings within their
jurisdiction was carried out by them and
appropriate action on the basis of the
inspection reports has been initiated.

Quanuam of Panghat/Rath ghee despatched
to dealers by DCM.

4632. SHRI HARISH KUMAR
GANGWAR : Will the Minister of
FOOD AND CIVIL SUPPLIES be
pleased to state :

(a) how much quantity of Panghat
ghee was made available by D.C.M.
Chemical Works to its stockists and
nominated agencies in Delhi during the
last 12 months, month-wise and decaler/
nominated agency-wise ;

(b) how much quantity of Rath
ghee was despatched to its stockists in
Delhi during the last 12 months dealer-
wise ;

(c) is the quantity sufficient to
nmeet the demands of the eonsumers of
Dclhi ;



297  Written Answers

(d) whether the Central Govern-
ment Employees Consumer Cooperative
Society Limited, New Delhi has been
selling the Panghat to the canteens who
are not holding quota cards and depriving
the consumers of the same ; and
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its branch stores to the consumers and
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not to the canteens ?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELECTRO-
NICS & IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANJEEVI RAO) : (a)and (b) Month-
wise despatches of Panghat/Rath by
D.C.M. to its stockists and nominated
agencies in Delhi as reported by them
during the last 12 months was as under:

1982 Panghat Rath (in MT)
July 2558.6 666.6
August 2562.0 701.3
Sept. 2597.0 641.9
October 2902.8 579.2
November 3237.8 478.9
December 2757.3 592.6
1983

January 2931.9 541.8
February 2801.8 462.5
Marchv 3173.8 457.7
April 2863.5 441.3
May 2841.0 441.6
June 2673.3 438.5

As there is no control on the distribution of Vanaspati, the dealer/Agency-wise

details are not available.
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(c) There have been no complaints
in regard to the availability of vanaspati
in Declhi.

(d) and (¢) The Central Govern-
ment Employees Consumer Cooperative
Society Limited caters to the needs of
Government Departmental canteens as
well as consumers stores in Government
residential colonies. The Food and
Civil Supplies Department of Delhi
Administration has not introduced any
quota card system for such cantecns.

Inspection of Central Sectt, Coop. Store
Ltd.. Delhi

4633. DR. AU. AZMI : Will the
Minister of FOOD AND CIVIL
SUPPLIES be pleased to refer to the
reply given to Unstarred Question 3375
on 22 October, 1982 regarding inspection
of Central Secretariat Coopecrative Store
Ltd., Delhi and state :

(a) if the Registrar of Cooperative
Societies Delhi Administra'ion, Delhi
has since examined the question of
merger/affiliation of the societics with
the Central Government Employees
Consumer Cooperative Society Ltd.,
New Delhi ;

(b) if so, the details thereof ; and

(c) if not, reasons for the delay
together with the details of action taken
to expcdite the same ?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELEC-
TRONICS AND IN THE MINISTRY
OF FOOD AND CI1VIL SUPPLIES
(SHRI M.S. SANJEEVI RAO) : (a) to
(e¢) The Registrar of Coop. Socictics,
Delhi had called a meeting of the repre-
sentatives of the primary  consumer
cooperative stores registered amongst
the Central Goverment Employees and
the represcntatives of the Central
Government  Employees  Consumers.
Cooperative Society Ltd. In the meeting
held on 21.7.1983, the possibilities of
the merger were ruled out by all the
representatives of the primary stores.
The representatives of the primary stores,
however, agreed for affiliation by becom-
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ing members of the Ceatral Government
Employeces  Consumer Cooperative
Society Ltd. The representatives of the
primary stores further requested in the
meeting to know the fucilitics and other
concessions which Could be providzd to
the primary stores after beccoming the
members of the Central Government
Employces  Consumers Cooperative
Society Ltd. For this purpose, the Regis-
trar of Cooperative Societies, Delhi
Administration, Delhi has fixed another
meeting with the representatives of the
Central Government Employees Consu-
mers Cooperative Socicty Ltd.

Daily Wages/ Temporary Employees in
D.D.A.and C.P.W.D.

4634. SHRI R.L.P. VERMA :
Will the Minister of WORKS AND
HOUSING be pleased to refer to Unstar-
red Question No. 10669 on 9 May, 1983
regarding daily wages/temporary emplo-
yecs in DDA and CPWD and state :

(a) the number of employees in
CPWD and DDA and his Ministry’s
other Department in Delhi ; (i) who are
on daily wages, and (ii) whose services
continue to be temporary ;

(b) policy which governs their being
madc permanent ; and

(c) how many employces of DDA,
CPWD and other Departments under
his Ministry have been made permancnt
in cach of the previous threc ycars ?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAMMED
USMAN ARIF) : (a) to (c) The infor-
mation is being collected and will be
laid on the Table of the House.

Approval by DDA of Mezzanine Floors in
multi-Storeyed Buildings

4635. SHRI BHEEKHABHALI :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the recent fire in some
high-rise building in Rajendra Plaee,
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New Delhi exposed the vulnerability of
meczzanine floors in these buildings ;

(b) whether on the DDA’s land in
East of Kailash community Centre many
landlords of multi-storeyed buildings
built such floors without Delhi Develop-
ment Authority’s approval submittcd
to DDA for approval ; and

(c) if so, why the DDA failed to
check these deliberate perennial rent yiel-
ding deviations by the landlords and
how these were regularised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) : (a) to (¢) The information is
being collected and will be laid on the
Tablc of the Sabha.

Misuse of Rehabilitation Colony Pre-
mises for Commercial Purposes

4636. SHRI SANAT KUMAR
MANDAL : Will the Minister of
WORKS AND HOUSING be pleased to
state :

(a) whether his attention has been
drawn to a letter to the Editor captioned
‘Misuse of Premiscs’ appearing in the
‘Hindustan Times’ New Delhi dated
12, July 1983 ;

(b) whether there is any provision
in the Lcase Deed executed by allottees
of Rehabilitation colony properties with
the L and DO permitting the use of
residential hous: for commercial pur.
poses ;

(c) whether in case of such pro-
perties any additions and alterations
or their being rebuilt requircs prior
permission of the I and DO ;

(d) whether in Kalkaji colony and
other such colonies houses are being
partly used for commercial purposes and
palatial buildicgs involving major addi-

tions and alterations have come up _

without the approval of L & DO ; and
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(e) if so, the action he proposes to
take in the matter to onforce the provi-
sions of the Lease Deced ?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAMMED
USMAN ARIF) : (a) to (¢) The infor-
mation is being collected and will be
laid on the Table of the Sabha.

Blackmarketing of Rice from F.C,],
Naraina (Delhi)

4637. SHRI HARISH KUMAR
GANGWAR : Will the Minister of
FOOD AND CIVIL SUPPLIES be plea-
sed to refer to the reply given to
Unstarred Question No. 4123 on
5-11-1982 regarding truck carrying
wheat from FCI godowns for sale in
black market and state:

(a) if by now the police has completed
its investigations into this matter as well
as with regard to the black-market of
50 quintals of rice from FCI Naraina on
1-2-1983; and

(b) if so, the details thereof, if
not, reasons for inordinate delay ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.SS.
SANJEEVI RAO) : (a) and (b) The
case relating to interception of a truck
carrying 81 quintals of rationen wheat
was investigated by the police. This was
found to be a case of mere change of
route and was therefore dropped on
31.3.1983.

The case relating to seizure of 50
quintals of rice issued by Food Corpo-
ration of India Naraina Depot is now
pending trial in the court.

Firewood for Livelihood

4639. SHRI ANANDA PATHAK:
Will the Minister of AGRICULTURE
be pleased to state the percentage of
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. people using fire-wood mecrely for their
livelihood ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] YOGENDRA MAKWANA) :
It is estimated that about 1% of the
total population of the country depend

on firewood for their livelihood.

Distribution of Co-operative Loans

4640. SHRI ASHFAQ HUSAIN :
Will the minister of AGRICULTURE be
pleased to state:

(a) distribution of co-operative
loans in the country during the last five
year, year-wise and State-wise;

(b) share of Scheduled Castes,
Scheduled Tribes and other weaker
sections in these loans, State-wise and
year-wise; and

(¢) share of handloom co-operatives
in these loans, State -wise and year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1I YOGENDRA MAKWANA)
(a) to (c) Information is being collected
and will be laid on the Table of the
House.

Number of Agricultural Forest & Veteri-
nary Colleges in Eastern States

4641. DR. R. ROTHUAMA : Will
the Minister of AGRICULTURE be
pleased to statc:

(a) the number of colleges for
agriculture, forestry and veterinary
training 'centres so far opened in the
States of Arunachal Pradesh, Nagaland,
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Mizoram,
Tripura;

Manipur, Meghalaya and

(b) reasons for not starting a single
technical college for agriculture, forestry
and veterinary in Mizoram till today; and

(c¢) whether Central Government
propose to start such colleges in Mizoran
in view of its high percentage of literacy
and peculiar comminication problems with
the rest of the country because of its
geographical location?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
At present there are two Agricultural
Colleges and six Krishi Vigyan Kendras
in these States The details are given in
the statement.

(b) The Agriculture College, Naga-
land established under the North-East
Hill University is expected to meet the
agriculture educational requirements of
Mizoram al so. A portion of the admission
capacity of this college is reserved for
students from Mizoram. Over and above
this, the Indian Council of Agricultural
Research allots a large number of seats
for various degree programmes like Agri-
culture, Veterinary, Forestry, Fisheries,
Agricultural Engincering ctc. to North
East Council, which in turn allocates some
of these seats to Mizoram also,

(¢) Presently the Central Govt. is
nolt proposing to start any such college
in Mizoram. An Expert Committee ap-
pointed by Indian Council of Agricultural
Research is presently reviewing the agri-
cultural research and education system in
the States{Union Territories of the North-
Eastern region including Mizoram,
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Statement

List of Agricultural Colleges and Krishi Vigyan Kendras in the States of Arunachal
Pradesh, Nagaland, Mizoram, Munipur, Meghalaya and Tripura.

L]

Name of the State Institution Location Date of Starting
(a) Agricultural Colleges
i
(1) Manipur College of Imphal 1.9.1979
Agriculture
(2) Nagaland College of Medziphoma 20.10.1978
Agriculture
(b) Krishi Vigvan Kendras
(1) Arunchal K.V K. Basar 1979
Pradesh Siang/Distt.
(2) Nagaland K.V.X. Jharnapani 1977
Medziphoma
(3) Mizoram K.VK,. Kolasib 1977
(4) Manipur K.V.K. Lamphal-Pat 1977
(5) Meghalaya K.V K. Turagaro Hills 1979
(6) Tripura K.V.K. Khowai 1979
West Tripura 1979

Low Nutritional Standard and Intake
of milk

4642. SHRI H. N. BAHUGUNA:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government’s attention
has been drawn to the increasing low
nutritional standards and intake of milk
by middle class and poorer sections of
society specially in cities due to denial of
low priced milk by Government dairies in
Delhi and those under operation flood I
and II in other cities in defianee and
breach of clear cut objectives of operation
Flood I and II funded by WFP, EEC and

supported by UNICEF if so, steps taken
to safeguard consumer interest and public
health as per Government policies as laid
down in these two Rs. 600 crore projects
concerning suPply of low priced milk to
the weaker sections of society (Patriot
dated 8 May, 1983) ; and

(b) whether Government will set up
a study Group of of Memb:r of Parli-
ament to see the reasons why this aspect
of the projects affecting public health and
well-being has not been adhered to ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
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(SHRI YOGENDRA MAKWANA) : (a)
Dairy Devel pment Programmes inclu-
ding Operativon Flood and Project arc
being implemenied with a view to sup-
plying whole-some milk at reasonable
prices to the consumers o1 the one hand
and to provide remunerative price to the
producers on the other. Onc of th major
objectives of Operation Flood T Project
has made available almost 3 times more
milk in the 4 mdtropolitan ¢itics com-
pared to the pre-project level. Milk
sold by the organised duirics in these
dairics is cheaper thin that supplied by
the traditional s ctors.

(b) There is no such proposil.

Targets of Foodgrains Pualses, Oilseeds

4643. SHRI K. MALLANNA: will
the minister of AGRICULTRE be pleased
to state:
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(a) whether it is a fact that targets
were fixed regarding the production of
feodgrains, pulses and oilsceds for  diffe-
rent States ; and

(b) if so, the detai's regarding the
production and names of States who have
fully achicved the targets during last two -
yoaks ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRT YOGENDRA MAKWANA) : (a)
Yes, Sir.

(b) Following States have achieved)
exceeded the targets fixed for 1981-82,
Regarding 1982-83, final estimates of
production of foodgrains, pulses and
oilsecds have not yet been reecived from
all States.

(000 Tonncs)

Sl State

Foodgrains Pulses Oilseeds

No. — e
1981-82 1981-82 1981-82

Targel Ach. Target Ach. 'l:lrg-:l A:;
1. Andhra Pradesh 10400 11322 450 455 == .
2. Gujarat 5020 5089 300 350 2400 2465
3. Madhya Pradcsh 12700 12720 2700 2384 — —
4, Uttar Pradesh 24200 24220 - == — =
5. West Bengal - s s 131 160

e g& ®IAAY, FUTGET F1 =A7L-
Nary

4614 ¥ro a@a ®WT qfeq:
agy fAwior et srare wedl @g aqe
AR AVE SO RE

(F) #11 W7q FIFX  GIOTAT
#ezT g9 FIANG, FAIEE FI A1T-
R &1 fowin #q avew FT faar
war g7 N7 gfz 2f, at o T F1 eafag
fg e 7 A oo § 1T 97 Ted Ty
IR qAT 97 9T T@T FI0AT;
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Minimum Wages and Condition of Workers
of Rohini

4645. SHRI PIYUSH TIRKI : will
the Minister of WORKS & HOUSING
be pleased to state :

(a) whether his attention his becn
drawn towards the article published in
the Statesman dated July 20, 1983
cnt'tied ‘A Judgment lost in Rohini's
dust’;

(b) if s6, whether the contractors
of DDA are not paying the minimum
statutory wage of Rs. 11.60 per day;

(c) if so, the rcasons thereof;

(d) whether the working coaditions
of the workers cngaged in the construction
work at Rohini are also very bad; and

(c) if so, details of the action being
taken by the Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) @ (a) Yes,

(b) and (¢) The Dzlhi Development
Authority has repootced that to the bost
of their Kknowledge the contractors are
making the payment at the rates prescri-
bed by the Delhi Administration as per
latest minimum wage schedule and no
complaint has been received by them.

(d) No.

(¢) Does mnot arise in view of
(d) above.

Demolition in Vinod Nagar Shahdara

4646. SHRI DIGAMBAR SINGiT:
Will the Minister of WORKS AND
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HOUSING be pleased to state :

(a) whether a colony known as
Vinod Nagar Ilaga Shahdara, Delhi was
demolised and land (Khasra No. 217-plot
No. 35) was acquired in 1975;

(b) whether no alternative land has
so far been allotted to the displiced
persons from the above Colony despite
the fact that proforma applications in
the prescribed forms duly filled in were
submitted to the Delhi Administration,
Delhi (Land and Building Department),
Rehabilitation Cell in July, 1977 and
July, 1978;

(c) whether representations were
made by the affected persons both to the
DDA in January, 1977, November, 1977
and April, 1981 and to the Delhi Admn.
in February, 1981; and

(d) if so, what are the difficulties
which lie in the way of DDA/D:lhi Admn.
to give relief to these affected persons
and how long more will it take to allot
them alternative sites?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF): (a) to (d) The infomation is being
collected and will be laid on the Table of
the House.

Payment of Ground Rent by Residents of
Shantiniketan Colony

4647. SHRI RAM AVATAR
SHASTRI1: Will the Minister of WORKS
AND HOUSING be plcased to state:

(a) whether the Delhi Development
Authority issued orders in 1978 on a
representation made by Shantiniketan
Residents. Association New Delhi that
they should pay ground=rent on the basis
of the premimum shown in the sub-Lease
floor ;

(b) whether a sum of Rs. 6.60 per
sg. on account of additional compensation
was added in the Premium payable by
allottees of Shantiniketan Colony, who
got their sub-Lease Deeds registered in
the year 1968 onwands ;
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(c) whether the DDA permitted the
Govenment Servant Go-operative House
Building Society Ltd, New Delhi in 1970
to carve out 80 additional plots in Vasant
Vihar to enable it to mect the additional
compensation of Rs. 10 lakhs payable in
respect of Shantiniketan colony ; and

(d) if so action being taken to
remove this discrimination and suitably
amend the sub-clasc Deeds referred to in
(b) above ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMEI? USMAN
ARIF) : (a) Yes.

(b) The Dclhi Development  Autho-
rity has been recovering the ground rent
from thc societies in respeet of the entire
land allottcd to them. It is for the society
to recover the ground rent from individual
members. Therefore, DDA is not concer-
nced with the addition of Rs. 6.60 par sq.
yd. referred to in this part,

(c) Yes,

(d) This issuc relates to an intra-
society dispute between the Shanti
Naketan pocket and the Government
S:rvants Coop. Houe Building Socicty.
The Shanti Niketan Residents’ Associa-
tion had filed a writ in the High Court
and then in the Supreme Court on this
account but the writs were dismissed.

Sugarcanc Crushed

4648. SHRI ASHFAQ HUSSAIN :
SHRI ANANTHA RAMU-

LU MALLU :

SHRI B.V. DESHI :

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state:

(a) value of sugarcane crushed by
the Sugar Mills taken over under the
Sugar Undertakings (Taking Over of
Management) Act 1978 during 1980-81,
1981-82 and 1982-83 season, factory-
wise and ycar-wisc;

_(b) the position of sugar-cane arre-
wars in these Mills, mill-wise and year-
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wise as on 30th June 1981, 1982 and
1983;

(¢) special measurcs Government
have taken or proposed to take to clear
the huge arrcars of sugarcane price
without any further delay;

(d) the amount of money paid by
these mills as interest as per Section 3A
of Sugarcane Control Order for delay in
payment after 14 days of supply; and

(e) if interest is not paid, give reasons
for non-compliance of the statutory pro-
vision mills ?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELECTRO-
NICS AND IN THE MINISTRY FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANJEEVI RAQ) : (a) and (b) The mill-
wise value of sugarcane crushed is not
available. However, u statement showing
the mill-wise and year-wise value of
sugarcane purchascd by the sugar mills
taken over under the Sugar undertakings
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(Taking Over of Management) Act, 1978
during the 1980-81, 1981-82 and 1982~
83 secasons and the sugarcane price arer-
ars against these mills as on 30-6-1981,
30-6-1982 and 30-6-198 3, is attached.

(c) The Central Government has
recently sanctioned adequate amount of
loan to all the eight taken over mills to
help them to clear the cane price arrears
by 30.9.1983.

(d) and (e) The enforcement of the
provisions of the Cane Control Order
including that pertaining to interest be-
yond 14 days as laid down in Section 3A
of the said Act is the sole responsibility
of the concerned State Government. In
regard to the Centrally managed sugar
mills the Central Government has tended
to fall in line with the practices followed
by the various State Governments where
the emphasis has been laid on the pay-
ment of the principal amount in the first
instance. Besides, except a sum of Rs.
0.57 lakhs paid as interest by one taken-
over mill during 1980-81 season, no
other mill has paid interest.

Statement

Statement showing the value of sugercane purchased for the seasons 1980-81, 1981-82
and 1982-83 by the taken over Mills and the position of cane Arrears as on
31th June of 1981, 1982 and 1983

Sl.  Name of the Cane Cane  Cane Cane Cane Cane
No. Factory purchased Arrears purchased Arrears purchased Arrears
for 1980- ason for 1981- as on for 1982- ason
81 30/6/81 82 30/6/82 83 (Ason 30.6.83
30.6.83)
1. Lhaksar 371.51 0.11 546.71 143.90 397.53 48.50
2. Ajudhia 326.17 == 558.11 176.46 319.85 89.10
3. Baitalpur 143.18 — 264.77 72.58 204.48 61.00
4. Deoria 153.42 — 277.96 84.40 194.11 54.11
5. Babban 85.45 — 257.83 89.60 145 .82 42.30
6. Keshoraipatan 87.93 —_ 166.73 15.36 114.28 —
7. Jijamata 161.38 — 346.51 37.28 246.31 43.59
8. Cauvery 410.62 0.79  480.67 48.71 309.61 23.76
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Implementation of IRDP in Gujarat

4649. SHRI NAVIN RAVANI :
Will the M'nister of RURAL DEVELOP-
MENT be pleased to state :

(a) the names of the districte of
Gujarat where the Integrated Rural Deve-
lopment Programme his been implemen-
ted in the previous two yrars; aad

(b) what are the works proposed to
be undertaken in 1983-84 in Gujarat
under the Programme ?
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THE MINISTER OF STATE
IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI HARINATH
MISRA) : (&) All the districts i1 Gujarat
were covered und.r Integrated  Rural
Development  Programine during  the
previous two years.

(b) The physical targets on major
itcms proposed to be taken up in 1983-
84 in Gujarat as contained in their
Annual Action Plan are given in the
attiched statement

Statement

Statement showing the physical targets on the major iteis proposed to be taken up
in Gujarat und v IRDP during 1983-84

Sl Ttem
No.

1. Demonstration plots
2. Bullocks
3. Bullock carts
4. Agricultural Implements
5. Camels
6. Camel Carts
7. Storage Bins
8. New Wells
9. Wells deepening
10, Pump set with oil engine/motors
11. Pipelines
12.  Pump rooms
13. Buffaloes
14. Cows
15. Cross bred cows
16. Goat units
17. Sheep units
18. Donkey/pig units
19. Cross-bred heifers
20. Shelters for animals
21. Poultry units (50 birds)
22. Fishing Boats
23. Farm Forestry
24, 1.8.B. (Industry, Service, Business)

Proposed targets
for 1983-84

1965
10108
4329
5239
2415
1718
2728
2271
2769
5504
1860
840
29221
5972
1005
2666
2913
465
414
643
742
199
1870
28730
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ISMA s Grave Concern over Mounting
Cane Arrears

4650, SHRI B.V. DESAI : Will the
Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state :

() whether the President of the
Indian Sugar Mills Association has ex-
prussed  grave coticern over cane price
arrears which had mounted to Rs. 400
Crores;

(b) whether the sugar mills associa-
tion has urged Government to announce
both remission of purchase tax and cane
price subsidy by State Governments as
well as maiatain prices of free sugar at a
realistic level;

(¢) 1if so, whether the Indian Sugar
Mills Association has also urged Govern-
ment to take a decision on raising the
buffur stock fromx 10 lakh tonnes to 15
lakh tonnes;

(d) if so, what are the other points
that hwe been urged by the Sugar Mill
Association to Government; and

(e) to what extent Union Govern-
ment has agreed (o examine them 7

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELECTRO-
NICS AND IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI
M.S. SHNJEEVI RAO) - (a) Yes, Sir.
The basis of the iigure of Rs. 400 crores
is not known. As per the latest infor-
mat.on available with the Central Govera-
ment, the dues fiom  the cuarrent szason
were Rs. 228 ciores on 15-6-1983 and
Rs. 202 crores on 30-6-1983.

(b) The Central Government had
adviscd the State Governments in respect
of the need for giving rem ssion of pur-
chase tax. The remission of purchase
tax as well as any sub.idy on canc price
ele. are matters to de decided cxclusively
by the concerned State Government.
Through carcful monitoring of monthly
free sale roleases efferts have been made
to maintain the price of frec sale sugar
atl a reasonable level in the open market.
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(c) The question of augmentation
of the buffer stock from the existing
quantity of 5 lakh tonncs is under exami=
nation of Government,

(d) and (¢) Among some of the
othor main points raiscd by ISMA in the
representations are matters partaining to
uxtending of additional credit to sugar
industry to avoid problems of liquidity
for which action has be:n taken and
wherever feasible extra liquidity has been
permitted through roduction in margins,
revaluation of stocks on o more realistic
principle etc.

Purchase of Substandard Machinery by
Rudrabilas Cooperative Sugar Mill,
U. P.

4651. SHRI B.V, DESAI: Will the
Miuister of FOOD AND CIVIL SUPP-
LIES be pleased to state :

(a) whether the purchase of in-
ferior p'ant and machinery for the Ru-
darabilas Cooperative Sugar Mill in U.P.
has resulted in losses to the tune of Rs.
7 crores in Five years since 1977-78;

(b) if so, whether any enquiry in
this regird has been made by Union
Government to find out the truth;

(c) if so, whether any report from
the State  Government has also been
obtained; and

(d) if so, the details of the same
and action taken by Government in
this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS &
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SAN-
JEEVIRAO) : (1) to (d) Matters pertai-
ning (o puarchas: of plait and equipment
for any sugar project in th: co-operative
seclor and its subsequent performance
arc matters which are cntirely within the
jurisdiction of the concerned State
Government. Ia this case the bad per-
formance or losses etc., pertaining to
the Rudrabilas Cooperative Sugar Mill
in U.P. and whether or not any enquiry
should be undertaken, are matters that
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have to be tackled by the State Govein-
ment of U.P. The Central Government
has neither received any complaint, nor
is the Central Govermment required to
make any enquiry in this regard in view
of the matter pertaining entirely to the
State Government.

Promotion/Reservation of Engineers in
CPWD

4652, SHRI MANORANIJAN
BHAKTA: Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether diploma-holder Junior
Engineers having 25 years service in
CPWD are still waiting for their promo-
tion to the rank of Asstt. Engineers and
whether there is any proposal that the
cadre of Junior Engincers in CPWD to
be bifurcated at different levels;

(b) if so, what action Government
contemplates to take for promotion of
those stagnating Junior Engineers and
what will be the criteria for bifurcation
of Junior Engineers in respect of pay
scale, job requirement and minimum
qualifications; and

(¢) whether any proposal is under
consideration for some reservations for
different categories of Junior Enginecers
if so, details?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) to (¢) No Junior Engineer
having 25 years service is waiting for
promotion. However, there are Junior
Engineers, who were appointed 23-24
years ago and have not been promoted
to the grade of Assistant Engineer.

An Export Committec set up by
the Government to look into these pro-
blems has submitted its report which is
being examined.

Training Facilities in Patiala Sports
Institute.

4653. SHRI R.L BHATIA: Will
the Minister of SPORTS be pleased
to state *
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(a) whether any plan has been
drawn up for the improvement of
existing training facilities in the Patiala
Sports Institute for athletes and sports
men by providing ecxpert coaches and
other necessary infrastructure; and

(b) if so, the broad details thereof
and the funds carmarked for this purpose
during the current year?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : (a) and (b) The improvement
and/or developmeont of the training facili-
ties at the Nctaji Subhas National Insti-
tute of Sports (Patiala) is a continuing
process. However in the recent years, a
three-lane synthetic track, a synthetic
hockey field, two multipurpose indoor
sports halls, and a 240 bed traineces
hostel are the important additions to
the facilities available at the Institute.
The Coaches at  the Institute are being
provided adequate facilities for advanced
training abroad. Similarly services of
foreign coachcs/experts are also requisi-
tioned from time to time,

For the ycar 1983-84 the following
funds have been carmarked by Govern-
ment for assistance to the Institute :

(i) Plan Expenditure
(ii) Non-Plan

Rs. 225 Lakhs
Rs. 158.90 Lakhs

Dclay in Completion of Badanallah
Irrigation project of Orissa

4654. SHRI GIRIDHAR GO-
MANGO : Wil the Minister of
IRRIGATION be pleased to state :

(a) investment made by the Govern-
ment of Orissa for survey and
investigation  of  Badanallah  medium
irrigation pioject in Koraput district
and funds provided after clearanc: of
the said project, year-wise, up to the
current financial year therefor ;

(b) the measures taken by the
Government to complete the execution
of the project, as per the project report
so far ; and
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(c) whether his Mipistry has issued
any guidelines to that State to give
priority for survey and exccution of
irrigation project in time particularly
the projects of tribal areas ?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA) : (a)
The expenditure incurred on Surveys
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and investigations as reported by the
Government of Orissa is Rs. 5.42 lakhs.

The Badanallah Project was appro-
ved by the Planning Commission in
January, 1981 for an estimated cost of
Rs. 11.39 crores. The expenditure in-
curred year-wise by the State Govern-
ment on the execution of the project is
as under : »

Year Expenditure
(Rs. in lakhs)
1980-81 2.16
1981-82 34.47
1982-83 (anticipated) 90.00

(b) The Government of Orissa have
reported that preliminary works, such
as approach road to project site and staff
quarters etc. have been taken up.
Electrification of project site is urder
progress. Detailed survey for construc-
tion system has been started. Action has
been taken for procurement of machine-
ries for the project. Tenders for cons-
truction of dykes, both right and left,
has been decided. The project has been
programmed to be completed by March,
1987. This Project is also included
under (World Bank) I.D.A. assistance. .

(¢) The implementation of irrigation
projects devolves on the State Govern-
ments. Instructions have been issued
from time to time State Goveroments
including Orissa for timely completion
of irrigation projects. The matter is also
considered during the Annual Plan
discussions with the States, when the
ongoing projects arc allotted maximum
of funds within the constraints of overall
resources of the States. For the projects
in the tribal areas, special considerations
are given under provisions of Tribal

Sub Plan.

Statement by Dairy Board Chairman
Regarding Benefits to Producers from
Imported milk Projects and
Vegetable Qils

4655. SHRI A. NEELALOHI-
THADASAN NADAR : Will the Minis-
ter of AGRICULTURE be pleascd to
state :

(a) whether Government’s attention
has been drawn to the press statement
(Economic Times—27 June, 83) in
Washington by Chairman, Dairy Board,
concerning benefits to producers arising
from imported milk products and veg--
table oils and if so, details of Profits
made by farmers ;

(b) whether the negotiations con-
ducted by the non-official Chairman are
on behalf of Government and if so,
whether these are in accordance with
Government norms ; '

(c) whether it is a fact that OF-IT
has already been extended by the
Government by 4 years and if so, full
details and reasons for this exteasion;
and
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(d) whether Government are aware
of the total failurc of operation Flood
I and II alorg-with CLUSA oilseed
project as judged by failure in achieving
their main objectives and  whether
Government will institute a Committee
of Members of Parliament to look into
the entire question ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA):
(a) Yes Sir. The mitk producers and
oilseed producers havc benefited by
marketing their produce through their
cooperatives set up under the airy and
QOilsecd Projects. The producers have
been ablc to obtain much better prices
of their produce and have also been ablc
to obtain inputs for production enhance-
ment at substantially lower prices. The
funds generated from the sale of gift
commodities bave helped in the setting
up of a marketing and production
enhancement structure that is owned and
operated by the producers themselves.

(b) The Chairman, National Dairy
Development Board held negotiations
with the concerned authorities in USA
and Canada on behalf of the Government
of India, as per the Government policy.

(c) No Sir.

(d) The Operation Flood I Project
and the National Dairy Development
Board Vegetable Oil Project has been a
sucess. Since the Operation Flood II
Projcct is in the process of implementa-
tion, it is too early to comment on the
achievement of main objectives of the
project at this stage. There is no
proposal to constitute a Committee of
Members of Parliament to look into the
matter.

Conversion of Car Parks into Commer-
cial Areas in High-Rise Buildings
in Delhi

4656. SHRI HANNAN MOLLAH :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the DDA authorities
can allow conversion of car park areas
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into commercial area, particularly in
high rise buildings of the city at the
risk of Iife and property of the citizen ;

(b) if so, the details of the relevant
rules and power of the DDA ;

(¢) if not, whether Government
propose to institute proccedings against
DDA for granting such conversions ;

(d) if so, by what time ; and
(e) if not, the reasons thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAMMED
USMAN ARIF) : (a) No, as reported
by D.D.A.

(b) to (e) Do not arise.

faeet fasma mifawon g gEest
ata, s & wfg wfa w1 afgwm

4657. st wAYOW &VTEY ;4
famin stx s a4 ag qard A
T FL fF :

(F) FTIER 1 5717 28 7t,
1983 & &faw gang & (ATET)
7 gF1fga 3T GuTAIT F AT iy
frar war § feaw a€ faedt & aar =0
GUeT A1 &1 A oF forga agqsq &
ag g aarid § f% 1974 ¥ fassfy
fama srfaFor & sewai aig, qaarg
¥ 700 uss Ffw afa sifwada £
qr;

(|) afzgl, at s@ afaszor a3
qIFTT ¥ Fg1 FEAATE 1 g AW
afa & warfag) #1 e gF1e &t afa-
qfg qar ste7 ghgam 5319 01 ¢ §;

(7) Far @IFTT F g4 qeay H
AR § 913 & fag #1€ siq w78



325 Written Answers

g atvafz g, oY qeawasdy satu aam
g @R

() afg ad, a1 fraal #7 afa-
qfa & quarT F arAd F FAC TR

g7

famtor et e wesrea & 99
A (s Mgvwe oA aifis) ;- (F)
¥ () gF4T TFRAT FT AT G & A9
AT T 9T T & ATOAY |

Allotment of Land by DDA to Tata
Iron and Steel Company

4658. SHRI MANOHAR LAL
SAINI : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) the salient reasons necessitating
D.D.A. to allot land developed for small-
scale industries to large-scale sector ;

(b) has the land alloted by Tata
lron and Steel Company by D.D.A. been
resumed and allotted to small  scale
industrial units ; and

(¢) if not, reasons thercof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAMMED
USMAN ARIF) : (a) to (¢) The infor-
mation is being collected and will be
laid on the Table of the Sabha.
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Reported Intra-State Imbalance in Alloca-
tion of Funds under O.F.I. and II and
CLUSA

4659. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
AGRICULTURE be pleased te state :

(a) whether it is a fact that there
are serious intra-State imbalances created
due to failure to make equitable alloca-
tion of funds under Op:ration Flood I
and IT and CLUSA oilseed projects,
(CLARITY-Bombay 17/7/83) and if so,
corrective steps taken proposed; and

(b) what have been the ycar-wise/
State/wise allocations as approved by
Government and actual releases under
three above projects and whether diver-
sion of funds, if any, was done with the
prior app:roval of the competent authori-
ties ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1I YOGENDRA MAKWANA) :
(a) and (b) No, Sir. The allocation of
funds under Operation Flood I which
terminated on 31.3.81 was based on the
coverage of milk-sheds attached to each
of the Mctropolitan City Dairies, expe-
cted milk procurement in these milk
sheds, the infrastructural facilities that
were necded in the respective milk sheds
and additional proccssing and marketing
facilities in the Metro Cities. State-wise
allocations and their utilisation with
number of milk-sheds covered are given
below :

State Allocated Utilised No. of Milk-
by I.D.C. (Rs. in sheds
(Rs in crores) crores)
Andhra Pradesh 7.22 492 1
Bihar 3.85 3.20 1
Gujarat 25.32 21.70 6
Haryana 5.07 3.70 2
Maharashtra 25.76 17.88 2
Punjab 5.45 5.12 3
Rajasthan 4.97 3.98 1
Tamil Nadu 18.58 14.17 6
Uttar Pradesh 7.96 5.65 2
West Bengal 20.64 14.73 3

>
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The allocations and release of funds
were approved by the Board of Directors
of the Indian Dairy Corporation. There
were no deviations in State-wise alloca-
tions of funds.

Under the Operation Flood II
Government has not prescribed State-
wise allocation of funds. The Government
has approved item-wise allocation of
funds for Operation Flood II Project.
Requirement of fundsis determined in
consultation with the State Government
and its nominated implementing agency and

AUGUST 22, 1983

Written Answers 328

on dimensions of the project. Allocation of
fands is made on the basis of the perspe-
ctive Dairy Development Plan prepared
and furnished by the State of Indian Dairy
Corporation. Such allocation is made

on the Dairy Development Project para-
meters contained in the perspective plan.
The allocations are approved by the
Board of the Indian Dairy Corporation,

which also includes Government repre-
sentatives. The State-wise allocation and
funds released upto May, 1983 are
given below :

States Allocated by 1.D.C. Released upto May, 83
(Rs. in crores) (Provisional)
(Rs. in crores)
1 2 3 4
1. Andeman & Nicobar 0.5715 0.1300
2. Assam 6.6500 0.8289
3. Goa 1.3200 0.8624
4. Gujarat 53.9200 22.6884
5. Haryana 26.9200 1.0037
6. Himachal Pradesh 3,3028 Nil
7. Jammu & Kashmir 6.8500 Nil
8. Kerala 19.3600 2.0660
9. Madhya Pradesh 53.2600 5.2552
10. Mizoram 0.5777 Nil
11. Orissa 9.6600 3.3056
12. Pondicherry 1.0250 0.1350
13. Punjab 58.3200 7.7588
14, Sikkim 0.5604 0.2596
15. Tamil Nadu 31.9600 6.2424
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1 2 3 4

16. Tripura 0.5604 0.0612
17. West Bengal 33,2850 2.6086
18. Andhra Pradesh 78.5100 12.1183
19. Bihar (Patna Project) 6.8100 0.4536

The National Dairy Development Board’s oilseeds project is to cover the States
of Gujarat, Madhya Pradesh, Tamil Nadu, Assam, Andhra Pradesh, Orissa, Maharashtra
and Karnataka. The estimated outlay for the project is Rs. 150 crores. There funds
are to be generated from the sale of gift oil to be received from CLUSA and other
friendly countries. The allocation of funds on different items of work arc given below:

(Rs. in lakhs)

Allocations
(i) Processing facilities 5967.5
(ii) Operation research & CIS Studies 185.0
(iii) Marketing research, testing ctc. 229.5
(iv) Oilseeds production enhancement programme 4397.4
(v) Product and process development 117.0
(vi) Manpower development 300,0
(vil) Management & project implementation 1028.7
(viii) Sinking funds. 2774.9
15000.0

The Statc-wise disbursement of funds for the different action items upto 30th
June, 1983 is given below :

: (Rs. in lakk)
State

Gujarat 3234.38
Madhya Pradesh 231.28
Tamil Nadu 78.68
Andhra Pradesh 16.87
Orissa 116.35
Central action items 638.45

4316.01

et
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Loss of Records of L & D Office

4660. SHRI SATISH AGARWAL :
Will the Minister of WORKS & HOU-
SING be pleased to refer to page 143
of issue dated 31 March, 1983 of India
Today, CBI file No. 291/DLI/C/CR/1/
20/73 relating to loss of records of Land
and Development Office and statc :

(a) whether CBI in a letter dated
17 February, 1973 informed the Land
and Devclopment Officer about the result
of their enquiry in P.E. 104/64-DLI, if
so, the nature of the enquiry and results
thereof;

(b) whether the Land and Develop-
ment Officer in his reply No. Adm.14(4)]
33/67 dated 27 February, 1973 reported
to CBI reprehensible conduct of certain
of officers to falsely implicate the person
mentioned in the above mentioned news
report in two cases to provide defence
for housing up State case of corruption
exposed by him; and

(c) what action was taken or is pro-
posed to be taken against the erring
Officers of L & DO and his Ministry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a)to (¢) The information is be-
ing collected and will be laid on the
Table of the Sabha.

Microbial Rennet Cheese

4661, SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
AGRICULTURE be pleased to statc :

(a) whether NDRI had taken out a
patenton microbial cheese rennet in 1963
and if so, whether this is being manu-
factured commercially and if not the
reasons thereof;

(b) whether a similar fungus rennet
has now been developed at CFTRI,
Mysore and if so, the total quantity
manufactured annually in the country
(Times of India dated 15.2.1983); and

(c) whether the country is self-
sufficient on microbial cheese rennct and
also animal cheese rennet for which a
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process was developed at NDRI in 1963
and if not, the reasons thereof ?

THE MINISTER OF STATE IN
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) to (c)
The NDRI had taken out a patent
(Application No. 96317 dated 31.10.
1964) on ‘“‘proccss for producing bacte-
rial rennet like enzymes.”” The CFTRI
has developed a process for fungal rennet
for making cheese. Animal and micro-
bial rennet are not being manufactured
commercially in the country in view of
insufficient demand.

Slaughtering of Cattle For Export Porposes

4662. SHRI ARJUN SETHL : Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact thata
number of cattle are being slaughtered
daily in the country for export purposes;
and

(b) if so, the details alongwith the
names, number and cities as well as the
countries to which exported?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
No Sir. Export of cattle mect is not
allowed.

(b) Does not arise.
Funds Alloted to States Under TRYSEM

4663. SHRI DAYA RAM
SHAKYA : Will the Minister of RURAL
DEVELOPMENT be the pleased to
state:

(a) the State-wise break-up of
funds allotted for TRYSEM in 1980-81.
1981-82 and 1982-83;

(b) the number of youths targeted
to be trained under this schemein each
State in each of these years;

(c) the number actually trained in
ecach State in each year mentioned
above;
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(d) rcasons for shortfall. if any;

(e) the skills in which training was
imparted under TRYSEM; and

(f) State-wise target for the year
1983-847

THE MINISTER OF STATE IN
THE MINISTRY OF RURAL
DEVELOPMENT (SHRI HARINATH
MISRA) : (a) No separate allotment of
funds is made for TRYSEM. TRYSEM
is part of Intergated Rural Development
Programme (IRDP) and funds allotted
for IRDP are used for TRYSEM also.

(b) and (¢) Under the scheme
40 youth per block per year are to be
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trained. Thus 2 lakh youth per year are
to be trainzd in the country. State-
wise targets and number of youth trained
in the year 1980-81, 1981-82 and 1982-
83 are indicated in the statement
enclosed.

(d) It will be observed from the
statcment that the target of training
2 lakh youth has been achieved for the
year 1981-82 and 1982-83.

(e) The statement indicating the
skil's in which training is imparted under
TRYSEM is enclosed.

(f) The tragets for the year 1983-
84 are the same as for previous years
as indicated in the statement enclosed.

Statement

Yearly target (i.e.

No. of Rural Youth

each year of trained
States/U.Ts. 1980-81, 1981- — _—
82, 1982-83 & 1980-81 1981-82 1982-83
1983-84)
) (2) (3) (4 (5
1. Andhra Pradesh 12,960 14,237 8,222 14,609
2. Assam 5,360 816 4,253 4,049
3. Bihar 23,480 3,164 16,854 13,156
4. Gujarat 8,720 14,616 5,693 12,178
5. Haryana 3,480 4,066 1,386 2,762
6. Himachal Pradesh 2,760 1,818 1,835 1,465*
7. Jammu & Kashmir 3,000 723 1,836% 7,644
8. Karanataka 7,000 5,014 4,487 4,280%
9. Kerala 5,760 1,707 1,187 3,985
10. Madhya Pradesh 18,320 8,626 21,135 36,040
11. Maharashtra 11,840 5,578 8,932 4,415%
12. Manipur 1,040 562 112 486"
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1 2 3 4 5
13. Meghalaya 960 NR NR NIL
14. Nagaland 840 105 305 215*
15. Orissa 12,560 3,470 4,934 8,423
16. Punjab 4,680 1,880 8,671 16,535
17. Rajasthan 9,280 8,160 21,318 26,796
18. Sikkim 160 Nil 10 135*
19. Tamil Nadu 15,080 16,297 61,117 40,468
20. Tripura 680 1,409 NR NR
321. Uttar Pradesh 35,040 29,619 27,925 16,713"
22. West Bengal 13,400 396 1,271 3,402
Unlon Territories
23. A. & N. Islands 200 14 15 NR
24. Arunachal Pradesh 1,920 16 NR 11*
25. Chandigarh 40 31 40 NR
26. D & N. Haveli 40 NI Nil 73
2Y. Delhi 200 233 88 958
28. Goa, Daman & Diu 480 42 2,785 T4%
29. Lakshadweep 200 NI NI NR
30. Mizoram 800 NI NI 10
31. Pondicherry 160 13 6 29
ALL INDIA 2,00,440 1,22,512 2,02,417 2,19,810

NR=Not Reported
x®

=Incomplete Information

NI=Not Implemented
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"Hlustrative list of vocations leading to self-employment in which training is imparted
Under TRYSEM

10.

11.

12.

13.

14.

15.
16.
17.
18.'
19,
20.
21.

22.

23.

Basket making
Blacksmithy
Shoe-making
Carpentary

Weaving

24.

25.

26.

27.

28,

Tailoring/Dress making/Embroidary 29.

Masonary

Welding & Fitter
Auto mechanic
Toy making
Poultry

Farm Mechanic
Dairying

Silk rearing etc. (sericylture)
Dyeing & printing
Coir making
Radio mechanic
Fruit processing
Wool weaving
Bicycle repair
Stone carving

Qil Ghani

Wireman

30.

31.

32,

33.

34,

335,

36.

37.

38.
39.
40,
41.
42,
43.
44.

45,

46.

Bakery
Match industry
Turner
Soap making
Pump mechanic
Bidi making
Carpent weaving
Printing press
Gota work
Muda making
Steel furniture
Village photography
Dari making
Bec-keeping
Fisheries
Tractor repair
Ambarcharkha
Manufacturing of Gobar Gas
Blanke! making
Design course in weaving
Plumber

Vegetable cultivation

Masonary
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Imort of Rice

4664. SHRI H.N. BAHUGUNA :
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether it is a fact that India
has decided to buy rice from overscas
and if so, whether this is in keeping
with our often repeated claims of green
revolution ; and

(b) whether it is a fact that
Government have received information
on unauthorised export of high quality
rice seeds by influential people ard if
s0, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) :
@ ----.. India has achieved significant
increase in foodgrains production and
the rate of growth in foodgrains produc-
tion from 1967-68 to 1981-82 was 2.47
percent per annum. By and large, India
is meeting its demand for foodgrains
from internal production. During the
years 1978 to 1982, India was margi-
nally a net exporter of foodgrains. Due
to extensive drought and floods during
1982, 48.4 million hectares of cropped
area was adversely affected causing a
severe fall in foodgrains production
during the kharif 1982-83 season which
could be only partially made up during
the rabi 1982-83 season when we had
record harvest of rabi foodgrains. The
shortfall in supplics has been met largely
from the buffer stock of foodgrains with
the Government. A small quantity of
1.2 lakh tonnes of rice has been contrac-
ted for import to augment the buffer
stock.

(b) Ministry of Agriculture does
not have any information about the
unauthorised export of high quality rice
seeds. However, some Members of
Parliament have brought this matter to
the notice of the Government.

World Banks Assistance for Wool
Development Project in Rasjasthan

4665. SHRI KRISHNA KUMAR
GOYAL : WIIl the Minister of AGRI-
CULTURE be pleased to state :
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(a) whether it is a fact that Govern-
ment propose to seek the assistance of
the World Bank for a wool development
project in Rajasthan to achieve self-
reliance in wool production ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
Yes, Sir.

(b) The details of the World Bank
proposal for intensive sheep and wool
development in  Rajasthan is wunder
finalisation of the State Government.

Effect of the Export of Sagar on Price
Structure in Domestic Market

4666. SHRI DEVENDER SINGH
GARCHA : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether it is a fact that India
is going to export 3.5 million tonnes of
sugar ;

(b) have the necessities of domestic
market being taken into consideration
while deciding this ; and

(c) what effect this export would
have on the price structure in the domes-
tic market ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANJEEVI RAO) : (a) No. Sir.

(b) and (c) The decision for export
of sugar is taken having regard to the
surplus availability of sugar after meect-
ing with requirement of domestic
consumption as well as keeping in view
the level of International Sugar prices.
India is expected to have a carry-over
stock of about 47 lakh tonnes of sugar
by the end of 1982-83 sugar season and
the export of sugar to the extent of
India’s cxport quota of 6,50,000 tonnes
under the International Sugar Agreement,
1977 will have no adverse effect either
on availability of sugar for internal



341 Written Answers

consumplion or prices of sugar in open
market.

Production/Price of Wool

4667. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of AGRI-
CULTUTE be pleascd to state :

(a) whether it is a fact that the
prices of domestic wool have been
falling, wool production stagnant and
imports increased considerably ;

(b) if so, the reasons therefor ; and

(¢c) the measures proposed to
achieve sclf-reliance in Wool and ban
the export of live-sheep ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE

(SHRTI YOGENDRA MAKWANA) :
(a) and (b) The domestic raw wool
prices have been fluctuating.  The  esti-

mated production of wool has gone up
from 27.50 million kg. in the year
1951-52 to 36.00 million kg. in 1981-82.
The import of raw wool has becen neces-
sitated due to incrcased demand of the
expanding Woolen Industry.

(¢) Extensive Programmes of sheep
development with emphasis on cross-
breeding and selective breeding have
already been taken up to enhance quali-
tatively and quantitativcly, the produc-
tion of carpet wool as well as apparel
wool within the country. About 90
sheep breeding farms are  already
functioning in different States for
genetic improvement of sheep. More
than 1300 shcep and wool extension
contres impart training in improved
breeding, shearing and health cover
practices. Seven large Sheep Breeding
Farm have also been set up in 7 States
to produce high Quality Cross-bred rams
for dissemination of improved genetic
material. A liberal policy for import of
exotic shecep is also being followed to
increase productivity.
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Restricted export policy is being
followed for export of live sheep. There
is no proposal for a ban on export of
sheep, at present.

Master Plan to Check Environmental
Pollution in Delhi

4668. SHRI BHEEKHABHALI :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether any Master Plans have
been drawn for planned development and
to check envitonmental pollution in
Delhi ;

(b) if so, how far they have been
imolemerted ;

(c) whether there is any provision
for regularisation of unathorised colonies;
and

(d) whether these plans have failed
because of non-participation of the
public ?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAMMED
USMAN ARIF) : (a) The Master Plan
for Delhi was prepared for planned
development of the city and came into
force from September, 1962.

(b) The development of Delhi is
being carried out according to the pro-
visions of the Master Plan for Declhi.

(¢c) It has been decided by the
Government that unauthorised colonics
in Delhi covering residential and
commercial structures constructed
therein upto 30.6.1977 and 16.2.1977
respeetively may be regularised.

(d) To ensure public participation,
objections/suggestions are inyvited from
the puplic and considcred before the
plans are finally approved under the
Dclhi Development Act, 1957,
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Assent to Bihar Land Reforms (Amendment)
Bill, 1982.

4669. SHR1 BHOGENDRA JHA :
Will the Minister of RURAL DEVLOP-
MENT be pleased to state :

(a) whether Bihar Land Reforms
(Amendment) Bill, 1982, is awaiting
President’s assent ;

(b) if so, details thercabout includ-
ing financial gain, the number of houses
or land or factory owners under the
Government to be turned into sub-
tenants or sub-lessees of the Tatas, its
impact and chain reaction elsewhere; and

AUGUST 22, 1983

Written Answers 344

(c) what is the latest position about
giving of Pressdent’s assent to this Bill ?

THE MINISTER OF STATE IN
THE MINISTRY OF RURAL DEVE-
LOPMENT (SHRI HARINATH
MISRA) : (a) Yes, Sir.

(b) A statement Biving the details
of the leases granted to various persons
and undertakings by TISCO prior to
June 22 1970 is enclosed. According
to the State Government, no chain rcac-
tion is visualised as there is no other
such big undertaking likeTISCO in Bihar.

(¢) The bill is under examination.

Statement

Allotment Made Prior to 22nd June, 1970

Sl.  Naturc of Allotment Total No. of Areca involved
No. holding A B
1. Residential leases 959 149 876
2. Total number of leases granted
to Associated companies on
factory leases 59 1445 543
3. Total number of leases granted
to Associated companies for
housing purposes 71 1780 769
4. Total number of leases granted
on shop-cum-residential lease 138 23 821
5. Total number of leases granted
for Clubs and Associations 97 295 940
6. Total number of leases granted
for religious institutions 39 24 750
7. Total number of Licences granted 60 123 182
Total number of monthly
tenancy holdings (Residential 7457 180 696
~+}in Markets) 459
9, Total number of shop-cum-residential
holding (monthly tenancy) 455 46 714
10. Monthly tenancy holdings to
Associated company (Telco) 4 40 515
11. Total number of leases granted
to House Building Society for
residential purposes 3 17 340

(Rajendranagar — 2,
Kecgalnagar — 1)
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Technology for Construction of Dams in
Himachal Pradesh and Other Hilly
Regions

4669-A. SHRI A.K. ROY : Will
the Minister of IRRIGATION be pleased
to statg :

(a) whether his attention has been
drawn to the news item published in the
“Yojna’ 1-15 July, 1982 on the creative
usc of Explosive ;

(b) whether any feasibility report
has been made on the use of blasting
technology for constructlon of Dams in
Himachal Pradesh and other hilly
regions ;

(¢) if so, facts in detail ; and

(d) whether in any part in India or
outside this technique has been attemp-
ted, if so, results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) A copy
of the news item in question is given in
the annexure.

(b) and (¢) Ne, Sir- However,
investigations for construction of a dam
and canal by using the method of direc-
tional blasting tcchnology for a selected
site is in progress.

(d) The technique of directional
blasting for construction of coffer dams
and storage dams is reported to have
been used successfully in.USSR.

Annexure

A contract was signed between India
and the Soviet Union in New Delhi on
December 31, last year for drawing up
the first stage of a feasibility report for
the construction of a dam in Himachal
Pradesh by using directional blasting
technique.

Almost all canals and water reser-
voirs in the Uzbek Republic were built
by controlled explosions. The directional
blast technique is also used in industry.
The Soviet cngineers worked out and
successfully applied the method of direc-
tional explosions when rocks werc
thrown away in the strictly prescribed
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dircction. This has special relevance for
rapid building up of the supporting mass
for a dam.

With the use of this method urgent
work can be completed in minimum
time. But this method is two times more
expensive than the conventional method.

Soviet blast experts have raised the
quality of their job execution to the
level of almost a filigree work with
explosion. That is why the tcchnique has
become indispensible at most of the
quarries in Uzbekistan. It would be
impossible to obtain planned increase in
the production of copper, lead, zinc,
cement and in construction without the
help of blast experts.
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afadarg, SET 93 X IFET Ul
# g Fq19 fAF19 FAHT AT9% TH
F+1a srarfora AAr e 53 @
2159 AN A GG, ATRfErwaATa,
SSAF G AT YO F71 e @
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saiforg Y 9T TS ggraar, gars @i
g fesaafagua, gawmfa w@w
ITFTOT AT gagal F fag svgear w1
af g1 B arwAEfy § AR W
arwar & Frafeaga & fqg @9z {77
wdr afcegn &Y ufw 17.51 FT w904
(+5g fgear) &, wafF ad 1983-84
& ford Feia (Ged ¥ &7 7 350 0 1@
%o ¥ qfremg a1 A AL R

(=) &Y () wiea " giT
g (fgwar sz fgare fsa)), 9t
gAY (|T) AT wFAe (AATAAT
forr) & s |85 e gz /AT
faeg &5 8 @rag swadiedla faw|
ol Y giaar 7 aufEg ama fawE
afdisar frarfrag w3 3@ &1 34
qfe@war § 907 aggmE, A N
gfedeson Fraxaar & fanim, &@7
graral & fa0 ereaarera g aqr 77T
N @ § agy gy faeqre #1d-
FATT] & fAU gg@an a7 sqFedqr & 1 &
qfvatsr 51 g& A 360 AT@ AW-
AFY Tra< g, fran sradiea fawa
gRrdY § WA g ara =W &1 f|
180 @@ a1y TAT § | =g Te-
FYSAT STLEN & 5 ANt wgqiq 1976-77
¥ 1980-81 a= & fay 4r1 {x7g 3@
Y ay %1 A< afy & fag stafa 31
fegvax, 1983 a® g1 frar war &

STATEMENT CORRECTING REPLY
TO U.S.Q. NO. 2376 DATED 8.8.83
RE-SETTING UP OF A BODY TO
CHECK PRICES, ADULTERATION
AND BLACKMARKETING.

THE DEPUTY  MINISTER IN
THE DEPARTMENT OF ELECTRO-
NICS AND IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI
M.S. SANJEEVI RAO) : Sir,
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I invite the attention of the House
to the reply given to the Unstarred
Question No. 2376 in this House on the
8th August, 1983. This Unstarred
Question No. 2376 by Shri P.M. Sayeed
refers to the setting up of a body to
check prices, adulteration and black-
marketing. On the same day (8th
August, 1983), another Unstarred
Question No. 2468 by Shri B.V. Desai
was alse answered in this House. The
wording of Question No. 2468 by Shri
Desai  is similar to the wording of
Question No. 2376 by Shri P.M.
Sayeed ; but the hcading of Qucstion
No. 2468 by Shri Desai specifically
refers to “‘formulation of Consumer
Protection Council”. While the Govern-
ment has decided to set up a Consumer
Protection Council, there is no proposal
to set up any other committee or body
to study the schemes to check price rise,
adulteration, blackmarketing and other
related problems. In view of this, while
the reply to Unstarred Question No.
2468 by Shri Desai was.in the affirma-
tive, that to Question No. 2376 by Shri
Sayced was in  the negative. After
checking up the wording of both the
Questions, it is felt that both of them
Presumably refer to the formulation of
Consumer Protection Council. Hence
the reply given oa the 8th August,
1983 to Unstarred Question No. 2376
is revised as follows :(—

(a) Yes, Sir. The Government are
considering to set up a consumer protec-
tion council with the object of providing
effective protection to the consumer in
the matter of quality, quantity and price,

(b) No, Sir.

(c) The Government are considering
to appoint representatives of five State
Governments and two Union Territories
on the Consumer Protection Council in
yearly rotation.

(d) The consent of all the MPs
nominated o1 the Council has recently
been received and the Council will now
be constituted soon.

(¢) The Council, inter alia, would
suggest measures to curb unhealthy prac-
tices in the trade. These are likely to
reduce the price rise and blackmarketing
to a great extent.
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12 hrs.

PROF. K.K. TEWARI (BUXAR) :
Sir, I have given a notice for discussion
on the correspondence between the
former President of India and a former
Prime Minister of India. A slanging
match is going on between the former
President of India and a former Prime
Minister of India. The former President
of India has demanded publication of a
white Paper.

MR. SPEAKER : It is under
consideration.
(Interruptions)
PROF. K.K. TEWARI Sir, a

White Paper has been demanded by the
former President of India. Mr. Morarji
Desai has been accused of shielding
corruption.....

(Interruptions)

MR. SPEAKER : Nothing will go
on record.

( Interruptions)**

MR. SPEAKER : 1t is under my
consideration. 1 will consider it.

SHRI SONTOSH MOHAN DEV
(SILCHAR) : Sir, in West Bengal,
political murders are taking place. One
of our ex-Minister, Shri Santosh Roy
who is now the Sectretary of the West
Bengal Predesh Congress-1 Committee,
has been brutally assaulied and there
was an attempt to murder him. You
are discussing Punjab, you are discussing
Assam and why not discuss West Bengal
also ?

(Interruptions)
MR. SPEAKER : Do'nt record.

( Interruptions)**
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ST WENCT ;AT TG WA QY
gr3q WNTAT WIgY § a1 w7 @y §,
& araar Ff gvar g F a1 grow
W9 fram & ggar war oraar | &
fraw atz adf awar g 1| s faw
arz fear @t aTaA) g@vg g, AT A
g) ar IAF! gEE g AR ATIR T
g

o &o o faardy ; ez Farar oY
fe-geara & &

Weay WEEY : §19 YW ¥ AW
a7 Ffww

Slo %o #®o faard : qma &
ZATA AFE I AT @ & AT

(saauT)

MR. SPEAKER : Nothing goes on
record. Whatever these gentlemen
submit will not form part of the pro-
ceedings.

( Interruptions)**

[AT THIS STAGE, SHRI SONTOSH
MOHAN DEV AND SOME OTHER
HON. MEMBERS LEFT THE HOUSE]

(Interruptions) **

\
-

MR. SPEAKER : Do not record.

(Interruptions)

qeaa |EIT | FAT FI AT S,
H1T Y FATIT

(sTaum)

o VRTFAIT MEAT (T2AT) : AeqH
¥, Aeg W F FEAT § gfead «y
wrafer & anfeda degt & & worge

**Not reorded.

AR T § |
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weqy wE\EA : W FeAwL, dAle
THTIE |

sl w0 T 99 ¢ (FHFER)
sqer wglay, H4 oy TEre FETEA
fear &

WA WEIRT : ATT FAITIAT & |
I fear &1

(eaFaTT)

DR. SUBRAMANIAM SWAMY
(BOMBAY NORTH EAST) : Sir, you
were pleasced to say the other day that
you would allow half-an-hour discussion
on Seymour Hersh’s remarks about Shri
Morarji Desai. When have you slated
it for discussion ?

MR. SPEAKER : T do not know;

when it comes in the ballot.

DR. SUBRAMANIAM SWAMY :
Ballot for what ?

MR. SPEAKER : For sclection of
subjzcts.

DR. SUBRAMANIAM SWAMY :
Selection of subjects ?

MR. SPEAKER : Yes, which one
has to be taken at what timec.

DR. SUBRAMANIAM SWAMY :
You said that you would allow a
discuszion. We have been paticnt with
you on this matter.

MR. SPEAKER : 1 have already
allowed you.

DR. SUBRAMANIAM SWAMY :
That is not the way.

MR. SPEAKER : Tell me the
other way.
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DR. SUBRAMANIUM SWAMY :
You allow some other discussion.

PROF. MADHU DANDAVATE
(RAJAPUR) :  You had assured us that
half-an-hour discussion will be taken up.
Check up the record......

(Interrup tions)

MR. SPEAKER : I do not want to
avoid discussion on anything, provided
it is done under the rules.

DR. SUBRAMANIM SWAMY
You want ballot for what. You must
allow a discussion, otherwise 1 would
consider it a breach of assurance on your
part.

MR. SPEAKER : All right; asis
convenient to you. You arc a better
judge.

DR. SUBRAMANIAM SWAMY :
You said in this House that you would
allow a discussion. Now you say that
you would not allow. Has the Govern-
ment got something to hide in this
matter ?

MR. SPEAKER : I have already
allowed.

DR. SUBRAMANIAM SWAMY :
You said that it would be ballotted.
Balloted for what ?

MR. SPEKER : It will be done
according to the rules.

DR. SUBRAMANTAM SWAMY :
On 18th you had assured the House that
the matter will be discussed in half-an-
hour discussion....

(Interruptions)

SHRI SUNIL MAITRA (CAL-
CUTTA NORTH-EAST) : 1 discover
that you have allowed at least 25
subjects for half-an-hour discussion.
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MR. SPEAKER :
something new ?

Am I talking

SHRI SUNIL MITRA : You should
say that you have allowed those subjects
to be ballotted; you have now allowed
them for a discussion,

MR. SPEAKER : You recad the
rules and come to me. I do everything
according to the rules.

SHRI SUNIL MAITRA : You tell
the House that you have allowed it to
be ballotted for a discussion.

MR. SPEAKER : This is not
something new.

PROF. MADHU DANDAVATE :
The subject was decided upon; yon have
already admitted a discussion on Hersh's
remarks on Shri Morarji Desai. The
question is only whose notice will be
taken up; that will be taken up from
those which have been given.

MR. SPEAKER :
193.

That is about

PROF. MADHU DANDAVATE :
That is about half-an-hour discussion.
Let me remind you on 18th you had
admitted a discussion on Hersh's remark
on Morarji Desai.

MR. SPEAKER : Under half-an-
hour discussion, I have allowed that.

DR. SUBRAMANIAM SWAMY :
Which day ?

MR. SPEAKER : That day I
cannot decide.

DR. SUBRAMANIAM SWAMY :
Only three days are left. And Sir, you
have said that you have admitted it.

UtAR REIT : AqTT 9gF  gIer
@ faar T a7 @raFr w5 ¥ 8l
qgn g1 | #9 7 @gr § v feewaw
a§f gy, AT N g ag wew ¥
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qeftT g sa¥ @Y wew aAIy §
gR T A9 qET FI A@EAT G0
gy 9% faars £€ a1 g@ qa4r
Sfad, & sra & AT HIT AT AT ATY
I T &9 91T 7 |

Sto gAFOAR WA AT ATIA

qgs g9 § F@r a1, A9 Ik f@Arw
AT w@E

weqey AEE ;. gar fgaga ag
FEAT | T FEAT A AT F AR
qET AT |

SHRI RATANSINH RAJDA
(BOMBAY SOUTH) : We wanted
fulfledged discussion. With half-an-hour
discussion, you are not doing justice.

QA WEET © WY IUT G FY
€ qraagi F 1 7§18 T I FI
gl #xar g 1 9 uHT FAT %, qg
gIA AT FT .

To GARVAR FATHY : &7 feewwa
Far Sifswu, gardy qoed’ g7 Srgy |

Weqer WEIAT ¢ AT WL GIE ATEA
oYz gR ag=rgy fr #7 g avar g1
T HTT oA § ®F TA04T AT § A
# ®9 93 TT §—

Rule 55, sub-rule (4) : *“If more than two
notices have been received and
admitted by the Speaker, the
Secretary-General shall hold a
ballot with a view to draw two
notices and the notice shall be put
down in the order in which they
were received in point of time :
Provided that if any matter put
down for discussion on a particular
day is not disposed on that
* day, it shall not be set down for
any other day, unless the member
so desires,...”’ .
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DR. SUBRAMANIAM SWAMY :
1 want a clarification. It means you
are going to ballot mosquito menace
Notice along with Notice on Mr.
Hersh’s remarks ? Is that the meaning ?

QTR WEAW © AT AL I H1FHT
fersg FT AT

Tro gagoan Ay @ A7 FE q1T
feewa fFar 2

HeqW AEIG A7 FHFT 77T
¥ #gf 7edY ®T @I E At gF qqan
s |

DR. SUBRAMANIAM SWAMY :
You said you are allowing a discussion.
That means there must be a dissussion.
If you can’t do it this way, you do it
some other way. Do they have some-
thing to hide ? Is there something to
hide ?

weuw REYE ;. A fRET T Ag
Fgr g f& 79 F0 1 ag W1 feevaq
% fag dmre @, wfra soqr & aeada

Zr . I have already asked the
Foreign Minister and he is ready.

DR. SUBRAMANIAM SWAMY :
1t is such am important subject. You
can't put it on par with...

(Interruptions)

MR. SPEAKER : No, it is always
the case. Mr. Sunil you see the
precedent. Come and find out.

(Intrruptions)

MR. SPEAKER : Haw can I do ?
This is always the same. This is not
on a new thing that I am doing.

PROF. MADHU DANDAVATE :
Mr. gpeakes, I want a clarification
about your announcement. On 18th you
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had announced that you will allow a
discussion on Mr. Hersh’s observations
on Mr. Morarji Desai. That is starred
Q. No. 365 by Shri Rajda. Only what
is to be ballotted on that Question is
the name of the persons, since a number
of people have given notices demanding
discussion, Do, I take it only those will
be balloted or who is to initiate
discussion that will be balloted ?

Heaw WERW AT ATHET AW
drfsdr, «at fagn & fasg #1€ 9w
FYE A 5 LA F ArgH @A)
gz T @ &, MT R IFr Qfqy —
5 Fgl Tedt #Y 2, § wra A

DR. SUBRAMANIAM SWAMY :
Do you agree to a discussion in the
Business Advisory Committee meeling
today ?

MR. SPEAKER : You can discuss
it anywhere you like.

(Interruptions )

SHRI INDIRAJIT GUPTA (BASIR-
HAT) : 1 am sure, Sir, you are very
much shocked to read of the brutal
murder in broad day light of a farmer
Member of the Rajya Sabha belonging
to our Party, Mr. Laxman Mahapatra
in Orissa in Darhampur. He has been
murdered. These people are talking
about political murders and they are
committing murder in broad day light.

MR. SPEAKER : It is not allowed.

SHRI INDIRAJIT GUPTA : These
people are talking of murder and they
are committing murders in broad day
light.

MR. SPEAKER 1 have net
allawed Mr. Tewari, I am not allowing
you.

¥ famrd W@t %1 A ag w
W g @ @eer W gwms a@
@ AT |
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= gAWA T 3T 1 oE A
2, ¥ ater w2 aF faewd W

YW AEAT : UF HIT FT AT
o 9% F1¢ sraT @A AT g &)

No, it makes no difference to me.

(Interruptions )* %%

MR. SPEAKER : No,
allowed.

nothing

=Y AT Mo ATA (1ET)
HEAH WEIeW, YHIA H F197 T aq7€qT
# feafr zadt @ua &Y 7% 2 f& AR
fefezaz Bzgrar & oF gy ¥ @
gfearat & gaar Y o€ 2

REqW WA : 4 d1 T2T gANET
2, & zad g7 a8l $T a%ar )

5t arTe qRMIT ¢ AR
argt & ArT owAT aar e ofew
IAFT AFT T AL

(FTaET) *o*

MR. SPEAKER : Not allowed.

{Interruptions)***
{1 g6 wex qig A F7 ghAT |

WA AP : g7 a1 &7 &, Prad
1T AT GATTH

=t s ey qis ;. qAeqfq o1
g FY TET GEAWIA Y W' §, TW AT
© 9t &)

qegew "EAd ¢ HY FITH qT9 A
Uil
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PROF. SAIFUDDIN SOZ (BARA-
MULA) : It was on 27th July that
Mr. Sham Lal Saraf passed away im
Srinagar. He was a Member of the Third
Lok Sabha.

WETH REET . TT T GEAT
gz FL AT E, qa FFE

PROF. SAIFUDDIN SOZ : I know
all the information.

AU WEIRT © HTH TH G
A QA g 9 10 wEHuT Feae
2 STAT B, AT FIT R |

(zagara )

w1 waw fagrd  awRa@ (A€
faeel) : @15 awr & fao ¥ agf W
& . (wmetd) | gRaT & fag 78 @
g

PROF. SAIFUDDIN SOZ : 1 can
give yau all the information necessary
for obituary reference. These should be
an obituary reference to-day.

Reas wEAT : UF TE FIT § | A9

fag £7 % ffvg

= qATEAT e ;A foy g9
aeAl & fag e ady In e garr
CiAl
(zamur)

aeqel wgay ;o gfRAdw Tgigy,
AT AGAT JIT FATETC |

SHRIMATI PRAMILA DANDA-
VATE : The Prime Minister had
assured us on 26th July that the Dowry
Prohibition Act will be amended this
Session. But the Bill has not come. There-
fore, I want an adjournment motion.
The Dowry Act has to be amended,

*#¥¥Not recorded.
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because dowry deaths are taking place.
We were assured by the Prime Minister
of this country. Till now there is no
Bill.

(Interruptions)

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : The Dowry Bill was intro-
duced in the other House on the 8th
August.

R ELIE] )

qeqy Wty © AT ar 71, T a4r
FZAE

SHR1 CHITTA BASU : No, it is
not a Dowry Bill. He is wrong.

(Interruptions)

SHRI SATISH AGARWAL
(JAIPUR) : 1t is Dowry Bill. She
wants an Anti-Dowry Bill.

SHRI BUTTA SINGH : So far the
other House is seized of it, and if that
House does not transmit it to this
House, it will not be possible to take
it up here.

SHRIMATI PRAMILA DANDA-
VATE (BOMBAY NORTH CENTRAL) :
I have given one privilege motion, Sir.
You have not given any ruling on it.

e wEET ; 3G |

SHRI HERIKESH BAHADUR
(GORAKHPUR) There is a strike
in Banaras Hindu University, and the
student leaders have been arrested, We
want a discussion on that. I have
submitted... (Inferruptions) at least a
calling Attention.

HqEYW WEET : HL 9T Y AT
FIW qgT FA12T & | TEA @ 5 ag
g1 gFar g v A& |
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oft gfcks agrge : FfaT odwm

weaw wErRy ;. Ffanr vdwa o)
aga sarar §

Y T famrg qream (FrogR) ¢
¥ T a9 ur fagz g3 sfao
a1 oo & 0F0  WAT AR qH
TEER 7 & faars, sar gfoear e
M gEda & faais fafads @roq
fear & 1 =4l waT § strod owie
fear a1 wafs siasr g7 fedz 2@
@Y A AT FqiEeT F FTY F sAw-
gz frar aar wr ) 19 qrde wEw
FHEA &1 fq1E 97 ferpaa gar X
qg OF qGIIU AT F2A) 47 aiF & fw
FNAtwT & 1t F FAr AT sqeq
frd otz #¥7 g9&T qav ar, saF A
g3z frar wmar o (s@aed).. 4R
qre 19 Jrd@ #1 gre gfozar yfeqy
FT gASIT & ol gRawa a « faegw
Tga &9 g1 Ag) faar

(eqauTe)

ot garaR amet (fgarz) : wag
AT OFALET FAAT FIA R

Wegew EYET . a9 3§ I@T
& WA S A1 gATar an.

(saauT)

st T e qraaa o aie sfoear
Wemt +Y e gfegwr Ifeat g a7 -
fsw |

ft | AN AT qH K
Ay A F@ Fgy § % ag A
et &, AYag €9 ag ¥ WF 9 qrf
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ot ofr 71 famed § 1 a7 A€ e
FY qra T8 § 1.

(em=mara)

wegw ®ERT ;. FTT A AT

gfag
st gfeka agrge : ag 7F T
CIC -

(zaEma)

wegw wEgEg . {F owaT S oq
gg Iy T arT 1 oY T I FFr
qr f& aary vF arr-afgar aar fifgo,
fogs fema &3 =3 1T feat
F1E w62 T 21 1 I91 fgA@ § F 40
FT |

SHRI RAM VILAS PASWAN
(HAJIPUR) : What about my privilege
motion ?

MR..SPEAKER : I will see.

«t Tra fasw qraaa : 5 fyaas
e fzar & 0 &19 rarwETon Al
gIRWA A1 TFACHRT AT FATIT | IqI
gfuzar Ifear 1 s gfiger fegr g4
TATIT |

(Fa=uv)

oY mrw fagrdy atowmar ;o gg
qifaaidET grdifesg @1 wae 2 gw
arrer gfear feat &Y s qrfaat o2
Taf 7@ #7 @ § | arfaardiz @
FIAATET H1 T gordy Hifsar § e
atg ¥ fiwmeaz adf grar 2 a@r ag
qrfsrariz & arg av gy &

( sqAUTT)

SRAVANA 31, 1905 (SAKA)

Written Answers 362 -

wEaw WglEm ;. A7 ol AraEY
T qATAT §

(zmawT)

st |t smatw ;. gg Ay
grow afgsrr AT § 2 gra gfemr
Wear stz Fro Ao & frgFeefesy Ay
q9F FfaFIT AT T § 1 ATT TART
gAY 1 AT AT MfeT gar awy §

(zmamT)

sit Tw fasra qaw o A Q@
fafgarsr W far & | arer oY faan

T

FeqW WEiET
FEAT |

oyt ¥ oFia

(zagut)

AeqW WERA . 9T WG AT

JIfad |

( auam:r)

sft AT arasr o fAcwfagy arey
g # oY agd fraifew of ar g
qr ?

st o famra qrmatA . sTowT
fagsrsr wrara 97 o1 =57 giar @, 9@
a3 o1 3F TET AT F, 9T SE-ArY
ard a1 g% & |

(zmam)

ot Tl "EE  (WRIEAgR) : W
g1y gsa1fag are qmy 97 0EAe-
¥z o frar ar f5 gg** @ wde

*¥Not reorded
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FU @ § ) e Neferm § gwer
UF qFT TEI Ar14v | wq) ?
PRINSIIE b STt s s s ¢
Sl Sty i g
il /mgwf;?b;u?- Ll
T

AeANW WEIT ;. T AFY AT gFAT

s Tt AAE : A AE 7 arqd
g8 Fars frar ar | fea-fra wow &
agd frwre Y faar aar ?

Zu-’m)fgguj'ﬁ@uz(:;,/gg‘/}
A

MR. SPEAKER
recorded.

: That was not

WY Tty wee o gl feAmE Agl
faar war, fsq weq & sozz g fear
g 7

(zmmuta)
.ul:ﬂ’”: é,i.z.fgrfu){ ")"/“.‘;/JO‘P
S s 2T L S

HEQW WEIRT : qF qTT AEN AT

gFAT 2 | Notices are not to be
broadcast.

(Interruptiuns)
MR. SPEAKER : Not allowed.
(camee ) **
W T WET W97 YR qATS

fwar a1, &7 Tfen fegr a1 ) fra e
¥ vex gg AL &1 AFaAT ?
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bl L G d L srddig
Ll Lo/

Aeqq WEEW : AT AT qATd vy
grayard af s § 1 7€ aF
T A E M 32 ¥ a1 & o s
frwrg qv agf s & 1 ag o &
FE & 3z 5ix & Hfew g A
sfea 78 21

(emmyma)
Y gdtn wAIT M (TFIWE)
fafssa & fafaszt &1 qur7 2971 8

AeqN gy : 7L qr AfzT qar

& wg & Fr gFEfer @1wT ymar
g7 ® | That is under consideration,
That is all right.

(Interruptions)

MR. SPEAKER : It is all right.
Nothing goes on record whatever he
says. Under Rule 352, You can give a
notice and 1 will consider that. That
is all right.

(Interruptions)**

st grm wAtT AAATT : WY WM

MR. SPEAKER : That is all right.
Finished.

SHRI HARISH KUMAR GANG-
WAR : Why did you not allow it ?

MR. SPEAKER : 3a%! & #Tex
FT I

That is all right. 1 am not going to
explain to you here what I am going to
do. I do not know. I will consider it.
That is what 1 have said.

PROF. MADHU DANDAVATE :
1 only suggest that before the Governor

*¥¥Not recorded.
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is dismissed, that motion should be

taken up.

Mo yAts FATT qgAT : A7,
fagre famra mwr 4 oF afafy 3
IAT TRA F USHIA qT

wegewr wglam . w1y fa@w  #3
IfqX | You can read the rules and
then come to me.

T AW $8 FT GFT §, T TAAI7
Wt FB FTAFT § | g DA w5 AN
FLAFT § 97 a5 5 a1y fow #7
e

(awua)

MR. SPEAKER : It just goes ac-
cording to the rules. Nothing. He
cannot say anything.

o stz wafa : i 930 § e
F1 ANZ G A9 FT AFATT gAT &

MR. SPEAKER : I will see what
we can do. We had a discussion,

SHRIMATI SUSEELA GOPALAN
(ALLEPPEY) : The Dowry Amendment
Act should be introduced...

(Interruptions)

MR. SPEAKER : That has already
been settled.

SHRIMATI SUSEELA GOPALAN ;
No, no.

MR. SPEAKER : That is coming
to us.

(Interruptions)

SHRIMATI SUSEELA GOPALAN :
After the presentation of the Report in
this House, it has not been brought for
discussion, and the situation in the
country is very serious now. We want
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a discussion immediately. Even the
Prime Minister has spoken about it.

MR. SPEAKER : That is coming.
That has already been introduced in the
Rajya Sabha. It will be coming here
also.

SHRIMATI SUSEELA GOPALAN :
What is introduced in the Rajya Sabha
is about the Criminal Law Amendment.
It is not exactly about the Dowry Prohi-
bition Act. That is what we want
exactly.

st fanax fag (waw) @ fasag
qEarESdl ALY A duw usifama
t#z & qry ¥ gygeafy ¥ w=9i & fag
favig gY q#7 & |

MR. SPEAKER : | have already
discussed that. We are taking it up.

»it fawrwe fag - wo¥F sramar wqar
fegrgazt & Fark arenifs ya geard
F7 T8 & IAFT avF sq1q S

Heqw wEEa : 3AF 3

st wzw fagrd aroaay : areder
wgrag, aara &1 feafa faws @ g
s favexrarar & @wend  gHET &) §
fie a7z ey d Sfgd waw gl
IZ1aT a1 5000 feegsl #1 oF €T &
gezT A & w1z Iqre fegr sroa
Tg® X GATT FITIT §T FILATGT
F @R 1 gra § wrAT & fgama &
FIFI T9 @ & ar Agr | qar qaar
R gy A &Y v S gt &
#Y gewAde wrma frar g

qeaW  wEET : arew Aifea ¥
frars & & Saed 9qr 977 @ g |



12-27 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER ESSEN-
TIAL COMMODITIES ACT, REVIEW
ON AND REPORT OF ANDMAN AND
NICOBAR ISLANDS FOREST PLAN-
TATION DEVELOPMENT CORPORA-
TION, LTD., FOR 1981-82.

THE MINISTER OF STATE IN
THE MINITRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : On
behalf of Rao Birendra Singh, I beg to
lay on the Table :

(1) A copy each of the following
Notifications (Hindi and English versions)
under sub-section (6) of section 3 of the
Essential Commodities Act, 1955 : —

(i) G.S.R. 519 (E) published in
Gazatte of India dated the
29th  June, 1983 fixing the
maximum price at which the
Fertilizers mentioned in the
Schedule to the Notification
would be sold to Tea, Coffee
or Rubber plantations or to
cultivators.

(ii) G.SR. 524 (E) published in
Gazette of India dated the
30th June, 1983 making Certain
amendments to Notification
No. G.S.R. 518 (E) dated the
29th June, 1983. [Placed in
Library. See No. LT—6912/83.]

(2) A copy each of following
papers (Hindi and English versions) under
sub-section (1) of section 619A of the
Companies Act, 1956 :—

(i) Review by the Government on
the working of the Andaman
and Nicobar Islands Forest
and Plantation Development
Corporation Limited, Port
Blair, for the year 1981-82.

(ii) Annual Report of the Anda-
man and Nicobar Islands
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Forest and Plantation Develop-
ment Corporation Limited,
Port Blair for the year 1981-82
along with Audited Accounts
and the comments of the
Comptroller and Auditor Gene-
ral thereon. [Placed in Library.
See No. LT. 6913/83.]

(3) (i) A copy of the Annual Report
(Hindi and English versions)
of the National Co-operative
Dairy Federation of India,
New Delhi, for the year
1981-82 along with Audited
Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the National Co-operative
Dairy Federation of India,
New Delhi, for the year
1981-82.

(4) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (3) above.
[Placed in library. See No. LT—6914/83.]

REVIEW ON AND ANNUAL
REPORT OF MADHYA PRADESH
STATE DAIRY DEVELOPMENT COR-
PORATION LTD., BHOPAL FOR
1978-79.

SHRI YOGENDRA MAKWANA :
I beg to lay on the table :

(1) A copy cach of the following
papers (Hindic and English versions)
under Section 619A of the Companies
Act, 1956 : —

(i) Review by the Government on
the working of the Madhya
Pradesh State Dairy Develep-
ment Corporation Limited,
Bhopal, for the year 1978-79.

(ii)) Annual Report of the Madhya
Pradesh State Dairy Develop-
ment Corporation Limited
Bhopal, for the year 1978-79
along with Audited Accounts
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and the comments of the
Comptroller and Auditor Gene-
ral thereon.

(2) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (1) above.
[Placed in Library. See No. LT-6915/83.]

NOTIFICATIONS UNDER CUS-
TOMS ACT AND CENTRAL EXCISE
RULES.

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : I beg to
lay on the Table :

(1) A copy each of the Notification
No. G.S.R. 626(E) and 627(E) (Hindi
and English versions)
Gazette of India dated the 16th August,
1983 togerher with an explanatory
memorandum regarding increase in the
rate of basic customs duty on Sorbitoi
imported into India from 70 per cent ad
valorem to 100 per cent ad valorem,
under section 159 of the Customs Act,
1962. [Placed in Library. See No. LT—
6916/83].

(2) A copy of Notification No.
651(E) (Hindi and English versions)
published in Gazette of India dated the
18th August, 1983 together with an
explanatory memorandum making cer-
tain amendment to Notification No.
186/75-Central Excise dated the 2lst
August, 1975 so that Santacruz Elect-
ronic Export Promotion Zone may enjoy
facilities on the same lines as the
Kandla Free Trade Zone in respect of
exemption to capital goods, raw ma-
terials and components, issued under
the Central Excise Rules, 1944. [Pleced
in Library. See No. LT-6917/83.]

ANNUAL REPORT OF REVIEW
ON FOOD CORPORATION OF INDIA
FOR 1981-82, ETC.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS

published in .

Committee on Al.n-euce of ﬂ’iﬂ
embers from the Sittings of the House

AND IN THE MINISTRY OF FOOD
& CIVIlI SUPPLIES (SHR1 M.S. -
SANIJEEVI RAO) : I beg to lay on the
table :

(1) (i) A copy of the Annual
Report (Hindi and English
versions) of the Food Cor-
poration of India for the
year 1981-82 along with the
Audited Accounts, under
sub-section (2) of section
35 of the Food Corporations
Act, 1964,

(i) A copy of the Review
(Hindi and English versions)
by the Government on the
working of the Food Cor-
poration of India for the
year 1981-82.

2) A statement (Hindi and
English  versions) showing
reasons for delay in laying
the papers mentioned at (i)
above. [Placed in library.
See No. LT-6918/83.]

12.29 hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS OF
THE HOUSE.

THIRTEENTH REPORT

sitwat  wigdy Fag (gioran) e
arsuer Agew, § gur 1 g% § aeql
#1 erqafeafs dqst afafy s dwgat
sfadea (fgrdt aur siast gesor) Sega
FWTE
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12:30 hrs.

CALLING ATTENTION TO
MATTER OF URGENT PUBLIC IM-
PORTANCE.

DETERIORATING LAW AND
ORDER SITUATION IN DELHI WITH
PARTICULAR REFERENCE TO
COMMUNAL TENSION.

MR. SPEAKER : Shri Bhim Singh
ji. The hon. Member is absent. Shri
M. Ramgopal Reddy. He is also absent.
Shri Satyendra Narain Sinha.

SHRI SATYENDRA NARAYAN
SINHA (AURANGABAD) : 1 call the
attention of the Mlnister of Home
Affairs to the following matter of urgent
public importance and request that he
may make a statement thereon :

““The deiteriorating law and order
situation in Delhi with particular re-
ference to communal tension and the
action taken by Government in the
matter.””

THE MINISTER OF HOME
AFFAIRS (SHRI P. C. SETHI) : Sir,
there has been no deterioration in the
general law and order situation in
Delhi. In fact since assumption of
office in the year 1980, this Government
has accorded a high priority to the
maintenance of law and order and to
give the citizens of Delhi a sense of
security which they lacked in the preced-
ing two to three years when the crime
graph had reached its peak.

As a result of the various steps
taken by the Government by way of
opening of new police stations and police
posts, substantially increasing the st-
rength of police personnel and purchasing
vehioles and equipment, there has been
considerable improvement in the mobility
" and operational efficiency of the Delhi
Police. This has been reflected in the
steadily declining crime figures from
the year 1980. There has been a
marginal increase in crime during the
first half of 1983 as compared to the
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corresponding period of 1982. The
Government are seized of this trend
and are making all out efforts to ensure
that this is checked.

It may, however, be noted that
in a metropolitan city of Delhi’s size
and with the fast rate of increase in
population, some variation in crime is
possible. '

In response to a Calling Attention
Motion in the Rajya Sabha on the 9th
August, 1983, I had mentioned some of
the sensational cases which were success-
fully worked out by the Delhi Police.
1 had also mentioned that in respect of
the case of the murder of Shri P. S.
Rohilla, a bank manager, and Shri and
Shrimati Khilnani vital clues had been
found and investigation was proceeding
in the right direction. I would like to
inform this House that these cases have
also been successfully worked out and
the main culprits have been apprehend-
ed. The culprits involved in the
hijacking of a Rajasthan Roadways
bus and robbing its passengers have
also been apprehended and some of the
looted properties have been recovered.
1 would like to reiterate that the
Government is not complacent and is
anxious to do everylthing possible to
further improve the law and order
situation in Delhi.

The Government are alive Lo the
neced to maintain communal harmeny
and have been taking all possible steps
to ensure that the factors leading to
communal tension are eliminated. It
may be recalled that there have been
no communal clashes in Delhi after
July 1982. In the recent incident
involving two communities in the Lal
Kuan Area on 17th August, - 1983, the
police acted promptly and was able to
control and contain the situation. Ring
leaders belonging to both communities
were arrested. Prohibitory orders under
Section 144 Cr. P. C. in the area of
Lal Kuan, Gali Kasim Jan, Farash-
Khana and Rodgran were also imme-
diately promulgated. These orders have
since been extended to Naya Bazar and
Katra Baryan arga. The police is
keeping a strict vigil.
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While the Government have taken
all possible steps to deal with the
situation, I would seek the cooperation
of the House in eliciting public support
for maintaining communal harmony.

12-31 hrs.
[SHR1 R. S. SPARROW in the Chair]

SHRI SATYENDRA NARAYAN
SINHA : The hon. Minister has said in
his statement that the crime situation is
improving because the number of
reported cases of crimes is going down
except for a marginal increase in the
first half of 1983.

You are aware that in Declhi there
have been some sensational cases. For
instance, in the posh area of South
Delhi Several persons committed dacoi-
ties and beaten the inmates of the
houses. You might recall that the in-
formation was sent to the Police Station
and two DCPs and 3 ACPs with force
had reached there and were there in that
locality.. Even after their presence these
persons went on committing dacoities
leisurcly and inmates were subjected to
severe beating and the police could not
apprehend them. This is something
which is beyond our comprehension that
while the police was present in such a
great strength, the dacoits committed
dacoities, loothing and assaulted the
inmates ol the house in a brutal manner.
The hon. Minister may kindly enlighten
the House as to the reasons and circums-
tances which were responsible for non-
apprehension of these dacoits and for
not having taken steps by the Police
even after having reached the spot. Is it
due to certain laxity or leisureliness on
their part ?

You may now about the Khilnani
case. The hon. Minister has said that
it has been worked out and so also a
number of other cases. True, some cases
have been worked out. But the fact is
that these crimes are being committed in
Delhi day in and day out and we are
hearing from the news reports about the
incidents that are taking place daily.
Such incidents send shivers through the
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people and the whole atmosphere is
charged with fare, apprehension and
teasion. Therefore, though the number
of crimes committed might have gone
down, that does not indicate the real
picture or conditions privailing. As long
as the atmosphere is full of tension and
fear, we cannot claim that the law and
order situation has improved and people
are functioning normally.

The law Commission in the Fourth
and Seventh Reports have recommended
that there is need for separating the
investigating agency f{rom those who
arc in charge of maintance of law and
order. It was a very healthy suggestion
made by the law commission. From my
personal experience I know that some-
times those who arc in charge of the
police station, register cases and they
carry on leisurely with the investigation
with the result that they are not able to
complete the investigation within 90
days; so the culprits are able to obtain
bail from the courts. If the investigation
is not completed and the charge-sheet is
not filed within 90 days, the culprits
would be relecased on bail. .The police
say this 1s not possible, because their
hands are full, they have this duty or
that duty in an area where there is some
trouble and they have to be physically
present and so they could not pursue the
investigations. In view of this situation,
it is all the more necessary that the
investigating agency should be seperate
and the cases should be worked out
speedily so that it may have a salutary
effecct on the crime situation. 1 would
like to know from the hon. Minister
whether any effective steps have been
taken in this regard.

With regard to the number of cases
reported on the basis of which the hon.
Home Minister says that the situation
has improved, may I know whether he
is aware of the fact that there are
many cases which go unrepoted, because
they are not recorded by the polige
officeres ? Is he aware of such a
situation ? If so, has he given instructions
that the police officers 'must scrupulou-
sly record all the information about
cases reaching them so that they may
have a complete picture of the whole



375 Calling Attention to

thing 7 Often enough these cases are
not repoted. So, the figure given by
the hon, Minister is misleading also.
I would urge upon the Home Minister
to go into this in some depth. 1 do not
understand how the Minister can claim
that the law and order situation has
improved, when the atmosphere of fear
and tension still persists.

It is not beyond the power of
Government to ensure law and order in
Delhi. This is the capital of the country,
where the population has grown and is
growing steadily. But I am told that
the police force has also been auge-
mented to some extent and many new
police stations have been opened. Yet
I feel the position can improve if the
Government show greater vigilance in
this regard. For instance, they were able
to hold the Asiad and the Non-Align
Meet; even when there were threats of
disterbance, yet no untoward incident
took place during that period. So it is
within the competence of Government
to have done so. Now they should
be able to give an assurance to the
people of Delhi about their safety and
these incidents which are taking place
should not be allowed to take place,
and that is possible with greater vigilance
and augmentation of* police force.

I would like to know whether the
Government are aware that there are
many cases which are reported to the
police stations, but which are not
recorded, and, if so, do the Govern-
ment propose to issue instructions that
all such cases must be recorded by the
police ?

Secondly, in view of the recommen-
dations of the Law Commission and in
view of the fact that the Supreme
Court has laid down this period of 90
days within which the investigation must
be completed and charge sheets submitted
do the Government propose to take
urgent steps to set up an investigating
machinery which is separate from the
machinery set up for the maintenance
of law and order ?

Now, I come to the question of
communal tension. - This has been a
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festering sore for quite some time.
I think this has been there right from
1977 or so, And on the 3rd of June
1982 this cammunal tension surfaced
and there was tension. I understand
that the police intervened and they
arranged the timing of the Arti and Azem
in a manner they do not clash, and this
went on. Again, on the 9th of August
there was some trouble, last year there
was some trouble and this year also
trouble suddenly burst out. Through
police intervention they had reached an
agreement that they would not maintain
the status quo and some inquiry would
be conducted. On the 17th of August
suddenly this communal tension flared
up. There was going to be a clash.
The police also suffered injuries and
according to the police statement people
had pre-planned the whole move and on
either side they had collected in a large
number and they had also got sacks of
bottles along with them and also the
brick bats which they used. I agree
with the hon. Minister that the police
were able to prevent this clash from
spreading.  They had taken prompt
steps for which 1 do congratulate the
hon. Minister. But why has this
matter been allowed to be festering for
such a long time ?  Why should not any
amicable settlement have been reached
so far ? Because, as the Minister says,
since 1982 there have been no communal
clashes, suddenly there was some clash
on the 17th of August. Why should it
have been allowed to take place at all ?
Should it not have been possible for them
to fore see that such a clash was likely to
take place ?

May I know from the Minister as
to why effective steps had not been taken
earlier to settle the issue once for all ?

Secondly, on the fateful day of
17th August, you know this area with
lanes and by-lanes is thickly populated
and there was no street lighting. Ts it
not a matter of concern for all of us
that in such a sensitive area the
Administration has not taken steps to
provide street lighting? And 1 would
like to know that if there if there was
no street lighting, whether the police
were not given powerful torches with
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which they could have seen the culprits
straightway and followed them. But
they said that there was po light and
it hampered them in their pursuit
of culprits. Only six persons have been
arrested so far. They are known people.
They have been agitating about it from
time to time and therefore they have
been arrested, but then the other persons
were also there. The police should have
also been able to find out since when
this preparation was going on. If there
was a pre-planned move, the Govern-
ment ought to have know, the
Administration ought to have known
even before that there was likelihood
of a clash taking place. The intelligence
agency should have warned them about
it. It appears that the intelligence
agency has failed. May I know wherher
the Delhi Administration had prior
information of the pre-planned move or
not, whether the Government were aware
that there was no street lighting and
whether the Government knew that this
was a sensitive area and it was thickly
populated and there was tension
going on all-round and poiice pickets
had alrcady been posted there ?
Should they not have taken special
steps to provide street lighting there ?
What are the steps that the Government
are taking to solve this matter amicably
and for good ?

SHRI P. C. SETHI : 1 would like -

to deny that the cases are not being
registered in the police stations. How-
ever, instructions have been issued to
all the police stations and S. H.Os that
all big or small crimes which are
reposted there must be registered and
there should be no question of over-
looking them.

As far as the Defence colony case
is concerned, it is true that police had
reached there and while they had seen
the culprit and they were chasing him,
the jeep unfortunately got stuck up in
a ditch and, therefore, he escaped taking
the advantage of darkness of the night.
However, efforts are a foot to see ..

SHRI SATYENDRA NARAIN
SINHA : Did they have only one jeep ?
Delhi is a large Union Territory,
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SHRI P. C. SETHI
only one jeep there ?

They had

As far as seperate investigation
machinery question is concerned, we
have taken up this matter with the
Finance Ministry. But it was_ not
approved. However, we have taken it
up again and very strongly that a
separate investigation machinery should
be allowed for Declhi so that pressure
on the police may be less and the
investigation could be carried on in a
free atmosphere,

As far as communal riots are con-
cerned, I would like to point out that
they have dcfinitely come down. In the
year 1978 they were 304, in 1979 they
were 396 and in 1982 they were 155.
However, as far as Lal Kuan is con-
cerned, this trouble has been simmering
for quite some time and police are aware
of this fact. That is why polic platoon
is posted there. There is dispute about
Chabutra and mosque. That is why after
calling the representatives of both the
communities, the time for Azcm was
fixed and Arti was to start after the 4zan
that is at 850 in the night. Unfortu-
nately, on 17th Arti started three minutes
carlier which created commotion. There
there was no pre-planning. However, police -
acted promptely. It is not true that there
was no street lighting there. Uufortu-
nately, at that time street light went off.
That is of course not the fault of the
police. However, police acted promptly
and they reported the matter and lights
were on again. Now six people have
been apprehended and action is likely to
be taken. We have taken all precautions.
We have formed a peace committee
comprising of both the communities and
we are trying to resolve this Lal Kuan
tangle to the best possible extent.

SHRI SATYENDRA NARAYAN
SINHA : How long will you take to settle
this for good ?

SHRI P. C. SETHI : We are doing
our best. But it is difficult to fix time.

SHRIMATI KISHORI SINHA
(VAISHALI) : The hon. Member who
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has spoken before me has covered almost
all the grounds. So, I would not like to
repeat the same grounds. But I express
-my deep distress at the growing feeling
of insecurity and helplessness. The hon.
Minister has given certain figures to
show that the reported cases of murder,
dacoity and robbery are on the decline.
I am afraid, T am unable to agree with
him. (Interruptions). 1 may refer him
in particular to the crimes against
women. These are increasing in number.
Even if there are only a few reported
cases, they are enough to strike terror
and unhappiness among the women-folk.
Even small girls are not spared. The
House may be aware of the horrifying
incident of a small girl, aged 4 years,
having been raped by a young man on
the 7th September, 1982 in East Patel
Nagar. It had sent shock-waves through-
out the area. That man had been
released on bail only a few days before
the incident. He was arrested but the
police did not complete the investigation
and could not submit the charge-sheet
within the stipulated period of 90 days.
So, the man was released on bail again.
Such was the callous and indifferent
conduct of the police.

I would refer to another shocking
incident which took place in March,
this year. A woman was returning home
with her husband. ‘Then, three persons
from a scooter waylaid them and
forcibly snatched away the woman from
her husband. Later she was subjected to
gang-rape. The lustful rapacity of the
anti-social elements has created an
atmosphere of tension and fear. This
situation prevails in the capital of the
country. You just imagine ! The Govern-
ment had justly taken credit for the
successful holding of the Asiad and
Non-Alignment Movement, saying that
no untoward incident had occurred. The
Government which could ensure peace
and tranquility, should then ponder over
its failure to maintain law and order and
should create an assurance and confi-
dence in the minds of the people about
their safety.

The figures given by the hon.
Minister of the reported cases do not
give the whole story. As long as fear
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and apprehension are in the atmosphere,
men, women and children are afraid of
going out in pursuit of their avocations
or their daily life. I cannot agree to
the statement that the law and order
situation has recorded an improvement.

In addition to this case I refer to
the shameful incident of the 17th August.
1 do not want to go into the details of
the events. I understand that the Delhi
Administration had asked the ADM to
inquire and report about the ownership
of the disputed land. Perhaps, this
reference was made on the 3rd June,
1982. I would, therefore, like to know
if the ADM has since submitted his
report and if so, when and what are his
findings. Il the report from the ADM
is yet to be submitted, I would like to
know the reasons for such long delay.

The hon. Minister wanted to start
separate investigating machinery in 25
police stations but finance came in the
way. The Minister has assured that he
would pursue the proposal. May I know'
from him how long would it take to
separate the investigating machinery ?
1 consider it very necessary as | have
referred to the case of rape of a 4-year
old girl in which the charge-sheet could
not be submitted within 90 days. 1 think,
it may be due to lack of machinery.

In the end, 1 would like to add one
more incident which has come to our
notice. One person named Shri Ved
Prakash Sharma and another Shri Rajpal
Singh are harassing Shrimati Saraswati
Devi, wife of Shri Naval Singh, serving
Soldier No. 2965945, 4 Rajput Regiment.
I think, the Minister has been informed
about this case but no action has been
taken so far.

SHRI P.C. SETHI : As far as the
dowry death and the women burning
cases are concerned, it is true that the
dowry deaths have increased in 1983.
But all cases of dowry deaths are being
investigated. The post-mortem report
is compulsory in the case of dowry
deaths and it has got to be carried out
by two doctors.
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Now, there is a separate dowry
cell headed by a woman police officer.
Therefore, we are taking all possible
care and in many of the dowry death
cases, culprits have been apprehended
and cases have been challaned against
them.

As far as the dowry deaths are
concerned, there are two bills. One
Bill has been already moved in the
Rajya Sabha with regard to crime
against women. Another anti-dowry
Bill as reported by the Joint Select
Commilttee is also to be moved before
both the Houses. Cr. P. C. is also to
be amended and strict punishment is
going to be provided. Even in this
Bill which has been introduced in the
Rajya Sabha, harassment of women is
to be treated as a cognisable offence and
as non-bailable offence and a punishment
of three years imprisonment for harass-
ment of women has been provided.
The report of the Joint Select Committee
is a very nice report. The hon. Lady
Members of the House did a very good
job and certainly the Ministry of Law
is going to bring anti-dowry bill.

As far as Lal Kuan incident is
concerned, I assure the Hon. Ma2mbers
that all possible precautions are being
taken in order 1o preserve peace there
and a Commitiee has been formad and
it is functioning.  As far as the dispute
is concerned, the Magistrate is enquiring
into that. He has not yet given the
report.  As soon as the report is
received, the Lieutenant Governor would
be requested to call both the pariies.

SHRIMATI KISHORI SINHA :
Has the ADM given his repot ?

SHRIL P.C. SETHI : He has not
yet given his report. [ can assure the
House that we will do our best to
preserve law and order in Delhi.

SHRIMATI PRAMILA DANDA-
VATE (BOMBAY NORTH CENTRAL) :
Shrimati Kishori Sinha mentioned the
case of Ved Prakash. The Hon. Minister
has not said anything on-that.
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Situation in the country

SHRI P. C. SETHI We are
enquiring into the case. 1 have noted it.

12-58 hrs.

STATEMENT ON FLOOD SITU-
ATION IN THE COUNTRY

THE MINISTER OF STATE OF
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA): 1
rise to make a statement on the flood
situation in various parts of the country,
In spite of a little delay in the start
of monsoon, very heavy floods have
occurred in the Saurashtra region of
Gujarat, Konkan, Madhya Maharashtra
and Marathwada regions of Maharashtra
and Tripura. Some heavy floods have
also been reported in some districts of
Vidarbha region of Maharashtra ad-
joining Marathwada. Local heavy
precipitation in the nature of cloud
burst has caused flooding in and around
the town of Rohtak in Haryana:
Floods of medium and lower intensity
have also occurred in some areas in
Andhra Pradesh,  Assam, Bihar,
Karnataka, Rajasthan, Uttar Pradesh,
and West Bengal. Some of the tribu-
taries of Brahmaputra viz., Jhanji and
Gainadi in Assam have surpassed their
previously recorded high flood levels.
Somsz problem of erosion on the banks
of Brahmaputra and Kosi is also
reported.

Based on the information received
so far from the State Governments, a
total area of about 15 lakh ha. and a
population of 83 lakhs have been
affected. 982 human lives have been
lost and 36 reported missing. The total
value of damage due to floods and
cyclone reported as on 20th August has
been placed at Rs. 240 crores approxi-
mately. During the last year the arca
affected was 344 lakh hectares, popu-
lation affected was 633 lakhs, human
lives lost were 1818 and total damage
was reported as Rs. 1714 crores.

The  State-wise- position regarding
the flood situation and 'the flood damuge-
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as contained in Annexure I is laid on
the Table of the House.

This year, the southwest monsoon
was about 12 days late and advanced
into Kerala by 12th June, 1983 (the
normal date of on-set of monsoon being
Ist June). By 18th July the southwest
monsoon covered the entire country.

A depression was formed over
Gujarat (Saurashtra region) on 20th June
causing exceptionally heavy rainfall over
Saurashtra from 20th to 23rd June, 1983.
Monsoon was vigorous over Konkan
and Goa during second weck of August.
Very heavy rainfall causing floods was
also experienced in Tripura and parls
of Madhya Maharashtra, Marathwada
region and adjoining areas.

The country has been divided into
35 meteorological sub-divisions for moni-
toring the rainfall distribution in the
country., When the percentage depar-
ture of rainfall from normal is equal to
or more than 4-209, it is called excess.
If it is within4-199%; it is classified as
normal. If it is between—20%, and
—599%,, it is termed as Deficient and
when it is between—609, and—99 ', it
is termed as scantyrainfall.

According (o the sub-division-wise
distribution of rainfall as on August 17,
1983, out of 35 meteorological snb-divi-
sions, rainfall was in cexcess in 11,
normal in 19 and dificient in 5§ sub-
divisions. Thus 30 out of 335 sub-divi-
sions had normal or excess rainfall.

2. As per the information furni-
shed by India Metcorological Dcpart-
ment (I. M. D.), the long range forecast
for total monsoon indicates that this
year rainfall is likely to be normal to
slightly below normal over Peninsular
India and nearly normal over the north-
west India.

3. According to the report received
from the Siate Governments, floods of
varying intensity have occurred in the
State of Andhra Pradesh, Assam, Bihar,
Gujarat, Haryana, Himachal Pradesh,
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Karnataka, Maharashtra, Meghalaya,
Rajasthan, Tripura, Uttar Pradesh and
West Bengal and the Union Territory of
Delhi and Mizoram.

4. As in previous years, the Cent-
ral Flood Forecasting Organisation of
the Central Water Commission provided
flood forecasts for all major rivers in
the country since beginning of the mon-
soon season. This Organisation gene-
rally issues about 5,000 forcasts from
151 Flood Forecasting Stations in the
country every year.

5. According to the reports receiv-
ed from the State Governments, the
total volue of the damage caused by the
floads and cyclone during current season
as on 20th August 1983 is reported to be
of the order of Rs. 241 crores. 982
human lives are so far reported as lost
and 36 have been reported to be missing.
The position regarding flood situation in
each State is given below and dectails of
the damage that have been reported so
far by the State Governments are given
in Appondix 1.

Andhra Pradesh

River Godavari was in floods and
crossed danger level at Dummagudam,
Bhadrachalam, Kunavaram and Dowalai-
swaram on [3.8.83. The districts of
Nizamabad, Adilabad, Khammam,
Karimnagar, East and West Godavari
districts were much affected by floods
and damages have been caused to human
lives ana property in 300 vilages. Traffic
was suspended on highways connecting
Bhadrachalam with Dummagudam and
with Bhadrachalam and Kunavaram in
Khammam district. Postal services and
telecommunications were also disrupted
in many areas. Highway connecting
Nizamabad and National Highwav-7
(Hyderabad-Nagpur highway) breached
disrupting the traffic.

Assam

The Brahmaputra for the first time
crossed the danger level at Dibrugarh in
Upper Assam on 7th June for 4 days.
The second flood wave occurred between
16th and 19th July. The river was in
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floods again from 22nd July upto 6th
August 1983. 'The main tributaries of
Brahmaputra weré also in floods from
time to time since first week of July. In
the adjoining basin the Barak river and
its tributaries were in floods in the first
week of May 1983. The second wave of
floods in Barak basin occurred in the
third week of June. River Kathakal
was in floods from 5th to 12th August.

The floods in Assam practically
affected most of the districts, the more
affected  being North Lakhimpur,
Sabsagar ane Jorhat-in  Brahmputra
VYalley and the Cachar district in Barak

Valley. River Jhanji in Sibsagar district
and Gainadi in Lakhimpur district sur-
passed the previous high flood levels.

The State Government has so far report-
ed 22 breaches in embankments of which
2 are on main Brahmaputra and one on
the river Barak. Erosion at 28 different
reaches of Brahmaputra and its tri-
butaries has also been reported including
one in Barak basin. Railway embank-
ment and the North Trunk Road were
breached by the river Kumatia in North
Lakhimpur  district, dislocating the
communication syatem of sub-Divisional
town of Dhemaji.

Bihar

The rivers Kosi, Kosi, Kamala
Balan and Mahananda crossed their dan-
ger levels in some reached on S5th July,
1983 for about three days. The second
flood wave in these rivers occurred from
17th July 1983 and lasted till 7th August.
Rising water levels in the rivers caused
bank erosion at several place. A breach
occurred in the embankment system of
Bhutahibalan on 4th July, 1983, which
was closed by 14th July, 1983. Another
brecah in the Bagmati embankment
system in the East Champaran district
on 16th July, 1983, inundated about 10
villages.

Gujarat

Due to the depression which de-
veloped over the Suarashtra region,
heavy rains caused severe floods resul-
ting in devastating situation in Jamnagar,
Junagarh Ameli, Rajkot and Bhavnagar

districts of the region from 20th to 23rd
June, 1983. The total rainfall in the
districts ranged from 828 mm in Amreli
to 1196 mm in Junagarh district which
amounted to almost double the average
annual rainfall of the area. Single day
rainfall in these districts recorded was
as high as average annual rainfall. The
rivers in this area swelled and flooded
unprecedentedly wide areas. Many of
the dams filled up and started surplus-
sing. In seven dams out of 35 major
and medium dams which surplussed
during this period the maximum water
level encroached into the free board.
No major or medium dam suffered from
breaches. However, the dams like vartu
in Jamnagar district, Munjiasar, Khodiar
and Sankroli in Amreli district, Fodar-
ness (water supply), Janjeshri, Singoda,
Raval & Munchhundri in Junagarh
district have been severely damaged by
slips in earth work, dislocation of
pitching on slopes, etc. Several other
dams have also been damaged in varying
degrees, Three minor irrigation dars
nemely Ravatsagar and Vekaria dams in
Junagarh district and Rupamati dam in
Jamnagar district breached. 52 towns
and 2977 villages, 32 water supply
scheme in urban areas and 33 regional
walter supply schemes in rural areas were
affected due to these floods.

The State Government has now
equipped 48 dams in Saurashtra region
with wireless sets for immediate trans-
mission of messages and for taking other
necessary rescue, relief and precautionary
measures - during the remaining flood

s¢ason.

Restoration works on short term
and long term basis were taken up on
war footing. An immediate tempo-
rary measure, free-board of all the
vulnerable dams is being increased by
1 to 1.5 metres with the help of sand/
earth filled bags, Dewatering flooded
area of Porbander city was carried out
by mobilising 24 pumps of a total
capacity of 250 cusecs and construction
of chanels through rocky rocky area.

Kamataka

Due to continuous heavy rains in
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Belgaum and Bijapur districts from 26th
to 29th June, 1983, rivers Ghataprabha,
Hiranyaksi, Markandeya, Vedaganga
and Dudhganga were in spate flooding
low-lying villages and Sankeshwar town.
The flood affected about 122 villages and
2090 families in both the districts,

Maharashtra

Heavy rains occurred during the
last week of June, 1983, in Ratnagiri,
Sindhudurg and Kolhapur districts.
Intensity of rainfall was maximum on
27th and 28th June, 1983 and atl some
places exceeded even 100 mm per hour.

As a result of this heavy rainfall,
landslides occurred in the above three
districts and also Wardha district.
Landslides in Sindhudurg at Ambolaghat
on Sawantwadi-Belgaum-Kolhapur high-
way blocked the communication system.
Sindhudurg State Highway and Bombay-
Goa Road were also blocked due to
heavy rains. Sangameshwar town in
Ratnagiri district was inundated. 87
minor irrigation tanks have been badly
affecled. Sizeable damage to Malgarh
jam has been reported.

Heavy rains and conscquent floods
in Maharashtra during the last fortnight
affected 18 districts.  Parts of lower
Godavari basin were the worst affected,
particularly the Nanded district. Adjoin-
ing arecas of Vidarbha also had very
heavy rains causing disruption of
communications and distress at a
number of places. The State High
Way Bridge at Katepurana at Mahan
is reported to be severely demaged.
There have been heavy rains in Bhima
Valley and dams on the rivers Nira,
Kukadi, Mutha, Ghod and the Bhima
were spilling. Distress conditions al
Pandharpur town could be greatly re-
duced by proper regulation of dams in
Bhima Valley. Heavy rains have also
been reported in and around Bombay.

Rajasthan

According to State Government,
Rajasthan experienced two spells of
heavy rains/floods, one from 29th June
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to 1Ist July 1983 affecting 5 districts,
and the other from 23rd July to l1st
August, 1983, affecting 8  districts.
Breaches in railway embankment took
place between Jaipur and Jodhpur at
Nawa, Jodhpur and Barmer near Balotra
and Jalore to Bhumbhinmal.

Tripura

Rivers Manu and Gumti were in
floods on Ist and 2nd May 1983. A
second wave of floods in river Manu
occurred during the second fortnight of
June, 1983. Most of the rivers of
Tripura were in spate in the first week
of July when a breach in the embank-
ment system of river Manu in Kaila-
shahar was reported.

All the rivers in Tripura were in
high floods during 4th and 5th August
due to incessent rains in their catch-
ments. Manu, Khowai and Gumti
crossed the earlier high flood levels.

Extensive damage in many areas
has been reported. Communications
to sub-divisional towns of Khowai,
Amarpur, Kamalpur, Belonia & Sabroom
were cut off. Traffic on Assam-Agartala
National Highway was suspended due
to landslide. The Gumti Hydel Project
has suffered damages and has been out
of commission,

Uttar Pradesh

Due to cloudburst and excessive
rains, a severc landslide occurred in the
night of 22nd and 23rd July in village
Karmipatti, Malladaypur of tehsil
Bageshwar in district Almora. Local
rivulets of the village flooded the area
and eight houses were swept away
resulting in death of 37 persons.

West Bengal

Rivers Teesta, Karala, Jaldhaka,
Mansai, Raidak, Mahananda and
Fulahar were in spate on 4th and 5th
July following heavy rainfall duriug the
first week of July. The Jaldhaka river
at Mathabanga surpassed its previous
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highest record of 1972. Low-lying areas
of Jalpaiguri town in 8.2 -sq. km. were
inundated due to heavy rainfall. Heavy
rain fall of 320 mm on I5th July and
223.40 mm on 16th July in Sub-Himalayan
area again caused inundation in the town.
There have been a number of landslides in
the district of Darjeeling causing disloca-
tion of communication system. Floods
and landslides have so far occurred in the
districts of Jalpaiguri, Cooch-Behar,

Darjeeling and Malda. Severe erosion
have been reported on the right bank
of river Padam downstream of Jangipur
Barrage.

Mizoram

Excessive rains caused landslides
all over the Union Territory. In
Aizawal town, large areas are reported
to have sunk.

-
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12.59 hrs.

THE LOK SABHA ADJOURNED
FOR LUNCH TILL FOURTEEN OF
THE CLOCK.

THE LOK SABHA RE-ASSEMBLED
AFTER LUNCH AT EIGHT MINUTES
PAST FOURTEEN OF THE CLOCK.

[SHRI R. S. SPARROW in the Chair)

OILFIELDS (REGULATION AND
DEVELOPMENT) AMENDMENT
BILL*

THE MINISTER OF ENERGY
(SHRI P. SHIV SHAKAR) : Sir, T beg
to move for leave to introduce a Bill
further to amend the Oilfields (Regulation
and Development) Act, 1948.

MR. CHAIRMAN : The question

““That leave be granted to intro-
duce a Bill further to amend
the Oilfields (Regulation and
Development) Act., 1948."

The Motion Was Adopted

SHRI P. SHIV SHANKAR : Sir, 1
introduce the Bill.

14.02 hrs.

MATTERS UNDER RULE 377

(i) NEED FOR ALLOWING
MOFUSSIL BANKS IN ADDITION

TO OTHER BANKS IN DELHI TO
GIVE FOREIGN EXCHANGE TO
PERSONS GOING ABROAD

st TRl AT (FEIIAIRT) : HIE-

afvw, fergeara & aige 7 . At
#Y qraT feq-q7-fza agdt @ @ &
FIZT A7 T HT AR @GrE a1
qrfeeara s A @t &Y 45 TrET
qrg F I B 47 F faag 1 g A
zraT gt faer &1 oral & o faeq @
w7 fog® 59 faat & ag war fow
feeet & a7} & &) Fz@aTar o FAT
2, afexs fags) sqar d@1 gar §
IAFT A g7 WY TED AT )
frast asg & szal & W =rEg
azeard faget srar glar § foas) aug
¥ Sgvaed AT @e g g ¥ 1 gAH
7 fa% wTar fawrgeg @4 @ar §
afew oYTAT #1 AFATE W1 FZT SATC
AL

fagrar A GIFIR Y TwEATET §
g fF gvse FR-we-F0 wifwearT a9
17 &l & fa¥ zray ggEaw &y
agfaaa agRagey, FaTwREaR, fagre
AT AN T Swgt 9% gt ¥
qiffeqd 1A Il F1 grare SgUar
2T & 3T AT gaFad & fad sty
FI T ATAT T2, THFT W TFANTH  FT,
star v 9z¥ geaew ar

* Published in Gazette of India Extraordinary Part II section 2, dated 22-8-1983.
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y(ii) NEED TO DECLARE BARMER
A‘NO INDUSTRY DISTRICT® SO AS

TO HELFY OVERCOME BACKWARD-
NESS OF THE DISTRICT.

«Y afg avg &7 (arzw7) : Fwrafy
wgrea, § fagw 377 F seavq ow
wgeaTy faga #Y 1T @A w7 eAA
FrFfad FIA o1 WIE |

Fg GIFIT I UFLTATT I
¥ SgadT g for0Ey 5% faar o
F foer (A gewdy fefeese) aifaq fFd
™ § faeg gt & carfug wT &
faxr 25 sfawa sam o g77 giaag
STeg graT § 1

USTEITT gr7d FT IrIAT o
27 §IR & iz § e garr @
g fadr 1 F1E 7 Fré fgear g2 @
g& & gwifaa <gar & | ag faer sm-
qIT qi= a9t & g@ & gwifaa &)

%7 faa) & Fa o7 aiFy F #:1E
TTT, WEAR 0F 9 IANT AL § ) I
faat & fas grerger a77 § 598 &3
g nd gaIrg #Y A sEHvEAT wqrfaq
gt & faodr faor & gwEd ¥
ug faar efenifas 3fee & aga &
qg 2

IFT 4T H FATF AT AEIX
g1 33 AT § FH 97 H favarzz
¥ a8 AT AT gu § 1 3%T a9 ¥ I,
SWer, g¥ET, NAT7 07 FIT A1 FAAT

A

SFTT F AT F AAGA A1 TEY
gamr gAY § 1 fo § mwenw o7 a3
IAW A g9 ¥ 1T agd ) F9 B
AT & g q fagr oF a9z AF0w
T1gd &4 § @07 § v a7z 41 qrfeq
& fa gfvaiom, osna, qamaay, g9,
a1 AFEATT A8T H AT 8 )

3% o~ &1 faar saa & o &1
1Y 7 397 3%7 f9er # F4a1 F qQUg
YT AT & |

aq: F ATF F I AT
agqas faaed & s 3o & aad fass
Ay @raradt argd fer § I
1 wearga A & fan ge foer =)
farar g@vr 51 faar (71 g3t fefrgae)
ffys w03 @ifs agt Aeaw oF a8
S earfaa g1 8% |
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(iiiy NEED TO DEVELOP SRI-
NAGAR AIRPORT AS AN INTER-
NATIONAL AIRPORT IN ORDER TO
GIVE MOMENTUM TO TOURIST
"TRADE

SHRI ABDUL RASHID KABULI
(SRINAGAR) : Srinagar airport has
been expanded and renovated in the
recent past in order to cope progressi-
vely with to tourist rush from within
and outside the country. The airport
receives a number of flights from Delhi
including that of one ‘airbus’ fight
during summer. Its unique geographi-
cal importance beside being on the
fringe of Northern and North-Western
borders of India facing Afghanistan,
Iran, Pakistan, China and Russia,
Srinagar can op:rate non-stop inter-
national flights to Kabul, Tashkant,
Rawalpindi, etc. and can be easily
linked with the oilrich Gulf countries.
Srinagar, the capital of Jammu and
Kashmir State is a stepping stone to
the beautiful valley of Kashmir. With
this, a direct trade link with outside
world can enhance the marketing of
Kashmiri handicrafts which shall boost
the earnings in foreign exchange in this
sector. An international airport at
Srinagar shall help also in exporting
the delicate fruit like applecherry,
apricot etc. worth crores of rupees to
the Middle-East and this shall in a way
overcome the difficulties in its transpor-
tation to Delhi, Bombay and Calcutta.
Lack of transport often results in the
decay of fruits and amounts to great
losses in money every year.

Thus, if Srinagar is developed as
an international airport it shall great
momentum to the tourist trade of the
country in general and that of the J&K
State in particular, which shall result
in a great stride and boost to our
national income.

(iv) DEVELOPMENT OF OLLI-
CHIKI SCRIPT AND LANGUAGE IN
ORISSA.

SHRI MANMOHAN TUDU
(MAYURBHANYJ) : The total population
of Santali, Munda, Ho and Mundari

Tribes in Orissa, Assam, Bihar and
West Bengal is:about 3 crores: A serious
discontent has arisen among them as
there is no provision in these States for

- imparting education to -the tribal stu-

dents through their mother tongue.

. The languages ‘which - are spoken-by
these tribals are expressed through
Ollichiki script. Mayurbhanj district of
Orissa is predominently inhabited - by
tribals. This is a border district of
Orissa, Bihar and West Bengal. The
Santali - language is widely spoken- by
tribals in this district whose population
is more than 10 lakhs.

The Government of India has taken
several steps for the development of
regional languages.. But the Ollichiki
script has not been properly. developed
and patronised by the Government of
India. The concerned Governments also
have not taken any steps for - the
improvement of the Ollichiki script.
Unless immediate attention is paid to
improve the Ollichiki script, the tribals
speaking this language will be very
much agitated. Therefore, this issue
deserves the special attention of the
Government of India.

[n view of this, T demand the
Government of India, to make all
possible efforts for the development of
the Ollichiki script and the language
without any further delay.

(vi NEED FOR PROVIDING
THE ‘WAR EXERCISES WIDOWS’,
WITH THE SAME FACILITIES AS
ARE BEING GIVEN TO THE WAR
WIDOWS.

Mo fadar AN qeamas
(fa<itewrg) : amata gwafe o, &
AT F oeqrd 4y avgrd (F1Q
uggEgs) # wfq a9 < safsq @y
§ ST wa eafeadi ¥ afware &t
Fueqre £ 73% Arwfaa A g,
fora afware v =afse 2w & daret
w1 @Ar Frara e [T § weargar @
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g HIAY AT FAWT FUST 9T AFY
qAar & | 93 & 94 a7 swvmE fea
sTar & 1 e & wfg a9 g7 7T UHE-
g ¥ € T, g« 47 A9 11 FATHT
& safdig v oy ) et g Y W
¥o safsagl & Avd &1 ggra0 foar
§ SaF oftardt qar 3 wdE A
fagarat &1 gfaard 78Y fasdt o1 71
fagdsr =t faerdt &1 & g ¥ wiv
FE It fr a7 oxmzazy & wvA e
safyaq) 71 fagars¥ aar =1 41 )
Tgr gfaar fad st 9g § 777 147 &
qfeardt a1 faadt & 3 argr o 2w
&1 @ifgx &1 w414 &1 zgar £ 2
f& ow § gwwa & MA-aEs ¥ a9
STt & aqr gal W TEg I & M-
q1ET § aqr &97 g1 safaxal ) qara-
g & A9 srAT @ ) e qfvare W 7
Y safad &7 gorm Y §1 o @7 T
aIF e1d & T97 794 fagwl # quhga
1 Mg & 7917 2 717 oFn .
argst § g3 fawarat #1 oft gfaard 1)

(vi) SHORTAGE OF CEMENT IN
NAGALAND.

SHRI CHINGWANG KONYAK
(NAGALAND) : 1 want to draw the
attention of the this House and the
Government towards the shortage of
Cement in Nagaland. The State has
been facing acute shortage of Cement
resulting in a crisis, particularly for
development works of the State. This
situation has been created by the non-
release of levy cement quota for
Government works by the Associated
Cement Company Ltd. Calcutta. The
Company has been dilly-dallying and
on one pretext or the other a part of
the quota is invariably made to lapse
every: quarter. Even after repeated
extensions granted by the Government
of India and despite deposit of huge
amounts in advance, the Company has
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been playing truant. Right from May,
1982, i.e. second quarter, the Company
has defaulted in non-release of more
than 9500 Mts. of Cement till July,
1983. As a result several. construction
works of the Government are help up
at various stages. Several lakhs of
Rupees are locked up in deposite with
the Company. Government had to face
public criticism because of the fault
of the Associated Cement Compony,
Calcutta.

Therefore, I urge that the Govern-
ment should take immediate steps to
release the arrcar Cement levy quotas
from May, 1982 till date to Nagaland
and take appropriate action against the
concerned authorities of A.C.C. Ltd.,
Calcutta.

(vii) NEED TO PROVIDE RELIEF
TO HANDLOOM WEAVERS.

st gfedn ager (MRETR)

aarafy a1, zare gw F fafasq wen
H gFIT UM H qrag gAFA a1
arfas feafs zgg & adr &) 5@
v & wafaq awgr aq #) feafs
sy W wfas mwdArg & gyETT T
Y Ara gEAIr #1 Fof faar war §
I qigw F7T arar 3% fan #fzq
aqr & &4if e ga g & 3 AT AW
FgY ga1 71 78 & f5 g sifywr S8
F a1 ¥ g o w7 95 | ody feafa
¥ gaFT &5 wE fear I1ar AA9GF g
war & TS ATHIT g fwr &Y
FeW IIIAT & FaEr @ afw fw ga-
F1 #1 T fuq ar vgr | &T &
avErT &1 wrfzd fr ag wver gAEA
F vgd g3 w17 & for g R
FIWR YT FT arfs ITH1 anfqs g9
AR C
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(Viii) NEED TO WITHDRAW
THE ORDER REGARDING CURTAIL-
MENT IN PRODUCTION OF SMALL
PACKAGES OF VANASPATI.

SHRIMATI PRAMILA DANDA-
YATE (BOMBAY NORTH CENTRAL) :
The Vanaspati Directorate, Ministry of
Civil Supplies, Delhi, has issued a
notice to the Vanaspati Manufactures
ordering them not to exceed 90% of the
production of small packaged Vanaspati
achieved during the period November
1981 to October 1982, This order is to
come into force from 1-9-1983, just prior
to the festival season when the demand
for small packed Vanaspati goes up by
409 .

As a result of this order, Vanaspati
packed in packages will be 800 tonnes
less than that produced last year and
create artificial scarcity resulting in
black marketing. This package was the
only protection against adulteration
price manipulation.

Government has admitted on the
floor of the House that unscrupulous
elements and mischief mongers have been
either adulterating Vanaspati with beef
tallow and other Unhygienic oils or beef
tallow is being sold as loose Vanaspati.
Though the Government has restricted
import of beef tallow, it has not been
able to totally confiscate the stocks of
beef tallow which have found their way
in various markets.

A number of consumer organisations
are demanding withdrawal of this order
which is detrimental to consumer
interests.

I would, therefore, request the
Government on behalf of the housewives
of this country to immediately withdraw
the order and save consumers from black
marketeers, hoarders and adulterators.

SHRI KRISHAN CHANDRA
PANDEY (KHALILABAD) : Mr, Chair-
man, Sir¥¥

MR. CHAIRMAN ; Whatever you
have said is not to be put on record.

Kindly listen; this can be taken up
separately, not like this. You have to
go according to the rules that exist.
This will be taken separately, not now.

(ix) NEED FOR REVERTING TO
THE ARRANGEMENT FOR THE
SUPPLY OF L.P.G. TO PATNA FROM
BARAUNI OIL REFINERY.

St URTEATT ;e (9SAT) e
gwrafT ggiea, gfeqw srae FTI9RwT
#t qea Afg F w1 qzar qA7 F dq
#1 faavor sagedr s .saeq g1 T8 §
qzq1 AL, FAIYT T gEAr fadt &
35 gk ¥ afas G8 ITWrETST &
qraq W9 49 d6e Iefeaq g a4

g

qzar wgy A frew @ aFw.qa
FY g FONEY T WMEF FIEE &
1Y 41 qeRg AT A F @@ qaq
faa®t &1 FimE 7ig a9 NyF HTIEEA
¥ o v geard &1 emaw frar T4 g0
wETET 924 § qmE aig ¥ 49 a1y §
UF AT KT AAT Q0 04w g | qEArd
qrz § qF A9 T WHF FIeEE @
9z ¥ @ STRIEITET K A9 F1 nqfy
ghat 4t

wredty a9 faaa #1 9 sqgeqr ¥
FIWT UFLTA F g IONFATHT FY
dg &1 arafa a7 oF AT ¥ g
T gE @ Y @R ¥ 1T Ay
e g |

9 g% &1 19 38 qF sfgard

I& W 9 aF dq 71 g e

acard & fog ¥ guwiaarsl & goq &
afas dHaga FIWE | FA Y FW
Tg w70 AT fHq-fad) ame § gl
sifrs vHE agat a1 W g

*¥ Not recorded
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Fai @1 & AU Igw QO fF
TE g2 FT A T A9 gHE F IAOA
% fag da 5 gwn ggd I awg
AT A7 MgE FIGIET ¥ E HEE
F1 GqFTAT &7 TYT WOLTATT G HFA
AMA |

14.23 hrs,
MINES (AMENDMENT) BILL

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI1
VEERENDRA PATIL) : Mr. Chairman,
1 beg 1o move* :

“That the Bill further to
amend the Mines Act, 1952,
be taken into considration.™

The Mines (Amendment) Bill, 1983
is before this august House. The Bill
secks to further amend the Mines Act,
1952, The Mines Act consolidates the
law relating to the regulation of labour
and safety in mines. The Act provides
for safe as well as proper working con-
ditions in mines and certain amenities
to workers employed thercin.

The coal industry occupies an
important role in the economic life
of your country and would continue
to do so in view of the estimated energy
needs for the development of the
country. In order to ensure that
safety and health considerations of mine
workers are not lost sight of, the
Mines (Amendment) Bill, 1972 was
introduced in this House in May, 1972.
The Bill was referred (0 the Joint
Committee, which submitted its report
in August, 1973. It took some time
for Government to consider the reco-
mmendations of the Joint Committe,
but unfortunately, with the dissolution
of the 5th Lok Sabha, the Bill lapsed.
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The provision of the Act have since
been reviewed afresh in the light of the
1972 Amendment Bill, the recommen-
dations of the Joint Committee - and
the suggesiions made by the Committee
on Safety in Coal Mines set up by
the Ministry of Energy (Department:
of Coal),

Sir, the main objectives of the
Amendment Bill are:—

(i) the removal of certain prac-
tical difficulties experienced
in its enforcement;

(i) provision for additional safety
regulations;

(1i1)  closer association of workers
with safety measures;

(iv) provision for minimum penalty
in case of gross negligence or

' recklessness;

(v) increase in the levy of the
cess for the administration of
rescue service in the coal
mines:

(vi) redefining clearly the duties
and responsibilities of the
owner, agent and manager
of the mine;

(vii) prohibiting employment in
dangerous mines; and

(viii) prohibiting employment of
persons below 18 years of age.

In view of the health hazards to
which the mine workers are exposed and
with a view to safeguard the health and
safety of workers and for promoting
their welfare, it is proposed to introduce
a new provision which would enable
the chief Inspector of Mines to under-
take safety and occupational health
surveys in mines. The time spent by a
worker in such survey would be counted
as duty and he would also be entitled
to the payment of overtime if survey

*Moved with the recommendation of the President.
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extends beyond his normal working
hours.

The provision has been made for
his medical treatment by the managment,
alternative employment in the mine for
which he is declared medically fit or
for payment of disability allowance or
lumpsum amount where he desires to
leave the employment.

Sir, the cxisting Act provides for
Mining Boards for advising the Govern-
ment in regard to expediency of making
rules or regulations, for examining the
cases referred to it by the Central
Government and to consider appeals
against  the orders of the Chief
Inspector. It is proposed to provide
for the constitution of the Committee
in place of these Mining Boards and
constitution of one or more Committees
to deal with specific matters relating to
mines.

It is further proposed to redefine
clearly the duties and responsibilities
with a view to make the owner, Agent
or Manager of a mine responsible to
the extent of the statutory duties speci-
fied under the Act.

The amendment Bill makes provi-
sions for Chief Inspector to prohibit
employment of persons in cases where
dispite warnings the owner, Agent or
Manager does not show any improve-
ment in regard to safety matters. rtis
proposed to provide for a minimum
penalty for contraventions of these
orders and also for contraventions
resulting in the loss of life. It also
provides for payment of full wages or
alternative employment at the same
wages (0 a person whose employment
is so prohibited.

The workers whose services are
terminated or who quit employment
voluntarily or die before they put in
the required number or attendance will
now be entitled to the grant of pro-
pertionate leave or wages in lieu thereof.

It is also proposed to widen the
scope of rule making power under the

Act to provide for matters relating to
inspections of mines by the workers’
representatives and their association in
matters for improving safety in mines
and information of safety Committees.

As hon. Members are aware, the
rescue services in coal mines are, at
present, organised by the Central Coal
Mines are, at present, organised by
the Central Coal Mines Rescue Stations
Committee, set up under the Coal
Mines Rescue Rules, 1959. 1In pur-
suance of the recommendations made by
the expert under the ILO Mission and
also in keeping with the feelings of
the 5th Tripartite Conference on Safety
and consistent with the practice follow-
ed in other countries, it has been
decided that the rescue services should
be organised by the mine managements.
In this connection, 1 have separately
given a notice to move amendments to
the Bill in this regard. With a view
to provide for the growing needs for
organisation and cxpansion of the
rescue services, the amending Bill seeks
to increase the maximum permissible
rate of rescue cess from 3 Paise to 25
Paise per tonne.

I am sure, the amendments incor-
porated in the Bill would improve the
working conditions and safety of workers
and hence would receive the unanimous
support of all sections in the House.

With these words I now move that
the Mines (Amendment) Bill, 1983 be
taken into consideration.

MR. CHAIRMAN : Motion moved :

“That the Bill further to
amend the Mines Act, 1952,
"be taken into considration.”’

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad) : I beg to move :

“That the Bill further to
amend the Mines Act, 1952,
be referred to a Select Commi«
ttee consisting of 15 members.
namely ;—
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(1) Shri Chitta Basu
(2) Shri Tridib Chaudhuri

(3) Shri George Fernandes

(4) Shri Harikesh Bahadur
(5) Shri Jagpal Singh
(6) Shri Satyanarayan Jaliya
(7) Shri Samar Mukherjee
(8) Shri Chintamani Panigrahi
(9) Shri Vecrendra Patil
(10) Shri Rasheed Masood
(11) Shri Uttam Rathod
(12) Dr. Saradish Roy
(13) Shri Rajnath Sonkar Shastri
(14) Shri Ravindra Varma; and
(15) Shri Satyendra Narayan Sinha.

With instructions to report by the
first day of the next session.’” (43)

SHRI SAMAR  MUKHERIJEE
(HOWRAH) : Sir, you can see that this
new Bill has come after 30 years. The
objective of the Bill is to regulate the
working conditions, by providing measur-
es on the basis of experience. Actually,
what is our experience in the mines ?
The Minister has no direct experience.
Neither the Minister of Energy, nor the
Minister of Labour has got it.

This long gap in bringing these
amendments shows how great is the
pull of these coal magnates who were
earlier the owners of these mines, on the
Government. The entire area is a den
of corruption; and the jungle law prevail-
ed there. Any type of legislation to
curb these things was resisted all along.
That is why even after bringing in a Bill,
and after a Joint Select Committee was
there, the Bill did not come to the floor
of the House, for getting it passed.

I am giving a summary of the
experience in the collieries which was
passed in the form of a resolution at an
all India Convention held at Dhanbad
on 21st and 22nd August and attended
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by all the Central trade unions who were
connected with the Colliery workers,
except the INTUC. From it, you will
understand what the position is in the
Collieries.

The resolution says that there are
near about 7 lakh colliery workers thr-
oughout the country. They are agitated
over the non-implementation of the
National Coal Wage Agrecment. The
convention was organized to protest
against this non-implementation. There
they have drawn the attention of the
Government to several matters like-non
implementation of the National Coal
Wage Agreement relating to provision of
drinking water, housing, medical and
educational facilitics, welfare amenities,
incentive, promotion, gratuily, compen=
sation, difficulty allowance and other
issues.

This was agreed upon in 1979. It
was not implemented. In the second
part of the earlier agreement, they have
given assurance to improve the condi-
tions prevailing in the collieries.

They have said that the CIL mana-
gement has been blatantly violating the
Mines Act by making the workers work
for seven days, without and rest. The
safety rules are being nakedly violated,
resulting in a large number of accidents,
and deaths of coal miners, mainly by
roof fall. The utter absence of elemen-
tary sanitation and basic amcnities has
made the life of the workers miserable.
More and more works of a permanent
nature are being handed over to con-
tractors, whose numbers are increasing
every day, even in  prohibited
categories. And in this way, hundreds
of crores of rupees have been paid
to the contractors. There is a close
link between the contractors and a
section of the officials; but the Govern-
ment of India is refusing to take any
action in the matter. The recent ghastly
murder of an auditor in Dhandhad in
which some officers were allegedly
involved only pinpointed the deep rooted
invovement of the officers in looting
the coal miners. The Mafia gangs
operating in the coal belt are carrying
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forward their depredations with clan-
destine co-operation of the C. 1. L.
Management, local administration and
the INTUC bosses.

The big drive for machenisation
of open cast coal mines has led to
declaration of a large number of workers
surplus while the job potential is
getting reduced. The retrenchment of
women workcrs in collieries had been
the result of a deliberate policy adopted
by the management The callousness
of the C.I1. L. Management in ‘‘not
giving jobs to the persons who have
been displaced because of forcible
occupation of the land has led to
serious social tensions in several new
collieries.™

I am giving you the picture in the
collieries from a joint statement issued
on 4th Dezcembzr, 1982 by the central
leaders —Mr. M.K. Pandhe and others —
who are connected with the collieries
movement. It reads as follows:

“In the meantime, the JAC notes
with grave concern that fatat acci-
dents in the coal mines have sub-
stantiallv gone high during the last
nine months' period from January
to September in 1982 as corres-
ponding to previous years. Accor-
ding to the Directorate General of
Mines safety, 145 persons were
killed in fatal accidents during
this period as against 138 in 1981.
The Government and CIL have
practically done nothing to imple-
ment either the unanimous reco-
mmendations of safety conference
or instructions from D. G. M. S.
The Court of Enquiry into Topa
Colliery disaster, announced with
such fan-fare on 19th July, 1982
has vet to start its work for lack
of staff and money and report of
Sri Gopal Kumara Mangalam to
strengthen the D. G. M. S. in
order to properly monitor and ins-
pect the compliance of safety Laws
in mines has not yet been consi-
dered by th: Government. There
has been no increase what so ever
in compensation amount to miners
who are getting permanently cripped

or loosing their lives.

The position of housing,
sanitation, medical facilities, (as
also revealed in the Jagannathpur
Colliery disaster, court of enquiry
published in November 1982) have
considerably  deteriorated. Not
even one ambulance has been pro-
vided in each colliery so far. More
and more workers are falling
victims to serious occupational
diseases for which neither diagnosis
nor treatment are available..,

On the other hand, rampat
corruption over reporting of coal
production, payment to all sorts of
contractors to the tune of nearly
Rs. 106 crores in 1981-82, despatch
of low quality of coal have increas-
ed. No action has been taken
against officers quilty of gross
violations of safety laws or corrup-
tion. In a large number of coal
mines workers are made to work
all the seven days without any rest
in blatant violation of Section 28
of Mines Act.

As the entire situation has
become intolerable, the miners
have no other alternative but to
resort to 72 hours strike.”’

This Bill is inadequate, insufficient
to tackle this situation. That is why
you should havz consulted the represen-
tatives of miners and their centre
leaders bzforz bringing forward this
Bill. A comprehensive Bill is absolutely
essential if you are serious to change
this situation.

T had the occasion to go under-
ground in the Chasnala Mine after the
disaster took place, I went therc twice,
once when the water was being pumped
out, and the second time when the lifts
were started. I, along with some other
trade union leaders went undeground
to see where the accident actually had
taken place. Thiss was informed to
the Director, safety. He showed some
interest and accompanied me to that
place. The agent of the mine also
showed some interest and accompanied
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me to that place. He was Mr. S. K,
Banerjee. We went down to the site
where actually the disaster took place.
The Director of Mines Safety gave one
explanation while the Agent of Mines
Safety gave another. The agent wanted
to say that management was not in
fault regarding this calamity. What
the Director wanted to say was because
of the violation of the safety rules.
All the workzrs had been forced to cut
coal violating the minimum requirement
of the thickness of the wall, because
above that wall huge water was accumu-
lated because over the head of that mine
another incline abandoned mines was full
of water. Since there was a puncture at
the lowest level, suddenly the wall broke
and the entire water rushed inside
where about 300 people died. In that
situation nobody had any time to go
out. But the Agent and the General
Manager gave a peculiar explanation.
They told us that the earlier map of
that incline abandoned mine did not
show the gallury where coal was cut
from the other side at the point where
the puncture took place.  So, the thick-
ness of that wall had been narrowed
down. That was not within their
knowledge. But from the circumstantial
evidence we got the report that the
workers refused to cut coal from that
area; they were very much apprehen-
sive that the wall might crack and the
entire water might ruch inside and they
might lose their lives. But because at
that time, there was an emergency,
they were threatened with  serious
punishment if they refused to cut
coal from that area, they would lose
their job and wou'd also be punishad.
With protest, they started work and the
tragedy actually happzned.

When 1 visited that place, 1 got
the evidences from others also. The
Director of Mines Safety had a long
talk with mz. After that, therc was a
debate in the Parliament. 1 also spoke
on that tragedy here. They were told,
why did you allow thz management to
violate the safety rules ? Their main
complaint was that the management was
so powerful there that they did not care
for the safely rules. The Mines safety
Department told us that they were under

AUGUST 22, 1983

Mines (Amendmenty Bill 412

staffed. Thez Safety Department has two
points. One is that they are under-staffed.
The staff must b: increased. Second,
th: officials of the mines draw higher
Salaries than the Inspectors in the
Safety Department. So, they are not
in a mood to listen to the Inspectors.
They do not give any importance to
their directions because they look upon
the Inspectors as subordinates. That
is why, theay wanted that at least their
pay scales of the staff of the safety
department and their autority should
be raised to such a leve! that they can
force the colliery authorities to strictly
follow the saf:ty rules. T assurcd them
that T would raise this issue on the floor
of the House and would draw the
attention of the Governm:nt.

There are so many safety conferen-
ces, observance of safety fortnights and
all that. These are oniy for propaganda
purpose and nothing else. In reality
the collicry authorities do not care for
any of the safety rules

About rescue operations, | have
gone to Charimiri colliery area and seen
there the rescue centre.  The rescue
squad demonstrated their opecration.
I have found that they are also totally
understaffed and the equipments which
they requirec for safety are also too
inadequate. There also the authorities
of mines are so powerful that they do
not care to strengthen this rescue
operation machinery for quicker rescue
of those miners when their lives are in
danger auc to fatal accidents of roof
collapse due to creation of my their gas.
They gave m2 a m:morundum on their
grievences and d=mands which I forwar-
ded to the then Government. 1 still feel
that this requires special attention
from the Government.

The Minister has just now said that
the mine authoritics have been given the
responsibility of strengthening the rescue
operation machinery. This is another
point of corruption. An employee of
the rescue center cannot dare to complain
against the mine authority. So, I do
not think it wloud in any way be help-
ful in case the responsibility of streng-
thening the rescue operations is left on
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the mine authority. There are various
corrupt practices followed by the Mines’
Administration. Though now the Govern-
ment. has taken over all the mines,
generally the old set up still is there and
the old atmosphere of total corruption
is there. Now more ‘and more such
corrupt practices are being followed.
Here 1 would like to draw the attention
of the Minister where section 2 (h) is
sought to be amended.

‘‘a person is said to be employed
in a mine who work as the manager
or who works under appointment
by the owner, agent or manager of
the mine or with the knowledge of
the manager, for wages or not.”’

when you say a man is appointed for
wages or not, it means he is appointed
without wage also. It means thata
large number of people are engsaged who
are asked to give free labour, without
any payment, and they are given an
assurance that in future they will be
taken as workers. Using this clause, a
large number of people can be asked to
serve free as labour with the excpectation
that they may get job on a future date,
which is a serious malpractice. Their
names are not listed and if they die in
any mine accident, their relations will
not got any benefit. So, this provision
should not be there. Wherever there is
any appointment it should be with wages
and there should be a letter of appoint-
ment and their names should be duly
registered. Otherwise they are not
entitled to get any benefit after the acci-
dent. This is a very serious malpractice
which is going on, which must be put a
stop to.

There are so many loopholes in
the Mines Bill, which must be plugged.
You want to strengthen the measures of
Safety. For that in the Safety Commi-
ttee which this Bill provides the workers’
representative should have not only equal
but majority representation, because the
Safety Committee is the authority to
determine and to check up which type of
safety measures are being followed by
the managment. If the workers repre-
sentatives to the Committee are to be

nominated, we know who will be nomi=
nated; only the stooges of the managment
will be nominated. So, the representa-
tives of the workers should be elected
and their number should be in increased.
I have given an amendment, where I
have suggested that there should be at
least four representatives of the workers
in the Committee and that they should
be elected by the workers by secrat
ballot.

Very recently all the central trade
unions boycotted the JD CCI because
the INTUC has been given there an
under boosting; the INTUC has been
given there increased number of seats,
even though it has been thoroughly
rejected by the workers and completély-
isolated in the trade union field. This
is how the Government is favouring and
boosting the image of INTUC, which is
hand in glove with the management.
When the coal workers were on strike
on 8th November and again in January
for 72 hours, I visited some the coal
areas and addressed public meeting, I
saw the role played by the INTUC.
Though the workers under INTUC
supported the strike, the role of the
leaders was heigous and objectionable.
The nominated people generally always
act against the interests of the workers.
So, this provision should be changed
and to have elected representatives.

There should be Safety Committees
at all levels. Each mine should have
its own committee, apart from the
regional committee for a group of mines
where you can have representatives from
various sectors. In each mine, where
disaster can take place, where the
workers have to work under hazardous
conditions, where there are chances of
getting various types of diseases. there
should be a committee to see whether
the safety rules are followed or not.
Only such a Mine Committee can keep
a constant watch on the safety rules and
measures.

There is a provision here that after
some accident or disaster, if the ins-
pector does not come within 72 hours,
for inspection and appropriate action,
the operation of the mine can shart,
This is a big flow in the Bill,
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This provides scope on the part of
the management to influence the inspec-
tors not to come within 72 hours and
after 72 hours h .ve passed, the mine
will start operating, removing all the
records and documents in resp.ct of
the liability of the disaster showing who
are all rcsponsibible for this and why
this disaster has taken place, why so
many lives have been lost etc. All these
records will be removed. So, this is one
of the loopholes using which they will
take full advantage of depriving workers
of their benefits and rights which you
are providing in this Bill.

Similar is the case with regard to
the definition of injury also. You have
made some provision regarding injury.
You have said that after 72 hours this
will be reported. This should not be
done. Each injury should be reported
whether it is fatal or minor. This is also
another loophole given to the manage-
ment which  should not be allowed.
Similarly, there are several other loop-
holes which must be plugged.

The Joint Committee recom-
mended regarding holidays. The coal
mine workers are to work under such
conditions where their labour should be
considered as intensive labour. Accor-
ding to international laws and the
ILO definition, the intensive workers
should not work for more than 6 hours.
They require rest because constantly coal
dust is cntering into their stomachs, hear-
ts and lungs and the health hazards are
damaging their health. In these uahealthy
conditions they are to work and those
who work in the underground mines
should have leave after 12 days. That
was the recommendation of the Joint
Committee, but you have not accepted
that. This Bill provides only leave after
15 days work, for the rest after 16 days.
This should be changed and their hours
of work should be reduced. This is our
suggestion.

You are providing some wages to
the worker in case of illness where he
is unable to work and he is also consi-
d-red to be doing overtime work. But
here, the provision is that overtime work
should also be paid at the normal rate.
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There is normal practice that ‘overtimo’
means wages at double the rate he
should get. That is our amendment and
it should be included. The definition of
‘mine’ should also be extended. In the
definition of ‘mine’ som2 sections have
been kept out. In clause 2(iv) of the Bill,
on page 2, it is stated :

“(h) (1i). In operations or services
relating to the development of the
mine including construction of
plant therein but excluding cons-
truction of buildings...... v

This exclusion should not be there
because ‘excluding construction of build-
ings' means you leave them in the hands
of the contractors. The same workers
working in the same place should not
be thrown into the hands of the contrac-
tors. Similarly, therc are other things
which arc not included in the definition
of ‘mine areas’, that is, residential offices.
Similarly, there are other offices which
are not included in the definition of
mines i.e. office like Accounts Office,
Sales Office, G.M.’s office. Thesz offices
should also be treated as mines. They
sh)uld be brought within the definition
of miws. They should be given the
b:nefit of the Act. Now, Shops and
Establishment Act is applicd in their
casz.

15. hrs.

Another factor is a very serious
factor. Illegal mining has become a very
big phenomznon. In June I went to
Asansol. I saw nearabout 10,000 pzople
who are engaged in illegal mining. These
abandoned mine owners and Eastern Coal
Field Authorities are involved. It has
come in the newspapers also. Because
of shortage of time, I am not going into
the details. But it has become a regular
source of the racketecrs who are using
cheap labour and hundreds of lorries are
taking coal from Asansol, Chitranjan
and Bengal-Bihar border daily and going
to Banaras and distant places. Rows
of trucks are carrying coal in this way.
All the big business men are behind this.
Big coniractors are there. Cheap labour
is engaged. I visitcd the arca. A police
officer and the local M.L.A. accom-
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panied me. When I went there I saw a
large number of people were cutting
coal. When they saw the police jcep,
they started running away. I told the
police officer to tell that we were not
coming to arrest anybody. A man was
stopped by the police. I enquired from
him. He told me that they were in a
group of fifteen and they would be get-
ing only Rs. 50/- a day. They would load
the coal on the truck of a Congressman
Shri Biswas.

There was a warrant against him
on the charge of murder of a C.I.T.U.
leader near Asansol. He is the main
racketeer. This issue, has come before
clection. Congress parly propagited,
if you vote for the left this illegal mining
business will close down. So, your
source of income’ will be taken away.
Therefore, you must vote for the Con-
gress. All this smuggling, ctc., is coming
into election politics. This has become a
very big  phenomenon. Government
income is being dwindled. Wall collaps-
ing has started because in those aban-
doned mines some coal pillars are there.
They hold the roof. But that coal is
also cut. The roof in this way falls
while the workers work below. So, they
remain buried under debris and the
result is that dead bodies arc found when
these bodies rot and foul smell comes.
It does not come under the Mines. Safety
Act. Therefore, no inspector goes there.
So another great danger is that village
after village is likely to subside. Unless
Government comes in a big way to
Prevent it, this practice of illegal mining
will not stop.

My suggestion is that thcre should
be a comprehensive Bill and before
bringing that Bill you should have closer
consultation with workers and their
learders so that all these loopholes can
be plugged.

SHRI VEERENDRA PATIL :
What is your attitude to the Bill ?

SHRI SAMAR MUKHERIJEE : This
Bill, as I told does not solve the problem.
It is too inadequate. 1 am not opposing
the Bill. I am giving amendments. It is
too inadequate. My suggestion is to
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bring in a comprehensive Bill so that all

these aspects can be covered.

SHRIMATI JAYANTI PATNAIK
(Cuttack) : Mr. Chairman, Sir, I am
glad that the hon. Minister has come
forward with this amending Bill for
which I must congratulate him. This
legislation aims at the regulations of the
working conditions of the miners. It is
well-known that the Directive Principles
laid down in the Constitution speak of
the welfare of the people in general and
of the humane and just conditions for
workers in particular.

15.05 hrs.

[SHRI SOMNATH CHATTERJEE
in the Chair.]

This Bill seeks to protect the
interests of the minors who are unaware
of their rights and privileges. So, this
will go a long way to protect their
interests and also in solving the problems
of thousands of miners.

Sir, much water has flown under
the bridge since the enactment of the
principal Act. Notwithstanding many
welfare and safety measures, the mine
owners, their agents and managers and
their tough men seem to have been
proportionately were benefited than the
workers during this period. If we look
into the causes of many mine accidents
of the past, we would come to know
that sheer negligence on the part of ths
manager, agent and the owner is respon-
sible for the tragedy. This has not been
reflected in the follow-up action. The
Chinakuri accident of 1958 was caused
by the negligence and it was reported
that the persons responsible for this
tragedy were clevated to higher posts.
The Chasnala accident which claimed the
highest number of deaths in the history
of Indian mining could be enquired into
only on the intervention of the Prime
Minister. It is customary to treat the
accident enquiry as confidential. It is
o1ly when an accident of serious mature
occurs, strong demands come for the
judicial enquiry.

Now, the present amendment pro-
vides for additional safetv regulations
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[Shrimati Jayanti Patnaik]

and mmlm}lm penalty in the case of
gross Negligénce or recklessness. Sir, I
must congratulate the Minister that some
of the provisions are welcome in this
amendment. In Clause 17, a new sub-
section has been added :

“(1A) Whenever there occurs in or
about a mine an accident causing
reportable injuries to any person,
the owner, agent or manager of the
mine shall enter in a register such
occurrence in the prescribed form
and copies of such entries shall be
furnished to the Chief Inspector
once in a quarter’’;

I may quote clause 30 sub-clause
(d). Power is also being given under this
sub-clause to enable the Central Govern-
ment to make regulations for evolving
anc standardising the procedure to deal
effectively with any emergency situation
caused by accident or accidental cxplo-
sion Or ignition. This provision has been
made on the recommendations of the
experts in their report on mines safety.

This Bill will help in drawing
immediate attention to the accidents and
the maintenance of regular record for
the accldents Another sub-section also
says 'that whencver an accident occurs
cavsing loss of life or serious bodily
injury, the place of accident shall not
be disturbed before the arrival or
without the consent of the Chief Inspec-
tor or Inspector to whom notice of the
accident is required to be given unless
such disturbance is Necessary to prevent
any further accident.

These measures will go a long way
in ensuring much needed safety measures
for the miners as the unscrupulous or
callous owner or his manager cannot
now conceal the accidents as they used
to do.

The accident victims will be suitably
treated, compensated and rehabilitated.
So the Hon. Minister should be
congratulated for his foresight as he
has correctly visualised the difficulties and
the dangers faced by the miners.

We know that one of the main
reasons advanced for nationalisation of
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coal mines is the constant violation of
safety rules by private owners. 1In order
to strengthen safety in the mining indus-
try, the caslier Inspectorate was
redesinated as Director General (Safety).
Until now, though safety laws exist, they
remain on paper only. Safety becomes
a casualty in the competition to increase
production In this connection, I may
also mentioa that according to the inter-
nationally acceptcd norms, the mines
should be within 40 KM of the rescue
station. In our country, some pits are
far away. The safety goal is yet to be
defined.

Another new Section based on the
recommendations of the 16th Session of
the Indian Labour Conferenc: has becn
introduced to empower the Mines
Inspector to undertake the safety and
occupational health survey in the mines.

The miners are poor and illiterate and
they live in unhcalthy environment. We
sece there are occupational hazards in the
mining arca. They exist due to lack of
proper environment and proper facilities.
The present amendment is supposed to
protect the workers. It is heartening to
note that in the present amendment any
worker medicidly declared unfit will be
immediately sent for treatment at the
cost of the owner and the worker will
also get wages and other benefits which
are due to him from time to time, and
after the treatment, if the worker is
declared unfit to discharge his duties,
then he will be entitled for alternative
employment. In case there is no scope
for alternative employment, he will be
entitled to disability allowance. This
provision also provides the payment of a
lumpsum amount to the workers
who leave the job voluntarily.

Another welcome provision is the
proportionate leave or wages in lieu of
leave to workers whose services are
terminated or who voluntarily quit
employment or who die before putting in
the required attendance.

This will difinitely go in favour of
the mine workers.
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Another important measure in this
Bill is to prohibit employment of persons
below 18 years of age. This is a measure
of far-reaching importance as exploitation
of children by mine own=rs is widespread
in the mining arcas. The provision for
imposing a penalty of Rs.2,500/- for
employing persons below 18 years of age
is also welcome and it is very necessary
because in our socicty, child labour should
be discousaged. This provsion should be
therfore implemented rigorously.

Another provision which is impor-
tant from workers point of view is the
regular leave entitlement for the workers.
In view of the greater hazards to which
the workers are exposed, it is proposed
to increase their lcave by granting one
day leave for every 15 days instead of
for one day for every 16 days work as at
present .

Not much mention has been made
in this amendmeat about minimum wages
to the workers. In the 17th annual
session of the Federation of Indian
Mineral Industries, held in New Delhi,
the Minister of Mines has said that some
mines including that of manganese ore,
do not pay minimum wages to the
workers. Government remains a silent
spectator to this injustice which is meted
out to workers. This view has been given
publicity in the newspopers. I have
quoted what has already been published
therein.

The employment of women is on
the decline and they arc not paid their
wages properly. They are paid less
wages.

S0, the Amendment should have
ensured this minimum wage to the
workers.

Now I would like to say a word
about the Mining Boards and Committees
to look into the affairs of the mines of
a particular territory or a State. Under
this, any issue relating to a mine can be
referred to a Committee, and the Mining
Board and Committee are vested with
the powers of a civil court. Therefore,
the matters referred a Committee or
Board can be decided within a shrot time.
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This is a very good suggestion. But here
I may point out that the Committee
constituted under section 12 (1) should
include a representative of the State
Government, preferably of the Mining
Depariment. Why I am saying this is
because there should be active participa-
tion and involvement of the State
Government in this also. The state is
the owner of the minerals, and it is
desirable that the State Government is
intimately involved in the implementation
of the various provisions of the Mines
Act. But this aspect does not appear
to have been taken into account.

One more thing I would like to
pointout is that copies of all the notices
sent to the Director, Mines Safety, and
the Direcior-General, Mines Safety, under
the Ministry of Labour should also be
endorsed to the Director of Mining of
the State Government. This would
facilitate the State Government authorities
to know first hand the condition of each
mine with respect to the statutory
requirements of the Mines Act.

This Bill to amend the Mines Act is
a timely and progressive measure. The
Hon. Minister has brought forward this
Bill with the overall intention of safe-
guarding the interests of the mining
workers. So, I welcome this Amend-
ment Bill and I congratulate him on
having brought forward this measure,
although after a long time.

With these words, I conclude my
speech.

sit faetw e (gal) : arfassran
agley, T@ g § Wizea ausae faa
AT 1 1952 ¥ ag faw qar ar | 9%
T qF AT 43T 47 qogy F A% ME
AR Fogmer & fag) IaFr fialE &
AT 9T 31 GrA Az ag fawaman §
sftadr qeaEs S wg W@ 97 5 ag
faer sredy arrar § | qAT A AWl &
faparet 3T & apvar Jofigg 90

%q faa & qr<r g @ ghaar,
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(=Y faits =+7)

I sﬁ_t Tt & faw afede g aar

&1 T gy HTIT N Yar Agf awar |
FAT 12 F FHT 71 757 (HgT 047 § )
N AT N AFE A7 glawr & ar §
S T FF AT E A AV 48T TZA Y
qar =Mfgq a1 ( Ffwa 12 JFa ¥ @y
EUH guwAT § AT T13 q0 fadyam,
QET g @nar | qrF A AT g )
FURUT T | 3gH AT FET§

“12(1) (a) a person in the service

of the Government, not bzing the Chief

Inspector or an Inspector, appointed by
the Central Government to act as Chair-
man;

(b) the Chief Inspector of Mines;

(c) two persons to represent the
interests of miners appointed
by the Central Government;

(d) two persons to represent the
interests of owners of mines
appointed by ths Central
Governmeitt;

(e) two quulified mining engineers
not dircctly employed in the
mining indusiry, appointed by
the Central Government.”

qEHEIT & AT Qg S W1 E, FIA4QT
Y § 1 grzde AiAs fqas) T g
37 9T A1 fwdY 7 fomdy aOF  waqde
F1 #ara g | wfxa fagar sad fefis-
3w fear AT & 38 §ea wadRe F
arfadYst #Y &) faar war @ | Sy Fan
ATT 1A FL ¢ o naqHe & 38T F
faeg SIHT T F19 H30, IsAMTHIAT
T =0T & fgeg JATFT FH FIA, TH
ar qagd F1 9w F 4 ¢ grfaai #
aaN g & {5 Aagd &1 A o Arfaay
21T | ag ATl & faal A1 3|@ar, Ay
T HAT | FIGHIET § 5 G a8
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AL Faga F fzat F z@wm,
qIEAG § ¥ Y 7 7 "wizATT B fadi
A RGW | gay A fady A a
AFRATE L ST T wd fear d g
fadl &1 e aff § 1 afer ag =
&1 AR AT =fgg At wagd &
sfafafa sarar @F =rfzn 1 7g #feg-
ofga fasr adi & 1 aga azramw ggaAr
17 9% %9 1 faq @y, Yar & gl
HAWAT § ) S guefl @ga ¥ Fgrd
qBT GAT ST Tgqdz Afg a8
q 8 gar, IaaT sdema grar wifga
aag fefasafea st sdaga § shaar
ST g J1fgT a1 a1 o gfaaa
sad & w1E fefadefaa ar arfgg ar
AT ag A ard gogwa Qar | gfaga
W FETTE 0F T sHEr A § ) wa
afaaa & 7 § a7 Ot g afaga § &
dd 1 3 gfama & 7 &7 oY sy
wifes grit 1 3 Afaga & fefrefeg
F1 307 AIfHAT FT AT | THY AIZN B
qIAT 93T | HAZT 71 5§ G § qLAT
93T & 1 TF aXF Sifaad dad
g, UF aI% AAsde giar g & ded
TE 0777 it § | qiFAT F77-999
aa® § A9 F AT FY JF BT )
g L 2 fFear afqaa & aifes 4
g T g gfvaa #1 7g qged @ o
fog afqas F1 ag Fac adf sw@rg
itz 39 gfaaT &t gadr & av ag arr
STAT &, ITHT AT AT FIg G g
&1 AT T AG FIAT ¥ R war
STFTE T, a8 F Al A g
gq ared AU WA § FA 9 F9 4
sfafafa sraat aas & a7 a3 Mfge
¥
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Sgh a% 39 faq &1 graeg § guiyq
T q27 29 afqn q) Fig g 7o
FInsd F F@ AT A g fFaw
gz oY & 1 v 781 § fF e aama-
gifts wfsargat @iga s 41 AR
IAFY A9 T WA 3 Ffww )
arT zq fag &1 @) @ FUFTE )
afEa Aw fadea § 5 o #42 48 4
gaFr fawrfl &1 sq1d # w@d gy
ZTH T FMYT FIA F IEWT § |
3 @g § fF o Y N Farea @
a3 F gF 7 IAF W ATHFL AGGU
FY s71gT & sqar fga £ 7 fag, Aig
qrg FIA £ FITFT

st vafag aga (a9aT) @ gwafa
agiea, & srga fagas 1 aq99qq s3ar
g1 awag ¥ fadg qa F Q9w 1w
arAdlg azen § fagas @) Gagfez &
d@r & 9g IaF ag 3T F1 AE AR
a% § | g fagaF 19U 937 & 1
F1E o) safaq 9 fasFy o 9gw gFar
2 & ag 9197 o117 § oF SAfad iR
TAF UL FIW § FfF A agq
g wragiAl 1 guray fEar aar @
faast gar wag 1 & fga § aga amma-
|

qreqaY, 9T TIAT T ATTIAFAT
91 gg ag @ f5 Y ag fedram §
1§ WY ZFNFT nFgIE AR F foo
R A A1 | T ag TIGT HA A 7
frar & f afe $1€ wrga A9gT & oram
& fog qgafaa § @ IFT TRedama
q9gT & §eeta a3 @1 wwgz afaaa )Y
ge®l 9T dg UFH9E I9 @A F &1
FHar A1 IFF qIR F e 2 g,
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41 afs ag swgifaa § oY sawras
FUT T 1T WX H1 a7 gifasa
FfasTd & M 1 afg dlegodtoggo
& {134 §2€q A 9 G F) 6q19-
Q% qgT §Yav at IAHT gar gt Aifge
ar | sy aF FEy Y fagas § go g
FY A7 grar @ ar {5 9 a9 e
gzl § fF9 a3g @ wag it
aFd § 1 ag sraaw St frar agr @
Ja% fqe w4 o & geafEar § fag
¥ 3aFT weqarg 2ATE

TgF q19-a19 §4 F J qg A q0a-
g1q fagr & 29 g% W A1z qfar ar
39% fag #1€ efwpaz aizoe agl @,
AT S A | FT qifas grar ar g
gAY R & gafas IgFr 9zr-agr
qFIT AT FF Al 9T IEITH AN
Y& q¥ aay afzfeafaai o sgi av afe
fear Wy & 1 fFar faQg qral &
stfas & fau agr 37 § a1 adf gHema
®' gEaTaAy ag arat d 1 e g §
A19q 9§ grawra fHgv § wedE ArgA
AT ¥Y JATAT S 7 fewrza &Ar
g1, IaTY argFEda &1 fa@ar grav |
ag Y AT WIT H WAL AY gLAl &
fa o aga &Y yafaaia 39 & )

:H Fg g e FATEE & @@ aix
¥ 18 @i a7 A1 F AN &V fagaw
A fwar sa | afFw s9d ag A ag-
g fwar § fx afs 2% 9 aree fedy
@A w1 Ag At 16 &1 18 |y &
sufag | wafaqna A1<H Y A7 argEedy
g S9«1 ‘aug & sqrw qarar gfepa
far 2 fF 16 s &1 § ar 18 g &v
2 1 afea 97 3q :17 F1 A9y § 6
TETT IGHT TAMHT FT qH5q1E AT
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(st Trafag graa)

&1 nifers oT taadz<d gar & Iaa
stq &Ar afe aswgz a1 IFFY afqaq
a7 |

Tas grg-gra afe fwar qrgae f
|17 & w1 § aag #1 {faaa & qamar
2 oY farad fga agy g s faar 8
39 g F IFAT & I AT F ¥
¥ szar g feaar fs uF A9 & fag
FIAT & | Tg 7T & fgd & =21 39
g

TgF rg-g1q A1qq  FATT 22(0)
Ywgr g fr graradz @da Faw A
nfgfaz £37 T N 7 37 F 79T
g gasy gl U gEd HI AT
Fragd ¢ agmifas § FaT gsaraz
griy | arg € awts 30 &R 31 F d9d)
A FT TATATE AT AXIT F AT F
frq srazas @, I AT fFg A &
ATqAF § ST YIWUA 58 FI AT FW

g

TGN AN FTEAT AN FAT @ AT
dYfcag T Fa1 8, 72 fewraq F&
aF Ggr HIT I g\ FEA AN
# sigt A1TA AEFI AT 72 S FTATA
fear &, ¥ @ro-arg @@y g,
foraa wedYe 4 wfFar ¥ dew g AN
g7 8, ITFT 97 @fag g9 #
oY, o7 et aage & adz &1 #E
Fggq A-HT g wrar §, @faged
STAT § A1 FTT FI ATAF AgY T@gar g,
gas fau anod 39§ grag fear g
fag®r gar faara sagas & )

FE WY TG @ H 19 FW gO
afg mdfer gfee § waw agi wgaT g,
FIH FW@ A& AT WA § ar IR
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fao argd zad gragra frar g | sas
arg g 7g WY F21 & i st N @
wifas @3 I:g FT I § 3T W fF
ggH et feafa qar gt nf @ fr woge
FY guar & fag 3 agl vz i 2, anm-
97 93 IaF! B21E g 71 & a1 awd
& grga ganr 48 fro au § a1 2, 4
qTE & 1T @19 AIFAF AT FT 48 %
% i gad @1 geq £3dr & 91 394 a1qA
srgyTa #3 fear g fF qa @ qifas
el feafa aar svar & &Y I wage A
gaat g Jaearg AR IF qG ]
HATeeTAfza TraATIHT AT Qa1 | g&Y
afgs 7wz & fga ¥ a1k gy #19-
|1 #1797 grar ?

19 Y Fg TE @ (% qg 39-FUarE
fagas §, a1q9 9 9T QAT G § MY
7@ fear f5 feg gfee Fagqu g ?
ATTY FIE FTT0 AZF FATAT | 1T AT §
fe #Y7 & w1 @l E, AT g2
A& sramaF § i1 AIAGI & fao A
A1ETAF & | UF 79I A F faq ag
qiFF a1 & ag I aaand | I9
FITON 1 T IITFIAT A Fg (6 FHA
wquar &, & ga|ar § f& sroA g@Er
qraITrEg AT FTAST (Fa7 AT gLEA
q19 FF QY |

qgAt & WA §A S ¥ g|
T1a F1 qacd fear § 5 afe fray safzq
F1 Gifeag @A 29 v & Ay gw
fFa aig @ Ig=) 43T FT 53 § &
frg g @ 39 9T oF faeAqrdr ardr

g

@& g g AIT S TH FFA
1™ &1 Wig fFar § zad, ag aF

2 fF ame anq{naa:{‘i & AR, AAFI
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afqas & Arsan & a1 A7gA F qAIT
F mwisaw & AAE A ag afas g1
aifas gfsz g & g 39 39 awg
FT HYE AT WY A g aFaT AR A
1€ arafgsas arg o ad) , g 7 42
F1 FiEEAnT sl | afFT qu
#aWe 7% § % 3197 O #AY qar§ g,
faas 0t & Arag fafaq AT @
AFT FIATUIA F W00 FA, F1d g

39 TR g, |1y g ag W #gr 5
3T FAY & fau qraz, fafaq wfwar
gfgar & s afgsiz §—zaq77q,
gdigg frgrd #0@ afe—agd ar
afeF1T wqY z§ FAIY F) 9 fRe g,
AT Iy oy o) faarz gwr, ag IaF!
g &M, Y q47 9g FAS F1E F ANF
& 37 faa13Y &1 g& vT aFM ? ag 19
A9 M9 ¥ uF gagieqs feafy § gredt

g

AGHEY g7 G &1 T FAET
FA Tifgw oY fqaw s19%7 0F qAr-
JT R¥ATE ATNG &5 2,3 9yAEFE
FEIT 1 AT AMATLIGH FIAFW @
g% &NT I oF fea & fag A\few
g, IgH dvaz A A1Y aY ag Hfaq
g 7€ sz g fagrg fox Sad ugad
g |

39 q1g @ dA13z39% ®9 ¥ faarg
afeqa g1y WA A1 IAF1 fAvig 78 &Y
HAT |

agg 9gar gfeF1o gg giar aifgd
fes wigh AN F1 FFareadic g, Il A-
FT FH FWIE AR Iua) qwent §,
g% faarz #1ea arenfasdie @) &
gawar g fx aft gfeefno ga zw

fada® &1, GEHIT KT g R 34 77§

=& 19T TAT § | G ) A9 I§ A,
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NIz dfoedra & qreaw q, fraw-
Iqfagm & qrsuq @ AdY sraeqr TN
FY 1T |

T FAS & IR AP aag &
ag cafyg afa §, eerar § 99 faareE)
FY, M A9 & fga & 19 TN §, Iq
F1 fagera &3 addy | ¥4r gg FRe)
37 fagrdt &t sedr  fAger aFM?
T9F X T g% aF1 8 6 ag gl %
a&ay | gafac fady safasize sngd
FY emdl &9 @ 99 a1 afeFy fagaq
FT fRat 17 | 79 g &1 fefgaa szar
qET ATIZAF AT |

7@ faq & WAgesS 419 F A
qraq ) 7§ g, ag a1 787 §, AfFA ag
agrafaqeq T 1 Mfge f& faat
¥sfasa ogged a1 gRgaET EIU
TAF @ ¥ S AGIA AT QI g7
g ¥ gedama fean o, afs &
3@ @& f& aarEA ¥ A9 &1 aq
gifaa  sY 741 3% fag 3@ gaz ar
wfasa # srgzar =1 A F 1 W@ § )
zg fag g3 &t A1 sifawq fegr T
2, 93 UF FAgA1T #79 g AfFq gman
4 1§ erzw fafaz awiz adf sraf g
fe frg @@ &1 @9 fraq faq d g
g | afg ag wag@ &3 faur s
fr uw, Qaraara & @ F7 qF
affarg g, @ 98 MF F ggm
gxT |

FoTs 18 ¥ AT, TA7E g7 AR
AT A 3xdt fafeag s d g
AT ah WY ATHT A Faward ¥ w9
fasa@ &, 9@ FT 17 HT 18 &
SFIAT AT AT § AL I I @AY
SE0 1QqT AT | FATSH 17 H Fgrqur

g
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[Shri Ram Singh Yadav]

““17. (1) Save as may be otherwise
prescribed, cvery mine shall be
under a sole manager who shall
have the prescribed qualifications
and the owner or agent of every
mine shall appoint a person having
such qualifications to be the
manager:

Provided that the owner or agent
may appoint himself as manager
if hc possesses the  prescribed
qualifications.”

¥ fraea & fe S st @3 44-
SR GAT ATgAT &, FEAAIT vaz v fwe
g} WEEE ¥ &ewa G &
argaed gt wifge & g¥ wedrH
fAwx T FH Ffafedoa §1 @
fog ®eq 1T arg-aTst § q1AGTA FIAT
=1fgw, Fat gL HITHY STI9 ATAFHY FANT
FAT AT X GHG ATY 9L IF 9T &
ZRIAIT WY HT FHAT | T FY faeft
q fedY wsaw ¥ gg fagaw T@ar
=1fgo f Gasx Qar aafsq &), 9 aq-
g & fga § M= aFar g, f9¥ a9zl
F FqA AT AEAFE §, A @AY A
fafwe guearelt &1 fagra T awar g
a fagat farRaix sguar @t |Far

e

FIT 18§ Fg 191 §

““18.(1) The owner and agent of
cvery mine shall each be responsible
for making financial and other
provisions and for taking such other
steps as may be necessary for
compliance with the provisions of
this Act and the regulations, rules,
bye-laws  and orders made
thereunder.”

ag agd & GAg wawia fEar aar gy
9 s #g fF & oSz § ar wifas
g ar fea) al a3g %1 fede dar =g,
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3% T fedhyg #1 9 HAFT IFUI
gaverfaza Tiaar ad) geafamar 1 1@

g

9 "I (18) F ATTAGH
qui T THW FTAT §, IAF K1 W
Ful 7gga AE1 QXA 8 | §F AgwT F@7
g frzafadan & sfefagy sq a@ &
1T AT FT 9gF a=7 UFA 7

arg & @1gaIT ¥ fase & e
F @A § A W) mizw oY, 9giaga
@ qegd g€ |f, 3gt 9% @ o q9gT
@ & ¥73T I F ITH G H FgGI
g s gwar o1 f& § arfom g ar
Agt, 3A% f&Q , gg «19q AT AT
qord &1 a1geard fEar  2g 4@ siraq
#Y grar ¥ fao wamo 71 Hafa ez
g1 |

§ oF e ga: H/A S A SraAx
AN ¥ & Ag, g T A #1797
79T T FT AT ¥ wgaE 2w g fF
3% ¥t grefas &t gafaga fag-
aF §3F & AR 9¥ga fFar)

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad) : Mr. Chairman,
Sir, I have moved a motion for referring
ths Bill to the Sclect Committee.

This Act was promulgated in 1901
for the first time by Lord Curzon. It
was amended in 1928, but a major
ovirhaul of the Act was undertaken in
1949 when the Bill was sent to a Sclect
Committee and the Report of the Select
Committee was submitted but it remained
p-nding for some time. [t was ultimately
placed before the House in 1952, when
it was a lame duck parliament after
general eclections for tranmsacting some
business. Hon. Members of the House
had pleaded with the Government to
postpone consideration of the Bill to the
newly  constitute Parliament, so that
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sufficient time could be
consideration of various clauses but it
was not accepted. Since 1952, this is
the first major attempt by the Govern-
ment to bring about many amendments
to make improvements and salutary
changes in the Bill.

given to the

The Hon. Minister said that it
was first moved in 1972, and was
referred to a Joint Sclect Committee.
The report of the Joint Committee was
presented, but with the dissolution of
the Housc the Bill lapsed. The Minister,
therefore, thought that since the Joint
Committee had already considered the
Bill, it was not n:czssary again to take
it back to a Select Commission for
consideration.  That is the argument
given.

In this connection, you might recall
that the Vishwabharti Amcidment Bill
was referred to a jrint select Commi tice,
and the Report of the Joint Committee
had been rcceived, but with the dissolu-

tion of thz House, that report could not
be presented and th: Bill had lapsed.
When this new House, the 7th Lok

Sabha, was constitued, again this Bill
was referred to the Joint Select Commi-
ttee, which has made its report now.
Therefore, that could have been a prece-
dent for the Minister to refer this Bill
also to the Select Committee.

I listened (o the speech of my friend,
Shri Samar Mukherjee,who has given seve-
ral amendments. They are good amend-
ments. At the end of his speech, he said
that he would have been satisfied only
if a comprehensive measure bringing about
a complete overhoul of the Bill is brought
forward before the House. That, in other
words, means that Shri Mukherjee also
wants that the Bill required some more
in-depth, study and several other sections
also required to be amended.

But my friend, Shri Yadav, said that
Mr. Mukherjee prehaps had gone through
the Bill only cursorily and as a Labour
Jeader, he should have made certain
suggestions which would have warranted
a comprehensive measure. But, Sir, as
Mr. Yadav was speaking, he referred to
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several clauses like the committees and
injuiries etc. He also expressed his
doubts about the ability of the Committce
to function and gave ceratin suggestions
for the Minister to taken carc of. I
wonder whether it will be possible for
the Minister to takc into cunsideration
those suggestions at this time. It is
almost a chance-a concidence that this Bill
is being discussed in this Ilouse, when the
House is going to sit only for three or
four days. I don’t think it will reccive
the attention it deserves.

Sir, I have also gone through the
various clauses. I am happy that the
Hon. Minister has suggested various
improvements wh'ch will certainly go to
the benefit of the workers. Of course,
various provisions have been made. But
my main complaint is that these provi-
sioas are made, but are not implemented.
There are various Labour legislations,
but these provisions are not fully
implemented and no penal actioa 1s taken
against those who are contravening the
provisions of the law.

You might recall our Hon. Member,
Prof. Ranga, wanted to kiow what I

meant.

You might recall in this very House
the payment of Minimum Wages was
discussed ; the payment of Gratuity Act
was discussed and the working of the
provident Fund was discussed and we
found that various provisions of thosc
A cts had not been implemented. Take
the case of the payment of wages Act.
A certain time limit has been fixed. If
the wages are not paid by that period,
the prosecution should be launched against
the person or establishment responsible
for that, But it is not done.

I don’ t want to refer to it again,
but I only wish to submit that with all
good intentions, unfortunately, the
working conditions of coal-mines are not
as they should bc.

Sir, Hon. Minister has rightly said
that the coal-mines are the core sectors
and occupy a very important positioa.
But in these coal-mines take for instance
the provision of drinking water. The

T — e =
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[Shri Styndra Narayan Sinha]

report says that in the coal-mines the
provision of drinking watcr is not adef-
quate. In many places unfilterd water 18
provided to the workers. Somctimes it
is provided from the abandoned pits.}

Then with respect to thc health
services. According to the agreement
reached with the Unions as also accor-
ding to the Mines Act, there should be a
dispensary, but my information is that
hardly 25 mines can claim to have any
dispensary ; and none of these fulfil even
50°% of the requirements. Yet, no action
has been so far taken against them.
Then with regard to the education also, I
think the education of the children of
the miners is very much neglected.

Coming again to safety mcasures, I
have heard Mrs. Jayanti Patnaik saying
that the safety measures have been a great
casualty. She referred to various acci-
dents which took place. My friend Mr
Mukherjee has referred fo the Chasnala
accident. Mrs Patnaik also referred to
some accidents which took place due to
negligence on the part of those who arc
rcpsonsible for running the mines. It s»
happens that us action has been taken
against them. They have cscaped.

An association of officials who werce
working in the collieries has said that as
many as 75 mines are unsafe. The non-
INTUC unions assert that the number
would be 99,  But no action has bceen
taken to stop their operation. You will
find that illegal mining is continuing, with
the result that whatever accidents are
taking place, are not fully reported.
Even where they are reported, I am not
awarce of any scvere action having been
takcn against them. The miners’
condition continues to be pitiable.

Even in Delhi, we have the Bhatti
mincs. You know that it has becn
declared to be unsafe for mining purposes.
Still, the mine was worked ; and therc
were several accidents, fatal accidents.
Only after there was a public outcry
against the working of the mine, was the
operation of the minc stopped. Eight
thousand workers were working there.
You can imagine their plight. Even the
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INTUC unions are agitated over thc

violation of safety rules.

A committce was constitued, after
several accidents took place, under the
chairmanship of Mr Kumaramangalam,
which has already made a report. It
contains about 66 major recomm:nda-
tions, We donot know what are
those rccommendations. But I think
they concern safety measures. Tt is agreed
among all concerned, and all the unions,
that the safety organization needs to be
strengthened.  The circulars issued by the
Director-General of Mines safety are not
rcally followed. But no action could be
taken. If the organisation is strengthened,
perhaps a better vigilance over the
working conditions could be exercised by
the safety organization.

I do hop: that the Minister will
implement  those rccommendations. I
am glad to know that a Standing
Committee on Safety is there, which is
headed by the Minister of Energy, and
that he has given an assurance to the
unions that this Committee will now meet
quite regularly, to review the measures
for safety, and look into th: working of
the safety regulations.

With regard to the rescuc stations,
thers is a provision here. The Minister
has suggested an amendment. They are
going to levy a cess which will provide
for the establishment of these rescue-

stations. I would suggest that these
rescus  stations should be properly
equipped.

Some training courses should be

conducted regularly. I understand that
despite the fact that there are a  dozen
or so rescue station: but Lraining had
been imparted to only about 38 persons
in these courses. 1  think regular
training should be imparted.

Then with regard to the medical check
up of workers, there is an obligation to
carry out medical check up of the
workers every five years, which is not
being done. I do not know what the
recommendations ‘of the Kumara-
mangalam Committes are on this point,
but I do hopec that stringent action will be
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taken for neglecting this obligation or
for not carrying out a medical check up.

Now with regard to the conditions of
employees and miners. I am really
surprised that even now moneylenders
are there, operating in the coal field
arcas and they swallow up whatever the
miners are ecarning. Some co-operative
societies have been constituted but the
efforts of the Coal India are inadequate
and I think that special attention should
be paid to this aspect so that the collicry
miners and leaders arc not exploited by
the moneylenders.

I would like to say that these
miners and loaders have been suffering
from  tuberculosis and b.onchal
asthma. I think there should be consi
dered as occupational discases, if they
have not been done so far. I would submit
for the consideration of the minister that
these diseases should also be considered
as occupational diseases.

1am glad that the Government
have come up with somc sugzestions
which are very good and I welcome
the suggestions made by them which
will benefit the workers and miners,
but I would like the Minister and the
Government to be a little more strict
in stopping this illegal mining which is
a very great curse. It must bc stopped.
There is exploitation  there. Safcty
measures are not observed, people suffer,
and even mect with death. Those deaths
are not reported and therefore,
paramount consideration should be
given to this point that this should be
stopped.

As late as on 13th February,
1981 there was a major accident in
Badua colleric in Giridih District Bihar,
and several persons died. The figure of
death was contested but I will only
quote from the statement of Mr.
Chapalendu Bhattacharya whom you
all know, he was a colleague of ours
here in this House¢ andis a trade
unionist to indicate the dimension of the
accident. He said,

‘I am aggrieved to see over one
hundred miners and labourers dying
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every year in illegal mining opera-
tions. It seems all have combined
to cover this.’

Iinvitz the Minister’s attention to
this Point and lastly I wou'd say that
this contract system must go. Contract
with regard to transport is also there
and this is also giving rise to a lot of
illegal activity or formation of mafia and
gangs and all that, we find that this in
the Dhanbad area and other coal field
areas also. The area is being disturbed by-
these people and is becoming a headache
to the law and order authorities. The-
refore, you should also think of stopping
it completely.

With these words, I urge the Mini-
ster to accept my amendment, or my
suggestions. Any way I support the Bill.

MR. CHAIRMAN: Shri Keyur Bhusan.

16. hrs.

= HZT JHA (TAYT) : AT
garafa agiaq, @ afafqaq 1952 &
azxiaA fagas @ arar aqr g, gHer F
TAET $IT T F97 fA QT qar F gaeay
&1 3t AT 9% F3ar § 7 3w ga-
qot fada® 1 37 /Y, 374 & wiar
gFatA g1, gdafsar g ) ag o
agr g fagas 2 faad sfas gq
F faad &1 & @ @ TAr ) I F
AT 9T 37H qfeaaw arar aar g

GTa F1T &Y AT T IANT F &Y
3G @ ag WA T qIY AgAqu
faear & snist @1y AW @fAT & wa @
AT g¥ IawT fawra sy & | gaET
gATX qrg aga &) SATeT #F9T g | 9N
uF 7€ a1ag st # i g § o}
zas fawa & wfast &1 & a9 qgr
19 § &Y qad saar faedard o ak
gay smar g% o S aw qU
zafay 5w a3 FY gean & avaw §, 59
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(=1 $7T gum)
T & fawra & graey § F197 § sfr-
qqA A1, FIAA A1, 78 ST FHIU
JATAA1ET @&7 ¢, I 7 g TAIF § |
gu fagara 213 @ @ fx gmidYy @vaw
oF wfasi ) 77317 2 foqgd sfas
#fga & fau oz dargs frar g 9l
Fg & qvE F IWET 2 |

gHY F §19 g ogrg 7 oog s
fadza svar srga g fr gw = .
wfasl & fgafaas & 9@ sso-gam
€7 §A2E | wel FF ¥dr ATAIA
g€ ag =0 faw & gl 1 A= gl
gE ]| SMAT A ST AIMAAT T
afgas Figa & 23 2 1 5 gardy sra-
gan gfafa7t & 3a% 7 7% gfaaa
FAG F1 A3 9gex faar sAT 2,
gaE! rAraAr g€ 2 1 WY wRfzai gaal
gar g wafzal @ o &) s A
ST &, AE FET TTT | TG HA § A
THFT W FII97 2 | AT AT/ F1 HTAT
ax® AIAFT FLAT 72471 2 a1 3g zafau
fe 2= gfaaa o1 asdr & & fafga
Al & fan gady & 3au afas)
&1 fga &9 2gar g, 994 fgai<t =1 fgq
afyw AT 1 3 0F AIW F ®Y 4
JAFN I FIA 1 HAfAT T T
quiede awzdl & fag sfafafaeg gy
gY q1aT | 7N T fgard) F1, aqA
gz & & #1 7 gfafafga gar
2\ quT § qu =30 =fAFl & feal &
fau sm T as a1 § araifraa g
aiq aay frafa 7 19 & 170 %
97 wafeai ¥ w737 3o gfafafeal
ATqNE & ®T { @I A@T £ AL ag) TH
gy feafa 3 o

A1 A FALY AAY §, FF WAL
F o & fauaga & wgEqd g1
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A9 I GIAT FHA F @@ AML
¥t w1 wffafasa gad <ar aga1 & A
R FAY I A FIN GEFIARY &7 FTH
fear & 1 srsr qTET< |agIn # &Y fagw
g aFar & faad sggzar &1 A
gfafafuca g1, atast &1 st sfafafyey
g saaiEgl F1 o wfafafac @)
ata #F1 ferfa ¥ g7 ;A £ waw-
qAT T FT # fa¥rg AgT FT gFA
&1 919 g7 a¥) qgaq &%@ § fw A
FTHTT F gEEqT 47307 Z1a1 Fifgn |
afast & g7 & fAQ siwv gr Naf oF
sg qifaa 21 12 & At Aal #1Y ag
WIZREAT IAH  GHIU TFAT T 94
g ¢ {5 @7 fga g1 g 9ad AF &
sulF sfas &1 sagr g sarar gfae o
3, 37 FIT IIA | Usdy fga
faeaar®y sasr &t & =% wfas
qdrel £ g

gu AfaT® a7 Y ST ¥ W
faeqzier § aitr Fasde & @ @ %
39% fza ¥ faq, sfa+i & fga & fag
EQTA & | 34 AHIT 9T 34 FAISAT F1
ausag Fo6 g afafa &1 asq
far nar §, ag aga & sagw &

TA® graey § uF q19 A1 fAgeq
FIAT FIGAT | @191 F1 977 fadreo
grar sifgo ) 9% w13 §  FrgarEr
s gHed fwT @Y awdY &1 gaa
AT FG A 1 gren +wy gfee g
faal & gfereor 21 Ifsa sngear Q14
arfge| 7 FAFAT F1 ATF €T ¥

faar strar aifge | 9% ar9-a19 95737
23 &1 it @gErd afafaat §, awgd
& Heutor & foqg sawr WY agarr faar
AT =ifge | gwd  IAFT  WIMErd
¥ ggfggar & Ay =ifgo ) fwdar
gainafa &t grafesar &3 & awig
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sfaeY #1 agF<r afafaal Y gre-
fagar & 1 zad =fas 3T Faz I3™
ax usdlg fga & 3awr @waE
qZ T |

safgs a7 F1 fyrRel g89 ag
wg § | IS T ATIENF AGI G wAT B
fir ga fedY graaq & gReT-af &1 gH
FIA & faT §UT g1 geMA FT W
& | wfuwt &1 fgg use & fega g
gafan faasge £T smaear F1 gfez &
YT afas Fearor #¥ gfez § T agar
wifgu 1 fa<rst g & 0 F o wfasi
# fga & fad o faw = fwar @, gad)
go1 fag g1 21 3@ fag § sasr @
qu€ IAT Figar g | z9Q @uar g fw
ars & fqga & g gw usdig faaq
#Y N7 ag ¢ §, wreeefid agaw #7Y
AN aT W@ &

St gegqrvgw sfzar (Is9A)
garafg wgtea, @i afafqas 1952
aad & fqo gga & gega fear nar
1 Jar fx sgwy qar 2 f& @aw
SAM A AT ANZT FIH F AU E
MA@ azdr ¥ fodt g€ doar #1
a7 #37 & faq faqa-wa afvrg 7@
g

wa fawa A 30 av & arz =@
wfgfage &1 gqigq & fAgw@r g ) §
arudl g fF @l § F19 &3 g
#1 fegfa &1 afz fFdY 7 qsgaq far
g &Y sgay aqr grar fw srqdr S
@al ¥ T FT T W F1 @A GUQT
ECEE

IaswT S e £ glagrd faa
91fgd 3 7gf faqdt &, N F a1y aw
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&1 I9% Qg J37g 7g gar g1 A%
& g FY gfawr Ay greg g iy,
FEI FegNT aF ¥ g7 A9l &7
ga+q A} giar g, T ATI &, 7 fayar
FT, 7 TN Al H1 ) QAT Ay
qgeAqul & H @@ A1 FTH F @
Fraqa A F o H fFE §@ F7
F19 GIFITF ¢ | 977 @I 9% fAg
za®r gasq & faar srar =ifgd &l
gamigd fAgas qF FTAT@ G ar A
AT Tfgd | gaF T0g GF Aar faega
fagas s & 1 q1 SATAT HSBT raT
T I TF gF a0 F1 AG7E (0T
FTT 1 g9 qFArEAl F @0 & g ardy
Fid) 9T g 2T Afqga sndAATESIEA
F ot wfafafa § g8 aag sG a9
fadaw a1 ax3 4 | 37471 AT FHA%
Ay ¥ 9edT @AT §, T TN
guearat F1 AT &, IAF VTS § F]4AT
Ffza1zat srdy §, gaF1 § a7 § AR
3y ga1g wfzaw 3@ s fagas
AT ATfE 711 Qar s fwar gar
@ wfas a7 9T AT 97 IIFIT FW |

za fagaw & fafwe @=¥ 51 §7
931 & | AT £ 19 AL

1T 3T AT TAA @I g | g A1 F
1 afsa g ad gz g 1 AR F9
Y 2 faast say s oYs frar §
Ta I H A A1@T AN FIH FI Q@
g agi s W FFO g9 FEAFY |
agf 9T 3% u¥ wagd @ 9 faa
FIAT g\ IAFT AT qgT @ § |
A F F1L07 QAU F1 AR &
FT FI9 FIATILAT 2| IAF Foq)
F 3w & wfasy § wifgasdr s m
37 & faw F1e7 ZA1 98a1 § 1 9%
SHIT AT 3 W FAgy & WAy F
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(57t wegrTrger wifear)

99 @1 &\ SHEY A€KG FIE AT
soaear LA #1 FAr =@rfgd ) afg
Tqar gareg 37 #1 fava frar s
aY 2w & wAgy & mifws fgal £7 wan
gy gwdr 4, aifsa awgd san faw
gFar @) | AU gwia g 5 sFd g4
%) ggd a5z FI3 & Mg w9 w79
I51C | @A IWT F g A afes -
faa gel & g SHFNIT g9 =TT G
2 9UE) @gd A9 M FI ) g9
ar § afe Mg gqrawa g @ @
IaFT gET QT G |

qsgT & e & a3 AR
g F1AA g1 ar grédFe, gE H]
qH & UA-aFI AT glar g, g s
AT qdld w1 FUITLIUET 71 fgEqr
arar & 1€ Gar |man § AR A garar
garar g | @y A qrq qar gt § ) o
qQEYAT FATH AT & Wged F1 AT KA A
&iF | qETAT IZIA FTA A1 AT ATT HEE
&, IAFY LT F1 9A7Y FI, ITA) AGI-
qar #< | 37 faar gfaurd &, sasr
AIq €A1 IG | 1A ARG & fgal 1
IO GIAFIE F WAT 7 o7 faqmr
aaqg &) gEY A &1 wA4 ¥ fag
FIE T AT § | F194 1 F W 7 gaq
a=at A AF § 7 79871 17 gu W,
g gwrgandt fagagl @ i & N wq
WATHT HIAT 1T &1 HAGT TG g4 § )
Ty fagas & §awA 7 & H197 Far

g fr fafes g=a faad ggadege
faar s a%ar)1 78 SIS a1@ & | wrw
17 &1 S 919919 § 48 /90 90 g1y
g, a8 9gd Tase AT §, W 24 F Fax
s saed afa F1 arg &G &
=S 1T & | 25 914 ¥ 097 Faqq
44 %1 A9 & fRar § | Ay qug
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ufs ¥ F19 33 9 Iga) 193 gy

FT o & 1 v wfgs ) a1 g%
qATF TAY A1 §, 7 AFGA F F@
FIA FIA & |

PROF. N.G. RANGA (Guntur) ;
Is the child labour not banned now ?

st gegAraae sfear « s gAgA
AIAT T A § | GFF ATTEY T@ATAT
FIgAT § a9 T €Y g1 SIrady |

MR. CHAIRMAN : You take it
as read by Hon. Members.

s} gy wfzar; @8 24 &
graara § faarrar g fw 16 ad F wg
A1 #1 safsq w1a gl FT gFAT T |
affd 99 %7 ¢ 73T fawen =19 §
IqH M 3F 9T FA FIX AT ANGY §
ITFT I@T JIAT FrA-8) QST grnr ?
A sAFd g f& @ e ara H
AFR F faq faaar aagasraa Tifgg
Fg A& & | 39 F1AT & FFAAIHETA F
fargr g we g g & gafag gasr
ag Fdeg g 9ar § & F@ AT
ANF QAT FUATST | &H § FIH
FIA 10 AFFA F1 SArgq drmifear )
aSE § FA g AT & | IAFT IEAT &
fa snad g1 garq fwar g 7 sqF)
g1 gy f% gz qfgss § #19 39 1
T ERE F fedr 7 fedr A @
afaad g S1d §, sta: 9% SraT w v <&
F fau gu&re &) sgrA T@Ar =ifgo)
arg gl a1y §Hg 9T S A¥ IS
FraF) 17 g €, oF afiss gaem
M9y F=y gwa fIg § sawr e
sifae & @R F=NF dasat ® gAr
FI, WRAT @A AAZT & A &Y
gATHI AATA & gl & gwpra snfag |

A1qA ST q1auE fear g fw afufy
9 F0 IgU 7agA & wfafafa
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&, A1T IASY AT T faq afes
e sy @ ag aaa wfafafa s o=,
at & anwar g fF fagas a1 qa1 R
9 g2 a8 qu fwar v aFar g
g% fAaga 3@ § )

st q® "=7 T (qTer) : gAIta
wgiga, ATYN Y% Fraq F1 qq9 fear
g =¥ fau graag | AfFx qww & agl
@ fF 1973 & &9 o& W& a1
g af gt a1 10 @i & &g ag faw a4
AT ! gas agy adq\ agl @ T’
@ @g ¥ faad gdeard gE g Iud
fag et gee® & GaT ‘gfica aFd’ ®
oF @av faF) o1 :

“South Delhi  Quarries-Veritable

Death Traps™

“Powerful contractors in collusion
with political vested intcrests have
turned the vast quarries in South
Delhi into veritable death traps
and in the process have been
amassing lakhs of rupees.”

Fq Ay § fd @@ d F19 7@
13 wergAl F1 o € ag) v, afexw
gl § S _T AWE IFF AFA F
fara Fa1 FTdEEY A AT 7 FYEAT
@AY # F19 FI F¥ AXGY FT G
wea # T eAHT g GAv g 9%
FIT0T WY AAGT K1 QRWTAT g IFHY
gr & & fag eng Fa1 F14AIE) FI

wE?
IFIA ag Tqrar § ¢

“Ever since mining work began in
all seriousness in the area about
two decades ago, over 100 Jabou-
rers, including women and children
have lost their lives, often working
in the most primitive conditions.
There have been 45 official deaths
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since 1975. About 200 have

suffered serious injuries during the

same period.”

FAT A H31 $Y AT Bl GFATE
g fs Sar fas war a1, IGH q@IEq
a1 g fear &l Jar @ I AT
wg ?

zg faa & %% aifgai § | 398 A
¥ XY wrf ReNe Agl fzar, ag 4d
TadY &, AfFHR AT PR F A fas
war @y & qad &€ swede gar faasy

TG YAZT ¢ |
16.21. hrs.

[SHRI CHINTAMANI PANIGRAHI
in the Chair]

& A gunfy g8 aww Al g,
gaF AwgW & afq agrgafa

dama 79 ¥ 9w fzar § fs ae
fraY asiq ¥ Q9 g d1 IAF1 ATET
#q g1 aiige—fFag-z@  difege 6
wegg, F TAE AT TAA TF A §T
fem 31 AU FNE f& oF g1 & TIY
g ravA &1 WEr 2y § v few @
F Fig aq1 arg faq gFar I« Ay
&7

“Under section 79 of the Mines
Act, prosecutions for offences under
the Act becomc time-barred after
six months of the date of the alleged
offence or the date on which the
alleged offence came to the know-
ledge of the Inspector. In some
circumstances where the managers
and agents employed in Government
owned mines were prosecuted, the
cases were discharged because the
Government concerned did not
accord sanction for their prosecu-
tion within six months of the date
of the alleged offence. No further
action could be taken in such cases,
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(%Y gaae TT)
The amendment proposed in sub-
clause (a) is intendcd to overcome
the difficulty experienced in such
cases. In a case where the Court
of inquiry has been appointed by
the Central Government under
section 24 of the Act, a complaint
for taking cognizance of the offence
has to be made within six months
after the date of publication of the
report of the Court of inquiry by
the Central Government. This
period of six months is proposed
to bc enhanced to one year under
sub-clause (b).”

GIFHTLA 9gA 6 A7 W | 6 AGIA
# oY &1 I Ay grar ) e, fear-

i wifeew | GTHFIT AN GFIAT AAE
QY §, FAT Fg FTAE ATIHY AGY FW
gFar g ? AaA Fgr 2 fF oA gEEw
g, g IEdFET ' OFIAT | FAT TG
reedFeT fre) ¥ faw wrar g ar geq-
FET & GHFIAT AT a1 T Stfagas A
xTAFAT S 7

za faa o w4t ag g % siedt &
Q) ou% & @ig, fawT 213 & a8,
TAT &1 A« fafeaca gy a1 & ar IaF
qg

Only the inspector can challan and that
too with the permission of the Govern-
ment.

e guF fau ux @) A A919
Y GG TZ IATY KT F FI [ ATIA
fag®. 3 @iw § fFad gway FI3 1
aET fear A feaa.feay gy § 7
ag S A9 g99 IF1A & fag maam
fear & =T #ai agf #1€ g9 &
HTT—

AUGUST 23, 1983

Mines (Amdt.) Bill 448
Passed

He can directly go to the court of
law and get relicef.

g wiadr Fgt fwar g &
g f&dt @@ 998 Fr Iz 97 A1,

Y ag &g Agi A1 aFar g, afew fas
T € qFzT AT fAT F GHAT |

wgl a% A 12 F7 gray g,
FHE A @Al O &A FITqTA
wagd & fraq fReSuefeg @& ag § 7
FYaer & @Al & Frar Fi A 9ga-
g @rd § 1 99 @ral & qagd #1 gfq-
faca fpgar § ?

FATH 13 & wgraar § fw F9
& HITJA TATT F TGIFeqd 9T

faare F3T AT EF TR A F+517 g2-
FIRFY Gord v o

We have never delegated our
powers to these Committeces to frame
rules and regulations. They are not to
do that work. Always Parliament abdi-
cates its rights to officers. But, what
have they done under this Bill 2 Under
Section 13 (1) (a)—

“consider proposals for making
rules and regulations under this Act
and make appropriate recommen-
dations to the Central Government.”

Why has this Committee been
delegated with these powers ?

FAS A Y Qg Ag & AT @HAT
§ AT FATT Y qraq IFF 979 TG @
gxar § |
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Then it says :

“Provided that any of the persons
aforesaid may not be proceeded
against if it appears on inquiry and
investigation, that he is not primna
facie liable.”

How he cannot be challaned 2 A
Government servant can also be put
under challan ?

Aq ag gl Arar g fF Arga ApA
A T EqFI FY F1AGT gAY §, AV 37

ag Meam a7 & qr W@ g 7

FFAF 1973 F A7 frE g R
Y, IgF AT I A yHEHE A®Y
9, I§ ATA aF A «AT AAT 1 F
wieHz avgd & fqq aga fgasta
g faa # sifadfas w7 § q@r

=1fga a1,

zq fag & ez q® AANF
qE A7 Joargaar s fFzafaa s
41 A% Wig w@r A€ § 1 AT §
FATT AT AT A 79T KT @A § F14
i iy Aqgd & fq9q O saaeqy
agi F 7€ 1 AU 5 AR H oF
sifudfaa faw a@r=ifge |

DR. V. KULANDAIVELU (Chi-
dambaram) : Mr. Chairman,  Sir, on
behalf of my party DMK, T would like to
participate in the debate on the Mines
(Amendment) Bill and express my views.
At the outset I would like to say that
the Bill is a laudablc one in the s nse
that it lays stress on removal of certain
practical difficulties experienced in the
cnforcement, provision for additional
safety regulations, closer association of
workers with the safcty measures, pro-
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vision for minimum penalty in cases of
gross negligence, etc. thus overall pro-
tecting and safcguarding the interests of
the workers of the mines.

But Sir, there are some lacunae in
the Bill although I cannot deny that
there is some improvement over the
previous Bill ; with the change of time
we are not much conversant with the
occupational health hazards, which have
been on the increase in recent ycars.
So, we should not have a cursory discus-
sion on the Bill in the House. As you
are interested in safeguarding the interests
of the workers involved in mines, sugges-
tions of the experts in the field of
occupational hazards should be callcd
and taken into consideration. I am
happy that at least after threce decades
the Bill is coming for a review.

Sir, with this preamble I would
like to enlighten on certain aspects of
the mines. There arc both open and
closed mines and each has its own
hazards. As a medical man I would
like to enlighten this House -on certain
medical aspects as to how the poor
workers are exposed to the health
hazards. It may be an accutc or an
instantaneous one because of the collapse
of the wall of the mine, fall of debris
on the individual or it may be due to
machinery involved in mining. Further,
the injury may happen at the site or
during transit or disposal of the minerals.

Sir, to enumerate a few, the people
may have carbon monoxide exposure
and toxicity or fire explosion, endangering
the life of the individual.

It may result in bronchial asthma
and excessive breathing difficulty and
even chronic disease process in some
cases. We cannot detect it by ordinary
means. Some people may think that it
is due to some infection or some other
disease. But it is actually not so. It may
be due to msult of the lung tissues due
to the mincrals of the mines as well as
coal dust and other dusts. So, their
manifestation may be acute, sub-acute,
or chronic in nature.
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[Dr. V. Kulandaivelu]

Sir, in the western countrics there
is a criterism which is followed for dctec-
tion and determination of the bodily
injury or involvement. In regard to the
compensation to be offered to the indivi-
duals, there are various factors which
arc to be taken into consideration.

In our country onc may think, and
even doctors may think, that the disease
process is primarily due to T.B. I wish
to point out that health hazard cases
have to be followed up with further
critical observations. The factory medi-
cal officer who may not bc conversant
with occupational hazard, may think
that it is due to T.B. prevalent in that
arca and also in the country. But the
fact is, it is not so. T.B. may be present
in an individual where the precipitating
causc is the mineral dust, foreign body
or silicon, which may lead to f{ibrocis of
the lung and even resist the carability
of T.B. When an individual with a
rheumatoid disease is exposed to coal,
he may develop severe type of pneu-
monia. To assess such disease processes
and manifestations of dust and coal
cxposure, a competent officer in the
field of industrial health hazard is essen-
tial.

There are some Hon. Members who
made references about the association of
trade unions. T agree with Hon, Members
that trade wunions try to protect the
interest of the labourers. But I may say
that e¢ven there only some influential
worker among the trade union can claim
for adequate compensation, whose c.ise
will be taken up with the administrative
people. The poor and innocent people
are uncarcd for. What is the solution in
this regard, I would like to know.

The Minister has mentioned in the
Bill about the Chief Inspectors. I wish
to point out that the owners and the
management agencies arc exploiting the
labourers. They are bribing the chief
inspectors ; they have gone even to the
extent of bribing the medical officers. I
want to ask the Minister what is the
provision made in this Bill to check this
bad practicc.
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I can suggest at this juncture that
therc must be a reinforcement machinery
which can secretly maintain its activity
to check and to avert the malpractice
by chief inspectors and exploitation by
the owners of the mines. Thcy should
cheek the activities of the pecople who
work io collusion with thc private
owners. The chicf inspectors and the
owners responsible for this must be
given severe punishment.

In the Bill you are referring to
compensation. When calculating compen-
sation for the morbidity of the individual
exposed to the hazardous agent, we can
say definitely whether an injury is a
chronic one or an instantaneous one or
acute one. So, in that respect I want to
know how far the Minister is going to
compensate the worker who develops
injury or aflliction instancously without
any chronic morbidity. If we arc working
it on the basis of the work executed by
the workman, it will not scrve the pur-
pose. At this stage, while referring to
compensation and an alternative job,
what I wish to say is this.

MR. CHAIRMAN : Your time is
up. Kindly conclude.

DR. V. KULANDAIVELU : While
suggesting alternative job, I would like
to suggest one more point. It is practical
family experience that the bread-winner
of the family invariably is afflictecd with
some dangerous discase and ultimately he.
succumbs to the injuries caused by the
agent of the mines. So, we have make
adequate provision by way of giving
employment to the dependents in order
to save the family from misery. Compen-
sation alonc will not serve the purpose.
The dependents of the workers should
bc given adequate employment oppor-
tunity. I would therefore suggest to the
Hon. Minister that mere paper work
will not serve the purpose, mere lip
service will not serve the purpose. The
Act must ¢come into force and it should
be put into action to protect the interests
of the workers. With these words, I
conclude. "
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s afg == 9 (JTIAT) : HAT-
ofq agiag, st @@ dueA fagas,
1983 wEga fear war g, & saw0
FATTT FTAT § | §F SHHT A5G A7
¥ seqaq fhar g &e gg wrar g 5
za¥ 1 oY gweT fF5T 10§ I A9-
g7 #Y gvenr & fog, Awgd ¥ feq ¥
fag & ot zaFT Tawl €FT FIAT
Trfgu |

A Y FAT Fq FFAT § A7
g YT & S AT 1A g1, 1 IqH
ggvg 21 Fw @rfaar vz Jar g
ady afefeafagt w1 FA7 § gEEw
g1 A7 —Ag A AT AL g, qgA
Ffed T AT g IR F A7
qv &1 fraiEfas zeswdr F7 @Y
AT §—HIT TZ 99 § 6 IaFr
gHAT Y AFT A AT A1 1 A
FE{Y Gifead g1 ar arar g1, SgAy
gFAr gea 41 Ay Fifgd, IaH 7%
faerea agl frar sr =fza 1 4 &
gt ¥ wqve g fw #1% o -
fam geardr g1, foees ¥RA 3%
IFT TERAWT IgA fadr «Er g
affd e gFar ga @ Al
Tifgd | g9H T 72 9 w1 qvAA
g, A AT A 97 24 4R &7 grAIAq
gt =rfgdr

THA S AFGHYT FT IS
gaat st ot feqree waTT, g% gy
gga-t feffaedts sraly | zafay
FEQEUT F1 ATATT fqage fastare
giaT =1few | ¥9H 1 g9 frar qar
2 98 39 THIT &—

““The rates under the provision to
Sub-Section 5 shall be determined
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having regard to the monthly wages
of the employees, the nature. of
desirability and other related fac-
tors.”’

The other related factors are not defined.
What are the other related factors ?
That will depend on the discretion of
the Committee.

¥ gar g fF 7T & ar #
fasrge eave wrasT 2197 Aifgy arfw
FEGewT F7 fagrer FIFF
Ffza1E wgqa 7 &1 )

Ngd g st fafry ®T &
gewEng 8, ag Az g fF S 9(T)
Ta¥ ser w412 ag fawe wUq
awgel & fea § 2 ¢tv ag gawa &
2T =ifzd g & @ o AEr
A9gT T 21 foramn eareed 3@ AHT
F1 g1 f9aq 9z @rq & #1797 @ &
feafs % 7 gr | o& wagz 71 Afswa
QAATTRA G AT ATA9AF § AT
Afersr wxaifgama & s oY gAT
qaar g I fifwers &y a9gd & &7
TTASAT A197 3T @r & | Afewa
FAIfaaeA & Afraes § 3899 7
SYFEAT FIAT AT 46T a1q § 7
q THFHT §7d FIAT

a9 g7 a8 g X fao aram §
WY g8 wgr a1 AT & o gaEr fof
FIAT AEAT g PR ag & AgE A

, §T9%9E 8, 98 IV qHG-GHT 97,

6-FFIEAT AT TATAT 21 1T gk fog
sEee Y Nfawa g ST Tifge
HTT gFe # Nfass g g, a1 wow
§ ag nfas fmar s awar § ) w69
¥z gvg w1 Mfawa fear oo
=1fgy arfs TaF a § eqez g1 Y
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[+ afg ==z 9]

f& aTraT Trgws geqwA gaT § T
UEQETAE 1T AwgA A, A A
UF UG g AT AT F ZqFq7 F97
qred &, A awgA ¥ gfafoafes o7
WY gEqFwT gar ;ifgw | A9y ag
mifgsra var & & geggaa frar o
wFE g 1T ag St Wifawa far
TAT B, T & wATT FIATE |

THE FATAT [AY AW &
fau s &% @A AT § oW IgE
FFTAT TAT g, STTT W T 1T FGT
g waife sat-say g1gas  Fgdr Jrar
8, A AIORWEY FT UFWGEIFT A
ggdr g otz sA @t & fau e
gfagrat a1 sggedr 747 9241 2 |

faardt #t 2z 75 § faug =1
FRAY wgifag gt =g fAux w7
g, fafasr gga & aH o #7
gt Y7 fFfuaq gEa & v § o
FC AT | F guaan g 5 zaF fag
TF HIIE YFTAT g1 T, AT 78T
gIT | FHET &1 S NoA faar var §
9% ax § 7z fraga g fw o=y
feafa ot g€ & f& srerr-srer F1a
a9 g0 & AT TaaHe & fag o az
fedraedy 1M fa farg wd17 %1 Forg
frar st o7 frgsr [gSwefeg 9197
wIg | ggd AR H fergew gE 2
AT TAFTT & T | F1FY feygeat
g1 21 g AT uE guy 3y fegfy
g9 F1dl g1 AN wagde F qig
M & faara &tr £ qad
faseq 48T 22ar &, g asezafeg
TEY <gAr g1 zufaw T St Ay
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qUT A sgFEqT AY 7€ 2, SAFT F
AT FIATE 937 CF 19 TEY
Fgmr fr Amfaww & amy §
fasqear & &14 F7a1 Tifew st oy
AT w1 FAT Fifgw W aweas § 3o
F+ilege F¥ 9% o1 qEiaT @ aF |
TH IFITFT FEErgET FIA qId
aqT Iywedfess &7 qrArawd gE
TR0 |

TEX WET FANY F A1 H A7
tqee frar ot & fF 9T SewrEes
FATIfGR TR g1y Tifgn #fra zod
AT & ST T g oYY Az T
F1F7AT &, 91 39% o ff Jewrgss
FArNfERwT 29 wifze aoitE sre
SHAT ATE JTRIEET FTAERT T8
# #1% ag a9 487 &, A F17 AT
g7 & Y 2 gafaw FASw #tw
MAT F1T F fAU g@ ¥F17 FY sq7edr
arr =1fEy |

TFEEE F w1 ¥ o1 Sifaga
T@T AT g, A8 A || 9T § |

Clause 17...

“Provided that where the Chicf
Inspector or the said Inspector fails
to inspect the place of accident
within the 72 hours of the time of
accident, work may be resumed at
the place of accident.”

ag Mfasta 78 g Tifzu st zaa
festte frar smar =ifew | anv g
TFIT FT WIfFFT grmr, ar Arw
TEAFZT R WA GETFIA FIA TG
ST &Y ag Fgar g fE et
72 9% ¥ ag gxqauq & fag agf arar
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€, 7 He must be penalised; he must be
punished. Action must be taken against

him. 9 TLE A1+ § 1% ag ATAT
TTEY T TEN FT T § | He must be

taken to task; departmental action must
be taken against him.

¥ ara fa@w @17 97 98 FFAT
Tigar g f& o1 w gegae AR
Feqgag F1 qrag &Y 7% g, A g
ATTFT FgT &Y wEz a7 gafud
AT Fga & grg srefoal 1w
gEqFeT T geqIex fAgad F
qIqT | HAT #TT oY rafHAAi A
fagaa adl #Iq, a1 1 N 9397 &,
ag ¥ Siwe g Jredar i i gfa-
gTC 17 AAGA F1 9T AT8d &,
a7 @ew g OATCA | g AV FeA e
qrefan &, foad art § o faxi &
17 fear &, § sy 17 97 =ATEATE
ff gz wee &Y w@rcE | zE9 aga
TFISE g1 § | 36 fae® aga a%q
gifastar aarar Srat Fifge & aga
Frgargr gy =wifeg | fagar s
Tt wigfaT g wEr g, § Fgar
g f% Su% ar # wadHe gIAT II°q
FLHT IGH ST A9 WA G, A9F
sifead W srvav g di 9 gaF
fadrs T o |

T weRl & wig § 3w fagaw a7
A9 FIATE |

Wl UREAR @reEt (TeT)
ey o1, @9 FmaT fagas, 1983
F S g7 90 F19T A 1952
FIE, H AAIT FLWE

ag fagas 22-5-72 w1 3 gaq
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# g fpar AT 91 ST 25-8-72 W
zaF! ggFq a7 afafa #1 gz fear
at stz gg#a wax afafa ¥ R fewg-
T A FIGAT @1 & A HIT 9y
grafrgq TG FT TAT FIF ATA-
F14 grfaa #Y | gyFq gav afafa ¥
30 ATEA, 1973 T AGAT frod qo
1 |

agl & gg Fg1 AT gugar
g, gamfg o, f5 aga ar @amwl
g7 39 w9+ afufg ¥ gaeat & owar
ot off7 g9 wax gfafy & seaer =i
go dYo AT ST & SY AT GATH F
ST § | qor gsat & wfafafy
SEH AT A | gF AN F qga g3
Faret o7 uF Aq@ o Wy Qq FfEA
gwivg &Y arg & fo 9 arat a1 @
zq fagas & wifam agf fawar qar

g
16.52 hrs.
[SHRI R.S. SPARROW in the Chair]

Szt aF A AAFTq g, ATH Y
Tgad A1 2% gfaaa F ST aAroudo
o o o F X a8 guay & fr
zau fox § wav afufg £ fawrfo
F AT 9T AT FWET g7 A1fET |
afe 74t 7gtea, Qa1 wwar g fe
e AT q13E A¥ 1 fafaedy &, ar
s #r fafaedt ot ggw wrer
fafqedy oY, aF aa1a & FHT a9
FIATIRI FT @ § A7 q9ga &
fedl 9T sga agr garvAm FT @
g g1 gz =ifew g1 f o qart
9= 9% gfafq & uwar o &< 99-
AT A 4, ST qIAT F1 QT gE@H
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[ wraradre wre]

wifger frar sttar) FfFa T A9TH
a1q gy mifae a8 FY T4 )

gzt us ata ag Fa A 9@ fF
&9 F oATE-arE oS gz
FIATIT A1 §, SA% T Wl FAT
wwgr F wAar o gEE ATCH
rar STAr | AfEA SAF EEE 1Y
f AEY WAT AAT | THAT oG AZ GAT
fF g% Fev AFAIT HAAT HYT AT
1T F1gd & f Argar @y 71 feafa
¥ T gaTe @, IO agE,
Seqraad A1 asy ot fow vaEr @, zEd
ANAT & IEE IeTEA A 1T SqAUTT
§ar U FAE ATTA ATRATE &
gefifeas & awge 71 &y wifae
agt frar g

aqarafa s, @g guwEd 3] a9 &
T8 AT AT § |

PROF. N.G. RANGA : After ten
years.

SHRI RAMAVATAR SHASTRI :
No, after 31 years.

PROF. N.G. RANGA : No, ten
years ago, you joined a Select Com-
mittee.

SHRI RAMVATAR SHASTRI : But
the original Act was of 1952,

PROF. N.G. RANGA : Originally,
there were so many other Bills also.

st TraTEETT wresy : gwrafa S,
TE wogd & faal qv geruana
faar @ & i S gigal 8 9T &
€ g wAF gax Afgwd 9T W
guaT fwar AT g1 F ATAT AT H
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q1E F wIET AN q0¢, Ty AL
AT GEHTT AAMATT FIAT | TATAA
¥ gqaa & fagia %1 gifer v
TAFVA FITLTC | Toamd oY drhe
AT FITT FTITC | IqF T @Y Shraar
g 371 7f@u | 1T Y aares gfaaa
& gIedl #1 1€ § vE@T FY 1 FE
2 ¥% sg gud 2@ 2 fF Iwaaea
afgaat #1 F1€ gw1a 981 § 1 gafAg
TEFwE F7g0 | 7% gfaad @vanT
F1 qYIZET M4 AT AS(E § IFAATSS
FT A AT § | zAfan THFWA F
fagia #1 7f@o |

grqieAE FEAl F AL HOFE
FIemad g1 947 & T sagy fowr
fo@ o1 ¥t 7 &1 wroT gAT Ay
WEAT | 44T £ 98f #AT10 UHo HYo
I /419 wraE &9 F Q3 fgegwam
¥ g Famrfea 1 | 9% | st
gt wraT 1 9T a7 sAFy fawrfie
grad & fau @z & a8 a1 sasr
gentar fra fao? 93t a1a1 9% amaay
fa=re F7ar =ifza a1 o1 @&y H
FIW FIA & FAXN AT AFGIGAT
aryarfzat g1 srar @ g9F 418 Sy
gara fau qu A € o9 wdiFr
T foar | veAgEwA FEE & T H
Y &TEe UFo Hio T gATT faar g,
SEET G @IT4 AL AT | AT9T HTEH
F AHIT AT (EAGECWT  FAfEAT FAY
g% 8, faaa wear awun § | S9% g1
Grat &1 &19 SF T & T qHar |
AT ATT TFEY WAL A TWOIAT 77Y
FLA a1 aagd F1 fawarg greq 7@}
T GHA | gnd qif=8d Sq1qH Agl
gl | FAT | gg@FT ML ey f7gqr SraAv
Tifew |
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qrfwar 1 3 qrg FE AE ) A
1T & agh 7u g, Arfwar A0 97w
s Forgafa a9 a0 F | g HYW
gfar & za0F 7 §& TIAATH 9
zay wrfas & | wAdrg ggeq gEf
FZE, SHAFIOATE | ATEF FAT X
ATET A7 TAAT T0E &F FO GILT A
3% Wifq® § | §& UHo UHo To oY
zan wifasw § | 7 g geeq 97
AW 97 FHAT FY GFS g 1 ITARI
TAFT FY ATITAFATE | T80 faqa1 &9
A & 7 wifq 78 TEM 7 qIT A9
wifs =gy &, "9z F fzai &
fewrsrd #FvAr =gy &, SeOTEA
agraT  F1Ey 2 A1 wifear  qw
q7 7 AT AT | qifwRar O
FIAAT GIT FIATT & | AT FAAT
g7 & fam aw & IATHET AT A
AT § | ATTE AT Y E AT e 3AY
ZAT & A1 o F | JqAT 913 & gavn
g7 7F 4 | gARATAE ST GHouTTe
&, A9 fgaa a7 O @Y7 AT AT
gfaas F31 2 991 THET T gar
AMTTT | &7 Wo Fo w07 #Y gfaga Far
G 17 AT F4T @, ST WY 3@ & |
A ¥ gfAES F A g FrEEW
g, faedin gwv foar &, saa 2faaa
FgTE TAFI AT AT @ A | AIfRAT
TS A1 HTTFT GHTCT FTHAT 207 |

17. hrs.

fesgrest *1 &g W a7 g
diferg 1 agl &4 a1 grar g A9ge
F1 AT 17 A9 afgwifiai & qud @
fr & ara 1 wrzfan fafaedt & ar
i fufardt e Suq Qe e Fa a0
TR | FAT F FHT A gAY FF -
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gt F1 ATRAT Agi ST 7 F4T A0q
ITY qBT £ 7 1T IAFT wragdr §
AET § | ATTHT FATAT TAFA FATAG
g | MH {EAITY F STF Fgd T ARG
afex zagx ®7 ¥ FFAT FifEQ |
w1971 @At F1fey fF Aagel & feai
¥ ver faw g9 ¥ @1 gFay )
Tisq gar ¥ &1 sara frar agr 4r
FZ A A AMFIAATIATE I T AY
sa1aT Ffag F1 frsgaa 1 1w frar
wgr qr dfwa g1 9t F avan Ffgg F
AAZT FIT AW | ATT SAFITAT ATTEY
fF worg?t & gF1 F1 7@ TI9 & fag
19 92 gTE 41 9IF A 97 Y
Tqar & fag 7 gawr fasta amra
FIATE, A K1 FIAT § | A9ZL Al
Faq A1T 9% F7 &Y 7E1 § ) yu fad-
ga # fF F1aa ¥ A sgawar F%
fowg g9g71 a1 qgfaad ag, arfear
T FAIT 2, TFEq g 3 gfaaq sidl-
aq fawfas gr 1 sav & awrd. o, A,
g ®Y. &1 13 987 | &g, uA. &, g
1.7 S weF gazA1 7 A19 faqwy
fawifew a7 &, ga:1 arfay ) g
1T FATEA WY qAT GERA, aWy
I AN F1 WIT W 7@ g
431 A1 g w179 AT 7fgdy, ey
T3 A 77 IFFT T A, ATTE
ST AT vRAT et faady o @g-
faad seeiv sra 9+ grfger 1 &, 91
Fr gfaarz 07 Y 8, e =) @m
w7 21 a1 fEd @eg oA H arw
FTA ATAT AAZL 8V | &9 Fa9 &
aw 97 gieT & &, fEe Ay w9 ¥
AZE L TE FAT A AT AT EF
guix gl frar ar ag few agar )
g F fgal & 9 e ag N
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at fafesa &9 & 37 gav F37 1 A
oY 5g gaq F¥ V2T & 1 HITAT A9
fauma = 7¢ & sax  wiafafaa
¥ myg, gAg Adeargl & ffawa
7 F R H | 99H wAI1ET 4
T gy o far FrAa g Srfed
aify agfead fad e &7 ¥ an.
wYar 21 S | A9gIY 97 A1 7R
TT 997 & 38 WY FEY qgAr e
T qWIH QAT &1 IS 91 ¥@i al
wifgz & fF @mgr 3z, wify @&l
At | wifs @ & 9793 §, gEisey
#1 UFA § A0 ST FqET FIW
agred | & 1q#1 Fqr g fw S Fa
ag dw fpar war 2, wav afefa &
frid 37 aF @rg afrady gz
gl F4v off, gUrer §, wew wEw A,
fagre ® 1 s&* arz 17 Fga-d
gdeard gf & foas Frgarar 47, 9
fagiz & &, aga aF gaear mifgs
€ | &7 @9 qIal F1 g7 99 a1 19
AEY FoqT | 7 ST gHeAm g€ § gAy
FSATTL AT &Y 19 1L F W7 7 z4-
fag € € f5 awt qus avz dame
agl o, fawifnt & 47817 9, 7 wrdo
oo Fie AT fA®mifvur ¥ aqaT a
da gEE fac @) awdr 4y o
faw it o1 9a%F eqar g Wi Ay
o Fremfad 77 § =17 &1 915 fqarer
g1 Y S99 WIAT HEN | ¥ @a
arat #1 wifag, asft wify gy, a8
a1 T AT ST |

= gidaw  agmge (I1RE@IR) :
garafa wgiea, agd a1 d71 48 FEAT
1T g foag st faw strar § gad
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ST FAET g & fag wraYST A
war g TaA faar qar § .
“two persons to represent the inte-
rests of miners appointed by the
Central Government.™
a9y gfee & gz sr7gfeT g | qg+r AT
g1 a7 fr za¥d dza 73987 197 908
aotzzRz 971 g1 Fifev, afew sqame
gar Fifen #X AFgT WA qA™
7% woq wfafafadd a1 w9 g
az & 2 &t qg 3 =afeaay &1 20
Fifew | ggE AWMgAY FEAT SqTAT
2T 1R |

Again they say therc is a provision
for

‘two persons to represent the
interests of owners of mines
appointed by the Central Govern-
ment.”’

TAH OF ;I TIET WY FT AT
=ifzo (38 axwre AR fAgsa 53 ar
aifas 79 7 ¥ T AT, IFH AL
 gd B AE FEAT &1 W1 A%
raoqgze & fau g fafge v@a & fam
uFdISE FY FU7 SHG fqQ A AT
g fr M% THO3ITT T IF AE AT 2
g2 & org¥ qe7 fafqz wwar Fifzo
17 g9 qIX H HET J1qUTE BIAr
=ifew | 387 A1 =0 F fag g s
faey 1 gea T 20 SATAT g dT IAF
Aegte feaqtz &y aifgn aifs sa%
JIH AT &1 FIATTC T FF | AT
ag & f% 72 "2 F g 9 o F%
aFd g, ugr = gt =Jifge | giew
THAT BETA T e AT &4 A
F1d gAY Fifzu |
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wzdY wIzEg F AL { gA FIAT
2 fF gzt qv IFIr7 A7 A, o9 AT
A, &Y. F 1 afasr & Ay foasw
JI7T F1A 78t FT AHAT TR | FAE
ZE AIZFE F1 FAAF AT FI
faar Tar qr IF 3 @ FIH 14T
wEr ) ua: fag &t Ay mifaw
awg § gzt w9 ZAT TET IAT
faerrd =17 Fq7 FAFIE FIH AT G
ER EA o A e A S oA B
g @ avg g At 947 3 | AT At
FIFAITT THY gFEAIW FE 2T
st foz g2 wady g 7 gaFT Ui
arz 7 frgr Srar =Tifzo 1 zad T
TIMAT T E1 AFAT &1 1T AAG
F1ASTT 797 F91 31 gfagm 3T
zw & @Ay wifgn, f9a% awa §
az avg-d7g & Wi & fowrr A
g 2 afz gvwe zow fao afuys
g gfgs §7 IF7 oY sqaFq7T FI AT
IAFT 29 TIAT FT |

G

Jg A197 A=Wt AT A5 g F
18 I H A1 Al &1 FIH ALl
YA 7 | THE fAw & ArOF7 wwar
FIAT § | A1wT F7AT g fF oS gan
#q fao & gasn go off @A

SHRI A K. ROY (Dhanbad) : I will
take only three minutes,

Mr. Chairman, the Union Labour
Minister has earned a distinction of
bringing in bad laws to this House.
This is a slight departure and that is the
biggest case in the amendment.

The two main organisatio.as (o en-
force the safety measures, i.e. the Direc-
tor General Mines Safety (DGMS) and
the rescue stations, that means the
Miners rescue stations both have head-
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quarters in my constituency. That is why
I have got certain first hand information
not only about laws, but how they are
enforced. Some Hon. Members have
correctly said regarding the Mines Act,
and the main point is implementation.
The main point is inforcement and your
enforcement machinery is weak: and all
the laws will only remain on paper. That
is why, in other countries, for example,
in the Socialist countries in East Europe,
the safety department or the Department
of Safety or the Ministry of Safety as it
is called, is kept under the ‘control of
the Primc Minister or the senior most
Minister. They do it to ensure that the
entire organisation commands respect
and today I expect that such an impor-
tant step should be taken here also.

You are always keeping an cye on
the clock, Sir, and I will conclude now.
But this debate should not have bcen
started. In this debate at least one Mi-
nister from Coal and another from
Health should have been there becausc
it deals with the life of th: miners.
What is the trend of safety in the mines
for the last four years ? Thc number of
fatal accidents :

1978 - 163
1979 — 148
1980 — 141
1981 — 164

This is on the increase. The death are
as under :

1978 — 186
1979 — 184
1980 — 160
1981 — 183

In non-coal mines it has bzen 64,
54, 71 and 63 and deaths in non-coal
mines 75, 54, 84 and 69.

That meuns in both the cases either
the figure is static or the rate is increa-
sing. There is a great draw back. We
must see to it, I have got no time to
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analyse each clause because that will
take time. But I would say certain
things—for example in D.G.M.S., what
is the position ? D.G.M.S. has got head-
quarters in Dhanbad. It has got four
zona! offices and 19 regional offices. It
hus got a total strength of 800. Only
179 are mining men. Kumarmanglam
Report, though the report is not there,
but I would like the Minister to throw
light on this. Kumarmanglam Report
went deep into this matter and suggested
five to six times increase in staff of mines
Department. You will be surprised,
they say that they would coastitute
Hecalth Survey Committee. D.G.M.S. is
having one doctor. No doctors are there
in Chanslana and in collerics accidents
take place because of faully mup.
D.G.M.S. does not have enough number
of surveyors to survey the coal mines.
That is why accidents are taking place.
In every sphere—clectrical, mechnical,
Director s level, Iaspector’s level, posts
are lying vacunt. Thesec are not being
filled up. Why ? This is because Direc-
tor General Mines Safety has got pay
scale of General Manager. Deputy Di-
rector draws pay equal to half the pay
of Manager. Director General Mines
Safety pay scale should be at per with
the Director on the coal mine side. In
this way the total coal mine Department
has been decvalued. Similar things are
on the coals mines rescue stations side.
There arc two ‘A’ type Rescue stations,
ten B type and three ‘B’ type rescue
stations. There is a separate provision
to keep brigade. S09% of the strength
is vacant. You will be surprised to
know that X-ray machines, automatic
breath giving machines, 400 machines
fitted with oxygen are lying in the Res-
cue Station. They are not being utilised
because there is no fuand to buy spare
parts. That is the position. In this way
we are actually playing with the lives of
the miners.

5

I may tell you about Top mine. [
went underground. I say, can there be
any Act to force the Managers and su-
pervisors to go in the mine and be there
with the workers ? What happens—
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they make false attendance that they go
into the mine. But they actually remain
in office. In. Top: Colliery accident 18
miners died. Why ? It is because one
mining man, a mining Sardar; took a
wrong decision. That is why this acci-
dent took place. I asked those people
where werc the assistant Manager, Over-
man, Manager and others ? Why could
they not avert it ? Though as per atten-
dance they went underground, but ac-
tually they rem 'ined on the surface.

Regarding the committee also, I
firmly believe that 509, of the safety
committee must be from the workers
and its chairman should be from the
trade-union. At least, all the Central
trade-union representative and not by
an officer.

Sir, I will again say that in future
also, I will rcquest the Minister to take
note of the opinions of the Members
and of the trade-union Jeaders and also
of the workers. Such safely cannot be
enforced by Act alone and safety may be
enforced only by safety consciousness
and it must be created by the workers.
I expect—this is mot the first amend-
ment—rthat the Minister will come again
with other suitable amendments incor-
porating the suggestions of all the Hon.
Mcembers.

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : Sir, I am
happy that about 13 Hon. Members
have participated in the debatc and
some of the Hon. Mcmbers have ex-
pressed their views on this Bill. I am
aware that they are working in the
tradc-union field and they have got a
lot of experience. I valuz their sugges-
tions 1 am proud of the fact that al-
most all the Memb.rs who have parti-
cipated in the debate have welcomed
this measure.

Of course, I knew that there would
be criticism for the delay in introducing
this amending Bill. That is why, I anti-
cipated this criticism and while moving
the Bill for consideration, 1 have explain-
ed in brief the reasons for the delay. I
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admit that there had been some delay
and that is why I do not agree with the
suggestion that had been made by some
Hon. Mecmbers that this Bill should be
referred to a Select Committez or by
withdrawing this Bill, a comprchensive
Bill should be brought forward. We
have already delayed and it is such an
urgent measure, thall all the Members
even Hon. Member Shri A.K. Roy has
welcomed this measure. So, this is very
urgent and we have already delayed it.
If I agree with the suggestion that has
been made by some Hon. Members
including Mr. Samar Mukherjee that a
separate comprehensive Bill should be
forward, that would only mean that
it would be further delayed. There-
fore, T am not in a position to accept
the proposals that have been made for
referring this Bill either to a Select
Committee or to bring a comprehensive
legislation,

I can assure that Hon, Members that
before this Bill was introduced, sufficient
care has been taken by the Government.
When this Bill. as the Hon. Members
are aware, was introduced in 1972, it
was referred to the Select Committee
and they considered and gave the
report. But unfortunately, this Bill could
not be puassed and again a Committee
was constituted by the Department of
Coal in order to make it up-to-date and
comprehensive in the light of the ex-
perience gained about the working of
these mines. When the draft Bill was
prepared, it was scrutinised at different
levels. It was referred to a Secretaries
Committee. Then it was referred to
a group of Ministers. Then it was re-
ferred to Cabinet Sub-Committee and
ultimately it was approved by the Cabi-
net, by the Government. Hence the Bill
is there for consideration. Therefore, it
is not as if this Bill has been framed in
a great hurry and placed before the
House for consideration and passing. So
all those stages which were necessary
for a close scrutiny of the Bill have been
gone through and at this stage I do not
think there is much to do. Therefore, I
would request the Hon. Members to
cooperate with us and see that this Bill
is passed as carly as possible.
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Hon. Member Mr. Samar Mukherjee
referred to the Standing Committee.
The Standing Committee is a Committee
consisting of representatives of both the
workers and the mine owners. Mr.
Mukherjee and other Hon. Members are
also aware that the policy of Govern-
ment while constituting such Committees
whether they are bipartite committees
or tripartite committees has beea to
give representation on parity. I can
quote several instances where Com-
mittees have been constituted. Tripar-
tite Committees have been const ituted.
Bipartite Committees have been consti-
tuted. Several committees have been
constituted by the Ministry of Labour
and it has been the policy of the Go-
vernment and the Ministry of Labour
particularly, that at the time of repre-
sentation we maintain the parity, What-
ever represenlation we give to the
owners, to the employers the same re-
presentation is given to the workers
also. We do not make any discrimina-
tion between these classes of people who
are engaged in a particular industry
while giving representation.

SHRI SUNIL MAITRA (Calcutta
North East) : What about giving repre-
sentation to Government ?

SHRI SAMAR MUKHERIJEE : You
want representation in the Government ?

SHRI VEERENDRA PATIL
Several Hon. Members on the other side
are under the impression that the Go-
vernment appeints and nominates its
representatives and that these Com-
mittees will be flooded with the proteges
of Government who happen to be in the
trade unions helping the Government
and cooperating with the Government.

SHRI RAMAVATAR SHASTRI :
What about INTUC ?

SHRI VEERENDRA PATIL : While
constituting these Committees, we said
that two representatives will be there
from the workers. [ want to allay the
fears that are there in the minds of the
Hon. Members that this representation
would be given on thc basis of ‘the
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strength of the trade unions in those
mines. It is not asif it isleft to the
whims and fancies of the Minister con-
cerned or the Government, I wont to
make it very elear because this is not
the first time we are constitufing a
Committee. We have been constituting
Commitices and oa every Committee
we have been given representation to the
trade union representatives and  they
are eligible for representation according
to the strength at their command...

SHRI SUNIL MAITRA : How do
you ascertain the strength ?

SHRI VEERENDRA PATIL : I
will tell you. I am coming to that.
There are scveral Committees where
AITUC is renresented, CITU is represen-
ted, HMS is represented, DMS is repre-
sented, INTUC is represented. That is
why, I have been saying that this is not
the first time that we are constituting
such a bipurtite or tripartite committee.
We have been constituting so  many
Committees and we have been following
a certain procedure while giving repre-
sentation. As I said just now, the
strength of the different organizations
will be taken into consideration. If we
give two representations on this Com-
mittee, the first represcntation would be
given to that orguanization which com-
mands the bigger strength in that coal-
field and next...

SHRI A.K. ROY : It is not a bar-
gaining Committee so that you have to
give representation in - proportion to
their strength. It is a Committee to
take into account all the views. So,
equal treatment should be given to all.

SHR1 VEERENDRA PATIL : We
must have certain norms for giving re-
presentation. We have been following
certain norms for giving representation.
Now we have recognised Central trade
unions. While recognising Central trade
unions, we consulted all the national
level organizations. This was considered,
this was discussed at length, and all the
pational trade unions said that all these
organizations or trade unions which
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have got more than five lakh member-
ship spread over four States and four
industries should be recognised as Cen-
tral trade unions. Accordingly we are
recognising only such trade unions
which have got this or which fulfil these
qualifications as Central trade unions.
Again I rciterate, I want to assure
the Hom. Mecmber, that if we
want to have a committee for colliery
or coulfie'ds, the organization or the
trede union which has got the largest
following in that industry will get repre-
sentation, not thc other orgonizations
becuuse they are supporting this govern-
ment or that government or this Party
or that Party; thet is not at all our
consideration. The only question is
how to verify the strength of different
organizations. That problem is there.
Mr. Samar Mukherjce and other Hon.
Members know the difficulties. I dis-
cussed last year in the month of
Scptember with different trade unions
as to how we should go about it, what
should be the procedure for verification
of membership...

SHRI SAMAR MUKHERIJEE : I
have not demanded that trade union
representative should be on the Com-
mittee. I have demanded that the
workers’ representative should be elec-
ted by the workers. This is a question
of safety because they are the victims
of disaters and tragedies; this 1s a
question of violation of safety rules. If
their own man is on the Committee,
they can point out where the violations
are taking place and what safety rules
are to be sirictly observed. I have not
talked about Unions. What I have said
is that, when the right of appointment
is with the Government, they are unne-
cessarily boosting the INTUC. 1 have
given an example. As a prostest all
other Central trade unions boycotted
the meeting of JBCCI. Immediately
after that protest, there have been some
changes in the respective quota of
representation. Here on the Safety
Committee the workers’ representative
should be elected by the workers, not
tradc unions.

THE MINISER OF PARLIAMEN-



‘b

473  Mines (Amdt)) Bill

Passed
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI

BUTA SINGA) : Since we are in the
final stage of this very impotant picce
of legislation, I want to make this
request.

MR. CHAIRMAN I have re-
quested the Hon. Members to give
their names for the half-an-hour dis-
cussion First, we may finish with this
within another 15 to 20 minutes.

SHRI SAMAR MUKHERIEE
Can’t we post this to some other day ?

SHRI BUTA SINGH: We have
other business to be completed. We
have to take up the clause-by-clause
consideration which may take us just
an hour.

MR. CHAIRMAN : Hon. Mem-
bers, since we are at the fag end of the
discussion, we can take up the half-an-
hour after this. Let us go through this
Bill.

The Minister may now continue.

SHRI VEERENDRA PATIL : Sir,
I want to make it very clear that there
should not be any misapprehensions in
the minds of the Hon. Members. Sir, it
is a question of giving a representation.

SHRI SAMAR MUKHERIJEE :
They want election.

SHRI VEERENDRA PATIL: They
are demanding elections. I know that.
They want verification of Membership.
When we want to have two workers from
the coalfields, then the question ari es
as to how to select these two workers.
From which organisation I can ask to
nominate these two workers. Should I
nominate them without any such con-
sideration ? If you say that, I am
prepared for that But, I do not want
to do that.

Sir, I want to give this opprotunity
to the organisation which has the lar-
gest following.
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SHRI RAMAVATAR SHASTRI:
Are you doing that ?

SHRI VEERENDRA PATIL : We
are doing that. Mr. Shastri knows that
in the case of Posts and Teclegraphs
Workers we do the verification once
in two years. In the other cases, we
do the verification. Sometimes, they
demand the verification. I ask the
Chief Labour Commissioner. The
machinery is now doing this work. The
question now is: for verification,
whether the eheck-off system should
be adopted or secret ballot system should

be adopted. The C.P.I. trade Union,
unfortunately, are not for this. I am
preparcd 10 accept what their trade

union wants us to do Some say they
want secret ballot while some other
say that it should be through a check-
off system. That is why the matter
is still under consideration. The Sanat
Mehta Committee has made recommen-
dations and we are processing and
examining those recommendation.
Later we will come before the Parlia-
ment as to what should be (he proce-
dure that we should follow. Once the
producer is decided, then, all these
problems will be decided automatically.

With regard to contract labour, it
is true that it is in existence. So far
as Government of India is concerned,
we have abolished the contract labour.
In coal mines, the naturc of jobs is
such that though the contract labour
has been abolished, nct only here but
also in iron-ore mines, declomite mines
etc., the management continue to
e¢mploy contract labour because it is
cheap. Our enforcement machinery has
not set the eyes towards this fact.
They hive taken prompt action, it
cannot be to the satisfaction of all the
Hon. Members. That is a different
matter. During the period from 1.1.80
to 31 7.83, the tolal prosecutions
launched is 667. In 250 cases, it has
resulted in conviction. 407 cases are
pending in the court, Only six cases, it
has ended in acquittal. So, what I
wanted (o0 impress upon the Hon,
Member is that our enforcement machi-

“nery is quite active in taking action.
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In this connection, I may tell you
that in coalfields also, the contract
labour is in voguec. Therefore, I have
taken up this matter and I have written
a letter to the Eaergy Minister and
have requested him to taks neccessary
action to see that this coatract labour
is abolished as carly as possible.

Sir, with regard to accidents I can
take more time and go in detail as to
how safety measures have been adopted
and obscrved in the mines in order to
see that these accidents are minimised
but accidents do happen. I agree. With
regard to accidents I can give the
figures. The death rate duc to serious
accidents has not gone up. On the other
hand it is coming down. Death rate
per thousand persons in the year 1971
in respect of coal mines was 0.60 and
in the year 1982 it is 0.35. It has
come down. Further, Sir, it is not
peculiar with our country where the
fatal accidents are taking place. In
foreign countries also deaths are taking
place and T will give the figures. Com-
pared to the foreign countries our
position is much better. Our average
per thousand workers comes to 0.36
in the year 1981 whereas in Belgium it
was 0.4v; Czechoslovakia 1.45; Japan
3.81; USA 0.65 and West Germany
0.38.

SHRI A.K. ROY : What
U.K.

about

SHRI VEERENDRA PATIL : U.K.
it is less. I have got the figures upto
1979 and there it is 0.25. But, Sir, we
are not keeping quiet because Director
General, Mines Safcly has been tuking
prompt action in order to see that
whoever violates safety provisions they
are punished and cases have been
launched against them. In 1981 the
number of cases launched was 20 and
in 1982 the number was 60. The cases
have been launched ond in addition
several other measures have been taken
to ensure safety in the mines. I do not
say whatever steps have peen taken arc
quite satisfactory. We have made a
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provision in the Present Bill that even
workers can inspect the mines. We arc
asking their rcpresentatives to inspect
the mines and bring violation of the
safety measures to the notice of the
authorities.

Sir, with regard to Topa colliery,
Hon Mr. Mukherjee, said that inquiry
has not yst begun. I have got the in-
formation that the inquiry has been
completed and Government has received
the inquiry report on 3rd August, 1983,
Further action will be taken in the
light of the recommendations. So, this
inquiry has been completed. In the
beginning there was some delay but
once the inquiry get started it was ex-
peditiouly completed and the report
is in the possession of the Government.

Sir, somec Members suggested that
the Safety Committece should be at all
levels, Government has got the power.
In this Bill itself Government has taken

‘the power to appoint more than one

committee. At the National level, as it
is, there is one stunding committee. But
as I said, Government has got the
power. In the Bill itself we have made
the provision. If Government wants,
they ccn appoint more than one such
standing committee for specific mine or
group of mines. I can assure Hon.
Members that wherever it is found
necessary to ensure the safety and the
health of the worker to appoint such a
committee, Government will not hesi-
tate to appoint such a committee.

Some Hon. Members referrcd to
holidays with wages. As it is, it is one
holiday for every 16 days. Hon. Mem-
bers are aware that we are reducing
the period from 16 to 15 days. Some
Hon. Members feel that it should be
further redu~cd to 12 days. Even by
reducing it from 16 to 15 days the
additional burden on the company
would be of the order of Rs. 6 crores.
The reason why we have reduaced it to
15 days is this; (his is in accordance
with the ILO Convention. We want to
bring this in line with the ILO Conven-
tion. There is no scope to reduce it still
further.
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Also, some Hon. Mcmbers feel that
the action taken against the manage-
ment is not adequate or they are not
properly punished. As Hon. Members
are aware, in scveral cases the Director
General, Mines Safety, can lodge cases
but the punishment is not with the
Director General, Mines Safety. It is
with the Court; and it is only the court
which can award the punishment. Some-
times they are let off with some minor
punishments. That is why we have now
prescribed the minimum punishment in
this Bill. But so far as these cases are
concerned, it is for the Court to de-
cide what should be the punishment
and what should be the quantum of it.

Some members mentioned about
the Kumaramangalam committce report
1 think Mr. A.K. Roy mentioned about
that. That report was received by Go-
vernment in November 1982. There
are several recommendations. All of
them have to be carefully considered
and processed. I do not want to go into
the details because it will unnecessarily
take a long time. I can only tell this
for the information of Hon. Members
that we feel that they are ull valuablc
recommendations and in order to pro-
cess the recommendations, a Cell has
been constituted in the Ministry to
further consider this matter. As and
when these are processed, further action
will be taken by the Government.

I think that Mr. Harikesh Bahadur
mentioned about the Bhatti mines. He is
aware that Government has taken
prompt action. I know, on an average
every year, there were deaths of 5 to 6
workers in those areas. The Director
General, Mines Safety, after inspection
of those mincs long back, issued pro-
hibitory order. Buf beyond issuing pro-
hibitory order he has no other power.
That is why in this Bill now we have
given the power to him to prohibit the
employers also working there. Here, so
far, the Director General, Mines Safety,
has got only power to issue prohibitory
order. If it is not implemented then he
can approach the Court with a prosecu-
tion; he cannot do anything beyond
that. And although the prohibitory
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orders were there, they were not enfor-
ced- I know that. This was brought to
our notice. There were 6 or 7 deaths in
this year within a period of 1 or 2
months. Deaths or accidents were there.
We have been corresponding with Delhi
Administration to stop the working of
thesc mines. We took up this matter
very seriously. But we took it very
seriously. We took up the matter with
the Delhi Administration, with the
result, all those mines were stopped.
After considering the seriousness of the
situation. Government appointed a court
of enquiry. The Committee was headed
by the retired Chief Justice of the High
Court, Justice Deshpande. Justice
Deshpande has given a report and we
have sent copies of that report to Delhi
Administration, to the Ministry of
Mines and to the Home Ministry for
taking further action and we are await-
ing the report about the action taken
on the recommendations of the Desh-
pande Committee. I can tell the Hon.
Member, Shri Harikesh Bahadur and
also other Hon. Members that today
no Bhatti mine is in operation and all
the mines have been closed down. They
are not at all working. So, it is not
correct to say that Government has not
taken any action with regard to these
Bhatti mines. Government has taken
prompt action.

I could not cover all the points
that were raised by the Hon. Members,
but I have dcalt with the points that
are very important. Mr. A.K. Roy,
mentioned about the staff and the pay-
scales of the Director General (Mines),
Safety. The Director General (Mines)
Safety has got sufficient strength. Cer-
tain posts are not quite attractive, par-
ticularly to this post of Deputy Direc-
tor of Mines Safety, we are not able
to attract more people because the
pay-scales are low. Government is con-
sidering a proposal to improve the
pay-scales. Similarly, we want to
strengthen the organisation and Kumar-
mangalam Committee also in its report
made severel recommendations to
strengthen this organisation. We will
see that whatever is necessary to streng-
then the organmisation of the Directorate
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General, (Mines), Safcty is done because
the enforcement of the entire Act is the
resposibility of the Director Gencral of
Mines, Safety. If that Organisation is
ineffective, if it is not fully enquipped,
then he carnnot do better performance.
So, we realise the importance of the
organisation and we take all the ncces-
sary steps to see that this Organisation
is further strengthened and this organi-
sation is in a position to give efficient
performance. With these few words, 1
once again thank the Hon. Members
for the cooperation they have cxtended
to me by participating in the debate.

MR. CHAIRMAN : I shall now put
the Amendment No. 43 to the motion
for consideration, moved by Shri
Satyendra Narayan Sinha.

Amendment No. 43 was put and
negatived .

MR. CHAIRMAN : The question
is

*““That the Bill further to amend the
Mines Act, 1952, be taken into

consideration®’.

The motion was adopted.

MR. CHAIRMAN : Now, we will
take up clause by clausc consideration
of the Bill.

Clause 2—(Amcndment of section 2)

SHRI RAMAVATAR SHASTRI : I
beg to move :

Page 3, line 34,—

after “including” inserr “refinery
and” (18)

Page 3, line 41,—

for  “seventy-two”
“twenty-four” (19)

substitute

o} TwEArT  aest o @wnafg
#gIgy, & sqmar A a@rqar o aw
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ATEA 34 ¥ Frwrgadr Fv gm SEAr
T & |

sit A arfes : g9r9f7 AAZT,
¥ gredt it 1 @y Jrgar § fF
frgrga & gHEFT AT ATIIIF
g &1 &9y Tz dadr uaw § v
STAT g, HFZY FV SHEAAT H STAT F )
Iad fqaq o grdrea § &9 & fau
F 3R @iy gt 1 gafae Frwrgad
HFT ZIA AT IS ¥ IIH AR AT
qFAT |

MR. CHAIRMAN ; I shall now put
amendments No. 18 and 19, moved by

Shri Ramavatar Shastri to the vote of
the House.

Amendments Nos. 18 and 19 were put
and negatived.

MR. CHAIRMAN : The question is:

“That Clause 2 stand part of the
Bill*”’

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 to 6 were added to the Bill.
Clause 7—(Insertion of new Section 9A)

SHRI RAMAVATAR SHASTRI : [
beg to move :

Page 4, line 38,—

for ““of the mine; and the owner,”
substitute—""of the mine and
to all registered Trade Unions;
and the owner.” (20)

Page 5, line 11,—
for “‘the ordinary rate of wages,”
substiute ““double the rate of wa-

ges invariably.” (21)

Page 5,—
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omit lines 12 to 21. (22)

Page 5, line 44—
add at the end—

“but  shall not bc less than
two-thirds of his wages for the
first three months and full
wages thereafter.” (23)

I 17 AT5T 38 & A4 UHsHe
gz & &% & A1IF F TR AT &
faees 2 gfags iz frar g
Tfgezs 72 gfagsr a1 wifss 53
97 A o A g @AY S Ay A
grafa Azl g

gt avg ¥ wrfzad T aATw
afgsr F T 0% Y zAd & W
I afFs #Y arg FE &) IA AR
gHI gz M Fer fr 3 fagd & #4
afast adf g =rfeo | qgw A
wdat & fag oftv guE arg Y afaw
g1y =rfgd | 7 70 F1T uiEdT §)
¥or o@arg g fF @ ST FrogaE
TAIFTT FT AT TIfET |

st @y arfew : zaFr & E4l-
F1T ALY FL FFAT § | TAFT & gAOR
qw # g3 gfaaw aga samar § | o2l
7T gAET 91t A7 gFEAq FAEi T w
gfads &1 gady sy grfas adY

s TRTEATT et @ Agi arel
wfews agi o 7137 | agi #1 9@
Fgi @rr 97 A 9@ § 1 fgar
arer FET A & agt wagd &7
UT & |

off A1 arfew : Feararsss 2o
gfaas A qra o g AT Arawr
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$euT ag & fF g7 7w gfvae & oo
fasiafea #1 < Twmr wifgy | agf
Fgegagy e ¥ fagrs § @
g faw w3 uw g gfaaw &raw
FI AHRA @ | AT 1I-ATT AT Fasrn
28 gfqaa F1aw F7F q¢X  av Fgh
TF EAIT AN FTH FIJ g agf a1-
q9TE 7T gfAET g SroAr dr Sy
v fra-fra /) Jwc =9y | qed-
ferfady srw 2= gfags at awg @
arafa & o7 sawr & A1A ST qEdar
g

szt aF afgs & arg § &9
g4 ¥ St zrgw & g fag afgs
FT Ggl qATT § | F1§ AN 49
SATAT &1 FIAT § A1 ITF! a4
afsrsr faaay &2 AfFa ag e
g3 & fau 51 IEFT gEA @war g,
3§ F¥d IgF AmAG Afqw | F
IR A G

17.55 hrs

[SHRI CHINTAMANI PANIGRAHI
in the Chair]

MR. CHAIRMAN : I shall now put
amendments No. 20, 21, 22 and 23
moved by Shri Ramavatar Shastri to
the vote of the House.

Amendments Nos. 20 to 23 were put and
negatived.

MR. CHAIRMAN : The question is:

“That Clause 7, 8 and 9 stand part
of the Bill.””

The motion was adopted.

Clause 7, 8 and 9 weré added to thé Bill,

c1ause 10—(Substitution of new sections
for sections 12, 13 and 14)
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SHRI SAMAR MUKHERIJEE : I
beg to move :

Page 6,—
for lines 32 and 33, substitute—

“(c) four persons to represent
the interests of miners elec-
ted by the miners through
secret ballot;” (1)

Page 6, line 38,—

for “appointed”’ substitute “‘elcc-
ted” (2)

SHRI RAMAVATAR SHASTRI :
I beg to move :

Page 6,~—
for lines 32 and 33, substitute—

“(c) four persons to represent
the interests of miners elec-
ted by the miners through
secret ballot;* (24)

MR. CHAIRMAN : I shall now put
amendments Nos. 1, 2 and 24 to vote.

Amendments Nos. 1, 2 and 24 were
put and negatived.

MR. CHAIRMAN The question

is :

“That Clause 10 stand part of the
Bill.”

The motion was adopted.
Clause 10 was added to the Bill.

MR. CHAIRMAN : The question
is ;

“That Clause 11 stand part of the
Bill.””

The motion was adopted.
Clause 11 was added to the Bill.

Clause 12—(Committees)
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SHRI SAMAR MUKHERIJEE : I
beg to move :

Page 8,—
after line 2, insert—

““(ii) after sub-section (1), the fol-
lowing shall be inserted, namely :(—

“*(1A) The owner, agent or mana-
ger of a mine shall be jointly and
severally responsible for any kind
of mining operation for which
specific permission has not been
obtained from the concerned au-
thorities, in writing in advance,
and they shall be liable for
punishment with 10 years of im-
prisonment and finc of twenty-five
thousand rupees for each such
illegal mining operation.”

SHRI RAMAVATAR SHASTRI
1 beg to move :

Page 6, line 38,—

for “onc at least of the™ subsi-
tute ““two* (25)

Page 6, line 38,—

for “appointed” substitute “elec-
ted’’ (26)

MR. CHAIRMAN : [ shall put
amendments Nos. 3, 25 and 26 to vote.

Amendment Nos. 3. 35 and 26 were
put and negatived.

MR. CHAIRMAN : The question is:
“That Clause 12 stand part of the
Bill.”

The motion was adopted.
Clause 12 was added to the Bill.

MR. CHAIRMAN The question

“That Clauses 13 to 16 stand part
of the Bill.”’

The motion was adopted.
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Clause 13 to 16 were added to the Bill.

Clause ] 7—(Amendment of section 23)

SHRI SAMAR MUKHERIJEE : I
beg to move :

Page 11,—

Sor lines 17 to 20, substiture—

“Explanation—For the purpose
of inspecting the place of ac-
cident, which must be compul-
sory without amy cxception,
the Chief Inspector or the said
Inspector shall take along with
him representatives of all re-
gistered Trade Unions so that
suitability to resume the work
at the place of the accident
can be determined on the
spot.”. (4)

SHRI RAMAVATAR SHASTRI :
I beg to move :

Page 11,—

for lines 17 to 20, substitute—

“Explanation—The Chief Inspector
shall, as soon as may be, take
with him representatives of the
registered Trade Unions to the
place of accident for inspection,
which shall be compulsory
without any exception, so that
a decision as to whether it
is proper to resume the work at
the place of accident may be
taken on the spot.” (27)

MR. CHAIRMAN : I shall now put
amendment Nos. 4 and 27 to vote.

Amendments Nos. 4 and 27 were
put and negatived.

MR. CHAIRMAN : The question is:

““That Clause 17 stand part of the
Bill.””

The motion was adopted,
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Clause 17 was added to the Bill.
MR. CHAIRMAN: The question is :

“That Clauses 18 to 28 stand part
of the Bill.”

The motion was adopted.
Clauses 18 to 28 were added to the Bill.
Clause 29—(Amendment of section 49)

SHRI RAMAVATAR SHASTRI :
I beg to move :

Page 14, lines 5 and 6,—

for “two months" substitute “on-:
month”’ (28)

MR. CHAIRMAN : I shall now put
amendment No. 28 to the vote of the
House.

Amendment No. 28 was put and
negatived.,

MR. CHAIRMAN : The question

“That Clause 29 stand part of the
Bill.”

The motion was adopted.
Clause 29 was added to the Bill.

MR. CHAIRMAN : Now, Clauso
30. The question is :

“That Clause 30 stand part of the

Bill.””
The motion was adopted.
Clause 30 was added to the Bill.
Clause 31—(Amendment of section 58)

(Amendments rmade)

Page 15,—

for lines 1 to 5, substitute—

‘(e) for clauses (r) and (s), the
following clauses shall be sub-
stituted, namely :—
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“(r) for requiring the esta-

blishment  of rescuc
stations for specified
mines or groups of spe-
cified mines or for all
mines in a specified area
and for prescribing how
and by whom such sta-
tions shall be established;

(s) for providing for the

management of rescue
stations;

(sa) for providing for the

standards of physical
fitness and other quali-
fication of the persons
constituting rescue bri-
gades;

(sb) prescribing the places of

residence of the persons
constituting rescue bri-
gades,”

(f) in clause (1), the word ‘central’
shall be omitted;

(g) for clause (u), the following
clause shall be substituted,
namely :—

“(u) for providing for the

levy and collection of a
duty of excise (at a rate
not exceeding twenty-
five paise per tonne) on
coke and coal produced
in and despatched from
mines specified under
clause (r), the creation
of a rescue stations fund
for such mines, the cre-
diting to such fund of
such sums of money as
the Central Government
may, after due appro-
priation made by Parlia-
ment by law in this
behalf, provided from out
of the proceeds of such
cess credited to the Con-
solidated Fund of India,
the manner in which the
money from such fuad
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shall be utilised and the
administration of such
fund;”;

(h) in clause (v), the words
““and for the terms and
conditions of service of
persons trained in
rescue work employed in
mines’’, and the word
“and” occuring at the
end, shall be omitted;

(i) after clause (v), the fol-
lowing clause shall be
inserted, namely ;—’

Page 15, line 7,—

[1 . .
for “groups of specificd mines”
substitute—

“specified mines or groups of
specified mines’, (32)

(SHRI VEERENDRA PATIL)

18.00 hrs.

MR. CHAIRMAN : The question
is :

“That Clause 31, as amended, stand
part of the Bill.””

The motion was adopted.

Clause 31, as amended, was added
to the Bill.

MR. CHAIRMAN : In Clauses 32
to 36, there are no amendments. The
question is :

“That Clauses 32 to 36 stand part
of the Bill.”

The motion was adopted.
Crauses 32 to 36 were added to the Bill.

Clause 37— (Substitution of new sections
for section 68)

MR. CHAIRMAN : Now Clause
37—Mr. Krishha Chandra Halder is



489 Mines (Amdt.) Bill
Passed

not here. Mr. Ramavatar Shastri, are
you moving ?

SHRI RAMAVATAR SHASTRI :
Yes; ] beg to move :

Page 16, lines 13 and 14,—

for “five hundred”’ substitute “two
thousand” (29)

MR. CHAIRMAN I now put
amendment No. 29 1o Clause 37 to the
vote of the House.

Amendment No. 29 was put and
negatived.

MR. CHAIRMAN : The question

“That Clause 37 stand part of the
Bill.”

The motion was adopted.

Clause 37 was added to the Bill.

Clause 38— (Amendment of section 79)

MR. CHAIRMAN : Clause 38—
Mr. Halder is not here. Mr. Ramavatar
Shastri.

SHRI RAMAVATAR SHASTRI : I
beg to move :

Page 16, line 22,—
“six’* (30)

Jor “two” substitute

MR. CHAIRMAN I now put
Amendment No. 30 (o Clause 38 to the
votc of the House.

Amendment No. 30 was put and negatived,

MR, CHAIRMAN :
is :

The question

“That Clause 38 stand part of the
Bill.*

The Motion was adepted.
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Clause 38 was added to the Bill.

Clause 39—(Amendment of Section 75)

MR. CHAIRMAN : Clause 39—
Mr. Halder is not here. Mr. Ramavatar
Shastri.

SHRI RAMAVATAR SHASTRI : I
beg to move :

Page 16, line 31,—
for “‘three” substitute “six” (31)

MR. CHAIRMAN : I now put
amendment No. 31 to Clause 39 to
the vote of the House.

Amendment No. 31 was put and negatived.

MR. CHAIRMAN : The question

““That Clause 39 stand part of the
Bill.”

The motion was adopted.
Clause 39 was added to the Bill,

MR. CHAIRMAN : In Clauses 40
to 49, there are no amendments. The
question is :

“That Clauses 40 to 49 stand part
of the Bill.” °

The motion was adopted.

Clauses 40 to 49 were added to the Bill.

MR- CHAIRMAN : The question

““That Clause 1, the Enuacting For-
mula and the Title stand part of the
Bill.”

The motion was adopted.
Clause 1, the Enacting Formula and the
Title were added to the Bill.

MR. CHAIRMAN : Motion moved :
““That the Bill, as amended, be
passed.”



491 Mines (Amadt.) Bill
Passed

SHRI T.R. SHAMANNA (Bangalore
South) : The Bill, though a welcome
measure, does not cover all kinds of
quarrying, salt extraction, store blast-
ing, silicon and limestone mining. In
the Bill, the States arc not associated.
We have got mining organizations in
the States; but States have not been
included here in this measure. In the
case of mines, we have gota lot of
millioniires. When they ecarn large
amounts, I swggest that they may be
made to pay a higher royalty to (he
Government, and a higher bonus to the
labourers, so that they may not swallow
the whole thing, but are made to pay
what is legitimafe to Government and
lebour.

1 find here that the Bill is not very
effective. The Minister has promised to
look into all the suggestions. He has
said that making the Bill more com-
prehensive would have meant more
delay in bringing the present Bill. I
think we may leave it to the Minister,
so that a comprehensive measure is
brought as carly as possible, taking into
account all the suggestions that have
been made by the Hon Members.

In Karnataka State, we have a large
number of mapngancse mines.  They
have to work under sun shine, rainy
season and other bad weather. There
is no shelter for them. They must be
given headwear, for protection. Then
during summer season, they have to
work under hot sun. There are no
drinking water facilities provided in
the Bill. Some provision shou!d be made
to provide them drinking water fucilities
during hot summer. During winter also,
some provision should be muade to pro-
tect them from cold weather.

All the labour leaders have welcome
this measure. In the name of appren-
tices, children arec employed, but,
actually, they come there to assist their
parents and exploitation goes on. Some
strong provision shou'd be made to save
them from this exploitation.

In the end, I would request the
Minister to see that a comprchensive
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Bill is brought forward so that the
workers may be given all the benefits
that they deserve.

PROF. N.G. RANGA (Guntur)
Mr. Chairman, Sir, I wish to congratu-
late minister not only for getting this
Bill passed but also having the alacrity
and the statesmanship to have overcome
so many hurdles in the way of getting
this Bill passed through various stages
of consideration, through the Cabinet
and the Sub-Committee and bringing
forward this Bill before us here. There
had been several other Ministers during
all these ten years, but they did not do
it; And the wonder of it is that our
legislative process is very slow and it
moves dreadfully slow.

Ten years ago, a similar Bill was
prepared. It went through all the
processes of consideration by the Joint
Select Committee and yet we are still
at this stage of passing. Now it only
shows that we, ourselves, as members
of Parliament, are npot alacritic and
especially about gatting some of these
constructive things bcing done. No
good blaming any government. All
these various governments have come;
governments of those parties and
governments of this Party have come.
But government goes slow, But legisla-
tion seems to be going slower. Anyhow,
our necw Minister is fortunate enough
to move this Bill and get it passed. But
there is one disturbing development or
lack of development. The salaries that
are being puid to the mines inspection
staff, even according to the Minister,
are pot attractive enough; and when I
had suggested why should they not be
revised, he was good enough to say,
yes, we were going to consider it. Why
is it that it h:s taken such a long time
for the government to think about all
this ... True, it is a dangerous job to be
a miner ...ijs a very difficult and a
dangerous job because these Mafia
pcople are there. Mincowners arc not
very soft people. Therefore, it is a very
attractive thing for any body to go and
be employed in this kind of an occu-
pation.
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So, naturally not many people are
willing to come forward. I would like to
suggest to the Government to upgrade the
salaries, and they may be paid higher
salaries than they are being paid or
similar people are being paid in other
departments and that would attract as
many people as possible. Thus the
strength can be increased so that there
may be periodical inspections and pro-
secutions also.

I am very glad about onec thing.
Because of the failure sometimes some
courts in imposing heavy enough penal-
ties, workers have had to complain that
criminals in these sphere of life have
been escaping most of the time and
that is why the Government has come
forward with these suggestions, with
these proposals that here should be a
minimum punishment. It is an extra-
ordinary thing for a Government to
make a provision like this and I am
glad the Government has made this
provision and the House also has accep-
ted it.

But there are one or two things I
would like the Government to do and
also those who are interested in the
workers and who are devoted to their
cause, like Shri A.K. Roy and Shastriji
to do. One thing that should be done
immediately is that the moneylendors
should be removed. Even now money-
lending is going on. I suggest that
moneylending should be baned in that
area, Whatever credit is" needed must
be made available by the Government
or the co-operative societies to the
workers. The co-operative movement
should also be developed. The loaders and
workers have to play a big role in per-
suading the other workers to take money
through the co-operative societies only.
It should also be ensured that the co-
operative societies do really serve the
workers. They themselves should not
be converted into another kind of

Shukars.

The other point is about the con-
tract system. The Royal Labour Com-
mission in bygone days had recommed-
ded the removal of the contract system.
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And even now we find that the system
is continuing. We have passed many
Bills in this House about it in the past
half a century. Even now the dreadful
system is prevailing. I would like the
Government to give some serious
thought to this as to how they could
possibly save the workers from the
mischief of this system.

Sir, I welcome this Bill.

MR. CHAIRMAN : Shri Ram Vilas
Paswan.

PROF. AJIT KUMAR MEHTA
(Samastipur) : Sir, what about me ?

MR. CHAIRMAN : Have you given
your name?

PROF. AIJIT KUMAR MEHTA :
Long back. Very carly in the morning,
I had given my name.

MR. CHAIRMAN : I will call you.
Now_ Shri Ram Vilas Paswan.

Y ¥ faerra qraam (FT91gR) ¢
garafd agizs, & g9 faa 9T ST
AE ATEAT AT | AfHT AT & A
Ferz gfear s 31 sed FT FF
937 %1 faar g, Iy fagyf fasr &
gy ¥ vx qifews fAFear § argew
F graey H, IgFT F0E AT SATIHY
TF AT T STEY ®F FIT FAAT LW
¥ frgar g fs fea 0% ¥ 15w &
asrg < & arg oy wfwstw F o feare
q9gT §, sqqgry fwar srar g 1 &
THFT SATET 9 FY GIT T FYIET
gaq T A7 IUgar | Ay faar §--
IAF AEGTT AT UEAT, AT TA HY
gHET qALE FY arg A1 & Y, gay
wAFT q1 A1 feaarg § 98 § gAI-
YT 3T A ATT | GATAAT I F7 A
faezT grar &, frax agT s @
¥ gvq7 gAFL, fwaq &1 9. OH.
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[#f T fasme qrEEnE)

famr, frad 1 gares faar gga
FHE ST AEL A1AT | TEAT Frg -
27 H3T €Y £laT | gEH UF oy

femT & : “Jasman Horo lost the sight of

his left cye when a stone struck it. He
received Rs. 11 as Compecnsation and
no other aid.”

g gafg ¥ war fF zad @
AT TF, @TET IAHR Sq1 fear srar
2, qrfy & Arw FET AT IAT0 qraT
qzar & &7 w9 fosrad o3 I §
ar gud Jarg ¥ IEmar ¥ atg w7
g T F 19 FHEST ATAT & |

TaAT F87 Jou  ziar g gferw
gawHz & faef g2 Tad aaran
Tar g

““Thrce years ago, Hua had witnes-
sed wanton police firing that left
with 13 Adibasis dead. Between
1978 and 1982 as many as 5,000
tribals have been implicated in
1,252 cases. Betwecen November
1981 and April 1983 the police are
said to have pillaged over 25 Adi-
basi villages in a forest and destro-
yed over 340 houses.”

Tq q¥g @ gAwHe {17 gfaw #¥ ars-
afs ¥ FETL AT AT TET & | & ATAE
sea fa gfear 37 #1 ag @i
3ig g, 39 wifea™ 3@ & A2
gHaY sFATAQ FHS fazd i< gAFt
yFed 41 W FI | JAfqEE ¥ Tqg
gzl 9T F1FT &7 arai &Y agHwTa
ay g1 & sigmr fr wesfis . agh g%
@ FIR A A1 qvAIE T T gaAl-
a0 7 S W) fAasEy  fawer 91 ar
g1 &t |91 92T 9T @A F1 FE F
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ar gas forase gfag &€ @ &
qrTATEA H ITH AFAT

N e T Agar: AT S,
qQIAETT S F AT FErE A TH 414
FTOA7 g fF FAT Fq1 J|F A
FEATT AF g1 aFaAr g, STFT QN
TATTZTT & AqT9 FTeSATHT F77 77 Y
ATIEATAT & | TF a1 oY & g FgAT
F1gar g fF s gesvrer avzfaw A
2, fad zaw wege Wy g &l
foad qraeg ¥ fowd faat o9 gaq
¥ =1 g T § q41 ¥ITY Wigew {
gl gedrnd wIZfAT greY &, SHar
fFa w17 & ¥YFT STO9TT 7

oy a1g ag § fF  =ad Fegm
T I1G TI FEY T g ATFA Fq7T AT
qY aF TF 1T FT qeqFT fFar g
fram Fax & fradr agiuas
Fesfrarsr gret § otz fran awg7 va
NizT &, faaq seaar &, fFaT ag=
g W7 SEET FIT FATIT 2 7 oFaAT
afawAa fesfasr & fag asged 1
qifenifesa IFaq €araard & ar9
gl § 7 T@ g9 A # A19F1 FqrAm
FgA1 0 gFag @A H e @l
% 97 S« &1 =FFeqr MY Agf #%
qrg g | 37 ufvar ¥ wgde Aigew A
ST qTAY AT g 9§ &1 wHgL (9 &
F8H 1T B 1 FAT THF HI1¢ AT
HTFT €219 T4 g ! gF fug o\
FT S HAZT TEAATH  FG §, THAN
A7 AT9%T SATT GFA TgA 51 AT
Fifgu o1 | =TT gEEFE H A9 35T
FEATET FT 7 :

AT T wANGET ¥ g §
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& famay ==t dyo Tavsht A o1 TRl
qT #Y & | & gAEER FT OF FH
g W glar § --EREdr WA
FTTTAT-—-81T WA FT GET GH &
ofent § @ & AT F oF a3 AT
IUIT O7IT 27 § Y7 SuF qIL IAAN
g FEA) gHF FIA & AT TR
AT mifear FT FEar g1 A1 E"
7 71 AFT F A 0T FAT FIEH
T RE 7

SHRI VEERENDRA PATIL: Sir,
our elder statesman and Hon. Member,
Prof. N.G. Ranga, referred to the salary
of the swaff working in the Director
General of Mines Safety organisation.
Sir, I said briefly in my reply to the
debate that the posts of Deputy Direc-
tor General (Mines Safety) are not
very attractive, therefore, we are get-
ting sufficient qualificd hands. The
qualication for this post is Graduate in
Mining Engineering. With the same
qualification if they go to coal ficld
side, then they arc appointed as Mana-
gers and Managers of coalfields get
more salary than the Deputy Directors.
Therefore, those posts are more attrac-
tive than these posts. That is why the
Government is considering the proposal
to improve their pay scales. And with
regard to the strengthening of the orga-
pisation, the Kumaramangzlam Com-
mittee has made recommendations. We
have created a cell to process the re-
commendations and necessary action
will be taken after the processing of the
recommendations is completed.

MR. CHAIRMAN : He has asked
the inspectors.

SHRI VEERENDRA PATIL : With
regard to those working in the rescue
stations, the question would be solved
because by this amendment we have
decided to transfer all the rescue
stations to the Coal Department. There-
fore, therc will not be any discrimina-

tion. By transferring these rescue-
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stations to the Coal Department the
problem will be solved.

With regard to contract labour, I
have admitted to some extent the con-
tract labour is still prevailing there. So,
I have already informed the Hon. House
that I have taken up this matter with
the Energy Minister and we are doing
whatever is possible, and within our
powers, to see that abolition of this
contract labour, wherever we have done
it, is fully and properly enforced.

Hon. Member, Mr. Shamanna, men-
tioned about giving representation to
the State Governments on this Com-
mittee. I do not know whether the
Hon. Member is aware that mines
come under the Central sphere. So;
working hours, safety provisions and
health of the workers in the mines is
the responsibility of the Central Govern-
ment. Therefore, it is for the Central
Government to constitute the Com-
mittees and there are so many mines “in
different State, we cannot go on giving
representation to all the States. If we
do so, the Committee will become very
big and it will become unwieldly. And
he is asking about royalty. W¢ have
nothing to do with the royalty. So
far as mines and minerals are
concerned, they are the State property.
Even the royalty collected on iron ore
and manganese ore, that is all collocted
by the State Governments. Any how
this is not a subject for us to deal with,
and therefore I do not want to say any-
thing with regard to that.

Hon. Member Mr. Paswan, mention-
cd about one article appearing in India
Today. To be frank, I have not read
that article. I will go through the
article and wherever we¢ are, I want
to be very cautious in giving fthis
assurance. W are not very com-
petent. Whatever loopholes and whit-
ever difficulties have been' pointed 'out
or highlighted in that, to that extent I
will ask the Director General (Mines
Safety) to investigaté or to ‘ingHlire into
and make a report. And if the’ Hon.
Member is interested, affer the stbiis-
sion of the Report, I will have no
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hesitation in making a copy of that
Report available to him.

Similarly, Hon. Member, Prof.
Mehta, was referring to the occupatio-
nal disease health facilities and all that.
These are the provisions which are
mentioned. Supposing any mining com-
pany is not fulfilling these requirements
that they are obliged to do, then
Director General Mines Safety will
ceriainly look into that. In this amend-
ed Bill we have given powers to the
workers and workers represeatatives
to inspect the mine and find out. If
there are any deficiencies those may be
brought to the notice of the Director
General, Mines Sefety and the Govern-
ment. Definitely action will be taken.

With regard to the money lender,
it is a social reform. This has to be
done <ither by the Trade Unions or
the State Government. They should do
it.

I command that the Bill as amend-
ed be passed.

MR. CHAIRMAN : The question

is :
“That the Bill as amended, be
passed.”’
The motian was adopted.
18.26 hra.

HALF-AN-HOUR DISCUSSION
Nutrient Value of Mother Dairy Milk

SHRI A. NEELALOHITHADA-
SAN NADAR (Trivandrum) : This
discussion has arisen out of the reply
given on 1st August, 1983 to Unstarred
Question No. 1261 regarding Nutrient
Value of Mother Dairy Milk.

The Hon. Minister has replied that
no complaint has been received regard-
ing nutrient value or anytbing connected
therewith of the Mother Dairy Milk.
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What I want to bring to the notice of
the Hon. Minister through you is that
we have been reading so many com-
plaints in ‘letter to thc editor column’
specially in the Evening News Delhi,
I want to ask the Minister whether the
Minister has noticed those reports or
letters in the Evening News, Delhi,
published from the capital. What action
has been taken by the Minister ?

Mother Dairy name has originated,
as far as I know, fiom Mexico. It was
the distribution of low priced milk
where the real needy mothers used to
take milk from the vendor’s booths in
their own containers. But here we see
that the Mother Dairy Milk is more
expensive than the Delhi Milk Scheme
milk, in Delhi. I want to know the
reasons why Mother Dairy Milk is
more expensive.

This Mother Dairy had been started
with the help of World Food Program-
me and the UNICEF under the ‘Opera-
tion Flood’ in 1970. Actually it had to
end in 1975. The country had to make
itself self-sufficient as regards the indi-
genous production of milk is concerned.
Fresh milk produce had to come from
the rural areas surrounding Delhi, that
is, areas of Uttar Pradesh, Haryana,
Punjab and Rajasthan. But even now
we have to depend on foreign gifts as
far as milk produce is concerped. It is
reported that our Dairy Board has
opened a reguler office in E.E.C. Head-
quarters in Brussels.

Even now, the Capital, Delhi de-
pends on mills from far off place such
as Gujarat, Madhya Pradesh etc. carried
through super-fast trains. Actually, this
milk carried from far off places is
pasteurised three times instead of once
and thus it loses its flavour. It takes
even 4 to 5 days before it reaches the
actual consumer after the cow or buf-
falo produces it. Thus, the milk is old
and stale. The temperature of the milk
in the tankers goes up as these are
insulated and not refrigerated.
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It is also reported that Hydrogen
Peroxide is also added in the milk as a
preventive measure. I want to know
from the Minister through you whether
it has come to the notice of the Minister
that it has been added as a preventive
measure to the milk carried from far
off places to be supplied to the Capital.
Similarly, it is not only old and stale
milk coming from far off place which
is used by the Mother Dairy but also
its milk contains imported gift of sur-
plus mountains of butter fat and un-
wanted powder lying in Europe. The
Mother Dairy sells about 7 lakh litres
of milk each day to about 21 lakh con-
sumers. I want to know how many
times, the sample of this milk has been
tested for the last three years. If so,
the details may be given. It is also
reported that Vitamin-A is added to
the Mother Dairy milk. What is the
reason for adding Vitamin-A to the
milk ? Who has taken the decision for
adding Vitamin-A to this milk—whether
the Government has taken the decision
or some other statutory body or Natio-
pal Dairy Research Institute or Nutri-
tion Research Laboratory or Food and
Nutrition Board located in Krishi
Bhavan has taken the decision ? Or,
the decision to add Vitamin-A has been
taken only to help the multi-nationals
engaged in  the manufacture of
Vitamin-A ?

I also request the Minister through
you that the price of milk supplied in
the Capital by the Mother Dairy may
be reduced. I want to know from the
Minister what is the concrete program-
me of the Government through which
we will become self-reliant as far as the
production of milk and milk products
is concerned.

18.34 hrs.

THE MINISTER OF STATE 1IN
'HE MINISTRY OF AGRICUTURE
\SHRI YOGENDRA MAKWANA ) :
Sir, the Hon. Member has raised the
discussion particularly on one issue and
that is about the adding of Vitamin-A
to the Mother Dairy milk. But while
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raising his discussion, he has discussed
many other points, particularly about
the price of milk and milk procured
from long distance etc.

So far as his points are concerned,
I would like to reply in detail so that
I can remove his misunderstanding.
The Hon. Member wants to know as to
who took this decision. This decision
has been taken after a long process. The
Ministry of Food & Supplies, particu-
larly the Dcpartment of Food have
undertaken certain studies. They found
out that because of the deficiency of
Vitamin ‘A’, blindness occurs among
children and, therefore, in the meeting
of Food & Nutrition Board where many
scientists and the Ministry of Health
were represented, therc was taken a
decision to add Vitamin ‘A’ in the milk.
They decided to start with Mother
Dairy only. The intention is to provide
it in other dairies under ‘Operation
Flood’ and the metropolitan dairies
subsequently. The Mother Dairy accord-
ingly started adding Vitamin ‘A’ to the
liquid milk from 1st February, 1980
and the Government in the Department
of Food decided to reimburse the cost
of addition of the Vitamin "A’ to the
dairies for a period of three years after
which the dairy has to bear the cost of
the Vitamin ‘A’. This decision is in a way
taken by the Government and that to o
in order to help children who are suf-
fering from malnutrition.

The survey which was conducted in
Delhi particularly by the Director of
Nutrition Survey Unit of the Depart-
ment of Food has shown that the
average daily consumption of the total
milk from all sources was 188 grammes
per consumption unit, out of which the
milk obtained from _Mother Dairy
booths was 132.6 grammes. This survey

. was conducted particularly in the slum

areas of Delhi. Because in the slum
areas Mother Dairy milk is consumed,
they took a decision to supplement this
milk with Vitamin ‘A’ so that it may
help the children who are suffering
from malnutrition,
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It is not correct to say that this
decision was taken to help the multi-
nationais. In fact, Vitamin ‘A’ is pur-
chased only from the indigenous
manufacturers. Messrs Voltas Limited,
and other indigenous manufacturer of
Vitamin ‘A’ in this country have their
collaboration with multi-nationals. But
the fact is that it is indigenously produ-
ced in the country with forciga colla-
boration. This Vitamin is purchasced
from the companies which produce it
in the country. If it is not purchased
from them, then it will have to be
imported. I would like to ask onc
question.

SHRI A.K. NEELALOHITHADA-
SAN NADAR : Whaut is the cost ?

SHRI YOGENDRA MAKWANA :
That is fixed by the Ministry of Ferti-
lisers & Chemicals.

I would like to ask the Hon. Member
whether he would like us to import
Vitamin ‘A’ or would like as to pur-
chase it from the indigenous manufac-
turers who are in collaboration with
foreign countries boccaus: we have no
technology.

SHRI A. NEELALOHITHADASAN
NADAR : Even after 35 yecars of
independence, we are unable to have
a technology of our own.

SHRI YOGENDRA MAKWANA :
Right, my dear friend, please hear.
That can be done later on. But every
technology is mnot developed in the
country. For many technologies we have
to have collaboration with foreign
countries. By and by we develop our
own technology. In this also we will
develop our own technology. If we look

to the cost aspect of il, then also it is

very ncgligible. 15 paise per hundred
litres; that comes to 0.15 paise per
litre. So, cost wise, it is not more.
Adding Vitamin-A to the milk will
raise the cost per litre by 0.15 paise.
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The total annual expenditure which will
be incurred by the Dairy is to the tune
of Rs. 3 lakhs. So, it is not a burden.
If we want to help the poorer scctions
of the society, if we really want to
remove diseases from this country,
many such social measure have to be
taken by the Government. This is also
one such social measure which Govern-
ment has taken in order to help the
children who are suffering from mal-
nutrition. This is the reason why the
Government has decided...

MR. CHAIRMAN : The amount of
Rs. 3 lakhs is subsidised by the Gov-
eroment or it is added on to the price ?

SHRI YOGENDRA MAKWANA :
For the first three years, the expendi-
ture is borne by the Government;
rather, it is reimbursed by the Govern-
ment; and after three years, the Dairy
has to bear it.

The point which the Hon. Member
has raised is to reducc the price of
Mother Dairy milk and he gives the
example of Mexico, not of India. He
says that in Mexico the concept of
Mother Duairy was developed. [ do not
know where it was developed, in Mexico
or in any other country. But we esta-
blishcd Mother Dairy with the primary
intention of supplying milk to the con-
sumers of the metropolitan cities, and
under Operation Flood-I all the four
metropolitan cities, Delhi, Madras,
Bombay and Calculta, were covered.
The primary intention is marketing of
the milk which is produced in the rural
areas and to get reasonable price for
them, to assurc conlinuous supply,
throughout the year of milk to the
consumers in the metropolitan cities,
and by raising the income of the pro-
ducers to improve the milch cattle.
These are the objects of Operation
Flood-I and Operation Flood-II. In
order to provide a reasonable price to
the milk producers, we have to charge
a reasonable price from the consumers
also. It is not a onec-way traffic. It
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you charge less, how can you provide a
reasonable price (0o+¢he producer ? A
reasonable price is provided to the
producer. by charging a reasonable price
from the consumers. He says that it
should be subsidised. Why ? What is
the reason ? Are the people of Delhi
privileged people ? There are three
other metropolitan cities, Bombay,
Calcutta and Madras, and in the other
three metropolitan cities there is no
subsidy given to the milk cosumers.
Why is it to be given in Delhi ? It is
not possible to reducec the price of the
Mother Dairy milk here because it is
very reasonable. At present also what
is charged is less than what is charged
in Madras and Bombay. If you compare
it with the Bombay price, the price of
the milk in Mother Dairy is less.

SHRI A. NEELALOHITHADASAN
NADAR : The price of all the food
articles in Delhi also is less than that
of other places. (Interruptions)

SHRI YOGENDRA MAKWANA :
It all depends upon the supply and
demand of a particular commodity.
Here, we are talking about milk. We
are not discussing any other commodity.
The price is always dependent on the
demand and supply.

When I say that the dairy is running
at a loss, I am speaking about the
D.M.S.

It is running at a loss. Some other
dairies make some reasonable or mar-
ginal profits also. The Hon. Member
raised one other point. He said that
the milk is transported from a long
distance. It is in order to provid: a
continuous supply of milk. When it is
not available in the nearby areas then
we have to bring the milk from a long
distance. Anand is not close to Calcutta.
In Calcutta the availability of milk is
less. We want to provide a continuous
supply to the city. Therefore, we have
to take the milk from the Tfarthest
point. Adding of Vitamin is not only in

the Mother Dairy. On an experimental .
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basis, we have started that in the DMS
also from June 1983. We have started
adding Vitamin in 50,000 litres of milk
here too. We want that other dairies
should also add the vitamin so that it
might help the children who are suffer-
ing from malnutrition.

Sir, I do not think that any other
point has been made by the Hon. Mem-
ber except about the price. I have also
said that the price of Vitamin is fixed
by the Ministry of Chemicals and Fer-
tilisers.

SHRI A. NEELALOHITHADASAN
NADAR : Is there any centralisation
in milk production ?

SHRI YOGENDRA MAKWANA :
Milk production cannot be centralised.
I can give you the figures. Every year
there is more production of milk in this
country. We are not commercially
importing any skimmed milk. We used
to import formerly. Now, we have
stopped it. The import has been totally
stopped since 1975-76.

We are trying to achieve self-reliance.
These are points which the Hon. Mem-
ber raised.

MR. CHAIRMAN : You have
added to the nutrition value of the
milk. .

Shri Paswan.

=t T famme qaaw ;o awrafa
wEigg, 77 g7 & faega wea &, i
WAY TAFT A GT AL ST AT 999
a1 39T Trgae F f2av, F2r ¥ Fei
A AT | AT JIA NIFANT ATET A qWT
g7 ¢

Why there is foul smell in the
milk ? Why is it so tasteless that the
consumers feel disgusted ? Why is the
nutrient value is also low ?
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[9sr"r T faerTe qrEan |

g1 S 79 w¥F 41 37 91 5 A gw g
Ia g wrdY & a7 gafag & &
qEE AL E O AT gAY S 7 S
sara fear 91 37 97 F F@r 4T,
Zreq (1w fosg ¥ | gegl Farar 4r
fF ot Ze faew £ S9d we 3 9TEe
g AT & wrre faew § w2 6 7TET
g1 s gAY AT €T FgA &
aire faes ® 3 gv@e T QU e
gFq ¥ ¢ 9HT, HAW 50 TIEE ATT
faemm 39 &1 S7 zaar faw 9y
g @t fov &3 g9 2 fF s9v fazifuq
TEa g 7

¥ gaFr sara @A g ELIR
3T ¥ WEAGIT AFAET ST F FEr

TS N1 & FTTIfFT I97 Fo
1245 ¥ TAT gBT TA1 91---fw FAT
gafway grar goard f5a ST @ g &
yafgez €. ). @t 91 ey fgaras
Araaret ArATgT fog o @& 7

g4 St 7 ward  fgar fE—
ugg Y, afegHr st qaf @ 1 § G-
faq agaY & favsram & qa7 w@ar @
fe awa gg qar g SearEl (@
e dr) § & AL s &g
dY. Y AT favg wgreey gusq g0
srafa &Y af arAr ¥ afaw g >

gafau &7 #gr fF ga®r asfiar
F w1 =wifgw | @1 €Y, & &), feewd
ESY oW @AE\ I ATAE &
g gadr fgs wrAT § fegEd g,
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7AT St § oy, wEr @ froofawe
Tareey ga3T & fAaw ¥ afus, g9
9% & JA79 ¥ A FET & AT 19
AT TF A% F AT A o FEy §

“The cntire quantity of the tonned
milk supplied by the Dairy are also
fortified with Vitamin A.”’

UF JIF AT Fed § fF gATU
g 0 & faegs 737 8, gD A
ag Fgx § fF & A, F aran
afa+ &, o1 fF arasw 3 | & |7 S
F a7 AT R

SET % gy § A" FT 9 2,
#4148 17 98 921 & F g9 A 989
F g g A1 g9 fAATAT ST
& % aFE FT TG, 9T FT g9 fAar
fear straT 81 FE F1 gw daT AR
Tg WY 2 &FT § |

dig-war gfafs F 1978-79 o
feestt oo AT 9%, 3@ F T A
saat fe & 8, ® @Amar g fF
Y 7g13g 7 fafyaq €9 § Iq @r
BT | SHA FT AIFT FT GAT97 TAT
g, g zaxr fafaedt F [T 98Y
g afafy # frarZ § foar -

cgfafg & g 19 9¢ @AW
sgFq frar f& faeelt gro @iwar
¥ w1 T & ge-fug ufsq o
¥ ANF Y JAIIT TFT [3Q
qT @TEeeEl ®1 aAar ¥ ofuw
FeUTET FT& AT &  JIgrT
FT Joq97 F7 Q& 17
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g% ggl @@l vqU & AW
g7ra 92t £ 1 @ S g 991

q@Ar Jrgar fdi—

(%) waw 0 A fgar @
fazv qu ETIRA F1 GWAT
27 gwewe FOfEl FaT

g7

(@) i F1 fFas g &1 ATA-
grFAT O 3w &7 & T R
2w ¥ gy AV AT FHAT

FTE 7

() TISEX faes fwaqr srara
Fva &, fraar aaa § 7

(7) aurag v ag g fo
gy gerd w74 g a1 S
gdzare 2 fazv g sEar
& gg1 Al famar g &7
FFIAITT A7 20, 30 frex
I1gaT & a1 9% I faar
Srar & ? g9 9 4 gy F
FAr F QU FH & fag
FrFY gg ¥ qET faar faar
Srar &, 919e fa«r feuar
SITAT & ST FH AT gy
¥ gy aTdr § e wEaR
qifez® gea gATT g S
g7
g war g fF g3 agieg sud
Jara ¥ A9 feqrEdz 1 919 1
F1q F0 afwT § Fgar =rgar g fF
agl ¥ 13 @ fafema w7 @ ag =7
qra ST #1 dG ) Ag ggh fEIR
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RFTZH FEATT FY F1T FLA, I
TE STATE |

EGE i g ¥ g v Fgar
a1Ear g fr g & @ @7 fawaar
& otz 90 giq fraer amrar &)

WY TS qreAy &r g wfy
faaaftaar aw g @ &1 ev i qw
T & afad & ar o gE
B TEAT & AT FAfAS erewy fudy
a1 AT FT SATIT GF FFHT ) qear
AEY @nar &, AfFT s Jar off &
A7 FAfA 1 a8 7 fay ar SiF
TEN AT § 1 gW AT qw DA F A1y
9T 9t &5 g, ¥fFT ag w9 Q=
g f zad gasr wrgar 9 arer 2
gram giad g 5 oamifa 7 &, ag
TgT AT 1T 2 | W FIAIT X Y
1T A8 QAT & | 7 T8aT A7 39
g J1dt F1 3@AT {70 A7 7Y guAl
FT 997 24T FA1fEU |

ganafa g A wrETEA
TEAT |

UF RIAAHT qFeq @ WIEAT S o3q
I § Far 37 fygar ?

St TRTIATT ATERT (T2AT) 2 ey
Y wYFT STar g gg Y F

awrafa agiqd, 937 3q ¥ gy
#F1 qifszwar & a & gw 1T fgare
F¥ Tg ¢ | fawedy #1 77 § fF as=i
¥ faq gad o¥fse® g saa arar 1
gg grar &, Afeq  gwIR Fgi aArgfaw
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[&ﬁ TATAFTT ATEAT]

qraTd ¥9d F=41 1 g9 faArar gar
faa agi guaal

wwiafa agiem : a1 fafqeaT aar
FLT 7

st Twrra ey o fafeET
grgd & g HF N AT § N7 gA
At F g A Y grad § 1 F ;A
#1 A9AT g FAL A famrd, suw
F1or WY g awa § 1 v wrars
¥ gg &% oifses @rar agl faerar
g, ara otfees qw &% faergdy ?
dgra ¥ feAar F=a1 F1 9T W
faardt &, ¥fea Sa& aga & qu adl
g

WET aF g FF 17 FT gra g,
feeelt faes 1w & @ &1 A Q
tqu wfg fqex g alev A3z 37 &
gg 1 319 2.70 T9Y Sfq feex feesh
I a7 2.80 ®9U ufa fagz gear ¥ |
# 73T A FT G W FAT F Ar4T
g1 faeelt & &Y ag am F1 oF Fa4T

27

ST ATAT @S §—aF

W @y gz w3z 79y A1 gy
qeA1g T g 93T 9l fazT gy w6
qre #4471 fear AT § 7 g@ avgaw
ST R FF AT AL GATET FAT
7T & 91 IWAT 91T B W@ |

giife gu #1 wfy av Sewree
g <@r §, AT ol gk At 3@
FA 1 IE X eI A7 W% SavAr
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g & foag avHTT MY FY fg—
m-gagd—ar faar & Far #3 @
g 7 Far 4TI 9T ATHIT FT U
frg=or & ar ag g% AT AW F g
¥g?

7gy A g wdr w% faw
9T 8 gears frar arar g z@
qRT 99 M N qEAUES fFar srar
2 fecsiratfaat £1 qram qu geard

FLT & fqq w1 FAT sqFET FY

W@’

FYT IFTT FI87T & foesd qraee
AN & ar ag g § arar g; afw
g, @ sfgay feaar faes-gree~
HATAT FTAT & AT F9 1T I8 3

g
19. brs.

SHRI HARIKESH BAHADUR
(Gorakhpur) : Sir, this Mother Dairy
milk is becoming very dangerous in the
sense that poisonous contents like DDT,
etc. are found in that. This has been
pointed out by Mr. Ram Vilas Paswan
also. Vitamin A is added in the milk in
order to increase nutrient value of
Mother Dairy Milk. I would like to ask
the Hon. Minister : what is the percen-
tage of the vitamin ‘A’ in the milk and
to what extent nutrient value increases
by the addition of vitamin ‘A’ ?

The second point is that there have
been serious cisclosures regarding un-
authorised issues of gift commodities
to some Dairies for use in the baby
food, ghee, etc. It is against the norms
of ISI and PFA Rules and it is also
dangerous for the health of the infants.
I would like to know whether the Hon.
Minister has come to know of it or
not. If he has come to know of it. what
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action he is going to take because this
is a very serious matter ? Instead of
providing some benefit to the children
and the infants, it is going to be dan-
gerous to the health of the infants. I
want to know whether he is going to
stop it or not.

siwet afwet gogad (37 ITT
Eq) ; WAy WEIGA, WIT AU F
I A TN FTATIWA G KT qT
1980 ¥ g7 gT wafw ¥ 1975 ¥
QT AT 97 | AT FHE ATIAT FA
g g war g a9+ faar g fx

Rs. 85 crores will be spent for the
Operation Flood. #Z% AL FT 3T &9

g¥ ¥ 97 &1 ITH HF@T NI FO
fagaar agt | gard ered g §
ggar &1 {5 sad § wFEd fAFe £
F@ WY 47z AT¢ | AfFT 73T 39N
¥ 39 ¥ O L1aT AE1 | AT gH Ig
Sraar arge fafqezT giga 3 f5 Agv
A F @ FT FEGISAT FAT 7
3FY fHaar AFaT F1 F2e gar g !
Sa¥ fradar qraET e g s
fegar aex sraa =9y &) IFA
wFGT F4T ALY g, AT I AZN AT
% ot ag Fef WA § 7

HATT FIgT F1 § Iq0AT FIZAY
g f& o3 gard ardt o, staar qref
#T @RI T 3§ gug fr H7 Fgr
q"r...

awafa wglaw : 39 gAw 9aw
qFGT grar 91 ?

sfiwat wfeen quEeEm @ St AET,
3§ qua W TE 971 |

SRAVANA 31, 1905 (SAKA)

Nutrient Value of 514
Mother Dairy Milk
(HAH Dis.)

awiafy wgag : 99 AT ATTH
gg qaATR IS1AT AT 7

sirwet afaer qoead @ 9§ WY
# gHo qro FEY °1 | AfFT ¥ guy
Y @7 g1y agrar 91 a1 HA garw
ISTAT 97 | TZ AW G & Afey
sitgw srar @ a3 feew fag § 7
adEt & FsEi 4 fAu g ? wAiEy §
vgT arer frgral & as=i & fag g ?
wewl ¥ vEd Ay gul-aadt am
F=a1 & A § a1 &1 ArHUE W @@
g & o @i g, 5w WY @y §, aer
Y @iy &, S WY gy F a9y §
g% fag & 7 g& @var g f5 g9 ¢
AIORWA FAS TIIH & J{T AT
wifgw | facas qw@FT F1 scqrgede
A% fag g@r ar, FfsT ag wag
sy qF gaAT AE &

ggdratg ag g fF swgg & ark
§ A garer fear 971 FH @1 QI
qE TY @ AT F GIITE, @ AT
St A go ATF grar g AT Ao
qgo Ao FI WTH FH AT A AT
AT W AT AL WES AT AT
SHFT T FUA AT AN FEAT §
Fg7 ? gae e faed FT1 qF @
g, w3 3ad fres 1 el @ X
o TFo wHo ¥ fuew F1 €T g,
THT 1§ ©EE JAT T IFFT e
FE A FE sqFEqT HAT AT T
AEY & AT FTT AT FIA FT ELEAT § 7

ATIRWT FAE THIH € g & q18

Y Butter oil is still being imported.
Ig AR AT & wrqra ¥ Y § | AT
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[=hmat sfaar susad]

WIgE 9ISeT TFNE  FIAT 778 fFar
g aragy fear § Ffsa ggamaa
ay W Frar @ afews IFT TR
AT SHATIT qF TAT & | AT 4 19
fafergs e g mar &1 a1 g@a) &+
FIA XY FIE TFIT L JT A [ A
T ATGS FT FFOE £ T FI
o1 @ § AN ¥ Fa ATT-4F FT W
faer g¥ir 7 gw feaa faai as &l
faaa fwar gorr gu fagw ?

wifgz & & stradr argdy § FuT
FIFIT ATqRAT 7A€ F1 qigfefms
gEfagms FIQMUAT  FIAT  ATTIAF
T3 F1 9 KA Y€ gl A1qIr H
gw guameEer gafaga gieqgy qv
37e FLT TEA | TP AL F AT
Y4 ¥ $29 IS AT 3, TE AT
qATN FT FIT FT |

SHRI YOGENDRA MAKWANA
Mr. Chairman, Sir, there are¢ many
questions which have been raised by the
Hon. Members. One of the questions rai-
sed by the Hon. Member Shri Paswan,
is about the taste of the milk. Now the
taste of the milk differs from one dairy
to the other. The taste of the milk of
the Delhi Milk dairy scheme is differen:
from that of the milk of the
Mother Dairy, not because of the
fat content or any other thing, not be-
cause of the processing and adding of
vitamin. The consumers who consume
the milk of Mother Dairy do not like
to consume the milk of the Delhi Milk
Scheme and vice versa, because the taste
is different,

I do not want to take much of the
time of the House, but I would like teo
give one small example of a fishermen
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and a lady florist. The fisherwoman be-
came late and wanted to spend the night
at the housc of the forist. The florist wo-
man asked her to slecp in a room where
the flowers were stored. However, dur-
ing the night the fisherwoman could not
tolerate the good smell of the flowers
and she left the room and slept outside.
In the morning, the florist women asked
her the reason, to which she replied
that there was a dirty smell in the room
where the flowers were stored. That
exactly is the case here. Those who take
the milk of Mother Dairy would not
like the milk of Dclhi Milk Scheme. It
differs from dairy to dairy and from con-
sumer to consumer. Those who are taking
the milk of cow would not like the milk
of buffaloes and those who take the
milk of goat would not like to take
any other milk. Therefore it is a ques-
tion of developing taste for milk from
different sources.

Now about the DDT and and BHC.
You know that pollution is everywhere
to some extent. DDT is found, to some
extent, in the mother’s milk also. That
was the result of a test. Even it was
found there.

Then, cows, buffaloes and other
milch auimals consume fodder.
Sometimes, the farmers spray various
kinds of insecticides, DDT, etc. on the
standing crops, and when the animals
consume that fooder, a very small™ per-
centage of DDT etc. gets into their
milk also, but the percentage, I think,
is within the tolerable limits. The World
Health Organization has prescribed cer-
tain standards. I have not that with me
at present, because the question did not
pertain to that particularly, otherwise
I would have brought that also with
me.

ot T faqa qraaw o afEa
ag &1 A19FT Y Jara g fF ag€ @i
udes 3ay wfgd & 1 araA gEv
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graw # gg gt fagr g a1 FAr
arad FY Tz FTargr g S afz
FLATAT & a1 Ig%T 397 fesiee § 7

sf q¥ieg wwam@r: #9 Ag AQ
FET & | ST § SR, HT LI
g, ux fygrd &, fe@y T fad

F@  difgg A 7z few@r g
That appeared in the newspaper and I
have seen that. I have already asked the
concerned to conduct the tests. I have
not gone into the results, but I am go-
ing to remind them to give the results
on all the tests.

The installed capacity of the Mother
Dairy is six lakh litres whereas the re-
quirement of Delhi is nearly 14 to 15
lakh litres per day.

Vitamin A is added in the milk.

The Hon. Member wanted to know
the quantity. It is 2,000 internatiopal
units per litre added to the milk. These
units are fixed.

Now, Shastriji wanted to know the
procurement price of the milk. It is
Rs. 3.40 per k.g. of milk and for 6.5
fat and 9%, SNF; because the price of
the milk depends on the contents and

the fat as well as the contents of S.N.F,

Toned milk is 39, fat and 8.5%, S.N.F.
and the total cost of production would
be Rs. 2.68 or Rs. 2.69 per litre. The
sale price is Rs. 2.70. So, there is a
marginal profit of one Naya Paisa in
this.

Shastriji wanted to know why there
is a difference of price in the milk sup-
plied by the Mother Dairy and the
milk supplied by the DMS. The DMS
is run by the Government of India,
Ministry of Agriculture. We subsidise
that milk. Therefore, we are selling it
at a subsidised rate in order to provide
it to the weaker sections of the society.
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Sir, I have my own doubts whether it
is being purchased by the weaker sec-
tions or by some other people. So, this
is the position. We will think over it
some time as to what is to be done in
this regard.

So far as the quality of the milk is
concerned, cvery batch is tested. It is
tested from the villages, from the place
of procurement and when it goes to the
Plant. At every stage a sample is taken
out and we test the milk.

One lady Hon. Member wanted to
know why there is no butter in the
Mother Dairy milk. Sir, fat is there.
Butter is fat part of the milk. It is
there. But it is so mixed in the milk, it
is homogenised that it iS not coming
up. And it is very easy to digest even
though the fat content is equal in both.
I will give you the figure about the
content of the fat. In Toned milk it is
3% fatand 8.59% S.NF.It is there,
but it is mixed in such a way by the
homogenising process that it is not seen
and it does not come on the surface of
it. So, it is very easy to digest.

Sir, Shri Harikesh Bahadur asked
about the gift commodities. Sir, they
are not deteriorated. There are two
types. One is skimmed milk powder.
Next is about butter oil. In its case
after a certain period, we sell it as a
cooking medium, and we don’t mix it
for recomposition of milk. Though it
does not deteriorate, we take precau-
tion. The skimmed milk powder is also
of the finest quality. There is no dete-
rioration, and it is up to the interna-
tional standards—not of the Indian
Standards Institution.

SHRI A. NEELALOHITHADASAN
NADAR : There is an allegation...
(Interruptions)

SHRI YOGENDRA MAKWANA
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For the information of the Member,
I would say that the baby food is also
of ISI standard The commercial import
of skimmed milk powder has been
stopped. We do get the gift milk pow-
der.

SHRIMATI PRAMILA DANDA.-
VATE : What about the scientific eva-
luation of the Operation Flood-II ?

SHRI YOGENDRA MAKWANA :
We are satisfied with its performance;
and it is progressing very well, Evalua-
tion is being done, and it is not neces-
sary to appoint ady other outside agen-
cy to evaluate it.

— s e e
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BUSINESS ADVISORY COMMITTEE
Fiftieth Report

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN)

I beg to present the fiftieth Report of
the Business Advisory Committee.

MR. CHAIRMAN : The House now
stands to adjourned, to meet at 11 a.m.
on Wednesday.

19.17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
August 24, 1983/Bhadra 2,

1905 (Saka)





